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LOK SABHA DEBATES

LOK SABHA

Thursday, August 22, 1968/Sravana
31, 1890 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR. SPEAKER in the Chair.]
ORAL ANSWERS TO QUESTIONS
MR. SPEAKER: Shri Devan Sen.

SHRI DEVEN SEN: Question
No. 602.

SHRI BENI SHANKER
SHARMA : Sir, question No. 605

may aiso be taken up with this.
MR. SPEAKER : Yes.

STRIKE IN JHARIA AND ASANSOL COAL
FIELDS

*602. SHRI DEVEN SEN: Will
the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether it is a fact that there
was a token strike in the coalfields of
Asansol and Jharia on the 17th June,
1968 demanding payment of variable
Dearness Allowance at Rs. 1.47 per
day, as recommended by the Wage
Board ;

(b) the variable Dearness
wance paid by the National
Development
and

Allo-
Coal
Corporation per day ;

(c) the steps Government propose
lo take to persuade the private sector
collieries to implement the Wage
Board’s award on variable Dearness
Allowance ?

THE MINISTER OF LABOUR &
REHABILITATION (SHRI HA-
THI): (a) Yes, there was a strike on
the 17th June, 1968 in a number of
Collieries in the Asansol and Jharia
coal-fields over this demand.

(b) The National Coal Develop-
ment Corporation are paying variable
dearness allowance at Rs. 1.47 per
day.

(c) A meeting of the representatives
of employers and workers was held
on the 12th August 1968 to consider
the progress of implementation of the
recommendations of the Wage Board
for the Coal Mining Industry. The
representatives of various coal mining
associations who attended the meeting
were requested to persuade the defaul-
ting collieries to implement the Wage
Board’s recommendations. It was
decided at this meeting by all to
review the position again after six
weeks.

STRIKE IN COLLIERIES

*605.

SHRI BENI SHANKAR
SHARMA :

SHRI D. C. SHARMA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether 1,50,000 workers of the
450 co'lieries in the Jharia and Hajari-
bagh coalfields abstained from work
on the 17th June, 1968 to press their
demands for the implementation of
the recommendations of the Coal
Wage Board ;

(b) whether their demands have
been looked into ; and

(c) if so, with what result ?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHID) : (a) No. However, about
70,000 workers employed in 91 collie-
ries in Dhanbad region (which inclu-
des Jharia and Hazaribagh coalfields)
went on token strike on 17-6-1968.

(b) and (c). A meeting with the
representatives of employers and
workers was held in the Department
of Labour and Employment on the
12th August, 1968 to consider the pro-
gress of implementation of the recom-
mendations of the Wage Board for
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the Coal Mining Industry. The repre-
sentatives of various coal mining asso-
ciations who attended the meeting were
requested to persuade the defaulting
collieries to implement the Wage
Board’s recommendations. It was
decided to review the position again
after six weeks.
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SHRI HATHI: Some of the recom-
mendations, for example, about the
payment of gratuity and all that are
vet under consideration. It is not that
they have been rejected. Some have
been modified. About the other point
that the hon. Member has raised, that
is, the prices. 67 collieries are paying
dearness allowance. It is not. that they
are not implementing the recommen-
dations of the Wage Board as a whole.
It is the dearness allowance, variable,
which has to be paid. Some collieries
have paid the dearness allowance
partially. Some have paid it fully. 67
collieries have paid fully. Then there
is the question as to why those who
have got more prices should not pay.
Some of them have got Re. 1 only,
they said, at this meeting; some have
got Rs. 4 ; some have Rs. 5 and some
have Rs. 7. What was decided was
that at least those collieries which
have got more prices, say, Rs. 7 or
Rs. 5, should pay. For the others, it
is a different matter. That was the
point discussed and they have agreed
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that they will look into each case, and
those people who have got more price
should pay. That was the point agreed
to.
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SHRI HATHI: This was also a
point discussed that the 67 collieries
who are paying might also feel as to
what is the meaning of their paying
if others do not pay. Therefore it
was that the Association was called
lor and asked that they themselves
should see that these collieries also
pay.
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“MR. HATHI, yesterday, warned
employers in coal-mining industry
about serious consequences of what
he described as their present un-
helpful attitude in respect of imple-
mentation of wage board award.
Government would not remain
silent spectators if this attitude per-
sisted. If employers failed to show
a responsive attitude, Government
was  contemplating adoption of
suitable measures to make imple-
mentation of wage board award a
statutory obligation.”

-,N’_q
2

9
i

# ot wgRw § ST agar § F
afar & IR ST 75 FET AT AR
FIT UH IO GWEY O AT F 9@
F garfax w8 o FT ART § 7



5 Oral Answers

SHRI HATHI : This is a general
question that wage board recommen-
dation are non-statutory, and the
general question as to whether the
wage board should be made statutory
or not is not only being considered
but actively considered. Even the
Labour Commission which is a
National Labour Commission is also
looking into’ this question. The Stan-
ding Labour Committee had appoin-
ted a special committee and that is
also looking into this question. After
that if it is thought that there is no
way of collective bargaining then
statutory provision would be the last
resort. Personally I believe it is al-
ways better the employers and em-
ployees understand, negotiate and
settle. Law is not the weapon which
should be used in every walk of life.
I would rather encourage this. But
this matter also has been considered
by not only the National Labour Com-
mission but also the Standing Labour
Committee. There are different wages
1 think in different States. There is a
slight change 1 think in Madhya
Pradesh and in Assam.
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SHRI UMANATH : Unlike in other
industries a particular thing happens
so far as collieries are concerned. The
colliery owners as soon as a wage
bourd's recommendations are announ-
ced specifically go to Government say-
ing that in order to enable them to
implement the recommendations they
must get a price rise and a price rise
was given on this specific understand-
ing that the recommendations will be
implemented. Still they have not im-
plemented completely in some factories
or partially in other factories. I under-
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stand a second rise has also been given
so far as prices are concerned. Not-
withstanding that. if there are still
some factories or colliery owners who
have not implemented either in full or
in part the wage board recommenda-
tions 1 would like to know from the
Labour Minister whether he is consi-
dering a proposal to be made to the
Steel Ministry that such of the collie-
ries which have either not implemen-
ted totally or even partially these re-
commendations should be taken over
and handed over to NCDC? If not,
may I know the reasons?

SHRI HATHI:*So far as the first
suggestion is concerned, in any wage
board generally this happens that both
the employers and the employees
agree to a certain recommendation of
the wage board. The workers get
something more and the employers
put in a stipulation that the prices
should be raised—as has happened
in the case of electricity where the
rates were increased. At that time
coal was controlled. We said that it
was not proper to give them Rs. 9
but that we could give them Rs. 4 or
Rs. 5 and that they should implement
the recommendations. Ultimately, as
the House knows, coal was decont-
rolled.  Therefore, it is not that the
Government has fixed a particular
price of Rs. 5 or Rs. 6 more but if
the buyers after open tenders pay
more it is a different matter.

SHRI UMANATH : May 1 know
whether there is any proposal to take
over the defaulting collieries and
handing them over to the NCDC?

SHRI HATHI : That is a sugges-
tion for action.

SHRI UMANATH : May I know
whether it will be considered ?

MR. SPEAKER: No assurance
can be given during the Question
Hour.

SHRI UMANATH: 1 am not
asking for any assurance. I want to
know whether the proposal that T
have made is under consideration.
If the reply is in the negative let him
say so.
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SHRI HATHI : The proposal was
something different.

MR. SPEAKER : If it was some-
thing different, why should he explain
that.

SHRI KRISHNA KUMAR
CHATTERII : Is the hon. Minister
aware of the series discontent prevail-
ing among the colliery workers in
Asansol, Jharia and Hazaribagh area
and, if so, in view of the fact that
these States, West Bengal and Bihar,
will have to face mid-term elections, is
the hon. Minister prepared to give a
positive assurance about the steps he
1s going to take to see that the wage
board recommendations are imple-
mented in time and, secondly, is the
hon. Minister aware of the miserable
conditions in which these colliery
workers are working in several States?
Is he prepared to assure us that steps
will be taken to see that the colliery
owners are prevailed upon to give
these workers better working condi-
tions ?

SHRI HATHI : T am aware of the
discontent and it was therefore that
only some days back, on the 12th
August, T called a meeting where both
the parties were there. There I said
that wherever they have got extra
price they must pay. They have said
that in six wecks they will discuss and
try to persuade others to do it.

DR. RANEN SEN: The Hon.
Minister said a little while ago that
discussions with the employers’ organi-
sations are taking place.

SHRI HATHI: No, 1 said a tri-
partite meeting was called between
the employers and workers.

DR. RANEN SEN: Besides the
tripartite meeting, separate discussions
with the employers are also taking
place.

SHRI HATHI : No.

DR. RANEN SEN : This is not the
first time that the colliery owners
have dcfied the government and tried
to cheat the workers of their due
shares. It was probably only last year
that they refused to pay the workers
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the bonus that was due to them and

it took months for the government
to bring sense to the employers. Is
the government going to take similar
measures of appeasing the colliery
owners and giving them higher rates
for their coal while not forcing or
compelling them to give the workers
their due share ? What is the policy
of the government in regard to this ?

SHRI HATHI : Government did not
agree to a price rise when the price
was controlled.  When it was de-
controlled we said “you go to the open
market and do whatever you like”.
So, it is not as if the government has
given a higher rate.

SHRI D. N. TIWARY : In Basuria
coalfields in Jharia the strike is going
on from the 13th of July 135 workers
have been retrenched.  The colliery
owners are trying to bring workers
from outside and dismiss even the
other workers. In this case, two dis-
putes have been referred to the Labour
Tribunal. May I know why the cases
of other labourers have not been
referred to the Labour Tribunal ?
What steps are the government going
to take to reinstate the workers and
see to it that the workers get their
bonus ?

SHRI HATHI : If hon. Members
require information about individual
collieries, I require notice.
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SHRI BAL RAJe MADHOK : Sir,
the Minister has not answered the
question. Since you want to have a
national wage board, why don’t you
fix the minimum wage for all the
workers ? There may be slight varia-
tions due to local conditions but there
can be a minimum wage.

SHRI HATHI : That
board does.

SHRI BAL RAY MADHOK : You
said it is not applicable.

SHRI HATHI : Not that it is not
applicable, but it is not a statutory
wage that is applicable to everybody.
But they do recommend this.
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THE MINISTER OF STATE IN

THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-

LOPMENT &  COOPERATION
(SHRI ANNASAHIB  SHINDE):
(a) and (b): In a total quantity of

about 24 million tonnes of foodgrains
handled and stored in the Central
godowns during the last five years, a
short-fall of about 43,000 tonnes had
occurred, which is about 189 of the
total quantity. The short-fall occurs
because of various causes, such as
driage in storage, different modes of
weighment, rats, birds, insects, etc. It
is not possible to indicate separately
the loss on account of any one or
more of these causes.

(c): A statement is laid on the
Table of the Sabha.
Statement

The following arrangements have
been made for protection of foodgrains
from rats and birds in the Central
godowns :—

(i) All the conventional godowns
constructed or under construc-
tion by the Government are
modern structures designed to
be rodent proof.

(ii) Grain is inspected at frequent
intervals during storage by
technically qualified staff.

(iii) Bird scarers are used wherever
bird nuisance exists.

(iv) Ventilators are provided with
expanded metal wire screens
to prevent entry of birds.

AUGUST 22, 1968
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(v) Polythene strips are hung over
doors to prevent entry of birds.

In hired godowns which are not
rat proof, rat control through
use of fumigants and anticoagu-
lants is carried out by the tech-
nically trained staff.

Silo storage put up by the
Government already is bird
and rat proof. More emphasis
is being placed on this type of
storage in the future pro-
gramme of storage construction.

(vi)

(vii)
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SHRI ANNASAHIB SHINDE: As
the hon. Member is aware, in the past
storage conditions in our country were
not satisfactory and progressively
Government adopted various measures
to see that modernisation in storage
conditions took place. It is a ques-
tion of investment. Progressively our
storage is being modernised and we
are doing everything to reduce the
losses in storage. As far as Govern-
ment storage is concerned, our storage
is damp-proof and ratproof and losses
in storage are tried to be kept to the
minimum.
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SHRI ANNASAHIB SHINDE:
This also will differ from time to
time. After all, if we work out some

projections at some time, they will
have to be revised after some time.
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MR. SPEAKER: He wants sepa-
rate notice.

SHRI NITIRAJ SINGH CHAU-
DHARY: Is it a fact that the total
value of foodgrains damaged by
rodents and pests only in the country
is about Rs. 1,000 crores; if so, have
the Government taken steps to avoid
this loss ?

SHRI ANNASAHIB SHINDE :
Exaggerated figures are reported in
the press and elsewhere. But, as has

been mentioned by the hon. Minister,
Shri Jagjiwan Ram, on a previous
occasion, considerable losses occur in
the houses of farmers. This is because
the housing conditions of our farmers
are not very satisfactory. As is known
only 25 10 30 per cent of the total
produce comes in the market as
marketable surplus; the rest of it is
consumed or kept stored in the houses
of farmers. The conditions there being
not satisfactory, losses take place
there. But efforts are being made to
construct storage bins etc., so that far-
mers also can get cheaper receptacles
to store foodgrains.

SHRIT S. KANDAPPAN : I would
like to know whether it is a fact that
the driers set up to dry the ADT-27,
which is susceptible to sprout within
three days if it is not dried properly,
went out of order causing great
damage to foodgrains particularly in
Tanjore District, and if that is so, what
is the total loss sustained by this and
whether any effort has been made to
improve the working of the driers
there.

SHR1 ANNASAHIB, SHINDE :
1t does not arise out of this, but I
would try to find out the position.

SHRIMATI SUSHILA
ROHATGI: While the Government
has succeeded in revolutionising agri-
culture and raising the output by 20
per cent. the loss by rodents in
2—-1LSD'68
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codowns and by seepage of water
during transportation by railway
wagons is continuing. May I ask

the Government that it will keep a
strict vigil and that these measures,
which are recently contemplated, are
strictly enforced ? At the same time,
would the Government see that there
is adequate supply of tarpaulins
available at the right time so that
seepage loss during transportation is
eliminated ?

SHRI ANNASAHIB SHINDE:
This question mainly refers to storage
losses. As far as the first part of the
hon. lady Member’s question is con-
cerned, our Ministry has appointed
an expert committee to go into the
general problem of storage losses
and to make recommendations to
Government to see what steps can be
taken to avoid these losses.

SHRIMATI SUSHILA
ROHATGI : Sir, this question per-
tains to damage to foodgrains which
covers damage cither by rodents or
by seepage of water.

SHRI HEM BARUA: This time
there has been a bumper crop of food-
grains in the country and the whole
country has become over-enthusiastic
over this. In the context of that may
I know what steps Government have
taken to see that any portion of these
foodgrains is not wasted by faulty
storage or lack of storage space and
what steps Government have taken to
improve the storage space to protect
25 per cent of our foodgrains eaten
away by the rodents ?

SHRI ANNASAHIB SHINDE: 1
have already mentioned the figure.
Actually, during storage. on an
average, the total loss that has occurred
during the last five years is 0.18 per
cent. The figure that the hon. Mem-
ber has mentioned, that is, 25 per
cent, is on a very high side. As far
as the Government storages are con-
cerned, they are rat-proof and damp-
proof. There is a certain damage due
to rats. Some damage does occur
at various points.
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SHRI MANUBHAI PATEL :
There is the Central Warehousing
Corporation and there are the State
Warehousing Corporations which are
trying to store all the material in a
very scientific manner. What is the
difficulty with the Government in
entrusting these foodgrains to the
Central Warehousing Corporation and
the State Warehousing Corporations to
store them properly so that there is no
damage ?

SHRI ANNASAHIB SHINDE: The
facility and the storage capacity that is
available with th¢ Central Warehous-
ing Corporation and the State Ware-
housing Corporations is being utilised.

SHRI S. S. KOTHARI : It is agreed
that the storage space is still inade-
quate. May 1 know how much new
storage space has been created in the
godowns in the last two years and
whether the Government propose to
increase the storage capacity further
and also what measures are being
taken to expedite clearance of food-
stuffs ?

SHRI ANNASAHIB SHINDE: As
far as the existing storage facility is
concerned, we have, in the Food
Department, 9,76,200 tonnes capacity;
in the F.CI., it is about 13,51,700
tonnes capacity and with the State
Governments, it is 13,96,200 tonnes
capacity—all told, about 37,24,100
tonnes capacity. The hired accommo-
dation is to the tune of 31,63,800 ton-
nes.

SHRI P. GOPALAN: It is an
exaggerated scandal against rates.
pigeons. insects and pests to put the
entire blame at the doors of these
pests and rats. There are certain
human rats and pigeons who are in-
charge of these godowns and are prac-
tising pilferage. I would like to know
from the Minister whether the Govern-
ment will make a thorough inquiry
to find out how far the officials are
responsible for this ?

SHRI ANNASAHIB SHINDE : If
the hon. Member brings to our notice
any specific instance, we are prepared
to go uto it.
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SHRI ANNASAHIB SHINDE : As
I was explaining, at present, the owned
and hired storage capacity with the
Central Government Food Depart-
ment, the Food Corporation and the
State Governments comes to about
Rs. 68.87,900 tonnes. The construc-
tion programme is already or for
about 3 lakh tonnes. We are examin-
ing the possibility of undertaking more
storage capacity to the tune of about
3 lakh tonnes during the current year.

COLOURISATION OF VANASPATI

*604. SHRI YAIJNA DATT
SHARMA : Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) the broad details of the recom-
mendations made in the report sub-
mitted by the Committee on colourisa-
tion of vanaspati ;

(b) action
thereon; and

taken by Government

(c) in case no action has been taken,
the reasons for the delay ?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI ANNASAHIB SHINDE) :

(a) : (i) The Committee examined a
large number of colours includ-
ing ratanjot and turmeric, but
found none of them suitable
for the., purpose.

In view of this and the general
consensus of scientific opinion
in this regard, the Committee
has come to the conclusion
that colouring of vanaspati is
neither practicable nor desira-
ble.

(i)
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(iii) Alternative methods like the
more rigorous enforcement of
anti-adulteration laws and
marketing of ghee in small con-
tainers under AGMARK seal
should be used for achieving
the end in view.

The latent colourisation of
vanaspati with sesame oil
currently in force which im-
parts red colour to vanaspati
on performance of a simple test
called Baudouin Test should
amply serve the purpose. But
the inspection and testing of
vanaspati for checking presence
of the Baudouin Test colour,
and of ghee for checking the
absence of such colour, should
be intensified.

(b) and (c): The
consideration.

(iv)
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MR. SPEAKER : If he goes on
making a speech about the old history
and about the future, I will have to
call somebody else.

aﬁ}uaaa Al .

i

SHRI ANNASAHIB SHINDE :I do
not know what is the expectation of
the hon. Member from the Govern-
ment. As 1 have already submitted
in the main part of my reply, a com-
mittee of experts was asked to look
into this, and help from the research
organisation was also taken. The
scientists have come to the conclusion
that it is neither desirable nor practi-
cable to add colour to vanaspati. May
1 tell the hon. Member that nowhere
in the world colour is being added,
but taking into consideration the condi-
tions in our country. we tried our best
if something could be done in this
direction. But there is the recommen-
dation of this Committee. The impres-
sion should not go with the hon. Mem-
ber that nothing is being done at
present to test the purity of vanaspati,
etc. There is a compulsion on the
manufacturers to add five per cent
sesame oil. The inspecting organisa-
tion looks into this and every month
we analyse about 300 samples from all
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factorics and if anybody is found
committing adulteration, etc., we take
action against him.

s gae Wi 0 AU @@ 9
T AER A ST AV ATEA
gra ums gE #ri fafrem Fafae
fore gz o w00 99 § ag Fg1 @0
T YFR F A9 F H=L A
THAAE arfe fRema & O S
famr w#e &1 zifw gRfr, A

o

SHR] ANNASAHIB SHINDE :I am
prepared to make available the report
to the hon. Member or place it on
the Table of the House.

SHRI ANNASAHIB SHINDE: The
hon. Member has always a prejudice
against anything. In fact, they were
eminent scientists and experts. ...

=Y gFR AL FTeA@ . TIRT FH G
qgT & 1

SHRI ANNASAHIB SHINDE :
This is an insinuation against the
eminent scientists who were members
of the Cemmittee. They sought the
advice of even the C.S.I.LR., the highest
scientific organisation in our country,
and the C.S.I.R. agreed with the broad
conclusions of this Committee.
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SHRI ANNASAHIB SHINDE :
Actually, the Central Food Technolo-
gical Research Institute suggested that
alcoholic extract of turmeric may be
used for adding colour to vanaspati.
But this was examined by the com-
mittec to which T have alrecady made a
reference, and they have said that this
will make adulteration possible instead
of really preventing adulteration,
because the colour of haldi in undilu-
ted form will resemble the colour of
cow ghee and will not be distinguish-

able. Moreover, the colour was easily
removable by some  decolorising
agents.

st T AT e § g8 ST
W fF 33 g 1y 3w § AT aney,
THT FA, FET FN AT FY A
¥ 1 fwewa § fm ® @
faam & @ W1 g wamR ® oA
T g & a1 (%7 w7 %7 F wmw
7 3% gu Imfaw § fegid ag
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SHR1 ANNASAHIB SHINDE: It
is altogether a different thing to add
colours to oily substances. I think the
hon. Member should realise one thing;
when scientists have examined this,
how can be raise doubts about it ?

SHR1 SHIVAIJlI RAO S. DESH-
MUKH : Is the hon. Minister aware
that the basic possibility for adultera-
tion of vanaspati ghee is because of
hydrogenation of  vegetable oils ?
Hydrogenation doces not add anything
cither to the edible qualities or to the
nutrient qualities or even to appea-
rance when it is being sold in con-
tainers.  So what stops Government
from banning the hydrogenation of ve-
cetable oils while allowing purification
of vegetable oils as is done 1n some
of the industries?

SHRI ANNASAHIB SHINDE: 1
do not know what the hon. Member
means because what is being manufac-
wred is on the lines of what is being
manulactured in other countries.

SHR1 SHIVAJI RAO S. DESH-
MUKH : It is a simple thing.  The
basic possibility of adulteration is
because of hydrogenation. Hydroge-
nation thickens oil and makes it look
as if it is ghec, and that is the basic
iemptation for adulteration. 1t does
not add at all to the nutrient value
or to the cooking value or even to the
appcarance value. So, what steps
Government proposc for banning the
hydrogenation of oil?

THE MINISTER OF FOOD AND
AGRICULTURE (SHRI JAGJIVAN
RAM) : The question is one of con-
sumer preference. If there are people
who prefer to take vanaspati ghee,
then it is a question of consumer pre-
ference. Of course, they are free to
take groundnut oil or other oils and
use them as cooking media. But the
consumer preference is that they want
to use something which has the ap-
pearance of ghee.

SHRI SHIVAJI RAO S. DESH-
MUKH : Only appearance.

SRAVANA 31, 1890 (SAKA)
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SHR1 JAGJIVAN RAM: That is
the consumer preference. Otherwise,
oil in the original form and vegetable
oil ghee both are available in the
market. Thosec who have the pre-
ference of taking something which has
the appcarance of ghee take it, and
that is why it is continuing.

st goa fag o W S F 9z
Fg 41 & a9 ag @ I '
A AT F AT A FEC L, s
Z 8 AT Al gATA ATt &0 ST
AT =g m e § fRT &

3

AT AET T a1 FAT A9 1@ 97 fa=re
FU fF TF qE FTAMY & &7

SHRI ANNASAHIB SHINDE :
The hon. Member has been expressing
these views of his on the floor of
the House on a number of occasions.
I would suggest to the hon. Member
that he should closely go into the
manufacturing processes.

SHRI C. K. BHATTACHARYYA :
When Dr. Rajendra Prasad became
the first Food Minister of the first
Congress  Government, he had this
matter examined by scientists and they
came to the conclusion that the pro-
cess of hydrogenation leads to the
ioss ol vision, which experiment as
carried out on rats. and 1 believe this
experiment was carried out at Madras.
and he came to the conclusion that
hydrogenation should be stopped.
Will the hon. Minister find out the
conclusions reached by Dr. Rajendra
Prasad as the first Food Minister of
the first Congress Government?

SHRI ANNASAHIB SHINDE :
Health experts have been consulted
on this and their general consensus
has been that the existing vanaspati
or vegetable oil ghee is not harmful
to the human eyes.

TENNETI
Some years

VISWA-
ago, this

SHRI
NATHAN:
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question had come up here, and
Government had given the answer
that these hydrogenated oils were
responsible for coronary thrombosis,
and it had come to their knowledge
that scveral deaths had occurred on
account of these oils. Subsequently,
the opinion has been that these hydro-
genated oils and vegetable lead to not
only coronary thrombosis but also
dullness of liver and lassitude for
instance. the general lassitude that
we are now finding in our country.
Have Government pursued scientific
experiments in this line ?

L]

SHRI ANNASAHIB SHINDE : We
have tried to consult the experts, the
health experts etc. and they do not
agree with the view expressed by the
hon. Member.

SHRI TENNETI VISWANA-
THAM : It is not my view but the

view of the Government which was
expressed here.
SHRI R. BARUA : What is the

total capital investment in the vege-
table oil industry, and what is the
industrial use of vegetable ghee and
what is the quantity used for human
consumption ?

SHRI ANNASAHIB SHINDE : As
regards investment, I would require
notice. As regards the industrial oils,
they constitute hardly less than 10 per
cent.  But the percentage also varies
from year to year.
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REDUCTION IN AGE LIMIT OF
VOTERS

*609.
SHRI PREMt CHAND
VERMA:
SHRI BIBHUTI MISHRA:
SHRI RAMAVATAR
SHASTRI:

Will the Minister of LAW be pleased
to state :

(a) whether it is a fact that Govern-
ment have received proposals from
some Members of Parliament sugges-
ting reduction of age limit of voters;
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(b) if so, the reasons advanced by 21 ¥/ qFRIT #1 W T T a@
them; and TR el amafanr 1 SR F1E

(c) whether the proposals have been % FEq #1 frrr & & @ 9w
examined and if so, the action pro- 1 o 21 @I ¥ @A TW F FATY
posed to be taken in the matter ? g frr S @war | fow T ag
THE DEPUTY MINISTER IN THE S&¢ T ST g 4, ar o
MINISTRY OF LAW (SHRI 9F S #dq 9% 1ﬁT FL R A
M. YUNUS SALEEM): TRW W AW 9T MY fFr ar

(a) Shri Brahma Nanda Panda. f feramt aad " tQ"'. T 3‘-:'
M.P., has given notice of the follow- T8 I8 T 1 Fifed—3=H
ing Resolution in the Rajya Sabha :— dgd@ TR X4 * I #g a@ fFan

“This House is of opinion that 3T ﬁz TT"TAQ? F1 swfem™ 21 &
the qualification as to age for being & g+ & AT =AM(RA |

registered as a voter should be

reduced from twenty-one to eighteen st W FE qWi : HEAIE ol

and that Government should take G 3 #21 % agq ¥ WAl § qagen

4 d th ti- ~ 3 hd &
pecemaryseps o amend e Const et it % e 7@
LA Q) @ g9 AE R o

(b) No reasons have been stated. g gt 7 @ﬁ ? Fw % AaEl

(¢) Government do not consider “ﬁf 1 7L %., W@Wf f@
that any change in the age-limit for 2% #T g% 3¥ & X I wofq &
registration as a voter is called for. femr &7 § @1 @H | AN &,

FT A g 7

213 ﬁagztzma’aﬁ“a@%, T FT S

?’W@W“ﬁmiﬁ' =t Fo ywa @ew : F¥ ATE AW
m“';'”’;gmi ﬁil ﬁzﬁ% & o A foar § fF TR F@ F 9w
oE 37 e wnE § 4w g o0 o0 ot T s e
- 2 ) F g ¥ waras g wAned
3w 9 fer fRar )1 ek g W E fF Anww W o fee
TR 2 T MIH AR 5 sferarw fe i fr ¥ e
am, : © T qfafesm ¥ fewn woad | W a1

250 fafags Q" @1 &1 PR ™

¥ 18 @I a7 I q FAT T IH st TwEER weE & @ &
F ar B winw X fam ww fawfew § ag W ST WRAT §—
at 5% fafags dred w1 o) TH I F3 2199 T AH A
Y IR TEF AAET AR AeF & Wifgd, wfew wer St ot
¥ 7t W@ Fm afew § ¥ owd § 9k W " Ao s
aifer @9 #1 I 21 W AR § 5 o9 THIWA @7 AT T R
I oA g G O Ao U, ar 10 3T 12 99 F ASHI F AH-
ey frfrae 4fcY o, aofe- oF 9@ ged, 9Ei—TEy § AR
A7 wee AR @ FAFH F IW ¥ M A W & wm fOF & I
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woifafafady 1 FW * fag,
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7o R @le‘vrf{atmmrgwa
o TTH T : . g fF g8 o wfesr e ammy fow
g2 & w7 arg fawe daw Y L - ..\
$ 31 g G AR * AT AT FrE AT ZX T AL FL TG
2 e am = ~ TRt W1 21 W w1 TH @l
W A 2 s fEE R . 3
F1TH 18 A F aw g afeq o0 _© ¢ ITCIRAE A A
A faew ® ar o & T qgT HE ANFEV qFAK AT P
AT TAAT FE AT g st fa wa: Ao F oarw |
1 gfaw g1 g F1E FaTe JE fear

MR. SPEAKER : Do not bring in
Gandhiji’s name for everything. There
is another forum-—not this House. It
is too big a name to be dragged into
a supplementary question.

. N %t Qo STo ATEYTA | HEq= HEIRY,
A fom®r s AW AEEEr g9 #

#1_zfErE s FwEfor A wATe & W & WO W
¥ g wte A gE | IR x¥ g dfam g o &7

F 2 WI 3 = wET SHRI M. YUNUS SALEEM : 1t is
T g1 H IR AT a suggestion which may be considered.

Froag T 4 fF 18 SHRI S. M. BANERIJEE: The

F aftm #1 &= I F1  hon. Minister said in reply to a
) supplementary that the list is changed

properly. But our experience after

z f& g Y three general elections is different. In
AL ﬁr FT? fi'rt%‘r'r: one of the cases. a person came twice

or thrice to vote.
3 Fifs gt # A & s fewr
et F oM foam @ & F s
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I want to know whether they do not
want to reduce the age-limit because
there is a lurking fear in their mind
that the student community is entirely
dissatisfied with the present ruling
class ? Is that the reason ?

MR. SPEAKER : It is a presump-
tion. Are you agreeing with that
presumption ?

SHRI M. YUNUS SALEEM : No,
Sir.

SHRI VIKRAM CHAND
MAHAJAN : In view of the fact that
there is a consensus that the age
should be reduced is. the hon. Minister
willing to appoint a parliamentary
committee to go into the question
whether the age should be reduced
or not ?

SHRI M. YUNUS SALEEM:
There is no consensus to that effect
and we have said that it is not the
policy of the Government to consider
this matter for the time being.
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g o1 agl g w@ g A e
g ar for & e 9w g 18
S|

F1 AEE drew @A
g asar 3 7

MR. SPEAKER : You are making
a speech ; not putting a question.

SHRI BIBHUTI MISHRA: Be-
cause the Minister has denied it.

'MR. SPEAKER : May be so, but
this is Question Hour.

st fawfa fow T3 owd, e
¥ qRe | a1 & AT 9 g fF
FT GEHIX 18 AT FT TH HAAA
Ffarduw g

SHRIJ. B. KRIPALANI : We have
been feeling that several Members of
the Treasury Benches have not yet
acquired their maturity. Will they be
deprived of their franchise ?

SHRI R. K. AMIN : Persons in the
age-group of 18 to 21 on an average
are more literate than the rest of the
population. If you include them in
the electorate, the total percentage of
literacy will increase. In order to
increase the total percentage of literacy
for the electroate, will you include
persons of the age-group of 18 to 21
in the electoral roll ?

SHRI M. YUNUS SALEEM:
Literacy is not the only criterion for
entitlement of a vote in this matter.
The majority of the voters are illite-
rate and therefore this question does
not arise.

SHRI P. VENKATASUBBAIAH :
May I know whether the Government
is also seriously thinking about the
question whether any upper age limit
should be fixed so as to keep away
some of our old people from partici-
pating in elections ?

MR. SPEAKER : Very
That will be considered.

well said.
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SHORT NOTICE QUESTION

INDIA AS WORLD WEATHER WATCH
CENTRE

SNQ. 9. SHRT MANUBHAI PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to
state :

(a) whether it is a fact that India
has been selected as the Centre of
World Weather Watch; and

(b) if so, the details thereof ?

THE DEPUTY MINISTER IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRIMATI
JAHANARA JAIPAL SINGH):
(a) and (b). India has agreed to
participate in the World Weather
Watch plan drawn up by the World
Meteorological Organisation. The plan
envisages the establishment of 3
World Meteorological Centres at
Washington, Moscow and Melbourne,
with  Regional Telecommunication
Hubs and Regional Meteorological
Centres located at important places on
the Main Trunk Circuit between
Washington  and Moscow, and
Moscow and Melbourne. India has
agreed to the location and manning of
a1 Regional Telecommunication Hub
and Regional Meteorological Centre
at New Delhi on the Main Trunk
Circuit between Moscow and Mel-
bourne. The main objective of the
plan is to speed up transmission of
meteorological data and to enable
participating countries to receive
world analysed data, charts etc., which
would go a long way to improve the
weather forecasting service.

SHRI MANUBHAI PATEL: Sir,
this is a new type of centre in India.
May 1 know what is the total expen-
diture to be incurred on that and whe-
ther the Government of India will be
aided by some other agency or some
other tied programmes are connect-
ed with it? May 1 also know whe-
ther some foreigners are also work-
ing in this centre?
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THE MINISTER OF TOURISM
AND CIVIL AVIATION (DR. KA-
RAN SINGH): This particular plan
may be new but I think this Hon.
House knows that the Meteorological
Department here is in fact one of the
oldest and best established depart-
ments in this country. In fact, we
are going to celebrate’its centenary in
four or five years. It is new and in

view of the technological develop-
ments---rockets. satellites, high
speed computers and  so  on—the

whole forecasting and study of the
weather of the world has become very
much more important. The U.N.
Resolution has stressed this. In this
particular scheme we are going to
spend Rs. 4.29 crores up to 1970-71
and we are going o receive from
the World Meteorological Organisa-
tion a sum of Rs. 1.63 crores in equip-
ment and spares—very valuable equip-
ment which normally we would not
have got. As far as foreigners are
concerned. you will be happy to know
not only is there not a single foreig-
ner working in our Meteorological
Department but 11 of our officers
are working throughout the world in
Sudan, Nigeria, Saudi Arabia, Brazil
and in the World Meteorological Office
giving our technical experience.

SHR1 MANUBHAI PATEL: Is
it obligatory on the part of India
that all the information must be sup-
plied to other countries?

DR. KARAN SINGH: Yes, Sir.
By becoming a Regional Hub there
will be very sophisticated weather
study equipments here in Delhi and
it will become an Asian Centre for
the collection of material and for the
dissemination of material to countries
in this region.

SHRI LOBO PRABHU: Wiile
the organisation of the World Wea-
ther Watch is to be welcomed, I
would like to know from the Minis-
ter what is being done at present
about such a simple thing as artificial
rain making? I understand a scheme
for about Rs. 50 lakhs was put t0
the Finance Ministry for providing
four aircraft............
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MR. SPEAKER:
weather  study.
that.

SHRI LOBO PRABHU: 1 want
to know whether the Minister can re-
present to the Finance Ministry that
it is most important that this rain-
making scheme receives the four
aircraft?

This is about
1 am not allowing

FET TR § wW # wwOE W o
7 farrag gafem g ag &

When I am right no one remem-
bers;

when I am wrong no one forgets.”
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g fe gl 9 & @ wReERe w17
# opw faelt @R ag wfaw
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SHRI NARENDRA SINGH MA-
HIDA: May 1 know how much ex-
penditure is involved in this scheme
and whether any grant will be receiv-
ed from other countries?

DR. KARAN SINGH: As I said,
the expenditure up to 1970-71 is Rs.
4.29 crores and will get Rs. 1.63
crores in terms of very sophisticated
and advanced equipment from the
World Meteorological Organisation.

SHRI HEM BARUA: Sir, we
have a Meteorological Department
which gives weather forecasts—of

course the forecasts very often go
wrong. When that is there and when
we are going to have a World Wea-
ther Watch in this country, will the
Minister tell us that this does not
mean duplication of work?

DR. KARAN SINGH: On the
contrary, the World Weather Watch
can only be developed upon the basis
of our organisation. I feel proud to
say that we are perhaps the only
country or one of the two countries
in Asia alone with Japan which has
got such a well established infra struc-
ture of Meteorological Organisation.
It is only on that that this will be
built. So there is no question of
duplication and it will be of great
advantage to us.

WRITTEN ANSWERS TO
QUESTIONS

SHALLOW TUBEWELL SYSTEM OF
IRRIGATION

*601. SHRI SAMAR GUHA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government sought
the opinion of the Geological De-
partment about the effect of shallow
tubewell system of irrigation on
general humidity of soil;
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(b) whether it is a fact that shal-
low tubewell system of irrigation is
likely to dry up soil which in turn
may defeat the very purpose of irri-
gation; and

(¢) whether Government propose
10 convene a meeting between the ex-
perts of the soil science and Agricul-
tural and Geological Department to
ascertain various effects of shallow
tubewell system of irrigation?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AG-
RICULTURE, COMMUNITY DE-
VELOPMENT & COOPERATION
(SHR1 ANNASAHIB SHINDE):
(a) No, Sir. The Geological Sur-
vey of India are not concerned with
this subject at all.

(b) No, Sir. On the other hand,
shallow tubewells schemes are helpful
in draining the root-zone soils of ex-
cess water.

(c) The position being as above, no
further examination of the effects of
shallow tubewells is considered neces-
sary at present.

STRIKE BY CEMENT WORKERS

*606. SHRI1 HIMATSINGKA
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that despite
the offer by the Cement industry to
implement the Central Cement Wage
Board’s recommendations with re-
gard to increase of wages, the cement
workers gave notice for one-day token
strike on the 28th June, 1968;

(b) if so, what were the main
grounds for their strike; and

(c) what steps were taken to avert
the strike?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b). A letter was
received from the Indian National
Cement Workers’ Federation in May,
1968. expressing dissatisfaction with
the recommendations of the 2nd Ce-
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ment Wage Board as accepted by
the Government and saying that if
certain changes were not made, the
cement workers would resort to a
token strike on 18th June, 1968 to be
followed by a general strike, from
the 28th June, 1968. Government
has, however, no information as to
which of the cement factories had offer-
ed to implement the recommendations
before the Federation’s letter was re-
ceived whether they were affected by
any strike and what are the disputed
issues in each factory.

(¢) The matter was discussed with
the President of the Federation. The
employers’ organisation was also con-
sulted. The recommendations of this
Wage Board are being implemented
through the State Governments and
they are the appropriate Governments
under the Industrial Disputes Act for
industrial disputes in the cement fac-
tories.

DEVELOPMENT OF MALPE PORT FOR
FISHING PURPOSES

*607. SHRI S. A. AGADI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the
reply given to Unstarred Question No.
618 on the I5th February, 1968 and
state:

(a) whether the Government of
Mysore have submitted to the Cen-
tral Government their proposal and
estimates for the development of
Malpe Port for fishing purposes; and

(b) if so, the details thereof and
Government's reaction thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRT ANNASAHIB SHINDE):
(a) Detailed plans and estimates have
not been received. Government of
Mysore have, however. recently indi-
cated that one of the alternative solu-
tions proposed by the Yugoslav firm
in their feasibility report is consider-
ed suitable, and have proposed that
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discussions be held to finalise the pro-
ject.

(b) The matter will be discussed
with the Government of Mysore as
proposed by them.

DISTRIBUTION OF TUBEWELLS BET-
WEEN KHAGARIA AND BEGUSARAIL

*608. SHRI KAMESHWAR
SINGH: Will the Minister of FOOD
AND AGRICULTURE be pleased

to state: .

(a) whether Government’s  atten-
tion has been drawn towards the dis-
parity in the distribution of State
Tube-wells between Khagaria and Be-
gusarai sub-divisions of Monghyr Dis-
trict;

(b) if so, the action taken to re-
move the disparity; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) The Government of Bihar is
aware of the position that there are
49 State Tube-wells in the Begusarai
sub-division and none in Khagaria
sub-division of Monghyr District.

(b) and (c). Tube-wells in the Begu-
sarai sub-division were constructed in
1950-53 and since then no new tube-
wells has been sunk in either of the
sub-divisions. Tube-wells were sunk
only where a command area of at
least 350 acres situated in a compact
and flood-free block was available for
each of them. 1Tt has been reported
by the State Government that a
major portion of the Khagaria sub-
division is flood affected and there is
no guarantee of any demand of water
in the area during the Kharif season.
There is, however, a proposal for
sinking of 20 new tube-wells in the
Khagaria and Begusarai sub-divisions
during the current year and it is pos-
sible that some of them may be loca-
ted in the Khagaria sub-division.
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DEVELOPMENT OF FISHERIES AND DEEP
SEA FISHING

*610. SHRT ONKAR LAL BER-
WA: Will the Minister of FOOD &
AGRICULTURE be pieased to state:

(a) whether any scheme for the de-
veiopment of lisheries and deep sea
fishing in the. country in the Fourth
Five Year Plan has been prepared by
the Planning Commission; and

(b) if so, the details of the scheme
indicating the lay-out and the targets
of production?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) The Fourth Five Year Plan
which is being formulated in consul-
tation with the Planning Commission
includes schemes for the develop-
ment of fisheries including deep sea
fishing.

(b) A statement has been laid on
the Table of the Sabha.

STATEMENT

The tentative plan for the develop-
ment of fisheries envisages an out-
lay of about Rs. 150 crores of which
governmental expenditure is expect-
ed to be about Rs. 130 crores, the
remainder being contributed by in-
stitutional finance and the private sec-
tor. It is envisaged that the scheme,
on full development, will raise the
level of fish production by over 6 lakh
tonnes. The plan, which is produc-
tion oriented. lays special emphasis
on the extension of fishing to the off-
shore and deep sea regions. It is
proposed to introduce 300 medium
vessels in addition to 8000 mechanis-
ed boats. Special attention will be
paid to developing fishing harbours.
both major and minor and to the in-
tensive development of inland fishe-
ries.
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CONSUMER INDUSTRIES IN COOPERA-
TIVE SECTOR

*611. SHRI D. N. PATODIA:
SHRI N. R. LASKAR:
SHRI ANBUCHEZHIAN:
SHRI S. C. SAMANTA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that Gov-
ernment have invited specific propo-
sals from the State Governments for
setting up Consumer  Industries by
Consumer Co-opecratives;

(b) if so. the financial assistance
and other help to be given by the
Centre for selting up these industries:
and

(¢) whether any technical survey
has been conducted to find out if
there is sufficient scope for the co-
operatives 1o set up such industries
with profitable results?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AG-
RICULTURE., COMMUNITY DE-
VELOPMENT AND COOPERA-
TION (SHR1 M. S. GURUPADA-
SWAMY): (a) Yes, Sir.

(b) Financial assistance is provid-
ed through State Governments in the
shape of block capital loan and sub-
sidy for managerial expenses. The
block capital loan is to the extent of
100¢; where the capital cost of a unit
does not exceed Rs. one lakh and 409,
where it exceeds Rs. one lakh.

The managerial subsidy is on a
tapering scale. being 100, of the ap-
proved expenditure for the first year.
66-2/39;, for the sccond year and
33-1/3", for the third year.

(c) A careful assessment of econo-
mic viability is made in each case
and technical advice obtained where
necessary.
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WEEKLY GFF FOR CLASS 1V EMPLO-
YEES IN TELEGRAPH OFFICES IN DELHI

*616. SHRI SURAJ BHAN: Will
the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether the sweepers. farrashes
and watermen are given fortnightly
off instead of weekly off for the last
one vear in Telegraph Offices in
Delhi whereas in all other offices of
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the Central Government these people
are given weekly off: and

(b) if so, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI 1. K.
GUJRAL): (a) Yes. Sir. It is, how-
ever, not correct. that in all other
Central Government offices officials
in these categories are being given
weekly offs. The practice followed in
cach office is determined according
to administrativé convenience.

(b) A general policy decision has
been taken in the P&T Department
that such officials employed in
offices which are not closed on Sun-
d%ys should be given a fortnightly
off.
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SEcOND UNIT OF INDIAN TELEPHONE
INDUSTRIES

*618. SHRI S. R. DAMANI: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether a decision has been
taken to set up a second unit of the
Indian Telephone Industries; and

(b) if so. the capacity, location and
other details of the proposal?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GUJRAL): (a) Yes.

(b) The new unit will manufacture
long distance transmission equipment
to augment the production of the
existing factory at Bangalore of such
equipment. It is expected to produce
Rs. 13.5 crores worth of transmission
equipment during the first five years
of its setting up. According to preli-
minary estimates, the capital expen-
diture on the new factory is expect-
ed to be about Rs. 245 lakhs. No
decision has so far been taken about
the location of the proposed factory.

JUNGLE ALLOWANCE FOR TRACTOR
TRAINING AND TESTING SERVICE, BUDNI
EMPLOYEES

*619. SHR1 JAGANNATH RAO
JOSHI: Will the Minister of FOOD
AND AGRICULTURE be pleased
to refler to the reply given to Unstarred
Question No. 648-A on the 15th Feb-
ruary, 1968 and state:

(a) whether a final decision about
the Jungle Allowance for the em-
ployees of the Tractor Training and

Testing Service, Budni, has been
taken: and
(b) if not, the reasons for the

delay?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD,
AGRICULTURE. COMMUNITY
DEVELOPMENT & COOPERA-
TION (SHRI ANNASAHIB SHIN-
DE): (a) The matter was considered by
the Government and no cash allowance
has been sanctioned. Orders have,
however, since been issued to sell food-
grains produced at the Farm, to the
employees of Tractor Training and
Testing Station, Budni, at concessional
rates of 109, below the market price.

(b) Does not arise.

SARABHAI CHEMICALS LTD., BARODA
629. SHRI GANESH GHOSH:
SHR1 K. RAMANI:
SHRI P. RAMAMURTI:

SHRI K. M. ABRAHAM:

Will the Minister of LABOUR
AND REHABILITATION be pleas-
ed to siate:

(a) whether it is a fact that the
Sarabhai Chemicals Ltd. have instal-
led computers at their factory at
Baroda:

(b) il so the reasons therefor;

(¢) whether it is also a fact that
large number of employees in the
mailing and sales Department have
been reirenched after the installation
of the computers:

(d) if so. the total number of em-
ployees retrenched:

(e) whether it is further a fact that
he has sent instructions to all Em-
ployers” Organisations not to retrench
any employee due to computarisa-
tion: and

(f) if so. the action taken by Gov-
ernment against Sarabhai Chemicals
Ltd.. for violating these instructions?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHID): (a) to (f). A statement
is laid on the Table of the House.

STATEMENT

A representation was received from
the All India Chemical and Pharma-
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ceutical Employees Federation in
June last against the installation of
a computer by M/s. Sarabhai Chemi-
cals Ltd. This representation also
referred to retrenchment of emplo-
yees trom the Bombay establishment
of the Company. In view of Govern-
ment’s policy that there should be
no consequential retrenchment as a
result of computerisation and the
appeal made to Employers’ Organi-
sations in April 1968 that pending a
detailed discussion of the issues in-
volved at the special session of the
Standing Labour Committee, the em-
ployers should maint&in the status quo
in regard to the introduction of auto-
mation, the complaint of the Fede-
ration was brought to the notice of
the Government of Maharashtra.

The State Government also re-
ceived a complaint from the All India
Sarabhai Chemicals Employees Union
regarding the closure of the Sales Ac-
counts .and Mailing Departments of
the Company at Bombay and conse-
quent retrenchment of 52 employees.
The State Government referred the
d'snute (0o adjudication on the 2lst
June. 1968. On the 26th June. 1968.
the parties arrived at a mutual settle-
ment and took a consent award in
terms thereof from the Industrial Tri-
bunal. As per the terms of the settle-
ment the parties agreed that 31 em-
ployees out of 52 in question be re-
trenched on payment of all their legal
dues and the remaining 21 employees
be provided with alternative employ-
ment as per the option exercised by
them in the Company's establishment
at Baroda on the terms and condi-
tions prevailing therein. The com-
plaint now does not survive.

AUDIT OF ACCOUNTS OF BHARAT
SEWAK SAMAJ, NAHAN

*621. SHRI GADILINGANA
GOWD: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) the amount of financial aid
given to Bharat Sewak Samaj, Nahan,
District Sirmur (H.P.) annually by
Government.
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(b) who audits the accounts and
whether audit is done after giving
notice or by surprise;

(c) whether the account books are
made available to the Auditor on his
visit to Bharat Sewak Samaj Office
immediately: and

(d) whether there were any cases
when the books were not shown to
Auditor immediately on the ground
that the books were with the Chair-
man?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI M. S. GURUPADASWAMY):
(a) to (d). The information is being
collected and will be laid on the Table
of the House on receipt.

Cow PROTECTION COMMITTEE

*622. SHRI YASHPAL SINGH:
SHRI T. P. SHAH:
SHRI SHARDA NAND:

SHRI SHRT GOPAL
SABOO:

SHRI KANWAR LAL
GUPTA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) whether the Sarvadaliya Gorak-
sha Mahabiyan Samiti have with-
drawn their representatives from the
Cow Protection Committee;

(b) if so, the reasons therefor and
Government's reaction thereto: and

(c) how the vacancies are propos-
ed to be filled up?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) A letter has been received from
three members of the Cow Protection
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Committee representing  Sarvadaliya
Goraksha Mahabhiyan Samiti inti-
mating their withdrawal from the
Committee.

(b) Mainly due to difference of
opinion between those three members
and the other members of the Com-
mittee with regard to the interpreta-
tion of the terms of reference of the
Committee. The letter of withdrawal
of the Samati’s representatives is
under the consideration of the
Government.

(¢) No decision has been taken so
far.

SEIZURE OF MILK POWDER NEAR

CALCUTTA
#623. SHR1 C. K. BHATTA-
CHARYYA: Will the Minister of

FOOD AND AGRICLTURE be
pleased to state:

(a) whether Government's  atlen-
tion has been drawn to the seizure
from a truck of 98 bags of milk
powder of foreign origin concealed in
onions by the Dum-Dum Police near
Calcutta:

(b) whether  Government's atten-
tion has also been drawn to the fur-
ther disclosures that the bags carried
with them papers showing that these
were despatched from Ranchi Fatua
(Patna) on the 7th July, 1968:

(c) whether it is a fact that the
bags had printed instructions “Non-
fat Dry Milk United States of Ame-
rica-Donated by the People of U.S.A.
—Not to be sold or exchanged—Con-
tract No. MP(FP) 34089”; and

(d) whether any enquiry is propos-
ed to be made in the matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI ANNASAHIB  SHINDE):
(a) to (d). The requisitc information
is being collected and will be placed
on the Table of the Sabha as soon
as received.
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NON-PAYMLNT OF SALARIES BY BHARAT
SEWAK SAMAJ, NAHAN
.
*625. SHRI K. M. KOUSHIK:
will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
Gram Sewaks and Sewikas employed
by the Bharat Sewak Samaj, Nahan,
District Sirmur (H.P.) are not paid
regularly;

(b) if so, what action Government
propose o take to see that their sala-
ries are paid in time; and

(¢) the dates of payment of salaries
to them during the last 3 years?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 M. S. GURUPADASWAMY)
(a) to (c): The information is being
collected and will be laid on the
Table of the House on receipt.
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DAMAGE TO CROPS AS A RESULT OF
DROUGHT

*626. SHRI SRADHAKAR
SUPAKAR:

SHRI VISHWANATH
PANDEY:

SHRI G. S. REDDI:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that there
has been inadequate rainfall in some
parts of the country like Orissa re-
sulting in drought and damage io
growing crops: and *

(b) if so, whether the extent of da-
mage caused thereby has been assess-
cd?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) Rain-fall during the pre-monsoon
period from March to May 1968 was
deficient in the Eastern States of West
Bengal, Orissa, Bihar and South
Assam. Further there has been a
delay of about ten to fifteen days in
the onset of the South-West monsoon
in different States. Rain-fall in the
South-West monsoon season has, how-
ever. so far (from Ist June to 14th
August 1968) been normal in most of
the States including Orissa, the defi-
cient rain-fall areas so far being West
Rajasthan, Andhra Pradesh and
Madras.

(b) It is too early to assess the
quantitative data relating to damage
to the Khariff crops on this account.

IMPORT OF TRACTORS FROM U.S.S.R.

¥627. SHRI CHEGALRAYA NAI-
DU: Will the Minister of FOOD &
AGRICULTURE be pleased to state:

(a) whether it is a fact that 1mport
of small tractors from US.S.R. is
held up due to deadlock concemmg
the distribution of tractors;
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(b) if so, whether it is also a fact
that U.S.S.R. want their distribution
being done through private agency
instead of the State Trading Corpora-
tion;

(c) if so,
thereto; and

(d) the reasons for importing them
from U.S.S.R. and not from UK. and
Japan, where the same horse power
tractors are available?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD,
AGRICULTURE, COMMUNITY
DEVELOPMENT & COOPERA-
TION (SHRI ANNASAHIB
SHINDE) : (a) The matter is still
under negotiations.

Government’s reaction

(b) and (c): The policy of the
Government is to distribute imported
tractors through the State Agro-Indus-
tries Corporations set up in the Pub-
lic Sector and not through the agents
of foreign suppliers. The State Trad-
ing Corporation of India will only be
the agency for import of these trac-
tors.

(d) Owing to constraint of foreign
exchange, comparative prices of
tractors, etc., it is considered prefer-
able to import tractors from Rupee
Payment areas.

LAND HOLDINGS IN INDIA, JAPAN AND
FormoOsAa

*628. SHRI BHOGENDRA JHA:
Will the Minister of FOOD & AGRI-
CULTURE be pleased to state:

(a) the comparative per capital
figure of the cultivated land in India,
Japan and Formosa;

(b) the comparative figure about
the number of holdings about five
acres in the three countries and the
total acreage of land owned by those
holdings:

(c) whether Government propose
to fix a ceiling on the holdings in
India on the pattern of Japan and
Formosa and implement the same
during the Fourth Five Year Plan
period; and
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(d) if not. the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) The per capita arable land in
India. Japan and Formosa would be
0.34. 0.08 and 0.06 hectare respective-
ly according to data given in the Pro-
duction Year Book 1965, published
by the Food & Agricultural Organi-
sation of the United Nations.

(b) the number of holdings above
5 acres in India is 18.1 million and
the area comprised in such holdings
is 254.3 million acres. Data for Japan
and Formosa are not readily avail-
able.

(¢) and (d) Laws imposing ceiling
on land holdings have already been
enacied in the various States and are
in different stages of implementation.
Changes of fundamental nature in
the ceiling laws at this stage will im-
pede the process of implementation
of the existing ceiling provisions.

CosT OF LIVING INDEX

*629. SHR1 JYOTIRMOY BASU:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) how is the ‘“cost of
index” ascertained:

living

(b) the number of places where it
is ascertained; and

(c) whether retail consumers’ pnces
are taken into account while data is
collected?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI). (a) to (c): Consumer Price
Index Numbers are constructed by
comparing the current retail prices of
select commodities with prices in the
base year and averaging them accord-
ing to the weighting diagram obtain-
ed through a Family Budget Enquiry
in the base year. The All India
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4779. SHR1 G. S. REDDI: Will
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(b) The expenditure involved is as
follows:—

(in lakhs)
(i) Cost of plant and
machinery Rs. 57-94

(ii) Cost of construction,
installation and

other expenses Rs. 33.38

USE OF ROCKETS FOR CrOP
PROTECTION

4780. SHRI G. S. REDDI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether there is any likelihood
of Rockets being used in India for
crop protection. as is done in Georgia.
U.SS.R.; and

(b) if so, by what time?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-

LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):

(4) No, Sir.
(b) Does not arise.

ARREST OF POST MASTER OF

KALINDI
4781. SHRI C. K. BHATTA-
CHARYYA: Will the Minister of

COMMUNICATIONS be pleased to
refer to the reply given to Unstarred
Question No. 6398 on the 24th April,
1968 and state:

(a) whether the Extra Departmen-
tal Branch Post-master of Kalindi
who had absconded after defalcating
Rs. 23,438 has been arrested; and

(b) if so, whether it has been verifi-
ed that he had escaped to Pakistan?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI 1. K.
GUJRAL): (a) No.
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(b) Information now received from
the Police is that the Extra Depart-
mental Branch Postmaster of Kalindi
has escaped to Pakistan.

POST OFFICE IN MADHYA PRADESH
4782. SHRI G. S. MISHRA: Will

the Minister of COMMUNICA-
TIONS be pleased to state:
(a) the total number of Post

Oilices in Madhya Pradesh with par-
ticular reference to Seoni and Chind-
wara districts and the total number
of Postmen in these Post Offices; and

(b) the number of letters on an
average received in the Post Offices
oi Madhya Pradesh. and with parti-
cular reference to Seoni and Chind-
wara districts, during rainy, winter
and summer seasons?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GUJRAL): (a) The information is
under collection and will be placed
on the Table of the Lok Sabha in due
cours.z.

(b) Statistics of articles received
during different seasons are not main-
tained and are not available.

Post BOXES IN SEONI AND CHIND-
WARA DISTRICTS OF MADHYA PRADESH

4783. SHRI G. S. MISHRA: Will
the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the total number of Post Boxes
installed in Seoni and Chindwara dis-
tricts of Madhya Pradesh:

(b) what is the special rule for in-
stalling a Post Box at a particular
place. with particular reference to eco-
nomic factor governing it; and

(¢) the number of demands made
for the installation of Post Boxes in
Madhya Pradesh with a particular re-
ference to Seoni and Chindwara Dis-
tricts of Madhya Pradesh?
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THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI 1. K.
GUJRAL): (a) and (c). Information
is being collected and will be laid on
the Table of the Lok Sabha as carly
as possible.

(b) Post boxes are provided in
P.O’s where there is a public de-
mand for them subject to availability
of post box cabinet and space in the
office for their installation.

EXPORT OF TELEPRINTERS

4785. SHRI BISHWANATH ROY:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether India is in a position
to export teleprinters: and

(b) if so. whether Indian teleprin-
ters have any demand in any country?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI 1. K.
GUJRAL): (a) Yes.

(b) Under the collaboration agree-
ment entered with M/s. Olivetti of
Italy, exports of teleprinters by the
Hindustan  Teleprinters  Limited.
Madras, is permitted to a limited
number ol countries only viz.. Afgha-
nistan, Burma. Cambodia, Ceylon.
Laos. Viet-Minh. Pakistan and Nepal.
upto 25-8-70. The Hindustan Tele-
printers Limited will be free to export
teleprinters to any country only after
that date. The Company have. how-
ever, received orders for the supply of
teleprinters and  ancillaries ~ worth
about Rs. 2.4 lakhs from the Ceylon
Government  which are being oxe-
cuted.

REDUCTION OF PREMIUM ON LAND IN
KaLkast CoLoNY, DELH1

4786. SHRI DEVEN SEN: ‘Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:
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(a) whether Government propose to
reduce the rate of premium on land
near Kalkaji earmarked for the reha-
bilitation of Displaced Persons from
East Pakistan in Delhi at the original
estimated price level of 1960-61, keep-
ing in view the increased cost of land
caused by inordinate delay in execut-
ing the developmental wprks by the
contracling parties or agencies: and

(b) if not. the reason therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR, EM-
PLOYMENT AND &RKREHABILITA-
TION (SHRI D. R. CHAVAN): (a)
and (b). No. The scheme of the East
Pakistan Displaced Persons” Colony is
aimed at providing developed plots on
the basis of actual cost of acquisition
of land and expenditure incurred on
its development. The rate of premium
:0 be charged cannot, therefore, be
restricted to the estimates proposed at
some earlier date. The rate of pre-
mium already intimated to the allottees
is subject to revision on the basis of
ultimate actual expenditure.

SIAUGHTERING OF ANIMALS

4787. SHRI BABURAO PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the number of pigs. sheep. cows,
bulls and buffaloes slaughtered annual-
ly in the country during the last three
years for food purposes. State-wise:

(b) the number and places of licens-
ed slaughter houses in the country; and

(¢) the total number of people com-
munity-wise and State-wise who eat
animal flesh in the country?

THE MINISTER OF STATE IN
THE MINISFRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (c). The required information is
being collected from the State Gov-
ernments and Union Territories and
will be laid on the Table of the Sabha
on receipt.
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DismAL PERFORMANCE OF D.M.S.

4788. SHRI NARENDRA KUMAR
SALVE: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state whether Government propose to
appoint a Committee of Members of
Parliament and experts to go into the
causes of the dismal performance of
the Delhi Milk Scheme during the past
five years and to suggest measures for
its improvement?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE!:
No. Sir. The working of the Delhi
Milk Scheme was examined by an Ex-
perts’ Team headed by Dr. V. Kurien,
General Manager, Kaira District Co-
operative Milk Producers’ Union Ltd.,
Anand in 1964 and the appointment of
another Committee is not considered
necessary at this stage. Government
also do not consider the performance
of the Scheme to be dismal.

FOREST DEVELOPMENT PROGRAMMES
FOR MADHYA PRADESH

4789. SHR1 NARENDRA KUMAR
SALVE: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether the Chief Minister.
Madhya Pradesh had requested the
Central Government to provide assist-
ance for Forestry development pro-
eramme over and above the State
Plan:

(b) if so. whether the request
considered:

was

(c) whether the provision of Rs.
11.33 lakhs for rehabilitation of de-
graded forests is in the nature of Cen-
tral assistance of over and above the
provision in the State Plan:

(d) whether a sum of Rs. 3 lakhs
recommended as Central assistance
for Farm Forestry during 1968-69 is
in the nature of 100 per cent grant;
and
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(e) the reasons for which the Central
Government did not agree to an up-
ward revision of the present rate of
assistance upto Rs. 200 per acre for
the scheme of “Quick Growing Spe-
cies”.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI  ANNASAHIB SHINDE):
(a) Yes. Sir.

(b) Yes, Sir.

(¢) No. Sir. The pattern of Cen-
tral assistance for forestry schemes in-
cluded in the State Sector is 20", grant
and 30¢,, loan.

(d) No, Sir. The pattern of central
assistance for the scheme is:

(i) Extension Forestry: 509, sub-
ject to a ceiling of Rs. 500 per
hectare.

(ii) Village plantations: 1009, sub-
ject to a ceiling of Rs. 200 per
hectare.

(¢) The Government of India have
since agreed to increase the ceiling rate
of subsidy to Rs. 250 per acre for
raising plantation of ‘Quick Growing
Species” for the vear 1968-69.

PROCUREMENT TARGETS FOR
MAHARASHTRA STATE

4790. SHRI DEORAO PATIL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the targets fixed for the procure-
ment of Jowar and Paddy—Rice in the
State of Maharashtra for the year 1967-
63 season:

(b) the actual procurement up-to-
date: and

(c) the reasons for not fulfilling the
targets?



61 Written Answers SRAVANA 31, 1890 (SAKA) Written Answers 62

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION

(SHRI ANNASAHIB SHINDE):
(a) and (b).
(In thousand tonnes)
Targets recommen- Quantity
ded by Agricultural actually
Grain  Prices Commission procured
for the crop pto
Year 1967-68.  10-8-1968
Jowar 600 2569
Paddy (in terms
of rice) 180 182-1

(c) The target for procurement of
rice has already been exceeded. Jowar
procurement was hampered by da-
mage to kharif jowar caused by late

rains and also damage to rabi jowar
by cold wave.

PROCUREMENT PRICE OF PADDY AND
RICE

4791. SHRI DEORAO PATIL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state
the procurement price of paddy and
rice, per quintal, for the year 1967-68
in the Siates of Assam, Bihar, Guja-
rat, Kerala, Uttar Pradesh, West
Bengal and Maharashtra?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1I ANNASAHIB SHINDE):
A statement is attached.

STATEMENT
Procurement prices of paddy/rice fixed during kharif season 1967-68

(Rs. per quintal)

State Variety Paddy Rice
1. Assam Wintersali (coarse) 56-25 *107-77 raw
*104- 72 parboiled
2. Bihar Coarse and Medium 56.25 95.25
3. Gujarat Coarse 55.00 @
4. Kerala Palghat matta 56.25 99.00
5. Uttar Pradesh Grade III 56.25 90.00 inclusive of
cost of gunny.
6. West Bengal Common 56.25 93.75 inclusive of
cost of gunny
7. Maharashtra Coarse 56.00 76.15
* Rice is generally not procuied.
These are maximum prices.
@ Rice is not procured.
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CoLD STORAGE PLANTS IN CO-OPERA-
TIVE SECTOR IN ANDHRA PRADESH

4793. SHRIMATI B. RADHABALI:
Will the Minister of FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
be pleased to state:

(a) how many cold storage plants
have been sanctioned on cooperative
basis for storage of vegetables, meat.
fish etc. in Andhra Pradesh last year
and . this year: and

(b) how many were installed and
how many are in working condition?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) No cold storage on cooperative
basis for storage of vegetables. meat,
fish, etc. has been sanctioned in
Andhra Pradesh in the year 1967-68.
and the current year so far.

(b) The question does not arise.

AUGUST 22, 1968

Written Answers 64

COLLABORATION  AGREEMENT  WITH
JAPANESE FIRM FOR MANUFACTURE OF
AGRICULTURE MACHINERY

4794. SHRIMATI B. RADHA-
BAI:
SHRI MANIBHAI J.
PATEL :
SHRI PREM CHAND
VERMA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the number of Japanese firms
which have entered into collaboration
agreement for the manufacture of
Power Tillers and of the agricultu-
ral machinery in India and when the
agreements were completed with dates
and details thereof:

(b) whether it is a fact that the
Minister of Food after his return from
Japan in a Press statement stated that
the Government wanted to avoid of
complete Units of Power Tillers and
Permit to import of only CK.D;
and

(c) if so. how the import of C.K.D.
will help Middle Class Farmers to
Mechanise their small holdings under
Minor Irrigation: Schemes who ac(ual-
ly need power tillers?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) A statement indicating the. requir-
ed information is laid on the Table
of the House [Placed in Library. See
No. LT-1817/68].

(b) and (c). Yes. The policy is
to import power tillers in CK.D.
packs for assembly in India with the
ultimate object of developing indigen-
ous industry. Besides, import of power
tillers in C.K.D. packs enable imports
being made of a larger number of
tillers with the same amount of
foreign exchange than if completely
built-up ones were imported.



65

COOPERATIVE RICE MILLS

4795. SHRIMATI B. RADHA-
BAI:  Will the Minister of FOOD
AND AGRICULTURE be pleased
1o state:

(a) number of Cooperative Rice
Mills installed in Andhra Pradesh at
present and the number to be instal-
led this year; and

(b) number of Automatic Modern
Rice Mills working there at present?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI1 M. S. GURUPADASWAMY):
(a) Financial assistance has been so
far provided to the State Government
for the establishment of 143 co-opera-
tive rice mills of which 113 have been
installed and the remaining are at
various stages of installation during
the current year.

(b) One cooperative modern rice
mill is working at present in the
I.LA.D.P. district of West Godavari.

NEEM KERNEL LOTION

4796. SHRIMATI B. RADHA-
BAI: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether it is a fact that the
Neem Kernel lotion has been found
to be a very potent anti-locust insec-
ticide and is very cheap; and

(b) if so, the action taken to manu-
facture and utilise it on a large scale
to meet the locust menace?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) On an experimental basis, the sus-
pension prepared from neem kernels
has been found to have repellent
effect on locusts; it does not kill lo-
custs. Neem Kernel spray has limited
application for protection of valuable
crops from damage by locusts. It has
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not been tried against locusts in
large scale field operations. In field
application, it may not prove chea-
per than synthetic insecticides being
currently used against locusts. .
(b) The active ingredient in the
neem kernel which is responsible for
repellent effect has not so far been
isolated or synthesized in the labora-
tory. Its  manufacture on a large
scale could be taken up when the pre-
liminaries have been settled.
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IMPORT OF TRACTORS AND POWER
TILLERS

4800. SHRI KIRIT BIKRAM
DEO BURMAN: Will the Minister
of FOOD AND AGRICULTURE be
pleased to state:

(a) the number and nature of trac-
tors and power tillers proposed to be
imported in 1968-69;

(b) the countries from which they
are to be imported and the cost at
which they would be procured:

(¢) whether any of the imported
tractors are being supplied to Tripura
for reclamation of land and for quick
cultivation of lands involved by the
floods waters this year by the Cen-
tral Governments: and

(d) if so. how many and on what
terms?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI  ANNASAHIB  SHINDE):
(a) The matter is under consideration
of the Government. It is proposed
to import tractors to the tune of
10,000 nos. in 12-20 h.p. range and
4,000 nos. power tillers in 5 to 10 h.p.
range during 1968-69.

(b) (i) Tractors are proposed to
be imported from East
European countries. The
prices will depend on
the different makes to be
imported and will be nego-
tiated by State Trading
Corporation.

Power tillers are likely to
be imported from Japan.
West Germany and Bulga-
ria at a cost of about
Rs. 200 lakhs. The prices
will be negotiated by State
Trading Corpn.

(c) and (d). Tripura's requirements
for tractors will be taken into ac-
count at the time of making alloca-
tions of imported tractors and power
tillers.

(i)
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NEW PoST OFFICES IN GUJARAT

4801. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of
COMMUNICATIONS be pleased
to state the number of new Post
Offices opened in Gujarat since Janu-
ary, 1967 and in how many cases the
matter is under consideration?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS & COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): 418 post offices were opened
since January, 1967+and in 31 cases
the matter is under consideration.

ELECTION PETITIONS

4802. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of LAW
be pleased to state:

(a) the number of Members elect-
ed to Lok Sabha from Gujarat State
against whom election petitions are
pending with the High Court after
the last General Elections:

(b) the number of these Members
elected to Gujarat Vidhan Sabha
against whom election petitions have
been filed ;

(¢) the number of election petitions
filed against Members of Lok Sabha
and Vidhan Sabha on which judg-
ments have been given and the result
thereof: and

(d) whether any specific period has
been fixed for considerations of elec-
tion petitions and, if not the reasons
therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): (a) Nil

(b) 23.

(c) The number of election peti-
tions filed against the Members of
Lok Sabha and Vidhan Sabha after
the last General Elections was 4 and
23 respectively. All these 27 petitions
have since been disposed of by the
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Gujarat High Court and out of these
27 petitions, the election of 5 return-
ed candidates (2 of Lok Sabha and
3 of Legislative Assembly) have been
declared void by the Gujarat High
Court.  Against the orders of the
Gujarat High Court, Appeals in 9
cases (1 of Lok Sabha and 8 of Le-
gislative Assembly) have so far been
filed in the Supreme Court and 2
of these appeals relating to Legisla-
tive Assembly have since been dis-
missed.

(d) Apart from sub-section (7) of
section 86 of the Representation of
the People Act. 1951, which provides
that the High Courts shall endeavour
to conclude the trial of the petitions
within six months from the date of
presentation of the petition, no time
limit has been fixed since the discre-
tion and independence of the Courts
cannot for obvious reasons be fettered
and curtailed in this fashion. There
may be innumerable circumstances
of a genuine nature under which it
may not be possible to finish a trial
within a period of six months or any
other fixed period.

ASSISTANCE FOR COMMUNITY DEVE-
LOPMENT PROGRAMME

SHRI CHENGALRAYA
NAIDU:

SHRI VISHWA NATH
PANDEY:

SHRI ANBUCHEZHIAN:
SHRI N. R. LASKAR:

4803.

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the
Central Union Government have de-
cided to take responsibility for pro-
viding financial assistance to the ex-
tent of 50 per cent for the Commu-
nity Development Blocks;

(b) if so. how far this assistance
will help the State Governments to
implement the Community Develop-
ment programme; and
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(c) whether it is a fact that Cen-
tral Government have decided to pro-
vide Rs. | lakh as a nucleus fund for
all blocks?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) to (c). Under the existing financial
pattern, Central assistance for Blocks
in"stage I and stage II is about 759,
of the outlay, the rest being met by
the States. The Conference of Chief
Ministers and State Ministers of Com-
munity Development and Panchayati
Raj. held at Madras on June 11, 1968,
however, recommended that, with a
view particularly to maintaining the
tempo of development in the post-
stage 11 Blocks also, financial assist-
ance should be secured to them on
the same pattern as in the case of
Blocks in stage II, i.e., at the rate of
Rs. one lakh per Block per year, to be
shared equally between the Centre
and the States, in addition to the
States’ committed expenditure on the
Block staff. The proposal is under
consideration in the context of the
Fourth Plan formulations.

[.LEAKAGE OF A SECRET MILITARY MaAp
TO A SWEDISH FIRM

4804. SHRT SRADHAKAR SU-
PAKAR: Will the Minister of FOOD
AND AGRICULTURE be pleased
to state:

(a) whether Government’s attention
has been drawn to a report appearing
in the Organiser of the 12th May,
1968 about the leakage of a secret
military map of a certain parts of India
to a Swedish firm; and

(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-

LLOPMENT & COOPERATION
(SHR1 ANNASAHIB SHINDE):
(a) Yes. Sir.
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(b) On investigation in the matter,
it has been transpired that the Pro-
ject Preinvestment Forest Resources
has never indended or obtained secret
military maps. The question of leak-
age. therefore. does not arise.

FrowING oF TIMBER TO PAKISTAN

4805. SHRIMATI SUSHILA
ROHTAGI: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) whether it is a fact that useful
timber worth about three crores of
rupees flows down the rivers Ravi.
Chamba (Himachal Pradesh) every
year to Pakistan; and

(b) if so, how Government propose
to check or control this loss?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE. COMMUNITY DEVE-
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will be laid on the Table of
the Sabha.

DEVELOPMENT OF COOPERATIVES

4806. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) whether the Bihar State got all
the help it desired from the Central
Government for the development of
Cooperatives for the weaker sections
during the years 1966-67 and 1967-
68: and .

(b) if so. the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) and (b). The State Government
was provided with financial assistance
for the development of cooperatives
for the weaker sections during 1966-

LOPMENT & COOPERATION 67 and 1967-68, according to their
(SHRT ANNASAHIB SHINDE): entitlement and as per the pattern of
(a) and (b). The required infor- financial assistance in vogue at the
mation is  being collected and t(ime. Details are appended.
STATEMENT
S. Scheme Year Amount demanded by Amount released by
No. the State Govt. the Govt. of India.
(in rupees)
m (2) 3 C)) (5)
1. Miscellaneous Co-operatives) 1966-67 1,25.700 1,20,500
(Labour co-operatives, co- !
operative Printing Press. i
Washerman co-operatives !
and Rickshaw pullers’/reda |
pullers’ co-operatives) J 1967-68 — —
2. Subsidy towards out right) 1966-67 The scheme was not in operation
grants to Central Co-opera- {
tive Banks and credit :
Societies. J 1967-68 1.50,000 1.50.000
3." Co-operative Farming 1966-67 — 1,00,000
1967-68 1.20,000
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DARY COOPERATIVES IN BIHAR

4807. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
FOOD & AGRICULTURE be
pleased to state:

(a) the progress made by the Dairy
Cooperatives in Bihar, especially in
the Kosi and the Ganga Diara belts:

(b) the main hurdles which stand
in the way of the development of
such cooperatives: and

(c) the present position of the Mad-
hopur Dairy to be run by the Gov-
ernment of Bihar?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (c). The requisite information
is being collected from the Govern-
ment of Bihar and will be placed on
the Table of the Sabha as soon as
received.

COOPERATIVE SUGAR FACTORY IN BIHAR

4808. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state the time by which
the Banmankhi (Bihar) Cooperative
Sugar Factory js expected to go into
actual production?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI ANNASAHIB SHINDE):
The Cooperative is facing difficulty
in regard to collection of share capi-
tal from the members. It is. therefore.
not possible at this stage to assess
the probable time when the factory
will go into production.
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COMMONWEALTH PRESS CABLE RATES

4810. SHRI C. K. BHATTA:
CHARYYA: Will the Minister of
COMMUNICATIONS be pleased to
state:—

(a) whether Commonwealth  Press
Cable rates have been increased to
three pence a word:

(b) whether this is hindering free
flow of news to India because of the
unavoidable cut in cable wordage; and

(c) whether any steps have been
1aken to oppose such increase?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI 1. K.
GUJRAL): (a) Yes.

(b) No.
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(c) Increase in Commonwealth
Press Cable rates had become neces-
sary as the original rate of one penny
per Press word. which was fixed as
far back as 1941, was found to be
uneconomic owing to increased cost
of operation. Similar increases were
made by other Commonwealth Gov-
ernments who are parties to the
Commonwealth Telegraphs Agree-
ments.

LAND SuBSIDENCE IN KULTI MINING
AREAS

4811. SHRI TRIDIB KUMAR
CHAUDHURI:

SHRI GANESH GHOSH:
SHRI R. K. SINHA:

Will the Minister of LABOUR
AND REHABILITATION be pleas-
ed to state:

(a) whether Government’s atten-
tion has been drawn to the widespread
land subsidence in the mining areas
of Kulti affecting inhabited localities,
bazars and Eastern Railway main
line track; and

(b) whether any investigations have
been made by the Mining Safety
Department and if so, the result
thereof?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b). Complaints
regarding damages to houses in
Kendua Bazar area in Asansol were
received by the Director General of
Mines Safety from time to time. The
subsidences were enquired into by
the experts of the Directorate Gene-
ral of Mines Safety. The Directorate
had already suggested to the Sub-
Divisional Officer, Asansol that dwel-
lings in the dangerous area in Kendua
Bazar should be evacuated as a pre-
cautionary measure. It has been re-
ported that the danger is caused not
by working mines but mines which
were abandoned about 60 years ago.
6—1 LSD/68
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GOKHALE COMMISSION ON JoB
SECURITY IN FOREIGN OI1L COMPANIES

4813. SHRI NAMBIAR:
SHRI GANESH GHOSH:

SHRI MOHAMMAD
ISMAIL:

Will the Minister of LABOUR
AND REHABILITATION be pleas-
ed to state:

(a) the progress made by the
Gokhale Commission on job security
in Foreign Oil Companies:

(b) when the report will be sub-
mitted: and

(c) the reasons for the delay?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) The Commission’s work
has been proceeding regularly except
for short breaks to suit the conveni-
ence of the parties. According to the
present estimates the arguments by
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all the parties eoncerned are likely to
b§6§\'er by the middle of December,
1 .

(b) The Commission expecis to
submit its report by the end of Janu-
ary, 1969.

(c) The Commission can submit its
report only after full opportunity has
been given to all the concerned par-
ties to present their case. The parties
have advanced lengthy arguments and
submitted voluminous records.

LOANS GIVEN BY,STATE BANK TO FoOD
CORPORATION OF INDIA

4814. SHRI K. SURYANARA-
YANA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the amounts advanced by the
State Bank of India to the Food Cor-
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poration of India and to the State
Governments for procurement opera-
tions during the last two years; and

(b) the various types of foodgrains
procured by the Food Corporation of
India and the State  Governments
during that period by those advances?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) The advances are made by the
State Bank of India to the Food Cor-
poration of India and the State Gov-
ernments for procurement operations
by way of providing overdraft facili-
ties upto the limits fixed by it. The
limits sanctioned by the State Bank
of India and the outstandings as on
end March 1967 and 1968 in respect
of the F.C.I. and the State Govern-
ments were as under:—

(Figures in Crores of Rupecs)

Limits in  Outstandings  Limits in  Outstandings
force as as on end force as as on end
on end March, 1967 on end March, 1968

March, 1967

March, 1968

Food Corporation of India

State Governments 59-00

0-43
16-15

100-00
43-02

83-80
19-17

(b) Both the Food Corporation of
India and the State Governments
utilised these advances for the pur-
chase of foodgrains like rice. wheat
and other coarse grains. In addition,
the Food Corporation of India also
utilised part of the limit for financing
stocks of groundnut oi! and sugar.
This facility has now been with-
drawn.

SINKING OF DEEP TUBEWELLS IN WEST
BENGAL

4815. SHRI JYOTIRMOY BASU:
Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) the number of deep tubewells
for irrigation purposes to be sunk in
West Bengal in 1968;

(b) the total estimated cost thereon;

(c) the total area in acres expected
o be covered through sinking of those
tubewells District-wise;

(d) whether Geological Survey of
India was consulted prior to the draw-
ing up of the scheme: and

(e) if not. the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI  ANNASAHIB SHINDE):
(a) At present the Government of
West Bengal has no programme of
sinking deep tubewells for irrigation
nurposes in the State during 1968.

(b) to (e). Do not arise,
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LaxDp REVENUE oN UNECONOMIC
HovrpixNgs

4816. SHRT BHOGENDRA JHA:
Will the Minister of FOOD AND
AGRICULTURE be pleascd to state:

(a) how many Staie Governments
have decided to exempt uneconomic
holdings from the payment of land
revenue and in which forms:

(b) whether the deficit due to these
exemptions can be me! by imposing
land tax on a graded basis on the
lands above uneconomic holdings;

(¢) whether the Central Govern-
ment are considering any proposal to
suggest 10 the State Governments to
exempt all uneconomic holdings from
land revenuc on an uniform basis and
imgose land tax on a graded basis;
an

(d) if so. details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OFF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LLOPMENT AND COOPERATION
(SHR1  ANNASAHIB SHINDE):
(a) and (b). A statement is laid on
the Table of the House [Placed in
Library. Sce N. L. T-1819/68].

(¢) and (d). Land Revcnue is a
State subject under the Constitution
of India and therefore the question of
the Central Government considering
any such proposal does not arise.

REQUIREMENTS OF FERTILISERS

4817. SHRI VASUDEVAN NAIR:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

() the t(otal estimated requirements
of imported fertilisers at present and
the value thereof;

(b) how long the country will have
to import fertiliscrs; and

(c) the steps taken to make the
country self-sufficient in the produc-
tion of fertilisers?
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THE MINISTER OF STATE IN
THE MINISTRY OFF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
1.LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE):
(a) The total estimated requirements
of imported fertilisers for 1968-69
have been worked out as under:-—

metric tonnes.
Nitrogenous (in terms of N) 1.045,000
136,000
Potassic (in terms of K,O) 213,000
Total valuc (estimated) : $300 million.

Phosphatic (in terms of P,0;)

(thy and f{c). It is Government's
aim to achicve self-sufliciency in fer-
tilisers as early as possible. But the
interests of agricultural  production
require that the rapidly increasing
demand for fertilisers should be fully
met. Import of fertilisers will. there-
fore, have to be continued till indi-
genous production matches the coun-
try’s requirements. With a view to
achieving self-sufticiency. the Govern-
ment have sanctioned setting up of
additional capacity for production of
N trogen of P.O, as under:

. metric tons.
N P
Existing capacity §94,000 419,000
Under construc-
tion 1.248.,000 201,000
Extra  capacity
approved 1,249,000 891,000

Further expansion is also receiving
consideration. In the case of Potash,
thz existing  capacity is negligible.
There are at present no known sources
of Potash supply in India.
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CULTIVABLE LAND IN TRIPURA

4819. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

~ (a) the total area of cultivable land
in Tripura and how much of it is de-
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void of irrigation facilities and de-
pends purely on rains.

(b) the scheme for bringing more
such lands under irrigation during the
year 1968-69 and the allocation of
funds for major and medium irriga-
tion projects in Tripura for this year;

(c) whether there is also any
scheme to bring arid lands in Tripura
under the plough by reclaiming them
and providing them with irrigation
facilities; and

(d) if so, the details and cost of the
scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) The total area of cultivable land
in Tripura is about 5,40,913 acres of
which about 4.98,613 acres are de-
void of irrigation facilities and de-
pend mainly on rains.

(b) There is no major or medium
irrigation scheme in Tripura at pre-
sent. During 1968-69. the Planning
Commission has approved an outlay
of Rs. 6.07 lakhs for minor irrigation
programme in Tripura. The Union
Territory of Tripura has, however,
made a provision of Rs. 9.46,250 for
minor irrigation works. The break-
up of this amount is as under: —

1. Community Development Programme

Scheme for the purchase of Pumping sets

constructions of Bunds etc.

II. P. W. Department Programme
(i) Ten Diversion schemes
(ii) 7 Lift Irrigation schemes
(iii) 8 Reclamation schemes
(iv) 3 Tubewell schemes
(v) 2 Tanks

Rs. 2,64,250

Rs. 2,94,500
Rs. 1,18,000
Rs. 2,53,000
Rs. 12,000
Rs. 4,500

Total: Rs. 9,46,250
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(c) and (d). There is no arid zone
in Tripura. Under iniegrated scheme
for soil and water conservation under
the Agriculture Department there is
a programme for undertaking at Gov-
ernment expense bench terracing in
400 acres and contour bunding in
300 acres ot land and reclamation and
development of about 400 acres of
lunga land for bringing them under
cultivation. A provision of Rs. 1.50
lakhs under the Plan fund has been
made for these schemes during the
vear 1968-69. In addition to this a
provision of Rs. 0.16 lakhs has been
made for 1968-69 to reclaim and deve-
lop about 50 acres of land in Amar-
pur Sub-Division.

MINOR IRRIGATION SCHEMES IN
ORISSA

4820. SHRI CHINTAMANI PANI-
GRAHI : Will the M:nister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the minor surface water flood
schemes in Orissa which will provide
irrigation for 10,000 acres;

(b) the location of the State tube-
wells and river pumping schemes
which will provide irrigation to 15,000
Cres;

(c) the break-up of the Private Mi-
nor Irrigation Works lie., tubewells
and pumpsets) which will provide
irrigation to 19,000 acres in Orissu
during the year 1968-69; and

{d) the amount of money which the
Central Government have allocated to
Orissa in 1968-69 for minor irrigation
purposes?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
I.OPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (¢). The information is be-
ing collected from the State Govern-
ment and will be placed on the Table
of the Sabha on receipt.

(d) The Planning Commission has
approved an outlay of Rs. 150 lakhs
for 1968-69 for Minor Irrigation. Ac-
cording to the present pattern of
tinancial assistance, the State Govt. is
eligible for 609 loan and 15% grant
on the overall expenditure within the
specified outlay.

REHABILITATION OF HINDUS MIGRATED
FROM EAST PAKISTAN

4821. SHRI GADILINGANA
GOWD:
SHRI DHULESHWAR
MEENA:
SHRI RAMACHANDRA
ULAKA:
Wiil the Minister of LABOUR

AND REHABILITATION be pleas-
cd to state:

(&) the number of refugees that have
come to India from East Pakistan
s nce the beginning of 1968; and

(b) the various steps taken by Gov-
ernment to rchabilitate them since the
beginning of this year and the financial
provision made for this purpose dur-
ing the year 1968-69?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):
(1) According to reports received till
now, 5707 persons have entered India
from East Pakistan since 1-1-1968.

(b) These 5707 persons (i.e., about
1400/ 1500 families) are a part of about
8.39 lakhs new migrants from East
Pakistan who have migrated from
1-1-1964 onwards. Rehabilitation plans
and programmes are not drawn up
on the basis of the requirements of a
small section of displaced persons
who have migrated over a small spe-
cific period of time. Similarly, no se-
parate financial provision is made for
their rehabilitation. Their rehabilita-
tion is considered as a part of the
programmes and plans of rehabilita-
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tion of new migrants. A budget pro- 2 8
vision of Rs. 1088.74 lakhs has been !
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1. ST 3020 509 CONSOLIDATION OF HOLDING IN UP
2. FEITAIM 13090 103309 4823 SHRI  VISHWA NATH-
N PANDEY: Will the Minister of
3. sEEIr 1663 113345 FOOD AND AGRICULTURE be
4. IETHRW 9442 210091 pleased to state: _
5. A 0484 5774 (a) whether it is a fact that-a

scheme for consolidation of holdings
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has been launched in the State of
Uttar Pradesh;

(b) if so, how many Districts have
be;n covered and how many are not
being covered under the scheme;

(¢) when the concolidation is like-
lv to be completed in the State:

(d) the total amount spent on this
scheme so far; and

(e) the number of officers who have
been removed or dismissed due to
charges of corruption in this depart-
ment since the scheme was launched?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI.
CULTURE, COMMUNITY DEVE-
LOPMENT & CO-OPERATION
(YSHR; ANNASAHIB SHINDE): (a)

cs, Sir.

(b) Upto the end of 1967-68, 196.85
lakh acres had been consolidated in
the various districts of the State. Dur-
ing the current year about 19 lakh
acres would be consolidated.

(c) The consolidation operations
throughout the State are likely to be
completed during the Fifth Five Year
Plan period.

(d) By the end of 1967-68.
Rs. 251490 lakhs were spent on the
scheme of consolidation of Holdings.
The nroposed outlay for 1968-69 i
Rs. 390 lakhs.

(¢) The information is not readily
available,

REORGANISATION OF THE P & T BoArRD

4824. SHRI YAINA DATT
SHARMA:  Will the Minister of
COMMUNICATIONS be  pleased to
state:

(a) whether Government propose
to reorganise the P& T Board as an
autonomous unit on the lines of the
Rauiiway Board:

(b) whether the reconstituted Board
is proposed to be split up in three sepa-
rale services viz., postal. telecommu-
necations and financial matters, each
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being under the charge of one mem-
ber; and

(c) if so, the objective sought to
be achieved by the reorganisation and
when it is likely to be given effect t0?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS & COMMU-
NICATIONS (SHRI I. K. GUJRAL):

(a) to (c). The Administrative Re-
forms Commission have constituted a
Working Group on the P& T Depart-
ment. to examine the administrative
structure and working procedure of
P& T Department and suggest re-
forms with a view to securing greater
efficiency in the services. provided to
the community consistent with eco-
nomy in expenditure. The recommen-
dations of the Administrative Reforms
Commission have not yet been re-
ceived by P& T Department.

MmD-TERM ELECTIONS IN BIHAR

4825. SHRI BHOGENDRA JHA:
Will the Minister of LAW be pleased
to slate:

(a) whether it is a fact that the
Presidential  Proclamation dissolving
the Bihar Legislature is only for six
months:

(b) whether Government’s aticntion
has ‘been drawn to the notification is-
sued by the Government of Bihar re-
carding revision of electoral rolls
fixing the month of February for the
mid-term elections: and

(c) if so. the legitimacy and pro-
priety of the same?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): (a) Yes, Sir.

(M) Yes. Sir.

() The reference to the time of
holding the mid-term election in the
Press Note issued by the Chiel Elec-
wral Officer was made by a mistake
and was immediately contradicted by
him,
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INTRODUCTION OF AUTOMATION

4832. SHRI R. BARUA: Will the
Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether consultations have taken
place recenty between the represen-
tatives of Government, employers and
the employees on the question of intro-
duction of Automation in the coun-
try;

(b) it so, a resume of the views ex-
pressed by the three parties on this
issue; and

(c) the conclusions arrived at as a
result thereof?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) The matter was discussed
at the 28th Session of the Standing
Labour Committee held at New Delhi
on the 18th July, 1968.

(b) and (c). There was a prolonged
discussion in the course of which the
different parties stated their respec-
live positions with regard to Automa-
tion.

2. On behalf of the workers' repre-
sentatives, it was stated that since the
country had an enormous volume of
unemployment and was short of tech-
nological and capital resources the
general orientation of policy should be
against automation. Exceptions could
however, be permitted in special cir-
cumstances where there was a compul-
sion for introducing automation. What
constituted such compulsion and the
conditions under which such excep-
tions might be permissible had to be
spelt out in detail. A small Working
Group of the Standing Labour Com-
mittee might be comstituted for lay-
ing down the necessary guidlines. Ex-
perts might be associated with this
Working Group and the guide-lines
formulated by the Working Group
should be placed before the Standing
Labour Committee or the Indian La-
bour Conference for final approval.
Pending formulation of such guide-
lines there should be a freeze on au-
tomation. Where it had already been
introduced employers should be ask-
ed to desist from the use of automatic
machinery.

3. The stand taken by the emplo-
yers’ representatives, on the other hand
was that the very largeness and the
complicated nature of the operations
of some concerns made computerisa-
tion a necessity in the interest of
efficient functioning. The problem of
local redundancy created by the in-
troduction of such automatic processes
could be dealt with under the proce-
dure evolved at the 15th Session of
the Indian Labour Conference for
dealing with similar problems result-
ing from rationalisation. 1t was em-
phasised that automation eventualiy
created more employment within the
economy. The real question for con-
sideration. therefore, should not be
whether automation should be intro-
duced or not but what measures could
be taken to deal with the problems of
labour displacement that might arise.
It was not desirable that in a techno-
logical age India should stay away
from the main stream of progress and
where industries had to compete in
the international market introduction
of automation might be almost
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imperative. It was the employers’ view
that fears of largescale displacement of
labour were unwarranted as automa-
tic processes had been introduced
only in a few establishments and the
existing resources available to industry
would not enable it to introduce
automation on a large scale. In any
case, when no retrenchment was in-
volved and when the employers and
the union at the piant level were
agreed there should be no objection
to the installation of computers.

4. The Labour Minister of Maha-
rashtra suggested that a tripartite sub-
committee of the S.L.C. should be
constituted at the Centre for laying
down policy guide-lines in respect
of introduction of automation. This
Committee should be assisted by ex-
perts. Within the f{ramework of the
cuide-lines formulated at the national
level the appropriate Government
should consider each individual pro-
posal for introduction of automation
and decide whether it could be permit-
ted. The sub-committee should also
undertake periodical review of the ge-
neral effects of automation and study
how the policy guide-lines are working
in practice.

5. The Chairman stated that the
views expressed had been noted and
would be taken into account by Gov-
ernment in arriving at a decision on
the subject. Meanwhile the procedure
being followed at present for screening
of proposals regarding import of com-
puters would continue.

NATIONAL APPRENTICESHIP SCHEME

4833. SHRI N. R. LASKAR:
SHRI ANBUCHEZHIAN:
SHRI B. N. SHASTRI:
SHRI R. R. SINGH DEO:
SHRI CHENGALRAYA

NAIDU:

Will the Minister of LABOUR
AND REHABILITATION be plea-
sed to state:

(a) whether it is a fact that Gov-
ernment have concluded an agree-
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ment with the United Nations Deve-
lopment Programme for the execu-
tion of a National Apprenticeship
Scheme;

(b) if so, the main features thereof;
and

(c) the total number of Indians like-
ly to be trained?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT & REHABILITA-
TION (SHRI S. C. JAMIR): (a)
Yes. The Scheme has been in force
from 1-1-1968.

(b) and (c):

(i) The purpose of the Scheme is
to assist the Government of
India in establishing central
technical services in the Di-
rectorate General of Employ-
ment and Training and four
regional directorates of ap-
prenticeship training, in order
to implement the apprentice-
ship scheme in accordance with
the Apprentices Act, 1961.

(ii) The central technical services,
in consultation with Central
Apprenticeship Council and
National Council of Training
in  Vocational Trades will
evolve suitable methods of
training, prepare teaching and

audio-visual  aids,  organise
courses for training officers,
apprenticeship  advisers, sur-

veyors etc.

(iii) The four regional apprentice-
ship  headquarters located at
Kanpur, Calcutta, Bombay
and Madras will be responsi-
ble for promotion and imple-
mentation of the apprentice-
ship programme in the respec-
tive regions.

(iv) Toward the above objectives,
services of 11 experts from the
1.L.O., which is the executing
agency of the Scheme, fellow-
ships for 48 man-months, equip-
ments and supplies will be
available to the Government
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of India. The UN. Special
Fund allocation for the pro-
ject is U.S. $1,102,100 and the

Government  counterpart con-
tribution in  kind is U.S.
$ 6,063,270.

(v) At the end of the U.N.D.P. Pro-
ject, duration of which is five
years, it is estimated that one
lakh apprentices will undergo
training in industry.
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Houses FOR COLLIERY LABOURERS IN
CHANDA DISTRICT

4837. SHRI K. M. KOUSHIK:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether any houses have been
constructed for the colliery labourers
of Ballarpur, Shasti, Hindustan Lal-
peth, Ryotwari, Majri and Ghugus in
Chanda District;
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(b) if so, how many; and

(c). if not, the reasons for not cons-
tructing them, so far?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b). Two statements
showing Colliery-wise position in res-
pect of Chanda Coalfield relating to
New and Low Cost Housing Schemes
are laid on the Table of House. [Pluced
in Library. Sce No. LT-1820/68].

(¢) The main difficulty in imple-
menting the Housing Schemes in
Chanda Coalfield was the leasing out
of the land to the Coal Mines Labour
Housing Board by the Colliery Own-
ers for the prescribed period of 40
years as the Mining Leases granted
by the State Government to the col-
liery owners is for a period of 30 years
and some portion of those Mining
Leases have already expired in res-
pect of most of the coliieries. The
matter has been taken up with the
State Government of Maharashtra.

VIOLATION OF LABOUR LAWS IN
COLLIERIES

4838. SHRI B. K. DASCHOW-
DHURY : Will the Minister of LA-
BOUR AND REHABILITATION
be pleased to refer to the reply given to
Unstarred Question No. 10297 on the
9th May, 1968 and state:

(a) whether the information regard-
ing the violation of Labour Laws in
Collieries has since been collected;

(b) if so, the details thereof; and
(c) if not, the reasons for the delay?

THE MINISTER OF LABOUR

AND REHABILITATION (SHRI
HATHI): (a) Yes.
(b) The details are given in the

Statement laid on the table of the
House. |Placed in Library. Sec No.
[.T-1821/68]

(c) Does not arise.
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IMPORT OF FERTILISERS

4841. SHRI VIRBHADRA SINGH :
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Govt. have finalised
arrangements for the import of ferti-
lisers for the current year to meet the
gap between the indigenous produc-
tion and the demand in the country?

(b) if so, what would be the total
quantum of imports and at what
rates;

(c) whether it is also a fact that
long term arrangements have also
been made with Govt. of U.S.A. for
the supply of fertilisers during the
next three years;

(d) if so, whether any firm agree-
ment has been reached in this con-
nection and:

(e) if so, the terms of the contract.

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION

(SHRI ANNASAHIB SHINDE):
(a) Yes Sir,
(b) Plant Nutrient Million tonnes
Nitrogen 1.045
P .0; 0.136
K .0 0.210

A statement showing prices of
different fertilisers is attached.
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Statement
A. AVERAGE C&F PRICES OF VARIOUS FERTILISERS

S. No. NITROGENOUS FERTILISERS PLANT NUTRIENT Rs. PER

CONTENTS M/T C&F
1. AMMONIUM SULPHATE 20.5721%N 376.10
2. UREA (45/46 N) 688.63
3. CALCIUM AMMONIUM NITRATE  (26% N) 410.74
4. AMMONIUM SULPHATE NITRATE (26% N) 461.25
5. AMMONIUM CHLORIDE (25% N) 327.21
B. COMPLETE FERTILISERS CONTAINING BOTH NITROGEN
AND P,0;
1. AMMONIUM PHOSPHATE (20-20-0) 666.73
2. AMMONIUM NITROPHOSPHATE (20-20-0) 666.73
3. DI AMMONIUM PHOSPHATE (18-46-0) 737.95
4. N.P.K. (14-14-14) 542.86
5. N.P.K. (15-15-15) 704.54
6. N.P.K. (12-24-12) 66.35
7. N.P.K. (14-28-14) 768.11
C.  POTASSIC (K ,0)
1. SULPHATE OF POTASH (50% K ,0) 538.35
2. MUTRIATE OF POTASH (50% K ,0) 380.10

NOTE: The prices are based on weighted average C&F prices as per contracts conclude
upto the end of June, 1968.
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STRIKE BY JUTE MILLWORKERS

4843. SHRI BENI SHANKER
SHARMA:

SHRI D. C. SHARMA:
SHRI S. K. TAPURIAH:

SHRI NARENDRA
KUMAR SALVE:

Will the Minister of LABOUR AND

REHABILITATION be pleased to
state:
(a) whether the jute mill owners

have shown their inability to pay more
salaries to their workers;

(b) if so, the reasons therefor;

(c) whether the jute mill emplo-
yees have threatened to go on strike
from August 15, 1968 to press their
demands; and

(d) if so, the steps taken or pro-
posed to be taken to avert the strike
and to look into the demands of the
employees?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b). Yes, the in-
dustry has  expressed itself against
any immediate wage increase on the
ground that it has no capacity to
bear additional labour costs;

(c¢) No, Sir.
(d) Does not arise.

SETTLEMENT OF CLAIMS WITH
PAKISTAN

4844. SHRI Y. A. PRASAD: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether cases relating to the se-
curity deposits belonging to the non-
Muslim employees of the private un-
dertakings and verification of Govern-
ment Provident Fund deposits of the
Government employees as also that of
the assets of the joint-stock companies
left in Pakistan are receiving conside-
razon of the Government of India;
an

8—1 LSD/68
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(b) if so, whether in the event of
there being no favourabie response
from Pakistan authorities, Govern-
ment propose to take any steps to
have satisfaction of the claims of es-
tablished wvalidity in regard thereto
expedited unilaterally?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):

(a) The position is as under:

(i) The question of settlement of
claims of displaced employees
of private undertakings in
Pakistan has been the subject
matter of discussion with
Pakistan Government; but so
far no agreement could be ar-
rived at.

(ii), Verification
Provident

of Government

Fund Deposits of
the Government employees.
These claims are covered by
the Indo-Pakistan agreement
on the subject and are being
processed accordingly through
this Department with the Gov-
ernment of Pakistan.

(iii) Assets of Joint Stock Compa-
nies left in Pakistan. There is
an agreement with the Govern-
ment of Pakistan in this regard
but it is not being implemented
by that Government.

(b) This question arises only in res-
pect of items (a) (i) and (a) (ii1) above.
As regards (a) (i), it is not possible for
the Government of India to take any
unilateral action. As regards (a) (iii),
the Government of India are in cor-
respondence with the Government of
Pakistan to settle this matter and are
awaiting their response.

O1L MiLLS IN NARELA (DELHI)

4845. SHRI ONKAR LAL BER-
WA : Will the Minister of LABOUR
AND REHABILITATION be pleas-
ed to state:

(a) whether it is a fact that va-
rious oil mills in Narela do not close
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their mills once in a week and whe-
ther it is also a fact that the workers
both skilled and unskilled, have to
work for 7 days in a week;

(b) whether it is also a fact that
the owners of these mills terminate
the services of workers as and when
they desire and if so, the number of
persons whose services were termi-
nated during the last one year; and

(c) the steps taken or proposed to
be taken by Government for the job
security of these workers?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) to (c). The information
is being collected and will be laid on
the Table of the Sabha when received.

PARLIAMENT SESSION IN SOUTH

4846. SHRI ONKAR LAL
BERWA:
SHRI BHOGENDRA JHA :
SHRI N. R. LASKAR:

Will the Minister of PARLIA-
MENTARY AFFAIRS be pleased to
state:

(a) the personnel of the Committee
of Members of Parliament set up to
examine the feasibility of a session in
the South;

(b) whether the Committee has
submitted jts report to Government;

(c) if not, the reasons for the de-
lay; and

(d) when the report is likely to be
submitted to Government?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SU-
BHAG SINGH): (a) The personnel
of the Committee are:—

1. Shri S. R. Rane —Chairman
2. Shri K. Hanumanthaiya
3. Shri Dwaipayan Sen
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4. Shri G. S. Dhillon

5. Shri V. Sambasivam

6. Shri J. N. Hazarika

7. Shri K. Anbazhagan

8. Shri Rabi Ray

9. Shri Balraj Madhok
10. Shri Nath Pai

11. Shri K. M. Koushik

12. Shri Prakash Vir Shastri
13. Col. B. H. Zaidi

14. Shri Om Mehta

15. Shri R. S. Doogar

16. Shri C. Achuta Menon
17. Shri K. P. Subramania Menon
18. Shri Kota Punnaiah

(b) No, Sir;

(c) and (d). The Committee pro-
poses to visit certain States’ Capital
cities for an on-the-spot study of the
facilities that may be available and ex-
pects to submit its report by February,
1969.

Loss oF FOODGRAINS IN TRANSIT

4847. SHRI GANESH GHOSH:
SHRI B. K. MODAK:

SHRI MOHAMMAD
ISMAIL:

Will the Minister of FOOD AND
AGRICULTURE be pleased to
state :

(a) whether ,it is a fact that the
Food Storage, Handling and Transit
Loss Committee in its preliminary re-
port stated that foodgrains worth
about Rs. 2 crores are being lost
every year in transit from Calcutta
Port and Government godowns;

(b) if so, the reasons for the loss;
and

(c) the steps taken by Government
to prevent this loss?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AG-
RICULTURE, COMMUNITY DE-
VELOPMENT AND CO-OPERA-
TION (SHRI ANNASAHIB
SHINDE): (a) No, Sir.

(b) and (c). Do not arise.

CENTRAL NUCLEUS JUTE SEED MuUL-
TIPLICATION FARM IN WEST BENGAL

4848. SHRI GANESH GHOSH :
SHRI B. K. MODAK:
SHR1 BHAGABAN DAS:

Will the Minister of FOOD AND
AGRICULTURE be  pleased to
state:

(a) whether Government have re-
ceived any representation from the Se-
cretary, Shramik Kalyan Samiti Cen-
tral Nucleus Jute Seed Multiplication
Farm, Panagar, West Bengal;

(b) if so, the details thereof;
(c) the action tasken thereon; and

(d) if no action has been taken, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):

(a) No, Sir.
(b) to (d). Do not arise.

CONTRACTS TO BHARAT SEWAK SAMAJ,
NAHAN

4849. SHRI GADILINGANA
GOWD: Will the Minister of FOOD
AND AGRICULTURE be pleased
1o state:

(a) whether it is a fact that the
contracts for stitching of uniforms
and construction works are given by
Government to the Bharat Sewak
Samaj, Nahan, District Sirmur (I-;P.);

(b) if so, the number of workers and
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labourers employed by the Bharat
Sewak Samaj and the date of pay-
ment of their salaries for the last 3
years; and

(c) whether these contracts are
given to the Bharat Sewak Samaj on
the basis of tenders, and if not, the
reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY -DEVE-
LOPMENT AND CO-OPERATION
(SHRI M. S. GURUPADASWAMY):
(a) to (c). The information is being
collected and will be laid on the Table
of the House on receipt.

BHARAT SEWAK SAMAJ, NAHAN

4850. SHRI GADILINGANA
GOWD: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that the ex-
penditure on maintenance of a Jeep
by the Chairman, Bharat Sewak Samaj
Nahan, District Sirmur (H.P.) is over
thousand rupees per month; and

(b) whether the repair to the jeep
is carried out on the basis of tenders
invited from the motor dealers or
through one shop only?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AG-
RICULTURE, COMMUNITY DE-
VELOPMENT AND CO-OPERA-
TION (SHRI M. S. GURUPADA-
SWAMY): (a) and (b). The infor-
mation is being collected and will be
laid on the Table of the House on
receipt.

ALLOTMENT OF RESIDENTIAL PLOTS
TO REPATRIATES FROM BURMA

4851. SHRI GADILINGANA
GOWD: Will the Minister of LA-
BOUR AND REHABILITATION
be pleased to state:

(a) whether it is a fact that an auc-
tion of residential plots was made by



115 Written Answers

lots in the Office of the Deputy Com-
missioner, Delhi for the refugees from
Burma on the 16th July, 1968;

(b) whether it is also a fact that
applicants exceeded the number of
plots;

(¢) whether Government have ear-
marked some land in the Kalka-ji
Colony for the repatriates from
Burma for residential purposes;

(d) if so, when such plots will be
allotted to the repatriates from Burma
who could not be covered by the
aforesaid auction; and

(e) whether Government intend to
finance the repatriates for the pur-
chase of these plots?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):

(a) and (b). No auction was held. 72
plots were allotted by drawal of lots
among the 208 eligible applicants.

(¢) and (d). No land is available
in Kalkaji Colony for being earmar-
ked for Repatriates from Burma.
Delhi Administration, however, have
a scheme to reserve residential ac-
commodation to the Repatriates from
Burma in their Jhilmil and Pankha
road residential schemes.

(e) The scheme for housing assis-
tance for repatriates from Burma pro-
vides for the grant of loan up to
Rs. 2,100 for purchasing a plot, inclu-
ding cost of development.

ENCROACHMENT OF  GOVERNMENT
LAND BY DELHI TELEPHONE AUTHO-
RITIES

4852. SHRI YASHPAL SINGH:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether on the 25th July, 1968,
Delhi Telephone authorities have
been fined Rs. 400 under the Bom-
bay Police Act for encroaching on
Government land;
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(b) if so, the
for this; and

persons responsible

(c) the action taken against the per-
sons concerned?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI 1. K.
GUJRAL): (a) Yes.

(b) and (c). An appeal has been
filed in the Sessions Court and Stay
Orders have been obtained against
the recovery of the fine. It is not pos-
sible to fix responsibility till the case

is decided.

IMPORT OF RICE FROM THAILAND

4853. SHRI C. CHITTYBABU:
Will the Minister of FOOD AND AG-
RICULTURE be pieased to state:

(a) the price of the rice to be pur-
chased from Thailand this year; and

(b) the
very?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
Since the Government still contem-
plate some purchases of rice from
abroad, it would not be in the public
interest to disclose the price of rice
purchased from Thailand this year.

(b) The entire quantity of 120,000
tonnes of rice purchased from Thai-
land under the contracts dated the
18th June and 23rd July, 1968 is to
be shipped to India before the end
of October, 1968.

expected date of its deli-

ARTIFICIAL RICE

4854. SHRI C. K. BHATTA-’
CHARYYA: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(@ whether Government's atten-
tion has been drawn to a report, pub-
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lished in the Statesman of the 10th
July, 1968 stating that an artificial
rice factory has been opened in Ban-
dung and that the factory produces
50 tons of synthetic rice (a blend of
cassava, beans and corns) a month
with the same nutritive properties as
the naturai rice:

(b) whether any inquiry is propo-
sed to be made in the matter; and

(c) whether a similar attempt is
proposed to be made in India?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AG-
RICULTURE, COMMUNITY DE-
VELOPMENT AND CO-OPERA-
TION (SHRI ANNASAHIB
‘SHINDE): (a) Yes, Sir.

(b) and (c). The Central Food
Technological Research  Institute,
Mysore, had already developed a si-
milar product known as Tapioca ma-
caroni and had set up a pilot plant
for its production. There is. therefore,
no proposal to make any specific in-
quiry in this regard.

COLLIERIES IN CHANDA DISTRICT

4855. Shri K. M. KOUSHIK : Will
the Minister of LABOUR AND RE-
HABILITATION bc]pleased to state:

(a) whether Government propose
to provide a separate hospital for Col-
liery labour in the Chanda District
as the iocal civil hospital is unable to
cater to their needs; and

(b) if not, the reasons therefor?
THE MINISTER OF LABOUR

AND REHABILITATION (SHRI
HATHI): (a) Yes Sir.

(b) Does not arise.

BHARAT SEWAK SAMAJ, NAHAN

4856. SHRI K. M. KOUSHIK:
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state:

(a) whether it is a fact that the
Bharat Sewak Samaj, Nahan, District
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Sirmur (H.P.) undertake stitching of
uniforms and receive cloth for that
purpose  from various organisa-.
tions;

(b) whether a  Stock Register is
maintained and if so, the designation
and qualification of the person who
maintains the Stock Register; and

(c) whether a periodical scrutiny is
made against pilferage and the de-
signation of the Officer who conducts
the verifications?

THE MINISTER ‘OF STATE IN
THE MINISTRY OF FOOD, AG-
RICULTURE, COMMUNITY DE-
VELOPMENT AND CO-OPERA-
TION (SHRI M. S. GURUPADA-
SWAMY): (a) to (c). The information
is being collected and will be laid on
the Table of the House on receipt.

NON-PAYMENT OF SALARIES TO TEA-

CHERS BY BHARAT SEWAK SAMAJ,
NAHAN
4857. SHRI K. M. KOUSHIK:

Will the Minister of FOOD AND AG-
RICULTURE be pleased to state:

(a) whether it is a fact that the
teachers employed in the schools run
by the Bharat Sewak Samaj, Nahan,
District Sirmur (H.P.) are not paid
their saiaries regularly;

(b) if so, what action Government
propose to take to see that the sala-
ries are paid in time; and

(c) the dates of payment of salaries
to the teachers during the last three
years?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI M. S. GURUPADASWAMY):

(a) to (c). The information is be-
ing collected and will be laid on the
Table of the House on receipt.
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DROUGHT-AFFECTED AREAS

. 4858. SHRI HIMATSINGKA :
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state:

(a) which of the areas in the coun-
try particularly in Orissa, Bihar,
Assam, Rajasthan and U.P. were dec-
lared as drought-affected areas this
year;

(b) the relief measures provided for
these areas and the central assistance
given for the purpose; and

(c) whether amy Central Ministers
visited the drought-affected areas and,
if so, which of the areas were so vi-
sited and what were their observa-
tions about the adequacy of the relief
measures?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
No State except Maharashtra has re-
ported that scarcity conditions have
been declared in any area. There are,
however, pockets of scarcity in the va-
rious States. The information receiv-
ed from the State Governments in this
respect is given in the statement laid
on the Table of the House. [Placed
in Library. See No. LT-1822/68].

(b) The State Governments have
taken up relief measures. Govern-
ment of India have increased the al-
lotment of foodgrains to the States
with scarcity pockets wherever neces-
sary. The States of Mysore, Andhra
Pradesh and Orissa who approached
Government of India in the prescrib-
ed manner have been allowed Central
financial assistance on the usual pat-
tern.

(c) Information regarding visits of
Central Ministers to the affected areas
is being collected.

Undertaking relief  measures in
scarcity affected areas is the respon-
sibility of the State Governments and
they deal with it in normal course.
They submit reports to Government
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of India only when the relief mea-
sures to be taken are of a magnitude
where assistance from Government of
India becomes necessary. In such
cases thc requirements of the States
are assessed by Central Teams of
officials. Necessary assistance is pro-
vided by concerned Departments on
the basis of the recommendations of
theése teams.

CULTIVATION OF SUGAR-BEET IN AL-
KALINE SOILS

4859. SHRI HIMATSINGKA :
Will the Minister of FOOD AND AG-
RICULTURE be pleased to state:

(a) whether the Punjab Agricul-*
tural University at Ludhiana has es-
tablished the possibility of sugar-beet
cultivation in the saline soils in Nor-
thern India particularly in Haryana,
Punjab and U.P.;

(b) if so, schemes drawn out for
cultivation of sugar-beet in the vast
areas affected by salinity in those
States; and

(c) the total area of saline lands in
these States? .

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
The Punjab Agricultural University,
Ludhiana has studied the possibility
of sugar-beet cultivation in saline and
alkali soils. The work was conducted
in the Department of Soils from
1956—64. A sugar-beet variety, U.S.
75, was used for these trials in typi-
cal saline alkali areas in Punjab and
Haryana. This variety gave very pro-
mising results.

The results also showed that the
uptake of salts by the crops increased
when the salt contents of the soils were
high. There was a negative correla-
t'on between the recovery of the sugar
and the salt content of the beet crop.

Experiments are being initiated to
try sugar-beet as an inter-crop in the
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autumn sown sugarcane crop. If this
succeeds then the chance of success
of sugar-beet as a commercial crop
will really be bright. The work on
the agricultural aspects of sugar-beet
cultivation is needed for making this
an economic proposition.

(b) At present the Punjab Agricul-
tural University has no Scheme drawn
out for cultivation of sugar-beet. How-
ever, a coordinated Project for Re-
search on Sugarbeet is being prepared
by the I.C.A.R.

(c) The jotal estimated area of sa-
line and alkali soils in the State of
U.P., Punjab and Haryana is 3 million
hectares.

TRIPARTITE COMMITTEE TO REVIEW
CASES OF MASS RECRUITMENTS LAY-
OFFS IN INDUSTRY

4860. SHRI HIMATSINGKA :
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state :

(a) whether the Tripartite Committee
set up to evolve a machinery to review
the cases of mass recruitments and lay-
offs in industry has submitted its re-
port or any interim report;

(b) if so the main recommendations
and observations thereof; and

(c) Government's reaction thereto?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) It is presumed that the
reference is to the Tripartite Commit-
tee set up by the Government of West
Bengal in June, 1968 to evolve pro-
posals for a machinery to review
cases of mass retrenchment and lay-
off. This Committee has held several
meetings but has not submitted any
report as yet.

(b) and (c). Do not arise.
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Foobp AID FROM INTERNATIONAL
WHEAT AGREEMENT SIGNATORIES

4861. SHRI D. C. SHARMA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government are try-
ing to get food aid from the Inter-
national Wheat Agreement Signato-
ries:

(b) if so, the outcome of the efforts
made in this regard; and

(c) the stage at which the matter

stands at present?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
The International Wheat Agreement,
1962, has been replaced by the In-
ternational Grains Arrangement, 1967
which came into force on the Ist of
July, 1968. The Government have
made an approach, for food aid, to
some of the signatory countries con-
cerned with the Food Aid Convention
under the International Grains Ar-
rangement, 1967.

(b) and (c). Negotiations are still in
progress.

PORT AND DOCK WORKERS

4862. SHRI D. C. SHARMA : Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether a Study Group of the
National Labour Commission has ex-
pressed the view that port and dock
works of a continuing nature should
be carried out departmentally wherever
possible;

(b) whether they have also expres-
sed the view that the nature of work
in the port industry is such that all
workers should be made permanent;

(c) whether the above views have
been considered; and

(d) if so, with what results?
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THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Yes, Sir.

(b) The representatives of labour on
the Study Group have expressed this
view.

(c) and (d). The views of the Study
Group are for the consideration of the
National Commission on Labour and
not of the Government. Government
will consider the matter only on re-
ceipt of the recommendations of the
Commission which are awaited.

SupPLY OF FOODGRAINS TO TRIPURA

4863. SHRI KIRIT BIKRAM
DEB BURMAN: Will the Minister
of FOOD AND AGRICULTURE be
pleased to state:

(a) the total production of food-
gramns in Tripura in 1966-67 and
1967-68 and how much of it was rice;
and

(b) quantity of foodgrain supplies
arranged by the Central Government
for Tripura during each of these years
and during the first quarter of the cur-
rent year and how much of the quan-
tity was in the form of rice and what
was the Tripura Government’s demand
during this period?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND CO-OPERATION

(SHRI ANNASAHIB SHINDE):
(a)
Crop Total product- Product-
year ion of food ion of
(Nov- grains paddy in
October) terms rice
(In thousand tonnes).
1966-67* 204.0 202.6
1967-689,  208.9 207.5

* Partially revised estimates.
% Final estimate.

(b) The supplies of rice and wheat
made to Tripura during the financial
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years 1966-67. 1967-68 and for the
first quarter of 1968-69 are as follows:

Year Supplies in thousand tonnes
RICE  WHEAT
1966-67 20.6 11.2
1967-68 15.9 24.6
1968-69 (Up to 7.5 6.2
June)

The demands made by the Tripura
Government are for calendar years
and not for financial year. Their de-
mands for the years 1966, 1967 and
1968 were as follows:—

Year Demand in ’000 tonnes
Rice Wheat
1966 30.0 6.0
1967 30.0 21.0
1968 30.7 31.6
-

AGRICULTURAL DEVELOPMENT PRo-

GRAMME IN TRIPURA

4864. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state the details of the agri-
cultural development, programme for
the current year for Tripura, indicat-
ing its item-wise cost and how far the
foodgrains yield in Tripura is likely
to increase as a result thereof during
this year?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHR1 ANNASAHIB SHINDE):

A statement giving details of agri-
cultural development schemes in Tri-
pura during 1968-69 indicating the
item-wise cost is laid on the Table
of the House. [Placed in Library. See
No. LT-1823/68].

As a result of implementation of
these schemes it is estimated that ad-
ditional production of foodgrains to
the extent of 7.100 tonnes would be
achieved.
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SALE OF TRIBAL'S LANDS IN TRIPURA

4865. SHRI KIRIT BIKRAM DEB
BURMAN: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) the number of petitions receiv-
ed or obtaining Government’s permis-
sion or the sale of tribal lands to
non-tribals since the enforcement of
the Tripura Land Revenue and l.and
Reforms Act 1960 in Tripura;

(b) the number of cases in which
permission was granted and the
grounds on the basis of which such
permission was generally granted;
and

(c) how much of tribal land has
thus passed into non-tribals’ hands
during these years?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):

(a) 1044 cases were received during
the last 3 years.

(b) 655 cases. The circumstances
in which permission is being given
are:

(i) When a tribal indicates his de-
sire to sell a part of his hold-
ing in order to purchase
another piece of land.

(ii) For defraying marriage expen-
ses of the children of the tri-

~ bal petitioner.

(iii) For defraying from
expenses ‘etc.

medical

(c) Information is not readily avail-
able.

ProvIDENT FUND AcCT

4866. SHRI K. RAMANI:
SHRI MOHAMMAD
ISMAIL :
SHRT UMANATH:
SHRI K. M. ABRAHAM:

Will the Minister of LABOUR
AND REHABILITATION be pleas-
9—1 LSD/68
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ed to refer to the reply given to Un-
starred Question No. 788 on the 25th
July, 1968 and state:

(a) whether Government have since
considered the proposal to amend the
Provident Fund Act:

(b) il so, the details thereof; and

(c) when the Act is likely to be
amended?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) The proposal is still
under consideration.

(b) and (¢). Do not arise.

NEW SuGAR PoLicy

4867. SHRI NAMBIAR:
SHRI VISWANATHA
MENON:

SHRI P. GOPALAN:
SHRI P. P. ESTHOSE:

SHRI ANANTRAO
PATEL:

SHRI T. P. SHAH:

SHRI SHARDA NAND:

SHRI KANWAR LAL
GUPTA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to
state: :

(a) whether Government are con-
sidering any proposal to formulate a
new sugar policy:

(b) if so. the details thereof; and

(¢) the reasons for making the

change?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHR1 ANNASAHIB SHINDE):

(a) to (c). The sugar policy for the
coming sugar year will be considered
in September when information about
the sugarcane crop will be available.
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AVAILABILITY OF SEEDS AND FERTILI-
ZERS IN MADHYA PRADESH

4868. SHRI G. S. MISHRA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the
availability of seeds, fertilizers, pesti-
cides and subsidy to the farmers for
purchasing farming equipments is
lowest in Madhya Pradesh;

(b) if so, the reasons therefor; and

(c) the allocation to various States
of seeds, pesticides and similar agri-
culture raw material input for the
current year?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (c). Information is being col-
lected and will be placed on the Table
of the Sabha as soon as available.

AGRICULTURAL PRODUCTION IN M.P.

4869. SHRI G. S. MISHRA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government have gone
into the difficulties faced by the
Madhya Pradesh Government in co-
ordinating its efforts to accelerate the
agricultural production in the State:
and

(b) if so, the steps taken by Govern-
ment to overcome them?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). The Plan proposals for
1968-69 in respect of Madhya Pradesh
were discussed by the Working Group
on Agriculture who made recommen-
dations for execution of the Plan
schemes and fixing of outlays for diffe-
rent Development Heads under Agri-
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culture Sector. This was followed up
by visit of 'a Central Team consist-
ing of the officers of the Government
of India to the State headquarters,
to discuss and help the State Gov-
ernment in formulating a coordinat-
ed programme of action for Agricul-
tural Plan Schemes. The report of
the Central Team has been circulated
and action to implement the recom-
mendations of the Team will be taken
by the concerned Departments at the
Centre and in the States, during the
course of the year.

RADIO SETS FOR COMMUNITY DEVE-
LOPMENT BLOCKS IN MADHYA PRADESH

4870. SHRI G. S. MISHRA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the number of radio sets dis-
tributed among the Community De-
velopment Blocks in Madhya Pradesh
since the inception of the Community
Development Programmes; and

(b) the number of these sets which
are in working order and the steps
taken by Government to maintain this
communication media between the
backward tribal people and the ad-
vance urban section?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) and (b). The information has been
called for from the State Government
and will be placed on the Table of
the House on receipt.

CroP ESTIMATES

4872. SHRI YAINA DATT
SHARMA: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) whether Government have any
agency of their own to collect reliable
crop estimates in the various States
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at State level or whether they depend
on the estimates on the State Govern-
ments;

(b) whether Government have also
any agency to ascertain the cost of
production of various  agricultural
products like wheat, rice, millet. jowar
and bajra; and

(¢) the main criteria on the basis
of which the cost is ascertained?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHR1 ~ANNASAHIB SHINDE):
(a) The estimates of area and produc-
tion of various crops issued by the
Ministry of Food and Agriculture are
generally based on information fur-
nished by the State  Governments.
The area estimates are based on com-
plete field-to-field enumeration in
most of the States and on a sampling
basis in some others. The estimates
of yield are based on crop-cutting ex-
periments  conducted by the State
Government agencies. The Directo-
rate of National Sample Survey, in
the Department of Statistics, is res-
ponsible for technical guidance, co-
ordination and supervision of the crop-
cutting experiments conducted by
the State Governments.

(b) Neither the Central Govern-
ment, nor the State Governments,
have regular machinery for ascertain-
ing the cost of production of various
agricultural crops on a continuous
basis.  However, farm management
investigations, cost of cultivation en-
quiries and farm records projects, car-
ried out on ad hoc basis, in selected
areas provide some data on cost of
cultivation of some crops.

(¢) The estimates of cost produc-
tion are worked out taking into ac-
count different components, such as
various inputs, human and bullock
labour. rent or rental value of land,
depreciation on fixed capital. interest
and other miscellaneous charges in-
cluding land revenue. irrigation char-
ges, etc. The detailed principles fol-
lowed in the valuation and allocation
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of different costs are indicated in the
Reports giving the results of Studies
as have been published.
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NATIONAL LABOUR COMMISSION ON

INDUSTRIAL RELATIONS

4875. DR. RANEN SEN:
SHRI VASUDEVAN NAIR:

Will the Minister of LABOUR
AND REHABILITATION be pleas-
ed to state:

(a) whether the Study Group con-
stituted by the National Labour Com-
mission on Industrial Relations in the
Western region has submitted a six-
point plan for collective bargaining;

(b) if so, what arc the six points
mentioned in the plan; and

(¢) Government's reaction thereto?

THE MINISTER OF LABOUR
& REHABILITATION (SHR1
HATHI): (a) Yes, Sir. .

(b) These are:

(I) Ensuring quality unionism by
imparting quality prescnpuom
in the Indian Trade Unions’
Act of 1926.

Statutory  prescription of un-
fair labour practices both em-
ployers and labour and statu-

A
o

tory sanctions against  such
unfair labour practices.
(3) Promotion of collective bar-

gaining by creation of a repre-
sentative of sole bargaining
agency, and insistence on bar-
gaining in good faith between
the employer and the sole bar-
caining agency.
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(4) Creation of grievance
dure.

Providing for levels of bar-
gaining (area-industrial, occu-
pational. plant-wise, etc.) and
issues relevant to each area.
Making available various types
ol services to the parties such
as cducational, research, media-
tion, conciliation, arbitration,
not necessarily under statutes,
but as real service, to comple-
ment what the parties are able
to do by themselves when the
partics want such services.

proce-

(5

(6

(¢) The report of the Study Group
has been submitted to the National
Commission on Labour for their con-
sideration and not to  Government.
Government will consider the matter
only on receipt of the recommenda-
tions of the Commission.

SuppLy OF GOODS ON CREDIT
THROUGH SUPER BAZAR

SHRI VISWANATHA
MENON:

SHRI E. K. NAYANAR:

SHRI P. GOPALAN:

SHRI SATYA NARAIN
SINGH

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government are consi-
dering any proposal for the supply of
goods on credit to the consumers
through their Super Bazars;

(b) if so, details of the proposals;
and

4876.

(¢) the reason for evolving such a
scheme?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) Government have no such propo-
sal under consideration; besides, the
consumer cooperative societies, which
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run the Super Bazars, are not required
to refer a business arrangement of this
nature to Government.

(b) and (¢). Do not arise.

REGIONAL CONFERENCE OF 1LO

4877. SHRI CHENGALRAYA
NAIDU:
SHRI ANBUCHEZHIAN:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that special
regional conference of 1.LL.O. will be
held in Tokvo in September, 1968;
and

(b) if so. the subjects to be discussed
at the Conference?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) The Sixth Asian Region-
al Conference of the ILO will be held
in Tokyo from the 2nd to the 14th
September, 1968.

(b) The subjects to be discussed at
the Conference are:
(1) Report of the Director-General.
(2) Social security: trends and pro-
blems.

(3) Management development with
special reference to personnel
policies and practices.

(4) Review of the Asian Manpower
Plan.

IMPORT OF FOODGRAINS

4879. SHRI R. BARUA.

SHR1 BEDABRATA
BARUA:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government propose to
completely do away with the imporl
of foodgrains during the next three
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years as per recently reported state-
ment by the Prime Minister;

(h) if so. what are the firm grounds
on which this assessment is based;

(¢) whether any follow-up pro-
gramme (o maintain and intensify the
production of foodgrains has been
worked out; and

(d) whether the various State Gov-
craments have shown any zeal and
business-like atiitude towards this end?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHR1 ~ ANNASAHIB SHINDE):
(@) According to latest projections,
given normal weather, self-sufficiency
in foodgrains is likely to be achieved in
1970-71 and surpluses are expected in
the subsequent years. Thus. while con-
cessional imporis may be stopped after
1970-71 as already announced, imports
of foodgrains may be made on purely
commercial considerations or in excep-
tionally bad years.

(b) This assessment is based on the
present trend in production of food-
arains and particularly on the success
achieved in the introduction of the
High Yielding varieties and the recep-
tive attitude shown by the farmers in
taking to these. Necessary program-
mes are envisaged in the Fourth Plan
to achieve the desired rate of increase
in production. The buffer stock which
is being built up will also help to re-
duce the need for imports.

(¢) and (d). A New Strategy of Agri-
cultural Development involving High
Yielding Varieties Programme, Multi-
ple Cropping, Minor Irrigation for in-
tensive cultivation, organised provision
of inputs like fertilizers and pesticides.
timely and liberal credit facilities in-
cluding institutional finance, farmers
education and training and intensifica-
tion of research has been adopted. It
is expected that the State Governments
will fully cooperate in the implemen-
tation of this programme.
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A.R.C's RECOMMENDATION ON REOR-
GANISATION OF P & T DEPARTMENT

4880. SHRI S. K. TAPURIAH:

SHRI P. VISWAMBHA-
RAN:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government have taken
a final decision on the recommenda-
tions of the Administrative Reforms
Commission on the re-organisation of
the Posts and Telegraphs  Depart-
ment:

(b) if so, the details of recommenda-
tions that have been accepted by Gov-
ernment; and

(¢) if not, by what time a final de-
cision will be taken?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI 1. K.
GUJRAL): (a) to (c). The working
group on P&T constituted by A.R.C.
has submitted its report to Adminis-
trative Reforms Commission. The re-
commendation of Commission have
not yet been received by P&T De-
partment.

RIvER ORE LOADING POINTS IN GOA

4882. SHRI ERASMO DE SE-
QUEIRA: Will the Minister of
LABOUR AND REHABILITATION
be pleased to slate:

(a) whether it is a fact that the river
ore loading points in Goa have been
considered by Government as being
covered neither by the Mines Act nor
by the Factories Act: and

(b) if so. the Labour Law under
which the workmen at these points are
covered”

THE MINISTER OF LABOUR &
REHABILITATION (SHRI HATHI):
(a) Yes, in so far as the Mines Acl,
1952 is concerned. As regards appli-
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cability of the Factories Act, 1948, the
Government of Goa, Daman and Diu
is considering the matter.

(b) Compensation under the Work-
men's Compensation Act can be claim-
ed by workmen for death or injury
caused by accidents arising out of and
in the course of employment.

PART PAYMENT oOF PENSIONS TO
ABSORBED P & T EMPLOYEES IN GOA

4883. SHRI ERASMO DE SE-
QUEIRA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that orders
were issued by Government for part
payment of pensions to absorbed em-
ployees of the Posts and Telegraphs
Department in Goa, and if so, the date
of order and the extent of payment
sanctioned by it:

(b) the number of cases of Pensions
that have since then been finalised and
the number still pending;

(¢) whether payment under the
above order has been discontinued and
if so. the reasons therefor and the
action proposed by Government in the
matter; and

(d) the action proposed by Govern-
ment for expeditious finalisation of
pending cases?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS & COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) Yes. COrders were issued
on the 29th June. 1967 and the quan-
tum of anticipatory pension to be paid
under these orders was 759, of the
ension certified by the pension sanc-
tioning authority.

(b) Out of thirty-one cases pending
finalisation anticipatory pension has
been granted in 30 cases. In the re-
maining one case where the official
retired in June 68 orders for anticipa-
tory pension will be issued shortly.

(¢) The currency of orders referred
o at (a) above expired on 28-6-68 and
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orders extending this period
28-6-69 have been issued.

(d) There is a difference of opinion
between the audit and executive re-
garding the interpretation of the rules
governing grant of pension in these
cases. Every effort 1s being made to
resolve these differences very early.

upto

CENTRAL ARID ZONE RESEARCH
INSTITUTE. JODHPUR

4884. SHRI P. RAMAMURTI:

SHRI SATYANARAIN
SINGH:

SHRI BHAGABAN DAS:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the employees of the
Central Arid Zone Research Institute,
Jodhpur, are getting the same facilities
in the matter of pay. leave, confirma-
tion as the employees of the National
Dairy Research Institute, Karnal;

(b) if not, the reasons therefor;

(c) whether it is a fact that the
authorities of the Central Arid Zone
Rescarch Institute gave a written as-
surance to the employees in May, 1967
that they will take up the matter with
his Ministry;

(d) if so, whether this matter was re-
ferred to his Ministry and whether they
have examined it: and

(e) if so, the decision taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI  ANNASAHIB SHINDE):
(a) All the Class 1. II. III and IV em-
ployees of the Central Arid Zone Re-
search Institute, Jodhpur. are getting
the same facilities in the matter of pay.
leave, confirmation etc.. as the emplo-
yees of the same status working at
other Research Institutes under the
Indian Council of Agricultural Re-
search, including the National Dairy
Research Institute, Karnal.
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(b) Does not arise.

(c) Presumably, this relates to daily-
paid labourers who are engaged by
the Institute. In order to consider the
demands of the labourers employed at
the Institute, discussions were held on
the Ist June, 1967, between the repre-
sentatives of the labour union, Central
Arid Zone Research Institute and the
Labour Enforcement Officer (C).
Jodhpur in the presence of Collector,
Jodhpur. The representatives of the
union demanded that all the workers
should be made permanent. It was
explained by the Director that it was
not possible to do so, but every effort
will be made to provide regular em-
ployment on the basis of the require-
ments of the Institute.

(d) Yes.

(e) It has been decided to create
fifty regular posts of Mazdoors at the
Central Arid Zone Research Institute,
Jodhpur.

EVICTION OF SHARE-CROPPERS IN WEST
BENGAL

4885. SHR1 KASHI NATH PAN-
DEY: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether the West Bengal Kisan
Sabha General Secretary has recently
alleged that large scale eviction of
share-croppers was going on in the
State with the connivance of the police
and some officers:

(b) whether Government have made
any enquiry in this regard:

(¢) if so. the findings thereof: and
(d) the action taken thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHR1 ANNASAHIB SHINDE):
(a) to (d). No reports of any large-
scale eviction of share-croppers have
been received by the Government of
West Bengal. Sporadic cases wherever
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reported are being dealt with in
accordamce with the law. The Gene-
ral Secretary. West Bengal Kisan

Sabha met the Secretary. land and
Land Revenue Department. West Ben-
gal. during the sccond half of July.
1968 and made an allegation about
large scale eviction of share croppers.
or Bargadars. in West Bengal. He also
alleged the connivance of the Police
and some other officers. The General
Secretary was requested to cite specific
instances. but he was not in a position
to supply specific instances except in
regard to three villages. namely. Raj-
nagar. Srinathgram-Fatikpur and Bi-
shalaxmipur in Budhakhali Anchal,
P.S. Kakdwip District 24-Parganas.
The matter was referred to the Col-
lector. 24-Parganas, with directions to
take immediate action. The local
Sub-Divisional Officer reported that all
the cases did not relate to eviction of
share-croppers. About 500 acres of
land in those villages had been taken
possession of by Government, the area
being above the ceiling of laws retain-
able by ex-intermediaries and big Jot-
dars. These lands were distributed to
local landless agriculturists. The ex-
owners however. attempted to create
difficulties in the way of the new allot-
tees enjoying peaceful possession. Such
attempts have been thwarted by
prompt action of the local officers and
the agriculturists are in peaceful pos-
session now.

faeeit & Tw A A

4886. 7 wreafdg wYgm :
=Y vz fagrdt arera
it TETS ANF
=W T

(%) feeelt & o & A% &
Teq fafraq &73 #aw ufs feEze

AUGUST 22, 1968

Written Answers 140

qfe FT AW AAT AT 9T AT
sy ferit oifw o & i 4@

(@) =7 719w oraEar O A=
fFa sowfTE @w g g

() afz g wfr aras #
g ¥ mfas & g, A1 afas afw
¥ T T Ay T 7

mv!"&ymmm
HEFIX Ao H oW Har (R
wmfge fo): (%) 2 =T oufr
frea, w9, 1968 a& g,
W@ 7 77 gl v Al =mEw
¥ 176 ATT TA ITT TW A |
(') feeet gwmm & wrwfaw
femT 97 89.76 @FT TA | ITNFT
(F) o< sy o wfr # % @g
wife &g v T 9@y

() feeeft gwmmm & @i
a1 fafaw wemsy fwm &1 9
gw gfas wal ¥ g fFar s <@
2| T EEd 9m #1 uwfaa 59
FT #1499, 1968 ¥ % FT f3a0
™

AT JAT IJATE A 3T § TATH &V
wE

°

4887. =it wwa fag dgW :
=t rew fagrdt A
=t TR A
it TR AT AT
FmEm am i 5 aw a@m
1 Far w9 fw o
(%) 7%, 1968 & JATE 1968

¥ 2w % fafww somel @ owA



141 Written Answers SRAVANA 31, 1890 (SAKA)

qOT FAET F T { I A
& oo fash wEr § ferar o
= fagr AT 2 A

C)

33
/;:Jﬁ’

-99:1 e
i

q8943 a 8 o
11sils
?’%% —~ 1
1
k!
|

T

ﬂ

s
3 3
%

37
3
~p

4

)
:

:

ERE
233
EEE.
2
3’

:
:

134
-3

13
<)

e
e

(3) oA FRAW I WFTL FAT
FAT {99 997 ™A ST FT FAE
q&r
10—1 LSD/68

Written Answers 142

CoMMITTEE ON FoOD STORAGE HAND-
LING AND TRANSIT LOSss

4888. SHRI E. K. NAYANAR:
SHRI SATYANARAIN
SINGH :
SHRI K. M. ABRAHAM:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the date on which the Com-
mittee on Food Storage, Handling and
Transit Loss was set up;

(b) the date on which the Com-
mittee is likely to submit its final
report; and

(¢) whether any time-limit has been
fixed for submitting the report?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHR1 ANNASAHIB SHINDE):
(a) The Committee on losses of food
grains during post-harvest handling
was set up on the 26th May, 1966.

(b) The Committee is expected to
submit its final report shortly.

(¢) A time limit of six months was
fixed for submission of the report.
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REPORT OF THE CHIEF ELECTION
COMMISSIONER ON THE LAST GENERAL
ELECTIONS

4891. SHRI SIDDAYYA: Will the
Minister of LAW be pleased to state:

(a) the important recommendations
made by the Chief Election Commis-
sioner in his Report regarding the 1967
General Elections; and

(b) whether any of them have been
implemented so far?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) A summary
of the main recommendations made by
the Chief El=ction Commissioner in his
Report on the Fourth General Elec-

AUGUST 22. 1968

Written Answers 144

tions. 1967. is laid on the Table of the
House. |Placed in Library. See No.
LT-1824/68).

(b) No, Sir.

SHIFTING OF TELEPHONE TRUNK EXx-
CHANGE OFFICE TO DHARWAR

4892, SHRI JAGANNATH RAO
JOSHI: Will the Minister of COMMU-
NICATIONS be pleased 1o state:

(a) whether it is a fact that there is
a demand from people to shift the
Telephone Trunk Exchange Office to
Dharwar from Hubli (Mysore-State):
and

(b) if so. whether Government pro-
pose to shift the said exchange?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS & COMMU-
NICATIONS (SHRI I. K. GUJRAL):
(a) A request from Shri Y. H. Patil,
MLC, Mysore, was received by the
Postmaster General, Mysore Circle.

(b) No.

wew TAw & ¥ A F o
afcaremn
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CENTRAL PLANT PROTECTION AND
STORAGE, DHARWAR

4894. SHRI JAGANNATH RAO
JOSHI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that the Cen-
tral Government had opened a Cen-
tral Plant Protection and Storage Sta-
tion at Dharwar in Mysore State:

(b) the reasons for opening it al
Dharwar and the total amount spent
on it; and

(¢) whether it is also a fact that the
same has now been closed and if so.
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND CO-OPERATION

(SHRI ANNASAHIB SHINDE):
ta) Yes. Sir.
(b) The entire country has been

divided into 14 Agroclimatic regions
and. Dharwar area is one of them. The
Station at Dharwar was opened in
1957 in consultation with the State
Government to assist it with technical
personnel. plant protection machines.
pesticides and vehicles for control of
pests and disease outbreaks until their
own resources were developed. The
total expenditure amounted to Rs. 8
lakhs only.

(c) This Station has been closed at
Dharwar with effect from 8-8-1968.
because suitable and adequate arrange-
ments with regard to trained person-
nel. plant protection equipment and
pesticides are now available with the
Department of Agriculture. Govern-
ment of Mysore, for Dharwar.

AUGUST 22, 1968

Written Answers 148
sk wEt § wfam metaw

4895 it wgraw fag W
M @ aw wfw T g7 q9W
T FUT F@ fF

(F) a4 1967-68 ¥ TwmAR

_ (@) # w ww @ fr afwdr
i srm fafs @ fam aEi
F1 AN FIAT AT 4T, IR
T g J2 fEET oA

-(W)zrﬁai,cﬁmime

&5

Ao e wE (s g
=) (%) 7 (7). 3 1 ¥
qafw ST TEE
2 A 99T {9F AV 9eF 9T 1@
¥ T |

faeett &1 fafearax

4896. it wyTW fag W :
Far g qut e @ ag @A
F oFar Foq fF

(%) feesit & fafemar &
A A Wi & ey &
A FTWE

() ¥ fefsarew & wrfort
F far fruifa =9 & amr o

fafemrar & #99rY dE-wT
FTA ¥ A

(w) afz &, &1 @ feafq &
JIX 1 & a7 G @ s



149  Written Answers

aw, %fy, awfas fasm o
qEFT muw Tva wear (s
—-mnfgtﬁr@ ) faeett fafzar-
X & qFET 9 rr'afzwf‘:mfam
ﬁmmmﬁfafwwqim
gT ¥ WEfAs  W-—mmm T
aug s1g g g fee fafzare
F TME} @FE TET g A

qrFETEr A

hnfva?ram*nf?utm
mwa'rvrma'm quET  FY
gfafsgqar & fam awfafrar
SfuFTa g WHEET H AdT S
ma‘mmnfwmwfif‘m

() & 7, gweEE T UFT
fou, aMaT &1 q@A Faf?mw

(w) wmr () F 770 9w & T
AUl

qoTa ® #fEEl Wi WA €A | Wi
g AT W TV

Tl 97 9T g, A1 A 8

SRAVANA 31,

1890 (SAKA) Written Answers 150

(@) 71 A= g f& g T
I T G maﬁa'r’ @ fam
m & freg AT WA F @aa @
ST FT @ATET TAT & ; HIT

Loss 10 FooD CORPORATION OF INDIA

4898. SHRI K. K. NAYAR: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased 1o state:

(a) the loss in terms of moicy incur-
red by the Food Corporation of India
as a result of damage to Rabi food-
erains from the Ist January. 1968 to
15th July. 1968:

(b) the factors responsible for these
losses: and

(¢) the steps being taken to prevent
such fosses in future?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI  ANNASAHIB SHINDE):
(a) Damage to some quantitics of
rabi foodgrains handled by the Food
Corporation of India occurred mainly
during the months of June and July.
Since the process of drying and salvag-
ing of the grain affected by rain has
not yet been completed, complete dis-
posal of affected grain found fit for
other purposes. such as cattle and
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pouliry feed, has not taken place and
the claims preferred by the Food Cor-
poration on the Railways in respect
of foodgrains affected by rain have not
yet been scttled. It is not possible at
this stage to assess the financial loss
suffered by the Food Corporation on

account of damage to rabi [ood-
grains.
(b) Atlention is invited to the ans-

wer given in this Sabha to Starred
Question No. 258 on the 1st August.
1968.

(¢) The following steps have been or
are being taken to prevent such losses
in future: —

(i) capacity both for intermediate
and long-term storage in the
surplus-producing areas is being
augmented;
use of open wagons for foodgr-
ains has already been discont-
inued and will, as far as possi-
hle, not be resorted to in future;
in the event of compelling nec-
essity for use of open wagons
for foodgrains, greater precaut-
ions have been urged by the
Railway administration to sec-
ure tarpaulins and to ensure
that they are properly lashed
and not displaced in transit;
(iv) bottlenecks. if any. at the des-
tination points regarding unloa-
ding of wagons and handling
of foodgrains will, as far as
possible. not  be allowed to
occur.

(1)

(ii1)

CuaN TECHNICAL  ASSISTANCE
INDIA

4599, SHRI INDRAIJIT GUPTA:

Will the Minister of FCOD AND

AGRICULTURE be pleased to state:

(a) whether Government are awarc
that Cuba has madc a great advance
in such fields as intensive sugar-cane
cultivation.  manufacture of bagasse
and dairy-farming: and

FOR

(b) if so. whether the possibility of
securing Cuban technical assistance for
India in these matters is under con-
sideration?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION

(SHRT  ANNASAHIB SHINDE):
(2) Government of India have not
made a study of the advancement

made in Cuba in these fields.
(b) No.

SEARSOLE COLLIERY

4%00. SHRI INDRAJIT GUPTA:
DR. RANEN SEN:
SHRI J. M. BISWAS:

Will the Minister of LABOUR
AND REHABILITATION be pleas-
cd 10 slate:

ta) whether the Searsole Colliery,
Asansol, is lying closed since the 10th
June, 1968 and 1,400 miners have been
reindered unemployed therebys;

(h) whether any report has been re-
cenved from  the Regional Labour
Commission to the effect that the
workers' wages and  other  dues,
amounting to Rs. 5 lakhs, are not
being paid since March, 1968; and

(¢! action taken to get the colliery
reopened?

THE MINISTER OF [L.ABOUR
AND  REHABILITATION (SHRI
HATHD: (a) No. The workers were
laid ofi from 11-6-68 without any
notice.  The work in the Colliery was
suspended under the orders of Direc-
toraic of Mines Safety as the Haulage
Engine developed some trouble. The
lay off affected about 800 workers.

(b) Yes. Payments have, however,
been made to the weekly paid workers
for week ending 20-4-68 and to No. 3
pit loaders for week ending 27-4-68.
Salary for one month has also been
paid to the monthly-paid staff.

(c) The Colliery started working
from 26-7-68 with cssential staff and
coal-raising work started {rom 29-7-68.
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STANDARD WaGON Co.

4901. SHRI INDRAIJIT GUPTA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether Government are aware
that the 7-month old lock-out at
Standard Wagon Co., Burnpur, was
lifted on the 6th May, 1968 after a
tripartite  settlement whereby only
those workman who might be found
surplus by an  Assessor were to be
laid off:

(b) whether it is a fact that the As-
sessor declared only 151 workers as
surplus;

(c) whether, despite this, the ma-
nagement js refusing to give work to
hundreds of other workers not found
surplus, in violation of the settlement
terms: and

(d) if so, the
matter?

action taken in the

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Yes, Sir.

(b) 150 workers were declared sur-
plus by the Assessor.

(c) A total of 176 workmen are not
being given work by the management
although they are being paid full
wages and or salaries on condition that
they present themselves at least once
a day at the factory gate.

(d) The Conciliation Machinery of
the State Govt. is trying to get the
management to provide these 176
employees with work.

CULTIVABLE LAND LYING TALLOW IN
VARIOUS STATES

4902. SHRI INDRAJIT GUPTA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to
state :

(a) the amount of cultivable land
at present lying fallow. State-wise;
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(b) the plans, if any, to bring this
land under plough during the Fourth
Five Year Plan period; and

(¢) whether the claims of landless
and poor peasants 1o land-ownership
will be given highest priority in dis-
tributing the waste and fallow lands?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LLOPMENT AND CO-OPERATION
(SHRT ANNASAHIB SHINDE): (a)
The acreage of cultivable land at pre-
sent iying fallow is given below:

Fallow land other than current fallows
in India 1964-65:—

Thousand Hectare

Fallow
State/Union Territory otllz:-l (tlhan
current
fallows
1 2
Andhra Pradesh 811
Assam 176
Bihar 779
Gujarat 327
Jammu & Kashmir 22
Kerala 34
Madhya Pradesh 1.085
Madras 609
Mabharashtra 1,085
Mysore 548
Nagaland ..
Orissa 127
Punjab (1) ..
Rajasthan 2,556
Uttar Pradesh 621
West Bengal 379
Andaman & Nicobar
Islands 1

Delhi
Goa, Daman & Diu ..
Himachal Pradesh (}) 3

(%) Relates to Punjab and Himachal
Pradesh before reorganisation.
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1 2

Laccadive, Minicoy and
Amindivi Islands

Manipur *

N.E.F.A. ..
Pondicherry 1
Tripura 4
All-Tndia 9,168

(*) Below 500 hectares.

(Note : Based on land Utilisation
Statistics for the latest
year 1964-65).

(b) For bringing fallow land and
cultivable waste land under cultiva-
tion, land reclamation is being car-
ried out under various State Plan
Schemes, Centrally Sponsored Scheme
of reclamation of waste lands for the
resettlement of landless agricultural
workers, and also as a part of the
area development programme under-
taken through the Co-operative Land
Development Banks with the assist-
ance of Agricultural Refinance Cor-
poration. Almost all the States and
Union Territories  (except  Delhi,
Chandigarh, and Laccadive and
Amindivi Islands) have land recla-
mation schemes.

(c) In so far as land is a State sub-
ject, various State Governments have
framed their own rules for allotment
of waste land to various categories of
people. The landless agricultural la-
bour and small cultivators with un-
economic holdings, are generally given
a high priority in the allotment of
cultivable waste lands.
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PrasaNnNa DutTa’s Kajora COLLIERY

4905. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
AND REHABILITATION be plea-
sed to «tate:

(a) whether the man~cement of
Pracanta Dy ta’s Kajora Colliery has
paid the arrears of wages as per the
recommendations of the Coal Mines
Wage Board from 15th August, 1967
till December. 1967;

(h) the total amount of arrears still
outstanding: and

(c) the steps proposed to be taken
to compel the management to pay
the arrears?

. THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Recommendations have
been implemented by the manage-
ment partially from 27th November.
1967, but arrears from 15th August
have not been paid.

(b) Rs. 68,630.

(¢) The recommendations are not
enforceable statutorily. Efforts, how-
ever. continue to be made to persuade
the ‘manacement to impiement the re-
commendations.

Coal. WAGE BOARD AWARD

4906. SHRI RAMAVATAR SHAS-
TRI: Will the Minister of LABOUR
AND REHABILITATION be pleas-
ed to state:

(a) whether the management of the
Kalipahari New Ghusick and Ghusick
collieries have implemented the recom-
mendations of the Coal Mines Wage
Board:
1—11SD58
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(b) whether the arrears of wages
from the 15th  August. 1967 till the
date of the implementation have been
paid to the workers; and

(c) the total amount of arrears due
to the workers under the Coal Mines
Wages Award?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHD: (a) The recommendations
have been imnlemented partially from
the 4th December, 1967.

{b) Arrears from August 15 till the
end of December 1967 have not been
paid.

(c) Approximately Rs. 75.000.
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DEVELOPMENT BLOCKS

4909. SHRI NAGESHWAR DWI-
VEDI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that a num-
ber of Development Blocks in U.P.
in which development works were in
initial stages have been wound up
and development works in such areas
are likely to remain incomplete due
to the winding up of these Develop-
ment Blocks:

(b) the saving. effected by the
winding up of these Development
Blocks; and

(c) whether the officers and emplo-
vees of such Development Blocks have
been absorbed elsewhere or they have
been retrenched?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AG-
RICULTURE COMMUNITY DE-
VELOPMENT AND CO-OPERA-
TION (SHRI M. S. GURUPADA-
SWAMY): (a) to (c). Information is
being collected from the Government
of Uttar Pradesh and will be laid on
the table of the House when receiv-
ed.

S1.o AT KANDLA

4911. SHRI K. LAKKAPPA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether India is expected to be
self-sufficient in foodgrains by 1970-71:
and

(b) if so, what use will be made of
the Silo being constructed at Kandla
for imported foodgrains and expect-
ed to be completed by 1973-74?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE. COMMUNITY DEVE-
LLOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
India is committed to achieve self-
sufficicncy in foodgrains by 1970-71
when the targeted production of 120
million tonnes is expected to match
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the requirements for human popuia-
tion, seed, cattle feed, etc.

(b) In spite of overall sclf-sufficiency
in foodgrains by 1970-71, deficiency
in certain types of foodgrains such as
wheat, is likely to continue for some
time. Kandla Silo will be used for
imports of such grains. It is also ex-
pected that the country will be in a
position 10 cxport coarse grains by
1970-71; Kandla port will be the
most convenient outlet for these ex-
ports. The Silo and the equipment wiil
also be utilised for such exports. More-
over, since such silos can hold food-
grains for long periods without any
difticulty. it will greaily help in keep-
ing butter stocks when not in use for
operational purposes.

SUGAR FACTORIES IN MYSORE

4912. SHRI K. LAKKAPPA: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased 10 state:

(a) the number of sugar factories in
the Mysore State at presenl; and

(b) the number ol sugar factories
in the Tumkur District?

THE MINISTER OF STATE IN
THE MINIS1RY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). At present there arc Y
working sugar factories in the Mysore
State and there is none in the Tum-
kur District.

ATIORNEY GENERAL'S STATEMENT
AFTER RESIGNATION
4913. SHRI ABDUL GHANI
DAR: Will the Minister of LAW be
pleased to state:

(@) whether Government's atten-
tion has been drawn to the statement
made by the Attorney-General of
India after submitting his resignation
to Government; and

(b) if so.
thereto?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): (a) Yes, Sir.

Government’'s  reaction
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(b) The Attorney General made a
short speech at a Seminar held by
the Bar Association of the Delhi High
Court on the subject regarding the
part the Bar can play in the appoint-
ment of judges. The speech being in-
nocuous. it did not call for any action
on the part of Government.

PATUAN RLEFUGLES IN FARIDABAD

4914. SHRI ABDUL GHANI
DAR: Will the Minister of LABOUR
AND REHABILITATION be pleas-
ed to state:

(a) whether it is a fact that the Pa-
than refugees of New Faridabad town-
ship. who paid some instalments of
rents for their residential quarters but
could not continue payment of ‘instal- -
ments due 10 unemployment have
been forcibly ousted trom their quar-
ters and their poor tamilies are facing
untold miseries; and

(b) if so, whether Government are
making any alternative arrangements
lor these families ?

THE DEPUTY MINISTER IN
IHE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):
(a) No such cases have come 10
Government's notice, Presumably, the
Hon’ble Member is referring to dis-
placed persons from the former North-
West Frontier Province. to whom Gov-
ernment-built  residential quarters in
Iraridabad Township were allotted on
hire-purchase basis. The allotment in
such cases is cancelled when the al-
loutee detaults persistently in the pay-
ment of the dues. As a further mea-
sure of protection to the Displaced
Person  occupanis. their  eviction is
barred for two years when the pro-
perty has to be auctioned/sold on ac-
count of default in payment of rent.
cte. During the last six years or so,
only one tenement has been sold after
the cancellation of allotment.

tb) Does not arise.
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EVACUEE PROPERTIES BELONGING TO
INDIAN MUSLIMS

4915. SHRI ABDUL GHANI
DAR: Will the Mini:ter of LABOUR
AND REHABILITATION be pleas-
ed 10 state:

(a) whether it is a fact that im-
movable properiies taken over during
the pariition days have not been
transferred to the several Indian Mus-
lims wiio are Indian nationals;

(b) if so, the reasons therefor;

(¢) the number of such cases which
have come to the notice of Govern-
ment; and

(d) the steps taken or proposed to
be taken up to transfer these proper-
ties 10 them?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABI-
LITATION (SHRID.R.CHAVAN):
(a) No. Oriy about 20 applications
under Section 16 of the Administra-
tion of Eyacuee Property Act, 1930,
are pending under inquiry by the Cus-
todians of Evacuee Property wino
have been asked io dispose of these
cases expeditiously.

(b) to (d). Do not arise.

EMpLOYLES PROVIDENT FUND
ORGANISATION

4916. SHRI SARJOO PANDEY:
Will the Minister of LABOUR AND
REHABILITATION be pieased to
state::

(a) whether it is a fact that advice
of the Law Minisiry was sought as

to whether Employees’  Provident
Fund Organisation is an ‘Industry’;

(b) if so, the advice given by the
Law Ministry and when the advice
was given;

fc) the action taken on the advice
of the Law Ministry; and

(d) if not, the reasons therefor?
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THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHIL): (a) Yes.

(b) In the opinion of the Luw Mi-
nisury the Empioyees’ Provident Fund
Organisation is not an ‘indusiry’
wilnin tihic meaning of section 2(j) of
tne lIndustrial Disputes  Act, 1947.
Liiis opinion has been received by the
Labour Ministry on the 21st August,’
1968.

(¢) No action is called for on the
part of the Central Government. The
opinion is being communicated to the
Central Provident Fund Commis-
sioner.

(d) Does not arise.

EMPLOYEES PROVIDENT FUND
ORGANISATION

4917. SHRI SARJOO PANDEY:
Will the Minister of LABOUR AND
REHABILITATION be pieased to
state:

(a) whether it is a fact that emplo-
yaes of the various offices of the Em-
ployees’ Provident Fund Organisation
resorted 10 agitauons during 1967-68;

(b) if so. when the agitation took
place and tieir period;

(c) the circumstances which led to
the agitations; and

(d) the steps taken to meet the grie-
vances of the employees?

LABOUR
(SHRI1

THE MINISTER OF
AND REHABILITATION
HATHD: (a) Yes.

(b) In front of the offices of the
Employees’ Provident Fund Organi-
sation on various occasions during the
last 2 or 3 years.

(¢) The agitation was organised by
the staff association.

(d) The Central Board of Trustees,
which administers the Emp.oyees’ Pro-
vident Fund. considered the represen-
tations und has decided that the emplo-
yees of the ‘Organisation will be treat-
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ed on a par with employees of com-
parable Central Government estab-
lishment.

EMpLOYEES PROVIDENT FUND
ORGANISATION

4918. SHR1 SARJOO PANDEY:
Wi the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that thc em-
pioyees of the Employees’ Provident
Fund Organisaiion are not represent-
¢d on the Joint Consultative Machi-
nery set up by the Central Govern-
ment:

(hy if 0, the reasons therefor;

(¢) whether any bipartite body of
managzement and employees has been
sct up in the Orgenisation for the set-
temeni of dispuies; and

(d) it not. the reasons therefor and
when such a body would be set up?

THE MINISTER OF LABOUR
AND  REHABILITATION (SHRI
HATFHL: (a) 10 (d). The Joint Con-
suitative  Machinery  set up by the
« ¢enual Government is for Centr.
Goverament empioyecs only. Emplo-
vees of tie  Empioyess’ Provident
i'und  Orgunisation are not Central
Government employees. The question
ol setting up a similar machinery for
cmployees of the Employees’ Provi-
dent Fund Organisation is under con-
sideration.

DAMAGE CF FUODGRAINS IN

GODOWNS
4919. SHR1 BENI SHANKER
SHARMA : Will the Minister of

FOOD AND AGRICULTURE be
pleiised to slate:

(a) whether it is a fact that about
3000 mounds of wheat and gram kept
tor seeds in Government godowns at
“Hilsa” in Bihar have got rotten and
rendered unfit for sowing purposes;

(b) if so. the amount of loss incur-
red on this account:
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(¢) whether there has been similar
damage to foodgrains in other places
as well;

(d) if so. the names of the piaces
and the quantity and value of the
¢rains damaged duricg this year?

FTHE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AG-
RICULTURE. COMMUNITY DE-
VELOPMENT AND CO-OPERA-
TION (SHRI ANNASAHIB
SHINDE): (a) to (d). The required
information is being collected from the
Suwite Government and will be placed
on the Table of the Sabha as soon as
it is received.

Tursiptr SuGar Minrs, U.P.

4920. SHRI BENI SHANKER
SHARMA: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) whether Tulsipur Sugar Mills,
Utter Pradesh, which was set up in
1933 was ullotted one lukh acres of
land out of which sugar-cane is sown
on a 10 per cent area only;

(b) whether it is a fact that this
area has oniy six per cent water faci-
lities for irmgation whereas there are
thirty per cent irrigation facilities in
Uttar Pradesh on an uverage;

(¢) whether it is also a fact that
half of this area is unfit for tube-
wells and if so, the reasons therefor;
and

(d) the steps envisaged to survey
the area again and explore the possi-
bilities of having tube-wells in the.
area?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AG-
RICULTURE, COMMUNITY DE-
VELOPMENT AND CO-OPERA-
TION (SHRI ANNASAHIB SHIN-
DE): (a) Yes, the approximate cultu-
rable area within ten mile radius of
Tulsipur Sugar Factory is about 1.00
akll acres. The area under sugar-cane
around this factory is small.
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_ (b) Precise figure of percentage of
irrigated - area are not readily avail-
able but this is comparativeiy small.

(¢) and (d). No survey of the area
has been undertaken to assess its un-
derground water potential. A Ground-
water Assessment Cell is now being
set up by the U.P. Government and
the Tulsipur Sugar Factory area is also
proposed to be taken up for investi-
gation by it.

NEw DELHI COOPERATIVE BANK LTD.

492]. SHRI BALGOVIND VER-
MA: Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government are aware
that the previous managements of the
New Delhi  Cooperative Bank Lid.,
Delhi, have misappropriated, embezzl-
ed. and misutilised lakhs of rupees of
the Bank money; and

tb) if so, whether the Government
propose to get the accounts of the
bank audited and bring the culprits to
book?

THE MINISTER OF STATE IN
IT'HE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI1 M. S. GURUPADASWAMY):
(a) and (b). An cnquiry conducted
(under Section 43 of the Bombay Co-
operative Societies Act 1925 as extend-
cd to Delhi) revealed scveral irregula-
rities including embezzlement. Prosecu-
tion has been launched against the
persons involved and the matter is now
before the court.

RELIEF WORKS FOR CHHAMB-JAURIAN
SECTOR VICTIMS

4922, SHR1 SITARAM KESRI:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the total number of houses razed
to the ground and damaged in the
Chliamb-Jaurian Sector during the
Indo-Pakistan conflict of 1965;
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(b) the number of houses built by
Government to provide relief to the
victims: and

(¢c) the total amount spent in these
relief works?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):
(a) 16,869 houses were destroyed and
2.104 houses were damaged in the
Chhamb-Jaurian Sector during the

Indo-Pak conflict of August-Septem-
ber, 1965.
(b) No houses were built by the

Government, though by the end of
July 1968, financial assistance had
been provided to the owners of the
houses for new construction/re-cen-
struction of 16,327 destroyed houses
and 2104 damaged houses, respec-
tively. Terts were supplied as a relief
measure.

(¢) The total amount spent upto
July. 1968 on housing assistance comes
0 Rs. 4.38,92,871.00 (Four crores
thirty-eight lakhs ninety-two thousand
and eight hundred seventy-one rupees).
This does not include cost of tents
supplied.
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CO-OPERATIVE SOCIETIES OF
AGRICULTURAL LABOURERS

4925. SHRT BHOGENDRA JHA:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government propose to
make it obligatory for every Panchayat
to have co-operative societies compos-
ed of agricultural labourers and those
owning less than one acre of land: and

(b) if not the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
[LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) and (b). No. Sir: the matter is for
the State Governments to consider.

Mip-TERM ELECTIONS IN BIHAR

4926. SHRI BAL RAJ MADHOK:
SHRI RAGHUVIR SINGH
SHASTRI:

Will the Minister of LAW be pleas-
ed to state:

(a)-whether any decision has been
taken about the dates on which mid-
term elections will be held in Bihar:
and

(b) whether there is any proposal
to hold mid-term elections in Bihar
along with the mid-term elections in
Uttar Pradesh?

THE DEPUTY MINISTER IN
THE MINISTRY OF 1.AW (SHRI
M. YUNUS SALEEM): (a) Yes, Sir.
It has been tentatively decided to hold
the mid-term election in Bihar in Feb-
ruary. 1969. '

(b) Yes, Sir. The proposal is
being examined by the Election Com-
mission.
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RFENABILITATION OF REFUGEES FROM
FAsT PAKISTAN IN DELHI

4927. SHRT BAL RAJ MADHOK:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that a colony
for rehabilitation of the refugees from
East Pakistan has been set up in Delhi;

{bY if so. the number of plots allot-
ted to the refugees and the number
out of them on which houses were
built up up to July, 1968;

(¢) whether it is also a fact that
many refugees from East Pakistan,
who have settled in Delhi, have not
been able to secure any plot in this
colony: and

(d) if so, whether therc is any pro-
posal to make some more developed
plots available for the refugees from
Fast Pakistan in Dethi?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR.
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):
(a) Yes. A Housing Colony is being
szt up.

(b) Tn the course of drawal of lots
in the month of March, 1968, 1362
plots have been earmarked against as
many applicants. Intimation calling
upon these applicants to pay the
second instalment of the premium and
also ground rent chargeable for half of
the current financial year, is being pre-
pared for issue to the applicants.
After the payment of the amounts due
and after execution of necessary docu-
ments, formal allotment of plots will
be made to the applicants. Since
formal allotment of plots is yet to be
made, the question of construction of
houses on the plots till Julv, 1968.
does not arise.

(c) The scrutiny of applications
made in response to the first Press
Note calling for applications for allot-
ment of nlots in the Fast Pakistan Dis-

placed Persons Colony, is nearly com-
pleted and everv applicant who has
been found eligible. is being provided
with a plot of land.  Applications
made in response to the second Press
Note issued in August. 1967 are still
under scrutinyv. It is hoped that all
applicants who are cligible will be
able to secure a plot of land. There
may still be refugees from East Paki-
stan who have either not applied for
plots or who may not be eligible for
allotment of plots: these persons will
naturally not be able to secure a plot
in this colony.

(d) It is not proposed to develop
more plots of land for allotment to auy
displaced persons from East Pakistan
in Delhi.
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CODIFICATION OF PRIVILEGES OF M.Ps.

4930. SHRI DHIRESWAR KA-
LITA: Will the Minister of PARLIA-
MENTARY  AFFAIRS be pleased
10 state :

(a) whether the question of codify-
ing the privileges of Members of Par-
liament has been considered by Gov-
ernment; and

(b) if so. the decision taken in this
respect?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SUB-
HAG SINGH): (a) and (b). The mat-
ter is under consideration.
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TAPPING OF TELEPHONE CONVERSATION
OF M.Ps.

4931. SHR1 DHIRESWAR KALI-
TA: Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it has been alleged by
some Members of Parliament that
their telephones were being frequently
tapped and their conversations record-
ed by the Intelligence services;

(b) if so, whether any investigation
has been made by Governmen! into
the allegation:

(c) if so. the findings thereof: and
(d) the action taken thereon?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI 1. K.
GUJRAL): (a) Yes. Some allegations
of a general nature to that effect were
made on the floor of the Rajya Sabha
but no specific details of any particu-
lar case were furnished.

(b) The allegations were refuted and
the position was explained by the
Minister of State for Communications
while replying to the supplementaries
of Starred Question No. 510 on §8-3-
1968 and during half an hour discus-
sion in the Rajya Sabha on 25-3-1968.
As no soecific details had been fur-
nished. the question of any investiga-
tion did not arise.

(¢) Does not arise.

(d) Does not arise.

DIsroSAL OF SUGAR STOCKS BY SUGAR
MiLLs

4932, SHRI DHIRESWAR KALI-
TA: Will the Minister of FOOD AND
AGRICULTURE be pleased to
state:

(a) whether ‘the Sugar Industry has
demanded relaxation of the time-limit
fixed for disposal of their stocks;

(b) if so, the reasons advanced by
the industry for making such a de-
mand; and
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* (c) what decision has been taken by
Government thereon?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) Yes Sir. in respect of the sugar re-
leased for free sale.

(b) Some of the reasons
by the industry were:

(1) The industry has paid much
higher prices for sugarcane
than the minimum fixed by the
Government which has formed
the basis for fixation of price
of levy sugar.

The prices of sugar in the free
market have gone down subs-
tantially which will result in
heavy loss to sugar industry in
general and particularly the
industry in the North.

(3) The demand of sugar in the
market has gone down with the
result that the factories have to
resort to distress selling in
order to complete sale and des-
patch of sugar within the pe-
riod of 30 days specified in the
relevant relase orders.

advanced

(2)

(c) Government has not accepted
the request of the industry for exten-
sion of the time limit from 30 days
to 45 days.
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RECOMMENDATIONS MADE BY CHIEF
WHirs' CONFERENCB

4938. SHRI T. P. SHAH:

SHR1 RAM GOPAL
SHALWALE:

SHRI S. M. BANERJEE:

Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state:

(a) whether it is a fact that the re-
commendations made by the Whips’
Conference last year have not been
implemented in full so far;

(b) if so, the reasons therefor and
the time by which they will be fully
implemented;

(c) whether it is a fact ‘that the
Ministry of Finance is coming in the
way of their implementation; and
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(d) if so, the details in regard there-
to and the decision taken by Govern-
ment to remove this difficulty?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SUB-
HAG SINGH): (a) and (b). The re-
commendations made by the Sixth All
India Whips' Conference are suscepti-
ble of implementation by the Gov-
ernment and Legislatures both at the
Centre and in the States. They were
accordingly communicated to the Pre-
siding Officers at the Centre and also
to all State Governments/State Le-
gislatures for implementation to the ex-
tent feasible in their sphere of func-
tions connected with the working of
parliamentary machine. Up-to-date re-
ports about the programme of imple-
mentation are still awaited from them.

(c) and (). In so far as recommen-
dations with financial implications
applicable at the Centre are concerned.
they are being pursued in consultation
with the Ministry of Finance.

MiLk DEPOTS IN COLONIES ACROSS
Jumna 1IN DELHL

4939. SHRI HARDAYAIL DEV-
GUN: Will the Minister of FOOD
AND AGRICULTURE be pleased to
refer to the replv given to Unstatred
Question No. 1617 on the Gth June.
1967 and state:

(2) whether the Milk Depots in
Gita Colony, Krishan Nagar. Gandhi
Nagar and Shahdara have been open-
ed: and

(b) if not, the reasons for delay and
when they are proposed to be opened?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
L.OPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) No, Sir. .

(b) Delhi Milk Scheme is at present
unable to extend its service to the en-
tire city due to limited procurement.
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The exiension of the Scheme to new
areas including areas across the
Jamuna can be taken up only if more
milk is available. It is not possible
to indicate precisely how soon this may
be possible.

GANDHT CENTENARY POSTAGE STAMP

4740. SHRI HARDAYAL
DEVGUN:

SHRI RAM CHARAN:

Wiil the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that the
postage stamp to be issued on the
Gandhi Centenary is to be printed in
‘n UK. and not in India; and

(b) il o, the reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
RAL): (a) and (b). No decision has
vet been taken in the matter.

AGRICULTURAL FARMS IN STATES

4941. SHRI HARDAYAL DEV-
GUN: Will the M:nister of FOOD
AND AGRICULTURE be pleased to
refer to the reply given to Unstarred
Question No. 995 on the 25th July,
1968 and state:

(a) the names of States where farms
on the pattern of Suratgarh and Jetsar
farms are proposed to be set up;
and

(b) by what time they are likely to
be set up?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):

(a) It is proposed to set up 15 new
State Farms. Sites for 5 farms have
been located in Orissa. Punjab, Har-
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yana, Mysore and Kerala. Investiga-
tions for the location of sites for the
remaining farms are going on.

(b) The farm in Orissa started func-
tioning last year. The farms in
Punjab, Haryana. Mysore and Kerala
would start functioning during the cur-
rent financial year. The remaining 10
farms would be established during the
Fourth Plan period starting from
1969-70.

ABSORPTION OF NON-GAZETTED EM-
PLOYEES OF THE DEPARTMENT OF
REHABILITATION

4942. SHRI HARDAYAL DEV-
GUN: Will the Minister of LABOUR
AND REHABILITATION be pleas-
ed to state:

(a) whether it is a fact that some of
the senior-most non-gazetted emplo-
vees of the Department of Rehabili-
taton who werc not retrenched but
absorbed through the Employment
Exchanges and were appointed on
transfer to other Cepartments under
the same Ministry in the Public
interest have not been given benefit
of their past service for the purpose
o fixation of their seniority; and

(b) if so. thc reasons therefor?

THE DEPUTY MINISTER IN
JHE MINISTRY OF LABOUR.
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):

(a) and (b). Government have laid
down certain general principles for
determining seniority of various cate-
gories of persons employed in Central
Services. Seniority of the employees
of the Department of Rchabilitation
who were absorbed in the other De-
partment of this Ministry through
Employment Exchanges was fixed in
accordance with these general prin-
ciples; however, the previous service
rendered by certain of these employees
could not be counted towards fixation
of seniority in their new appointments.
since such service could not be allow-
ed, under the general principles re-
ferred to above. to be counted for
the purpose.
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PRODUCTION AND EXPORT OF
CASHEWNUT

4943. SHRI P. C. ADICHAN: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the production and export of
cashewnut in 1967-68 and how far
they are expected to increase this year;

(b) whether in view of the export
potentiality of this product any Cen-
tral assistancc is being given to the
Kerala Government or to the industry
direct for increasing cashewnut pro-
duction this year;

(c) the targets of cashew production
and export. if any. fixed or proposed
for the Fourth Five Year Plan; and

(d) the special features of the pro-
sramme for the development of cashew
plantatons and industry under the said
Plan period?

THE MINISTER OF STATE IN
THE MINISTRY OF I'OOD., AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No figures of production ior 1967-68
arc available. However. the estimated
production during 1966-67 was about
1.60 lakh tonnes. Being a non-forecast
crop. it is not possible to estimate the
likely increase in production during
1968-69.

In 1967-68 the export of cashew
kernals was of the order of 51,040
tonnes valued at Rs. 43.03 crores. The
cxport during 1968-69 is expected to
be to the tune of Rs. 45 crores.

(b) Yes. Two Centrally Sponsored
Schemes  with 1009, assistance from
the Central Government have been
sanctioned in Kerala State, namely,
production of air layers and package
programme at a total cost of Rs. 2.8
lakhs, for this year, towards increasing
cashewnut production.

ic) The targets of production and
export of cashew for the Fourth Five
Year Plan are still to be finalised.

(d) The special features of the Ca-
shew Development Programme are to

’
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intensify production and distribution
of high yielding planting material
through the propagation of air layers,
increasing production from existing
plantations through adoption of pack-
age programmes and demonstrations,
conduct'ng marketing surveys for im-
proving the collection of raw nuts for
the processing industry and setting up
of cooperative processing units.

AGRICUI TURAL LAND UNDER TENANT
CULTIVATION

4944. SHRI P. C. ADICHAN: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) The percentage of agricultural
land in India which is under tenant
cultivation and how it compares with
the corresponding figure for Kerala;

(b) whether Government have any
scheme under the Fourth Five Year
Plan to abolish or minimise tenancy
system in agriculture; and

(c) if so. the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The extent of tenancy according to
1961 Census data is indicated below:

State/Union Proportion of
Territories leased in
households to
total cultiva-
ting house-
holds.

1 2
Andhra Pradesh 17.86
Assam 23.90
Bihar 36.65
Gujarat 11.54
Maharashtra 18.50
Jammu & Kashmir 25.01
Kerala 31.22
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1 2
Madhya Pradesh 13.90
Madras 20.88
Mysore 25.07
Orissa 15.94
Punjab (including Haryana) 38.60
Rajasthan 4.62
Uttar Pradesh 10.72
West Bengal 23.58
Himachal Pradesh .27.05
Manipur 10.59
Tripura 36.42
Pondicherry 44.57
All India 23.56

(b) and (c). Proposals relating to
tenancy reforms for the Fourth Five
Year Plan are under consideration.

UNEMPLOYMENT IN KERALA

4945. SHRI P. C. ADICHAN: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the number of persons on the
Iive registers of Employment Exchan-
ces in Kerala at the end of June this
year;

(b) how many of them were edu-
cated unemployed and how many tech-
nicians and engineers;

(c) what was the back-log of un-
emploved at the end of the Third
Plan and what is the expected back-
log at the end of 1968-69; and

(d) what will be the number of
cmplovment  opportunities to be
created under the State’s Fourth Plan
development programmes and the
likely back-log of unemployed at the
end of that Plan?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHD: (a) 1,92,344.

(b) (1) Educated applicants

(Matriculates and
above) 1,03,471
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(2) Engineers

(i) Degree holders 575
(i) Diploma holders
(technicians) 1.921

(c) Precise information is not avail-
able. However. according to a survey
conducted by Kerala Government dur-
ing October-November, 1965, there
were 5.5 lakhs unemployed persons in
Kerala. No subsequent ecstimates are
available.

(d) No estimates are available as
the Fourth Plan is yet under formu-
lation.

RICE SuPPLIES TO KERALA

4946, SHRI P. C. ADICHAN: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(2) whether, as stated by the Kerala
Chief Minister in a recent interview
with the Press at Madras on the 20th
July, 1968, it is a fact that the Central
rice supplies to that State which had
up to March, 1967 been 70.000 tonnes
per month were reduced by SO per
cent ic.. 35,000 tonnes per month im-
mediately after the present regime took
over there;

(b) if so, in what circumstances the
supplies were so drastically cut; and

(c) the steps taken by the State
Government to meet the challenge
posed by the drastic cut in rice sup:
plies?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). The supplies of rice to Kerala
depots from outside have been vary-
ing from month to month whether
before March, 1967 or thereafter de-
pending upon the availability with the
Government of Ind‘a and the necessity
to meet the minimal needs of other
deficit States. This position has been
explained to Parliament on more than
one occasion in connection with the
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food debates and questions relating to
rice supply to Kerala.

(c) Whenever there was shortage in
the rice supplies Government of India
arranged to make available additional
sunplies of wheat to Kerala depots in
order to make up by supply of wheat
the shortfall in the supply of rice.
Kerala Government also took up the
steps of reducing rice quantum of the
ration whenever rice supply fell short
and made up for it by increased wheat
supplies.
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GROUND RENT OF QUARTERS ALLOTTED
TO REFUGEES IN DELHI

4949. SHRI KANWAR LAL
GUPTA:

SHRI M. L. SONDHI:

Will the Min‘ster of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that Gov-
ernment have increased the ground
rent of the quarters allotted to the
refugees in Delhi arbitrarily:

(b) whether it is also a fact that
thousands of these people have been
asked to make payment within a fort-
night:

(c) whether Government have re-
ceived any representation in this con-
nection; and

(d) if so. the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF LABOUR, EM-
PLOYMENT AND REHABILITA-
TION (SHR1 D. R. CHAVAN): (a)
No.

(b) No. Notices are reported to have
been issued so far to 144 allottees of
plots in Patel Nagar colonies for pay-
ment of the revised ground rent due
from them in accordance with the
terms and conditions of their lease.

(¢) and (d). A few representations
have been received in this regard
which are receiving attention.

Post OFFICES IN Kos1 EMBANKMENTS
AREA.

4950. SHR1 YAMUNA PRASAD
MANDAL: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether an Extra Departmental
Post Office has been opened within
the two Kosi Embankments in Saharsa
District (Purnea Division) and Dar-
bhanga District (Darbhanga Division)
of Bihar Circle;
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(b) whether there are only a f_ew
sub-offices with telecommunication
facility in this area; and

(c) if so. the mode through which
the postal facilities are given during
the months of flood in this area?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUIJ-
RAL): (a) Three extra departmental
post offices have been opened within
two Kosi Embankments in Saharsa
district only.

(b) The information is being collec-
ted and will be placed on the Table
o the Lok Sabha.

(c) Postal facilities are being pro-
vided by boats.

Post OFFICES AND P.C.O. IN CERTAIN
PLACES IN BIHAR

4951. SHRI YAMUNA PRASAD
MANDAL: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether there is any proposal to
open an Extra Departmental Post
Office at Belhi (Thurbhita N.E. Rly.
Station) Purnea Division and at Raja-
rampati (Darbhanga Division) of Bihar
Circle;

(b) whether there is also any pro-
posal to open Public Call Offices at
Mumsai-Chamrahare (Muzaffarpur Di-
vision of Bihar Circle) and at Dha-
moun (Darbhanga Division); and

(c) if so, by what time these offices
will be opened?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUIJ-
RAL): (a) No proposal to open an
Extra-Departmental Post Office at
Belhi, Purnea Division has been re-
ceived by the Postmaster General,
Bihar Circle. He is, however, exami-
ning and will take necessary action for
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opening a post office at Belhi if found
justified by the departmental standards.
A proposal for opening a post office
at Rajarampathi. Darbhanga Division
was received and examined by the
Postmaster General. Bihar Circle. It
had to be dropped as it does not satisfy
the departmental standards.

(b) The proposal to open a Public
Call Office at Mumsai-Chamrahare has
been approved recently. The proposal
to open a PCO at Dhamoun is un-
remunerative and can be approved only
on guarantee basis if some interested
party is willing to indemnify the loss
to the Department.

(¢) A post office at Rajarampathi
can be opened as soon as the non-
returnable contribution is paid to the
Department by an interested party.
Since the proposal for opening a Pub-
lic Call Office at Mumsai-Chamrahare
has been sanctioned only recently, no
time limit for opening the office can be
indicated at present. However, efforts
will be made to carry out the work
within a year.

Foobp CORPORATION OF INDIA

4952. SHRT VASUDEVAN NAIR:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Food Corporation of
India has any proposal under consi-
deration to enter the market with
processed food: and

(b) if so. the main features thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes. Sir.

(b) There is a proposal to take up
commercial production and marketing
of protein enriched food suitable for
children of pre-school going age and
within the reach of the poorer sec-
tions of society whose needs are at
present most urgent in the national
context. The scheme is only in the
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initial stages of formulation at present
and hence, no definite indication of
the magnitude of production envisaged
or its financial and marketing aspects
could be given.

COMMUNITY DEVELOPMENT
PROGRAMME

4953. SHRI VASUDEVAN NAIR:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Centre has decided
to give the States a free hand in
making amendments in the Commu-
nity Development Programme to suit
local conditions;

(b) whether the States have made
any changes in the programme accord-
ingly: and

(c) if so, what is the general nature
of changes made?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):

(a) to (c). Implementation of the Com-
munity Development Programme is the
responsibility of States. Within the
framework of the schematic develop-
ment envisaged under the Programme,
the States have always had a measure
of flexibility in adapting the programme
to suit local conditions. Consistently
with this, programmes of agricultural
production, in the wider sense have
received increasingly greater emphasis.

AID TO BHARAT SEWAK SAMAJ, NAHAN

4954. SHRI N. R. DEOGHARE:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that Govern-
ment give aid to Bharat Sewak Samaj.
Nahan, District Sirmur (H.P.) for pro-
viding milk to school children; and

(b) if so, whether any check is exer-
cised to see that the quantity received
by the Bharat Sewak Samaj is fully
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utilised for supply to the school child-
ren?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) and (b). The information is being
collected and will be laid on the Table
of the House on receipt.

AID TO BHARAT SEWAK SAMAJ, NAHAN

4955. SHR1I N. R. DEOGHARE:
Wwill the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that Govern-
ment give financial aid to Bharat Se-
wak Samaj, Nahan, District Sirmur
(H.P.) for supply of medicines to vil-
lagers; and

(b) if so, whether any scrutiny is
made to see that the quantity of medi-
cines purchased by the Samaj is fully
utilised for supply to the villagers?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) and (b). The information is being
collected and will be laid on the Table
of the House on receipt.

HOUSING ACCOMMODATION FOR REFU-
GEES FROM EAST PAKISTAN IN KALKAJI
CoLoNy, DELHI

4956. SHRI DEVEN SEN: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the arrangements made to pro-
vide housing accommodation to the
East Pakistan displaced persons in
Kalkaji Colony on the plots allotted
to them according to the aim envisaged
in the original scheme for their reha-
bilitation; and

(b) whether Government are consi-
dering the desirability of constructing
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houses of their own accord as has
been done in case of West Pakistan
displaced persons in Delhi?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):
(a) The scheme for the East Pakistan
displaced persons’ colony near Kalkaji
has been sanctioned in order to pro-
vide developed plots of land to dis-
placed persons from East Pakistan who
have been in Delhi for a number of
years and who are also gainfully
employed there; houses will be built
on these plots by the displaced persons
themselves. It is not contemplated that
Government should build the houses.

(b) No such proposal is under con-
sideration.

GROUND RENT FOR PLOTS IN KALKAI
CoLony, DELHI

4957. SHR1I DEVEN SEN: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 7605 on the 18th April, 1968
and state:

(a) whether Government propose to
assess the ground rent of the plots in
East Pakistan Displaced Persons’ Co-
lony near Kalkaji on the basis of the
actual purchase price of land, exclud-
ing the cost of litigation and develop-
ment; and

(b) whether Government propose to
charge ground rent @ Re. 1 per plot
per year for a minimum period of
ten/fifteen years from the allottees till
a uniform rate of ground rent is fixed
throughout the Union territory of
Delhi?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):
(a) No. Under the rules applicable to
the land on which the Colony is being
established, ground rent is to be charg-
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ed on the amount of cost of acquisition
of land as well as development charges.

{b) No.
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SuGAR PPODUCTION

4959. SHRI S. M. BANERJEE:
SHRI PRAKASH VIR
SHASTRI:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the steps taken to produce more
sugar in the next crushing season;

(b) the target fixed; and
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(c) whether some more incentives
are likely to be given to canegrowers?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) The policy of partial decontrol of
sugar introduced from the current year
has resulted in a substantial incrcase
in area under sugarcane. More sugar
is expected to be produced next year.

(b) No target of sugar production
has been fixed.

(c) The Sugar Policy for the com'ng

crushing season will be considered in
September.
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PrOFITS EARNED BY FoOD CORPORA-
TION OF INDIA

SHRI D. N. PATODIA:
SHRI SITARAM KESRI:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that the Food
Corporation of India has been making
profits sincc 1965-66 onwards;

(b) if so, the profits earned during
1965-66. 1966-67 and for 1967-68;

(c) percentage of profit disbursed as
bonus to its employees during these
years; and

4961.

(d) the factors which have contri-
buted towards the profit and to what
extent the profit earned during each
year was as a result of the withdrawal
of subsidy on foodgrains?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). The net profit earned by the
Food Corporation of India during
1965-66 and 1966-67 amounted to
Rs. 22.57 lakhs and Rs. 304.73 lakhs
respectively.  The accounts for the
year 1967-68 are still under compila-
tion.

(¢) No bonus was declared for the
vear 1965-66. The Corporation dec-
lared bonus for the first time for the
year 1966-67 and the percentage of the
net profit disbursed as bonus during
this year works out to about 12.6.

(d) Better management of cash re-
sources resulting in savings by way of
interest charges and greater utilization
of its resources in men and material
have contributed to the earning of
profits. The withdrawal o! subsidy on
foodgrains has no bearing on the pro-
fits made by F.C.I. in the sale of
foodgrains.
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Foop BONUSES TO STATES

4962. SHRI D. N. PATODIA : Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that Govern-
ment have suspended the issue of food
bonuses to those States which supply
surplus wheat to the Centre;

(b) whether some of the Slgtes have
requested thc Centre to reconsider their
case; and

(c) if so, on what grounds the issue
of the bonuses has been suspended
and whether Government have con-
templated any incentive scheme where-
by the surplus States would be able
to keep up their contribution to the
Central fund?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
There is no scheme to make incentive
bonus payments to State Governments
for supply of wheat to the Centre this
year.

(b) Yes, Sir.

(c) Incentive bonus payments to
State Governments add to the econo-
mic cost of procuring the grain, which
is ultimately passed on to the con-
sumer. In view of the bumper harvest
of whecat and the necessity of provid-
ing incentive price to the farmer and
reasonable prices to the consumer, it
was not considered desirable to pay
food bonuses for wheat to State Gov-
ernents. Even without the bonus, the
anticipated supplies to Central pool
have been exceeded.

RE-ORGANISATION OF BILLING SYSTEM
IN DELHI TELEPHONE DISTRICT

4963. SHRI D. N. PATODIA : Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether there is any improve-
ment in the payment of bills as a
result of the reorganisation of the
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billing system introduced in the Delhi
Telephone District:

(b) the number of telephones which
were disconnected sometime back for
the non-payment of arrears;

(c) the number of complaints that
were received during  1967-68 for
faulty billing: and

(d) whether. as a result of re-orga-
nised billing system, there will be some
economy on the administrative side?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) Yes.

(b) About 5850. in 1968.

(¢) Information is not readily avail-
able.

(d) Yes, Economy is expected.

UNDER STAMPED POSTAL ARTICLES

4964. SHRI D. N. PATODIA : Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether it is a fact that due to
negligence and lack of supervision at
various Post Offices, more particularly
at the Post Offices in Calcutta, large
number of Postal articles which are
under-stamped are being delivered to
the addressees without collection of
over-dues;

(b) whether Government have made
any assessment of the loss incurred by
the Exchequer due to such neglect;

(c) if not, whether Government pro-
pose to set up a Departmental Com-
mission of Enquiry to go into the de-
tails of the problem and suggest effec-
tive measures;

(d) whether the Posts and Tele-
graphs Department have already any
machinery to keep control over under-
stamped articles and to see that over-
due amounts are properly collected
before delivery of the article; and
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(e) if so. the nature of such a machi-
nery and whether the same is func-
tioning to the satisfaction of the
Department?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUIJ-
RAL): (a) No.

(b) and (c). Do not arise.
(d) Yes.

(e) () The departmental rules pro-
vide that all postal articles should be
checked, both in the office of posting
and of delivery, and the unpaid and
insufficiently paid articles should be
scparated and examined. and the
amount recoverable noted thercon.

(ii) The revenue from unpaid arti-
cles is generally on the increase, which
shows that the arrangements for che-
cking them are working satisfactor:ly.
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GRAIN BANKS

4967. SHRI G. S. REDDI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the places where the “Grain
Banks™ proposed in the crash pro-
gramme by the Food Corporation of
India are to be located: and

(b) whether these grain banks would
store food-grains in addition to the
Central Storage Dcpots in the coun-
try?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). The Food Corporation of
India have no proposals of *“Grain
Banks™. The Corporation have taken
up crash programme of construction
of godowns at Jullundur, Ludhiana,
Khanna, Gurgaon. Barnala, Bhatinda.
Rajpura. Nawanshahr, Phagwara, Ho-
shiarpur. Hissar and Ambala in the
Punjab and Haryana for the storage
of foodgrains. The Food Corporation
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of India is operating in these States
and the old Central Storage Depots
have also been transferred to it.

INDO-JAPANESE COLLABORATION

4968. SHRI PREM CHAND VER-
MA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that the De-
puty Minister of Food and Agriculture
visited Japan recently; and

(b) il so, the result of discussions
with regard to Indo-Japanese colla-
boration in fishery projects and import
of fertilisers?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE): (a)
Yes, Sir.  He visited Japan from June
15 to July 4. 1968.

(b) The feasibility of Japanese co-
operation in developing our fishery
resources was discussed in general as
well as with reference to some specific
issues. The Japanese authorities indi-
cated their general willingness to ren-
der assistance. While they are not in
a position to take Indians on Tuna
fishing vessels in view of the I'mited
space in these vessels, they would be
¢glad to offer limited opportunity to
Indian trainees in their training estab-
lishments in Japan. The Japanese
authorities referred to the proposed
project for manufacture of Yanmar
Marine Diesel Engines in India. This
proposal has- been reviewed and the
feasibility of the project being estab-
lished in the public sector by utilsing
existing spare capacity to the extent
possible is being examined.

The question of the prices of Am-
monium Sulphate and Urea bought
from Japan was also discussed and
the issues are under examination.



205

ADVISORY B0ARDS, COMMITTEES AT-
TACHED WITH THE MINISTRY OF
COMMUNICATIONS

4969. SHRI PREM CHAND VER-
MA: Wil the Minister of COMMU-
NICATIONS be pleased to state:

(a) the names of various Advisory
Committees. Boards or any other such
organisat‘ons connected with his Mi-
nistry, the names of their members
and functions assigned to each of
them;

(b) how many members in each
Committee or Board are publicmen
and how many of them are officials:

(c) whether nomination of members
is for one term only and. if not, for
how many terms a member can be re-
nominated and what ‘s the duration
of a term; and

(d) the total expenditure incurred
on these organisations during the year
1967-68?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUIJ-
RAL): (a) to (d). The information is
being collected and will be laid on
the Table of the Lok Sabha in due
course.

NaTioNal. Foop BUDGET

4970. SHRI JYOTIRMOY BASU:
Will the Minister of FOOD AND
AGRICULTURE bte pleased to state:

(a) whether Government have any
scheme to formulate a natonal food
budget; and

(b) if so. the broad details thereof
and when it is expected to be imple-
mented?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE. COMMUNITY DEVE-
ILOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). The preparation of a national
‘ood budget has been deferred till
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more reliable data relating to produc-
tion, consumption etc. is available, so
that the material on which the budget
is to be based is one on which there
is agreement.

EXCLUSION OF SUGAR FROM RATION IN
DELHI

4971. SHRI JYOTIRMOY BASU:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether sugar has been exclud-
ed from certain types of ration cards
in Delhi:

(b) if so, the details thereof; and
(c) the reason therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
1o (c). Sugar has not been excluded
from ration cards or in the case of
issue 1o institutional establishments.
However, following partial decontrol
of sugar since November, 1967 and in
the light of Government’s decision to
utilize available quantities of control-
led sugar for normal domestic con-
sumption, issue of sugar to other
establishments or for special occasions
has been stopped.

TRACTOR REPAIR AND SERVICE
STATIONS

4972. SHRI BABURAO PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government are aware
of the fact that because of the short-
age in the supply of tractors and their
spare parts present tractor owners are
blackmailed and overcharged by local
tractor agents and manufacturers in
the matter of service. repairs and re-
placement of parts;

(b) whether Government propose to
set up tractor repair and service sta-
tions in various cities and centres to
provide repair service and replace-
ment of parts at reasonable rates;
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(¢) if so. when; and
(d) if not, reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE): (a)
Yes, Sir. Government are aware of
the difficulties which the tractor own-
ers have to facec in the matter of
servicing. repa‘r and replacement of
parts because the tractors and their
spare parts are in short supply.

(b) and (c). Agro-Industries Corpo-
rations set up in the public sector in
the various States are being encourag-
ed to provide repairing and servicing
facilities through workshops already
established or to be established by
them. The Corporations in the States
of Bihar. U.P.. Punjab and Haryana
have already set up workshops and are
also maintaining mobile servicing
squads to provide servicing facilities
on the cultivators’ farms. Distribution
of spare parts is also being arranged
through these Corporations to ensure
availability at reasonable rates. Issue
of licences for the import of spare
parts of the value of about Rs. 40
lakhs has been recommended in favour
of the Corporations.

(d) Does not arise.

IaPORT OF RICE

4973. SHRI BABURAO PATEL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the quantity of rice purchased
by Government from foreign count-
ries during 1967 with price per tonne
and the names of the countries there-
of:

(b) the quantity and price of rice
imported during 1967 under PL-480:

(c) the quantity and price of rice
imported as against the quantity and
price oi rice exported during 1967
with average price per tonne of ex-
ports and imports; and
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(d) the quantity, price and the coun-
ries wherefrom rice is likely to be
purchased during 19687

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Contracts were entered into for the
purchase of about 480 thousand metric
tons of rice during 1967 from Burma,
Thailand, U.A.R., Cambodia, Spain,
Argentina and Venezuela. The aver-
age price per metric ton C & F comes
to about Rs. 1.120.

(b) No rice was imported under
PL-480 durng 1967.

(c) A total quantity of 452.7 thou-
sand metric tons was actually imported
during 1967 at an estimated price of
Rs. 4917.2 lakhs C & F. The average
price per metric ton of the quantity
actually received comes to about
Rs. 1,086 C & F.

A quantity of about 4,660 metric
tons of superior basmati was exported
during 1967. Its total C & F value was
about Rs. 65.29 lakhs. The average
pricc works out to Rs. 1,400.00 per
metric ton C & F.

(d) A total quantity of about 360.00
thousand metric tons of rice is pro-
posed to be purchased during 1968
mainly from Burma, Thailand and
U.A.R. The entire quantity after all
the arrangements are finalized, may
cost about Rs. 45 crores on C & F
basis.

THEFT OF COPPER WIRE

4974. SHRI BABURAO PATEL:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the number of thefts of copper
wire in the Posts and Telegtaphs De-
partment, Statewise, the total quantity
stolen and the annual loss to the De-
partment in the last 3 years:

(b) whether it is a fact that because
of these alarming copper wire thefts,
there is a proposal to replace them
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with aluminium conductor steel rein-
forced wire (ACSR);

(c) whether tests have been made as
to the suitability of ACSR in place of
copper wire, if so, when and by whom;

(d) the cost of replacmg the copper
wires with ACSR; and

(e) the reason why the Department
has not been able to prevent these
copper wire thefts?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUIJ-
RAIL): (a) A statement indicating the
desired information is laid on the
Table of the House. [Placed in Library.
Sce No. LT-1827/68.]

(b) Yes.

(c) Yes, necessary tests have recent-
ly been made by the Additional Chief
Engineer, Jabalpur.

(d) The cost of erecting a KM
(Pair) of ACSR (5 AWG) wire in rc-
placement on an existing line, will be
about Rs. 1,200. There will be a credit
for dismantled copper wire to the ex-
tent of Rs. 1,900 or Rs. 1,250 or Rs. 850
per K.M. pair depending upon the
gauge of recovered copper wire (300
Ib. per mile or 200 Ib. per mile or
150 Ib. per mile).

(e) Curbing copper wire thefts is a
Law and Order Problem and Chief
Ministers of all the States have bcen
requested to bestow special attention
to the problem and suitably instruct
the polic authorities. Heads of Circles
have also been instructed to maintain
close liaison with Inspectors Generals
of Police.

LEGAL EXPRESSIONS PREVALENT IN THE
CourTs IN THE NON-HINDI STATES

4975. SHRIMATI SUSHILA RO-
HATGI: Will the Minister of LAW
be pleased to state:

(a) whether a Conference of Law
Ministers of various States was held
in Delhi in 1966 at which a Resolu-
tion was passed to the effect that the
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legal words or expressicns prevalent
in the Courts in the Non-Hindi States
may continuc to be used:

(b) if so, whether any Government
order was issued to this cffect and
copies of the above Resolution circu-
lated to all the Siates and if not, the
reasons therefor:

(c) whether this impeded or retard-
ed the progress of the working of the
Officiul Languages Commission re-
garding the preparation of a glossary
for Common Term nology: and

(d) whether the Commission was
not consulted on a matter of such
vital importance and. if so., the reasons
therefor”

THE DEPUTY MINISTER IN
IHE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): (a) and (b).
A Conference of Law Ministers of
States and Union Territories having
legislatures was held in New Delhi on
the 31st August and Ist September,
1967 at which the question relating to
ianc use of a common terminology in
translations of Central Laws without
interfering with the genius of the vari-
ous regional languages was inter alia
discussed. It was possible to arrive at
a consensus with respect to this ques
tion. It was agreed that the legal ter
minology cvolved by the Official
Language (Legislative) Commission
should be used. as far as practicable,
in the regional translations but where
there 1s an accepted word ‘n any
regionu! language to express a certain
legal concept or where there is a Latin
word like habeas corpus, mandamus,
quu warranto etc., that word should
be used in preference to the term evol-
ved by the Official Language (Legis-
lative) Commission and that the term
evolved by the Commission should be
shown immediately after it is brackets.
No resolution was passed at the Con-
ference to the effect that the legal
words or expressions prevalent in the
Courts in the non-Hindi speaking Sta-
tes may continue to bc used. A copy
of the conclusions reached at the Con-
terence (including the conclusion men-
tioned above) was circulated to all
States for information.
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(c) Government are of the view that
far from impeding or retarding the
progress of the working of the Official
Language (Legislative) Commission re-
garding the preparation of a glossary
for common legal terminology, the
agreement reached at the Conference
would help the Commission to evolve
a common legal terminology for use,
as far as possible, in all official langu-
ages and that the translations based
on such terminology will be more
widely understood and accepted by
the people all over the country.

(d) The conclusion was reached after
detailed discussion at the Conference
at which besides the State Law Minis-
ters, the Chairman and other members
of the Official Language (Legislative)
Commi:ssion were also present.

COMPLAINTS AGAINST DELHI
ADVOCATES

43976. SHR1I RAM SWARUP VID-
YARTHI: Will the Minister of LAW
be pleased to state:

(a) the .total number of complaints
of misconduct against the Delhi Advo-
cates since the 15th August 1947 to Ist
September 1963, the date of transfer
of disciplinary power to elected advo-
cates and whether there have been any
complaints against the Senior Advo-
cates. members of the Bar Council and
of the Disciplinary Committee since
the Ist September, 1963;

(b) in how many of the above com-
plaints a ‘finding on merits’ was given
in appeals under section 38 of the Act
and the particulars of appea]s which
were dismissed without any ‘Finding
on Merits’ by the Appellate Court;

(c) whether it is a fact that section
29 of the Advocates Act, 1961 con-
templating one class of advocates has
not been yet enforced and that there
are im fact two classes of advocates
and one of them is unable to file first
apgcal under section 38 of the Act:
an

(d) in the light of the experience
gained. what steps Government pro-
pose to take {0 rectify the matter?
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THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): (a) and (b).
The information is not available with
the Minisiry.

(c) Section,29 of the Advocates
Act has not been brought into force.
but in practice there is only one class
of legal practitioners. namely, advo-
cates. It is a fact that advocates
whose names are not entered on any
State roll have only one right of appeal,
i.e., 10 the Supreme Court from orders
of the Bar Council of India.

(d) The question of undertaking
legislation to transfer the names of
advocates whose names are not enter-
ed on any State roll to a suitable State
roll is under the consideration of Gov-
ernment.

DaMA..E OF FOODGRAINS BY Rom-:Nrs
v U.P.

4577. SHRI RAM SWARUP VID-
YARTHI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that food-
grains worth crores of rupees are
being consumed by the rodents in the
State of Uttar Pradesh every year;

(b) if so, the estimate total tonnes
of foodgrains consumed by rats per
annum;

(c) the measures taken by Govern-
ment to launch rat eradication pro-
gramme in that State; and

(d) the Central Assistance provided
during 1968-69 for the purpose?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE):
(a) and (b). No precise data regarding
losses of foodgrains due to consump-
tion by rodents in the State of Uttar
Pradesh are avaiiable. No doubt the
losses would be considerable in the in-
fested fields and godowns.
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(c) Large-scale seasonal anti-rat
campaigns to reduce the number of
rats and to avoid damage at the criti-
cal stage of the growth of crops are
organised when rodenticides are dis-
tributed free of cost.

(d) The Government of India has
provided a sum of Rs. 3 lakhs to the
State Government for distribution of
rodenticides free of cost during 1968-
69.

SCHEMES FOR RAISING AGRICULTURAL
ProbucTION IN U.P.

4978. SHRI RAM SWARUP VID-
YARTHI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) the various schemes sponsored
District-wise in the State of Uttar Pra-
desh 1o raise agricultural production,
with details thereof;

(b) the agencies through  which
those schemes are implemented; and

(¢) the quamum of funds allocated
during the year 1968-69 for each Dis-
trict?

THE MINISTER OF STATE IN
THE MINISTRY OF IFOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (¢). The details of the Centrally
sponsored Schemes proposed to be im-
plemented in the U.P. during 1968-69
and the amount allocated to each of
the schemes are shown in the state-
ment laid on the Table of the House.
{Placed in Library. Sce No. 1 T-1828!
68.] Allocation of funds for these
schemes is done by the Centre to the
States which in turn distribute the
funds.

Information for the schemes spon-
sored by the State Government is
being collected and ‘will ke placed on
the Table of the Sabha.
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EXPANSION OF COMMUNICATION Faci-
LiTIEs IN U.P.

4973. SHRI RAM SWARUP VID-
YAR1HI: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the special facilities and conces-
sions granted for the expansion of
communications in U.P., District-wise;

(b) whether any change in the pre-
sent Policy of taking into considera-
uon the profit and loss in the expan-
sion of telegraphic, postal and telepho-
nic iines in those areas is proposed to
te made;

(c) if not, the reasons therefor; and

(d) the action which Government
propose to take in order to provide
these services in those areas?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) Postal facilities—No special
facility or concession is being given to
the State of U.P. as a whole. How-
ever. in pursuance of the general po-
licy followed by the Government, the
following areas in U.P. have been
treated as ‘very backward' for expan-
sion of postal facilities under which
post offices could be opened on a
higher permissible limit of loss of
Rs. 1,000 per annum per office and in
special cases up to Rs. 2,500 per an-
num subject o fulfilment of depart-
mental standards and availability of
funds:—

Name of areas: (1) Tehri-Garhwal
district. (2) Jaunsar-Bawar pargana
(Dehradun). (3) Pargana of Paikhanda
including villages Mana and Nity
(Garhwal distt.). (4) Portion of Mirza-
pur district. south of Kaimur range.
(5) Areas beyond Askota and Tajan
in Almora distt. (6) Patti Pinderpar
Palla and Patti Nandak in Garhwal
district. (7) Changarh Patti (Nainitai
dist.).

Telecommunications facilities: No
<pecial facilities and concessions are
being granted for expansion of Tele-
communications in U.P.  other than
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what is contained in the general policy
of the Department, applicable to the
whole country, as explained in the
reply to parts (b), (c) and (d) below.

(b) to (d). In keeping with the com-
mercial character of the Department,
new schemes of Telecommunication
development are generally sanctioned
on the basis of their remunerativeness,
and in case of schemes showing loss,
on the basis of guarantee. However,
with a view (0 progressively extending
telecommunications  facilities to the
rural areas, such facilities in the shape
of long distance Public Call Offices
or Teiegraph Otlices are provided even
on loss basis (limited) at certain cate-
gories of siations based on considera-
tons of administrative  importance,
population. remoteness of locality, pro-
ximity to the border and special con-
siderations like tourist, pilgrim and
project importance. The policy of the
Department in this regard is reviewed
periodically with a view to progressive-
ly develop telecommunication services
in_rural and remote areas.

HuNGER STRIKE IN TARAPUR AND Co.
KALYANI (WEST BENGAL)

4980. SHRI J. M. BISWAS: Wil
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it 1s a fact that seven
hundred and thirteen workers of Tara-
pur and Co.. Kalyani, West Bengal
are on hunger strikc since the 16th
Juiy, 1968 in protest against the re-
trenchment;

(b) whether it is also a fact that on
the 21st July, 1968 seven workers who
were on hunger sirike were arrested:
and

(c) if so, the steps taken by Gov-
ernment in the matter.

THE MINISTER OF LABOUR
AND REHABILITATION (SHR1
HATHD: (a) to (c). This is a matter
falling in the State sphere and the
l.abour Commissioner. Government of
West Bengal has been requested to
furnish information. The information
will be placed on the Table of the
House as soon as it is received.
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ASOKE NAGAR R.I.C. FACTORY
CALCUTTA

4981. SHRI J. M. BISWAS: Will
the Minisier of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that 50
women workers are having stay-in-
strike at Asoke Nagar R..C. factory
in a suburb of Calcutta since the 23rd
July, 1968 in protest against the de-
crease in daily wages; and

(b) if so. the steps Government pro-

pose to take to meet the demands of
these women workers?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHD: (a) Fortytwo women workers
were on a stay-in-strike on 23-7-68 in
protest against alleged decrease in
earnings. It is reported that after
the management explained the position
regarding conversion of unit of pro-
duction trom pound to kilogram with
resultant adjustment in rates “the work-
ers resumed their duties with effect
from 24-7-68.

(b) Does not arise.
A AT QXA

4982 »t e fag wmEAt
st go Fo amfear:

(@) st ﬁsu‘rﬁaf’ar L Fﬁrﬁ
a4 F @ FTOUr §; A

() aeFaw faa™ & 9 qF &
ST A wINEAT § AR IEET
ErI i o i o

g, ¥fe, awEfas fase qa
agET W@y W Tea At
(s st feee (F)
Ty ARG T @ AR F
fay @A A Ferefl frdaw
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MNg-waew @W weqro fqfy

4983. = uwEw fag TwaEg:
AT NN qAV EAE FH qg FqTA
N FOUOFE fF T A F AW
g g2w & fafe= fo=i & -
T afwl & Feaor fafa § &
fafeeqr, @A™, amEwEE, forr,
¥ F qer wifz # gfaami
?m%ﬁqmmﬁﬁﬂ%
?

oW aq qRate @& (st grar):
1967-68 & T WA W F
Ag-AEeF aftwi ¥ Feaor ¥ faw
frafafer s fFm o —
areqy AR fafeen  aeend

1. THET & & fau gerErdy
TE—FTAT-fH7AT FararT 793 far
T |

2, AT @I F TIHFT FT
qfrr a1 @dz3 & faw 2,000
=% ¥ AgrrE wAArA o mam

3. WZ AEAL 3,940 Fo HY
FT ATF ¥ Tifmw a4 AfeT afawt
1 o ggmar # T

4. TMET @M mEaE F fag
1,00,000 To F FA ANCE FT TH
-t "G w9 fEar mav

5. TMZ @M FEATH 9 &
fau fegaam =@ fao ¥ gawawi
FT 3,00,000 To F AGEF FAIA
frar v

™
4,08,000 %o W FA AN I

F5 Tt AT ¥ oFeRE 102
R w1 faior g9 fear T

FATAA AT

1. TR ¥ 99 AT FeET B
Tard & fou dww fepamw &=
fae, f9TE F 6,100 %o FT TFEF
g™ w9 e mam

2. OIET # 3@ Hew ¥e T9d
F faq 12,240 %o F ufw #E
¥ T

Tgrs waEm fzar v

¥ fom fggem & fao famrd
FT 19,400 Fo FT AFEAF HAIA
fear mam

5 UFFT T 9,190 To T AT
T UF FgeviE  HEaw waw fea
™

forent QAT -

1. 110 .®@El &1
N wagfaar & 72

2. 24,000 To HFN ANA a7
TET HOUF T EEET T
FrATEE ®7 A o og

3. THET § AT wfew 9= & fac
9 fergAam @ fao, famrd 1
17,500 %o FT TEEF  FAIW
#qT fagr mav

28,000 %o
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4. TIET & 7T AA Y T4
1,378) #t afaqr #=E #=F ¥
fe 30,000 %o wox ek mm §

Q. AEATE Gy

THgT ¥ 16 IO gFATH F fAmw
26,300 To ¥F IqEA FT FETEM
AT A T

ALLOTMENT OF FERTILISERS TO
JAMMU AND KASHMIR STATE

4984. SHRI INDER J. MALHO-
TRA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :
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(a) the total quantity of fertilisers
allotted and supplied to Jammu &
Kashmir State for the years 1966-67
and 1967-68 separately: and

" (b) the total demand made by the
State Government for the same period”

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRT ANNASAHIB SHINDE):
(a) and (b). The allotment of various
kinds of nitrogenous fertilisers made
in favour of Jammu & Kashmir Gov-
ernment during 1966-67 and 1967-68
and quantities supplied against the
allotments during these years are given
below:—

(Figures in Tonnes)

) » 19€6-67 ’
Kind of fertiliser Demand for Allotment Supplies made

Nitrogen*

Sulphate of Ammonia 20,582 20,414

Ammonia )i ’

Urea S 5.470(N) 240 240

Cal. Amm. Nitrate ] 2.000 1.330
S470(N) 4,842(N) 4,670(N)
1967-68*

Sulphate of Ammonia 3 52.495 37,860

Urea ) ! 500 480

Cz}l. Amm. Nitrate > 9,000(N) 9.87% 3,786

Di. Amm. Phosphate 37,228 33,018

Muriate of Potash J 11,000 ..

Total Nitrogen 9,000(N) 20,235(N) 15,061(N)

*There was no demand for phosphatic und potassic fertilisers.

LIFT IRRIGATION AND TUBEWELI
COOPERATIVES IN BIHAR

4985. SHRI KAMESHWAR
SINGH: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

ta) whether it is a fact that Gov-
ernment proposed to allow the forma-
tion of lift irrigation and tubewell co-
operatives in Bihar;

(b) if so. the steps 1aken by Govern-
meat in this regard; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
I OPMENT AND COOPERATION
(SHRI  ANNASAHIB SHINDE):
(1) The Government of India has been
¢ncouraging the formation of coopera-
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tive societies by groups of farmers for
lift irrigation/tubewell schemes etc. in
order to bring the small farmers within
the purview of the benefits, consider-
ing that the small farmers find it diffi-
cult to get loans for installing a tube-
well or well or pumpset of their own.
The Ministry of Food. Agriculture,
Community Development and Coope-
ration, however, has not received any
proposal from the State Government
of Bihar regarding formation of lift
irrigation/tubewell cooperatives in that
State.

(b) and (c). The State Government
of Bihar is reported to have already
taken action to form irrigation coope-
rative societies in that State in view
of the inability of a large number of
farmers to execute irrigation schemes
with their own resources. Fifty such
societies have been set up so far in
the State. A sum of Rs. 2 lakhs was
provided by the State Government for
formation of these cooperative socie-
ties during the Third Plan. During
the 4th Plan. the State Government
has a proposal to form about 200 such
societies in the State.

FLOUR MiLLs IN WEST BENGAL

4986. SHRI S. S. KOTHARI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the
flour mills in West Bengal have been
asked to grind wheat which was da-
maged by rain in open wagons receiv-
ed from Northern India and the flour
mills are hesitating to accept it; and

(b) if so. whether Government have
thoroughly tested such wheat in order
to satisfy itselt that it is fit for human
consumption and what is the expert
report from the health authorities?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRT ANNASAHIB  SHINDE):
(a) No damaged wheat was issued.
Wheat received in open wagons affect-
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cd by rain was salvaged and segregat-
ed. Only sound stocks fit for human
consumption obtained after such ope-
rations were issued to flour mills and
flour mills lifted such stocks without
any complaints.

(b) Does not arise.

PROCUREMENT OF WHEAT IN U.P.

4687. SHRI S. S. KOTHARI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that in seve-
ral U.P. mandis, excess quantity of
wheat than that shown in the bills was
being taken from farmers during the
course of the procurement;

(b) if so. whether that wheat has
been accounted for in Government re-
cords: and

(¢) what action has been taken by
Government  against  procurement
officials who indulged in such prac-
tices?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) to (c¢). According to prevalent
market practices in U.P.. the purchas-
ing agents retain ‘Karda’ i.e., a nominal
quantity usually not exceeding one
kilo per quintal over and above the
quantity for which the cultivators are
paid. Karda is taken as the farmers
do not clean their grains with the re-
sult that the grain contains more dirt
and foreign matter than what is nor-
mally allowed in procurement opera-
tion. It is proposed to abolish this
practice through the regulation of
markets Act.

EMPLOYMENT OPPORTUNITIES

4988. SHRI S. S. KOTHARI: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) whether it is a fact that employ-
ment opportunities are less in indus-
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trially under-developed Districts in
States; and

(b) if so. whether Government have
asked the Siate Governments to en-
courage and promote industries in
under-developed Districts to ensure
balanced development of areas in the
States?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Employment opportuni-
ties at the District level, it is difficult
the overall development of the area.
namely: Agriculture. Animal Hus-
bandry, Transport and other sectors
of the economy besides industries. In
the absence of data at the district level
it is difficult to express any views on
the subject.

(b) Balanced development of diffe-
rent parts of the country. extension of
benefits of economic progress to the
less developed regions and dispersal of
industries subject to techno-economic
considerations are among major aims
of planned development. The State
Governments have been requested to
set up “Industrial Development Areas
in backward Regions of the States”
where basic facilities like power. water
supply, communications and factory
sites are provided to prospective entre-
preneurs.

MARKETABLE AGRICULTURAL SURPLUS

4989. SHRI SHIVA CHANDRA
JHA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state :

(a) whether it is a fact that there
is not enough marketable agriculture
surplus in the country:

(b) if so. the reasons therefor: and

(¢) if not. the total marketable agri-
cultural surplus in the country within
the last two years?

. THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI  ANNASAHIB  SHINDE):
(a) to (c). Marketable surplus depends
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on a number of factors, viz., the size
of the crop. variation in consumption
levels of the producers and their fami-
lies on account of the growth in popu-
lation and the improvement in per
capita income, variation in the quan-
tities required for food and seed pur-
poses, as also for the payment of wages
in kind, quantities purchased by the
farmers for their consumption later in
the year etc. Precise data on market-
able surplus of foodgrains and other
agricultural commodities are not col-
lected on a year to year basis. Some
idea of the marketable surplus can,
however. be had from the trend of
market arrivals which in the selected
markets. in the current marketing year
so far. have been substantially higher
than those in the preceding two years
in the case of foodgrains, cotton etc.
This may not. however, be to meet
the increasing demand of consumers
resulting from rise in population, in-
dustrialisation, urbanisation and in-
crease in per capita income. To fill

“the gap, necessary imports are arranged

by the Government.

HosPITALS IN MINING AREAS

4990. SHRI D. AMAT:
SHRI R. R. SINGH DEO:
SHRI G. C. NAIK:

SHRI MAHENDRA
MAIJHI:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the scheme for opening
of Central and Zonal hospitals in the
mining areas for the welfare of the
labourers has been implemented;

(b) if so, the number and location
of such hospitals opened so far; and

(¢) the basic principle for the open-
ing and locating of such hospitals?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Yes,
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(b) The number of Hospitals opened so far is given below:—

CENTRAL HOSPITALS

(n
@
3)
)

M
)

3)
®)

O

@

Central Hospital, Dhambad
Central Hospital, Karma

Central Hospital, Asansol
Central Hospital, Gangapur

} Bihar

West Bengal
Rajasthan

REGIONAL HOSPITALS

Regional Hospital, Katras
Regional Hospital Fisra
Regional Hospital, Bhuli
Regional Hospital, Baghmara
Regional Hospital, Tisri
Regional Hospital, Naisarai
Regional Hospital, Phusro

Regional Hospital, Chora
Regional Hospital, Salanpur

Regional Hospital, Jamai
Regional Hospital, Dhanpuri
Regional Hospital. Kurasia

Base Hospital, Kalichedu

3
% Bihar

J .

} West Bengal

1 Madhya
J Pradesh

Andhra Pradesh

T. B. HOSPITALS

100 bedded T. B. Wing adjunct
to Central Hospital, Dhanbad

100 bedded T. B. Wing adjunct
to Central Hospital, Asansol

50 bedded T. B. Wing Karma
adjunct to the Central Hospital

T. B. Hospital Searsol
T. B. Hospital, Katras

Bihar

West
Bengal

Bihar

West Bengal
Bihar

HOSPITALS UNDER CONSTRUCTION

100 bedded Central Hospital,

Monendragarh is under construction.

50 bedded T. B. Wing adjunct
to the Central Hospital Man-
cndragarh is under construc-
tion.

.
(c) The basic principles involved for
the opening and locating of such hos-
pitals are:—

(i) dearth of

medical facilities

within easy reach of Coal, Mica

)
|

|
» Madhya Pradesh
|

and Iron Ore Workers.

(i) Availability of suitable Land,

Water, Electricity and market-
ing facilities for the day to day
requirements of hospitals.
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NUMBER OF TRUNK CALLS BOOKED AT
BARBIL (ORISSA)

4991. SHRI D. AMAT:
SHRI R. R. SINGH DEO:
SHRI G. C. NAIK:

SHRI MAHENDRA
MAJHI :

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) the average number of trunk
calls booked daily by the telephone
exchange at Barbil in the State of
Orissa—outgoing, incoming and tran-
sit calls—separately; and

(b) whether there is any proposal to
provide a direct channel trunk line
from Barbil to Jamshedpur, Rourkela
and Calcutta and. if so, when?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUIJ-
RAL: (a) Outgoing—51; Incoming—5;
Transit—Nil.

(b) No.

MEessrs. P. C. Ray & Co. (P), L1p.

4732. SHRI K. R. GANESH: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the
reply given to Unstarred Question No.
3064 on the 5th December, 1967 and
state:

(a) the stage of the arbitration pro-
ceedings between the Andaman Forest
Department and Messrs. P. C. Ray &
Co. (P) Ltd. and the likely period in
which they are to be completed;

(b) whether Government propose
to terminate the lease of Messrs. P. C.
Ray & Co. (P) Ltd., Mayabunder,
Andaman Islands; and

(¢) if not, the reasons therefor?

AUGUST 22, 1968

Written Answers 228

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE):
(a) The position in respect of three
arbitration cases, referred to in Unstar-
red Question No. 3064 answered on
Sth December, 1967, is briefly explain-
ed below:—

(i) Judgment of the Calcutta High
Court in the first arbitration
case for obtaining decree for
the amount involved therein
was declared on 9th August,
1968 dismissing the Company’s
petition with costs. The Com-
pany has, however, applied for
stay of execution of the decree
for one month and the Com-
pany’s prayer to this effect has
been granted by the Calcutta
High Court.

Second and third arbitration
cases are still in process. No
definite date can possibly be
given when these cases would
be concluded. They are, how-
ever, expected to be concluded
by end 1969 and March, 1970
respectively.

(ii)

(b) and (¢): The matter is under
examination.

ANDAMAN FOREST LABOUR UNION

4993. SHRI K. R. GANESH: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to refer
to the reply given to Unstarred Ques-
tion No. 9298 on the 2nd May, 1968
and state:

(a) whether any progress has since
been made on the settlement of the
dispute raised by thc Andaman Forest
Labour Union and Public Works De-
partment Workers’ Union:

(b) if so. the.details thereof;

(¢) whether the strike

v notice has
been withdrawn; and

(d) if not, whether there is any pro-
posal to create a machinery for the
settlement of the outstanding disputes?
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THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b): A statement is
laid on the Table of the House [Placed
in Library. Scc No. LT-1830/68].

(c) No, Sir.

d) In view of the position explain-
ed in the attached statement, there is
no proposal to refer the outstanding
demands to arbitration or adjudica-
tion.

IMPORT OF TRUCKS BY THE ANDAMAN
FOREST DEPARTMENT

4994. SHRI K. R. GANESH: Will
the Minister of FOOD & AGRICUL-
TURE be pleased to state:

(a) the number of trucks imported
by the Andaman Forest Department
in 1968 so far;

(b) when they were purchased and
were available for shipment;

(c) when they were actually ship-
ped and the number yet to be shipped;

(d) whether there has been

any
delay in the shipment; and

(e) the conditions of the trucks so
far received?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-

LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) Three.

(b) One truck was ordered in Nov-
cmber, 1965 and the other two in May,
1966. They were available for ship-
ment in June, 1966 and July, 1966,
respectively.

(¢) One truck was shipped in March,
1968 and the other two in April, 1968.
No more trucks for the Forest De-
partment are to be shipped.

(d) Yes, Sir. This was mainly due
o non-availability of shipping oppor-
tunities.

~ (e) Dynamoes of two trucks were
found o be defeciive and the same
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have been returned to the supplier for
repairs.

IMPORT OF SUPER-PHOSPHATE
FERTILISER

4995. SHRI DHUIESHWAR MEE-
NA: Will the Minister of FOOD &
AGRICULTURE be pleased to state:

(a) whether it is a fact that Govern-
ment are importing about 175,000
tonnes of superphosphate {fertilisers
whereas more than 40,000 tonnes of
super-phosphate fertilizer are lying
idle in the Udaipur Zinc Smelter Fac-
tory;

(b) whether it is also a fact that
factory is not able to work to its full
capacity and is capable of producing
the total requirements of superphos-
phate tertilizers; and

(¢) if so, whether Government pro-
pose 0 stop the import of superphos-
phate fertilizer and take steps to utilise
the full-rated capacity of the Zinc
Smelier factory, Udaipur?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI  ANNASAHIB SHINDE):
(a) Every year, Government tried to
arrange, subject to availability of
forcign exchange, import of phosphate
fertihzers to fill up the gap between
the demand for phosphate fertilisers
made by the States and the estimated
production of phosphate fertilisers in
the factories in the country. In as-
sessing the production capacity of our
factorics. the capacity of the Udaipur
Zinc Faclory has also been taken into
consideration. Though originally the
import programnie for 1968-69 was
fixed at 3.3 lakhs tonnes of P:Os, be-
cause of late arrivals of the imports
arranged during the previous year,
the situation was studied and the im-
port programme for 1968-69 was
Ilmnud to 1.36 lakhs tonnes of P:0s.
No imports of PsOs have so far been
organised for 1969-70.

(b) According to the speech of the
Chairman of the factory made recent- '
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ly, they have difficulty in marketing
their zinc production and super-phos-
phate production. The production of
zinc and superphosphate are inter-
linked. The factory has a stock in
hand of 19,000 tonnes which is three
months’ supply. Normally. any Fer-
tilizer Factory will have to be prepar-
ed to hold at least two months pro-
duction in stock. Further, in the
period December to May. they will
have to hold stocks for longer period,
as this is the off-season for application
of ptosphates. The annual production
canacity of this factory is reported to
be 76.400 tonnes of single super-phos-
phate. Stock in hand, therefore, is
three months’ production.

(¢) As already explained, the pro-
duction of the factory has been taken
into consideration in estimating avail-
ability of phosphates in the country.
Imports of fertilisers to make up the
difference between demand and indi-
genous production has to be done
every vear. subject to availability of
foreign exchange. The factory has
been advised to organise its marketing.
The Fertilizer Corporation of India
have also promised to help the factory
in disposal of a third of its production
annually. Phosphate fertilisers from
imported stock 1s not being allotted to
the marketing arca of the * factory
which is normally Rajasthan and part
of Madhya Pradesh, to enable the
marketing of the factory production in
the zone.

PURCHASE OF FOODGRAINS BY FooD
CORPORATION OF INDIA

4996. SHRI RAMACHANDRA
ULAKA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether the Food Corporation
of India has asked for free hand in
purchasing foodgrains from the States:
and

(b) if so. the sleps taken by Govern-
ment in that regard?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI  ANNASAHIB SHINDE):

(a) In matters of purchase of food-
crains in different States where the
Food Corporation of India is operat-
ing. its precise role both in respect of
the grains to be handled by it and
the area of its operations are deter-
mined by mutual discussions between
the State Governments concerned and
the representatives of the Corporation.

(b) Does not arise.

UNEMPLOYMENT INSURANCE SCHEME

4997. SHRI DHULESHWAR
MEENA:

SHRI RAMACHANDRA
ULAKA:

Will the Minister of LABOUR
AND REHABILITATION be pleased
1o refer to the reply given to Unstarred
Question No. 9341 on the 2nd May,
1968 and slate:

(a!) whelhgr Government have since
decided to implement the scheme of
Unemployment Insurance; and

(b) if so, the details thereof?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) The Scheme is still under
consideration.

(b) Does not arise.

CENTRAL ADVISORY BOABD

4998. SHRI DHULESHWAR
MEENA:

SHR1 RAMACHANDRA
ULAKA:

Will the Minister of LABOUR
AND REHABILITATION be pleased
10 state:

ta) whether the proposal regarding
the reconstitution of the Central Advi-
sory Board under the Minimum Wages
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Act has been finalised by Govern-
ment: and

(b) if so. the details thereof?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b). The Central
Advisory Board under the Minimum
Wages Act was last reconstituted in
December. 1967. There is no proposal
at present for its reconstitution as the
term of office of the Members. other
than official Members. is for a period
of two years.

LOANS FOR MIGRANTS FROM EAST
PAKISTAN

4999. SHRI DHULESHWAR
MEENA:

SHRI RAMCHANDRA
ULAKA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) the number of migrants from
East Pakistan who came to India from
Ist January. 1968, to the 31st May.
1968 and how many of them have ap-
plied for loans for house building and
land within the same time: and

(b) the number of such applica-
tions lying pending at present and the
reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHR1 D. R. CHAVAN):
(a) and (b). 5123 new migrants from
East Pakistan have arrived from 1-1-68
to 31-5-68. Rehabilitation assistance
is given to only such new migrants
who have sought admission in the
camps set up by the Government.

Information regarding the number,
ol persons who applied for house
building and land loans. and the num-'
ber of applications pending and the
reasons therefor. is being collected.
The requisite information will be laid
on the Table of the Sabha as soaqn as
it becomes available.
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MyYSORE FISHERIES CORPORATION

5000. SHRI LOBO PRABHU: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the Central Govern-
ment propose to invest in the Mysore
Fisheries Corporation: and

(b) whether the Central Govern-
ment propose to link its contribution
through representatives of its own on
the Corporation and also associate
members of the opposition parties.
which are in a majority on the coast
line?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CLUTURE. COMMUNITY DEVE-
[LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) and (b). The Government of
Mysore have recently intimated that
a proposal to set up a State Fisheries
Development  Corporation is under
their consideration and have enquired
whether the Government of India
would contribute to its Share Capital
The Government of India have not
narticipated  directly in any State
Fisheries Corporation by contributing
to the share capital. The question of
linking financial participation with
representation and of determining the
manner of such representation  will
arise only if it is decided that the
Government of India should contri-
bute to the share capital of the Cor-
poration. The question does not arise
at present.

PRIMARY AGRICULTURAL CREDIT
CO-OPERATIVE SOCIETIES

5001. SHR1 LOBO PRABHU:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the latest statistics of overdues
and bad debts of Primary Agricultural
Credit Co-operative Societies:

(b) whether recovery would be
more assured if loans are on the mort-
gage of tenancies: and
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(¢) if so, whether Government pro-
pose to advise State Governments to
make tenancies alienable for payment
of Cooperative dues?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI M. S. GURUPADASWAMY):
(a) Provisional statistics for 1966-67,
the latest available, regarding overdues
in respect of short and medium term
loan disbursed by primary agricultural
credit societies are given below:—

(Rs. in lakhs)

(i) Loans outstanding 470,58
(ii) Of which overdue 154,06
(iii) Bad and doubtfu' debts 181

(iv) Percentage of overdues
to outstanding . . 33

(v) Percentage of bad and
doubtful debts to out-
standing 0.38

(b) and (c). Under the crop loan
scheme short term loans are linked to
production  potential and repayment
capacity and not based on landed or
other collateral security. Medium
term loans up to Rs. 1500 can also be
made available without insisting on
mortgage of land. It will not be desir-
able to insist on mortgage of tenancies
for short term crop finance and me-
dium term loans up to Rs. 1500.

PRICES OF FOODGRAINS

5002. SHRT LOBO PRABHU: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the fall in prices of wheat and
rice in U.P. this year:

(b) the corresponding fall in Maha-
rashtra and West Bengal; and

(c) the reasons for waiting for the
kharif harvest before removing controls
on the rabi harvest, which has being
abundan! and is being wasted in surplus
States”
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LLOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE) :

(a) In U.P. there is a decline in the
orices of wheat and rice by about Rs.
10.00 to Rs. 20.00 in case of wheat
and about Rs. 25.00 to Rs. 60.00 in
case of rice during the current season.

(b) During the current season wheat
prices rose by Rs. 4.00 to Rs. 22.00 per
quintal in three reporting centres and
declined by Rs. 5.00 per quintal at one
reporting centre in  Maharashtra.
The prices of rice in Maharashtra
are the maximum controlled prices
fixed by the State Government and
these are higher than last year con-
sequent on the upward revision of
procurement prices of paddy.

Rice prices in West Bengal moved
down by about Rs. 42 to Rs. 125
per quintal during the current kharif
season. Wheat is not a major crop in
West Bengal and the prices are not
maintained.

(¢) It is not a fact that rabi graing
1re being wasted in surplus States.
Governrhent have already procured
more than 2 million tonnes of wheat
in the surplus States.  Although the
situation has improved with regard to
wheat, it is not so in case of rice and
it is felt desirable to assess the kharif
crop prospects before considering any
change in the existing zonal pattern.

BUFFER STOCK OF FOODGRAINS

$003. SHRI LOBO PRABHU: Will
thee Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the buffer stock of foodgrains to
be held this year;

(b) the estimales of the storage
charges and the loss due to deteriora-
tion and rats; and

(¢) the resultant
prices of
factors?

addition to the
foodgrains due to these
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION

(SHRI ANNASAHIB SHINDE):
(a) It is proposed to build up a
buffer stock of 3 million tonnes of

foodgrains with the Central and State
Government by the end of October,
1968.

(b) The average annual cost of
holding the buffer stock is estimated
at Rs. 8.50 per quintal. This will
include storage charges, storage loss
and interest on capital.

(c) What, if any, part of the hold-
ing charges will be added to the issue
price will have to be decided from
time to time taking into  account
various factors such as the general
princing policy of Government, the
purchase prices of internal and import-
ed foodgrains, the open market prices
etc.

WAGE BOARD AWARD

5004. SHRI LOBO PRABHU: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) how many references for adjudi-
cation of labour disputes have been
received this year by his Ministry and
how many of them have been refer-
red for adjudication;

(b) the reasons for not referring all
these references for adjudication:

(c) whether it is a fact that delay
in referring such cases for adjudica-
tion leads to strikes; and

(d) if so, the reasons for not taking
prompt decision in such cases?

THE MINISTER OF LLABOUR
AND REHABILITATION (SHRI
HATHI): (a) and (b). 1t is presumed
information is required in respect of
disputes relating to non-implementa-
tion of Wage Board Recommenda-
tions. A statement is attached.

(¢) and (d). Reference to adjudi-
cation does not necessarily prevent or
16—1 LSD/68
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end a strike. Every effort is, however,
made to finalise a decision on the suit-
ability of a dispute for reference to
adjudication as early as possible.

STATEMENT
No. of Failure of Concili- The parties
ation Reports in res- mutually
pect of disputes con- agreed to
cerning non-impleme-  settle the
ntation of Wage disputes by

Board Recommend- arbitration

ations received during

the period 1-1-68—

20-8-68 25
No: of disputes referred to

adjudication . . 4
No. of disputes in respect

of which adjudi-

cation was refused. 5
Reasons for refusal of adj-

udication
No. of cases under ex-

amination 16
AATATAF TEIHT FT I A &

TR A I g w1 & fAg

wE qe &t afafa
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NEW SUGAR FACTORIES

5007. SHRI ANANTRAO PATIL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state
the number of new licences granted
to new sugar factories in private and
cooperative sectors, State-wise, during
the current year?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):

The information is given below:

S.No. State Number of Private/
licences is- Co-operative
sued in ’68
for the estab-
lishment of
new sugar
factories.

1. Mysore 2 Co-operative
2. Madras 1 Do.
3. Maharashtra 2 Do.
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ADMINISTRATION OF PUBLIC SECTOR
INDUSTRIES

5014. SHRI R. K. AMIN: Will the
Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether it is a fact that most
of the Trade Unions are dissatisfied
with the administration of the public
sector industries;

(b) if so, whether Government have
instituted any enquiry to find out the
causes, of such dissatisfaction; and

(c) if not, the reasons therefor?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) to (c). Presumably the
Hon’ble Member refers to labour ad-
ministration or personnel administra-
tion of the public sector undertakings.
As in all industrial organisations diffe-
tences of opinion arise between the
management and the unions in the
public sector undertakings on matters
of administration and disputes are
raised. The Industrial Relations
Machinery at the Centre or at the
State, as the case may be, intervenes
in the disputes and helps the parties
to settle them in accordance with the
existing law or voluntary measures
such as the Code of Discipline. Case
studies of industrial relations conduct-
ed in several public sector under-
takings reveal that separate personnel
departments have been set up in these
undertakings.
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ALLOTMENT OF RICE SUPPLIES TO
WEST BENGAL

5015. SHR1 K. P. SINGH DEO:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether the Government of
West Bengal had requested the Gov-
ernment of India to allot 300,000 ton-
nes of rice for 1968 from the Central
pool:

(b) if so, whether Government had
agreed to the request;

(¢) if not, the allocation of rice
proposed to be made by Government
during 1968 to West Bengal; and

(d) the reasons for not meeting the
demand of the West Bengal Govern-
ment in full?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD., AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION

(SHRT  ANNASAHIB SHINDE):
(a) Yes. Sir.
(b) and (¢). The Government of

India have promised to supply to West
Bengal 2.2 lakh tonnes of rice during
1968.

(d). Takine into consideration the
needs of other deficit States and the
availability with the Centre a larger
supply is not possible.

LABOUR STANDING COMMITTEE

5016. SHRI K. P. SINGH DEO:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether it is a fact that a special
meeting of the Labour Standing Com-
mittee was held in New Delhi recently;

(b) if so, the main features of the
problems discussed at the meeting;

(c) the recommendations

made by
the Committee; and

(d) the reaction of Government in
regard thereto?
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THE MINISTER OF LABOUR
AND REHABILITATION (SHRI1
HATHI): (a) Yes. The 28th Session
ol the Standing Labour Committee
was held at New Delhi on July 18,
1968.

(b) Automation was the only sub-
ject discussed at the meeting.

(¢) The representatives of Govern-
ment, employers’ and workers™ organi-
sations who attended the meeting,
stated their respective positions with
regard to automation and no agreed

recommendations were made by the
Committee.
(d) The views expressed by the

Committee would be taken inloA ac-
count by the Government in “arriving
at a decision on the subject.

WORLD FOOD PROGRAMME

5017. SHRI K. P. SINGH DEO:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the contribution made by Gov-
ernment towards the World Food
Programme in convertible rupee and
in commodities during the last five
years;

(b) the assistance received by India
from the Programme during the same
period; and

(c) the contribution proposed to be
made by Government during 1968-69?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) Government of India pledged a
contribution of $ 500,000 and 750,000
to the World Food Programme for the
period 1963-65 (three calendar years)

and 1966-68 (three calendar years)
respectively. Of this 1/3rd was to
be paid in cash in non-conver-
tible rupees and the balance in

the shape of commodities such as tea.
sugar, dried fish and salt. No contri-
bution has been made in convertible
currency. The cash contribution is
paid in annual instalments and the
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commodities contribution is made as
and when called for by WFP.

tb) During the last § ycars agree-
ments were cntered into by Govern-
ment of India with WFP for 12 eco-
nomic development projects and for
Iwo cmergency projects under which
World Food Programme committed to
supply food commodities like wheat,
maize, sorghum. skimmed milk
powder etc. to the value of about $40
million.

(¢) The present pledging period
(66—68) will be over by 31st Decem-
ber. 1968. For the next pledging
period of 1969-70 (1-1-69 to 31-12-
1970) the Government of India have
pledged to contribute Rs. 500,000.
This  will also be 1/3rd in non-
convertible rupees and the balance in
the shape of commodities.

SHIFTING OF OFFICE OF P.M.G.
ORISSA
5018. SHR! K. P. SINGH DEO:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) whether it is a fact that Govern-
ment propose to shift the office of the
Post Master General, Orissa from
Cuttack to Bhubneshwar;

(b) whether it is also a fact that
Government have formulated plans to
provide accommodation to the Officers
on shifting from Cuttack to Bhub-
neshwar. whereas there is no proposal
to provide accommodation to the low-
paid staff of the Post Master General's
Office on their transfer to Bhubnesh-
war;

(c) if so. reasons for this discri-
minatory treatment to the low paid
staff: and

(d) whether Government propose to
provide accommodation to the low
paid staff of Post Master General’s
office on their transfer to Bhubne-
shwar to save them from hardships
that might be caused on this account?

THE MINISTER OF STATE IN
THE DEPARTMENT OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) Yes, it has been decided
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in principle to shift the Headquarters
of the PMG Office, Orissa Circle from
Cuttack to Bhubneshwar.

(b) 110 units of staff quarters are
under construction for the Jow paid
staff, out of which some will be
allotted to the Circle office staff. Plans
for construction of some officers
quarters have been called for and these
will be constructed in phases subject
to availability of funds.

tc) Quarters are being constructed
for all categories of staff and there is
no discrimination.

(d) Out of 110 units of staff quarters
under construction some will be al-
lotted to the low paid staff of the
office of Postmaster General.

RESTRICTIONS ON MOVEMENT OF
FOODGRAINS
5019. SHRI MADHU LIMAYE:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government propose to
lift the restrictions imposed on the
movement of foodgrains from one zone
to the other;

(b) whether Government’s attention
has been drawn to the fact that because
of these restrictions, the prices of
foodgrains in some States have come
down artificially and in some States
they have gone up;

(c) whether this is giving rise to
corruption and profiteering and the
farmers are being put to a loss as a
result thereof; and

(d) if so. the mcasures being adopted
by the Government to stabilise the
prices pof foodgrains in various States
so as to ensure equitable distribution
and uniform prices of foodgrains in
the country?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LLOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):

(a) There 15 no such proposal under
consideration at present.
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(b) The price movements during the
current year conform by and large to
the pattern observed last year. The
prices of foodgrains which showed
downward trend after harvest in all the
States have registered some increase
recently mainly due to slowing down
of the pace of market arrivals because
of rains and partly due to seasonal
conditions.

(c) and (d): Government arc not
aware of any instance ol profiteering
etc. due to food zomes, which have
been formed with a view to correct
imbalances which would otherwise
arise out of criss-cross movement of
foodgrains on private trade account.
The zones fucilitate internal procure-
ment and equitable distribution of
foodgrains at reasonable prices. The
system of public distribution has been
increasingly widened.  Vigorous pro-
curement drive has also been under-
taken by Government at specified pro-
curement prices to ensure protection
to farmers. Other measures for price
stabilisation include various regulatory
measures on the trade, control on
bank advances, import of foodgrains
etc.
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RESEARCH PrOGRAMMES OF ILAR.1.

5025. SHR1 S. A. AGADI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that the
Indian Agricultural Research Institute
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has been working for the last so many
years on seed mutation using radio-
isotopes to yield better crops;

(b) whether it is also a fact that
there are certain problems facing the
Institute in the expansion of their re-
search programmes: and

(c) if so, what are those problems
and the remedial measures suggested
to overcome them with a view to give
a real boost to the expansion pro-
grammes?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE): (a)
Yes, the Institute has been working
for the last many years on the induc-
tion of mutation in several crop plants
by using a wide variety of radio-isoto-
pes and ionizing radiations.

(b) and (c). The primary functions
of the [LA.R.I. are to conduct basic
and applied research, at advanced level
in the various branches of Agricultural
science and to impart post-graduate
education and training at M.Sc. and
Ph. D. levels, over a full range of the
major fields related to agricultural
science and its cognate basic disciplines.
The goal is to concentrate research
effort on the more important prob-
lems facing the country’s agriculture
as well as to select areas of research
representing the whole cross section of
the field of agriculture with a view to
developing a coherent body of research
information to suit the country’s pre-
sent and future needs.

With a view to achieving these
objectives. a number of schemes have
either already been initiated or are
under consideration for being taken up
during the 4th Plan period to make up
for the deficiencies in the existing set
up and facilities at the Institute and
10 strengthen the hitherto weaker links
in agricultural research in the country,
both by opening of new lines of re-
search and training and also strength-
ening certain lines initiated earlier.
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NEWSPAPER WORKERS STRIKE

5027. SHRI SHIVA CHANDRA
JHA: .
SHRI D. C. SHARMA:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
refer to the reply given to unstarred
Question No. 773 on the 25th July,
1968 and state:

(a) how many newspapers have been
affected by the recent strike of news-
paper employees and how many work-
ers are involved therein;

(b) the number of man-days lost;

(c) whether the dispute between the
employees and employers has since
been resolved; and

(d) if not, the further steps which
have been taken to settle the dispute
and to end the strike and the result
thereof?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Eight newspaper estab-
lishments in Madras, Bombay, Cal-
cutta and Delhi have been affected by
the strike. Strike in newspaper estab-
lishment in Madras has since been
called off. The number of employees
involved may be approximately 11,000.

(b) Information is not readily avail-
able.

(c) and (d). The workers of the
Hindu, Madras resumed work on the
5th August, 1968. Strike in other
establishments still continues. The
dispute involves implementation of the
recommendations of the non-journalists
wage board. This is a matter for
bipartite negotiation and settlement,
the Central and State Governments
have offered their conciliatory services
for such settlement.
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CIVIL MARRIAGES

5028. SHRI SHIVA CHANDRA
JHA: Will the Minister of LAW be
pleased to state:

(a) the number of civil marnages
which took place in the country within
the last one year;

(b) the number of such marriages
which ended in divorce and the rea-
sons thereof;

(c) whether Government propose to
simplify the law for such marnages
and divorces; and

(d) if so, the details thereof and if
not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): (a) and (b).
The information is being collected and
will be laid on the Table of the House
in due course.

(c) and (d). A Bill to amend the
Special Marriage Act, 1954, as passed
by Rajya Sabha, is pending before the
Lok Sabha. It seeks to confer the
right to apply for divorce on either
party to a decree for judicial separation
or for restitution of conjugal rights.
The period of waiting in such cases is
also being reduced from two years to
one year. Apart from this there is no
other proposal under consideration of
the Government for the amendment
of the Act.

TELEPHONE BOOTHS IN THE COUNTRY
SIDE

5029. SHRI SHIVA CHANDRA
JHA: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the requirements for installing
telephone booths in the country side;

(b) the number of such telephones
installed in the country in general and
in Bihar in particular during the last
one year; and

(c) if so., the number installed 1n
each District of Bihar?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUIJ-
RAL): (a) Normally the installation of
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Public Call Offices in rural areas is
permissibie if the schemes are remu-
nerative 1o the Department. In other
cases, i.e., when the schemes show
loss they have to be guaranteed by the
interested parties. However, with a
view to progressively extending tele-
phone facilities to rural areas a policy
has been laid down. according to which
provision of long distance Public Call
Offices is permissible even on loss basis
at certain categories of stations based
on administrative importance, popula-
tion consideration, tourist importance,
project importance. pilgrim importance
and remoteness of the locality from the
existing teiephone net work. On the
above basis. there is a programme of
opening 38 Public Call Offices during
the year 1968-69 in Bihar.

(b) During 1967-68. 321 Public Call
Offices were opened in the country. In
Bihar, the number of such telephones
opened during the last one year is 18.

(¢) The break up of 18 offices re-
ferred to in (b) above districtwise is
as follows:

Shahabad-6, Darbhanga-4, Chapra-2,

Purnea-3, Muzaflarpur-1, Cham-
paran-1, and Saharsa-1.
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ASIAN LABOUR MINISTER'S
CONFERENCE

5033. SHRI BAL RAJ MADHOK :
Will the Minister of LABOUR AND
REHABILITATION be pleased to
slate:

(a) whether it is a fact that Taiwan
is not being invited  to the Asian
Labour Ministers’ Conference schedul-
ed to be held in New Delhi at the end
of January, 1969;

(b) whether it is also a fact that
Taiwan was invited to Asian Labour
Ministers’ Conference held at Manila
(Phillipine) in 1966:

(c) whether it is also a fact that
Mongolia. North Korea and North
Vietnam which had not been invited
to the Manila Conference in 1966 are
being invited to the Conference sche-
duled to be held in New Delhi; and

(d) if so, what are the rcasons for
leaving out Taiwan and including
Mongolia, North Vietnam and North
Korca in the list of countries for this
conference?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Yes.

(b) to (d). There is no standing
membership of countries for the Con-
ference and invitations to Labour Min-
isters of Asian countries are issued by
the host country. Invitations to the
Conference at Manila in 1966 were
issued by the Labour Minister (Hon.
Labour Secretary) of the Government
of Phillipines. Formal invitations for
the proposed Conference at New
De’hi in 1969 will be issued by the
Labour Minister of the Government of
India. It is not proposed to invite
Taiwan to the Conference as India has
no diplomatic relations with Taiwan.
As the Governments of Mongolia,
North Korea and North Viet Nam
have not shown interest in attending
the Conference in response to en-
quiries made on behalf of the Labour
Minister. it is not proposed to issue
formal invitations from the Labour
Minister to the Labour Ministers of
those countries.
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SUGAR PRODUCTION AND EXPORT

5034. SHRI BISHWANATH ROY:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether in view of the present
sugar policy of Government, its pro-
duction in 1967-68 scason has 1n-
creased; and

(b) whether this year the export ot
sugar 1s also likely to increase?

[HE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHEB SHINDE): (a)
Yes Sir.  Sugar production in 1967-68
is estimated at 22.5 lakh tonnes as
compared with a very much lower
estimate prepared before the introduc-
tion of the new policy.

(b) No Sir. Exports of sugar in
1968 would be only about 95,000
tonnes to meet quota obligations.
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FREE TRAVELLING FACILITIES TO
M.Ps. IN STATE ROAD TRANSPORT
Busks
5037. SHRI NARENDRA

KUMAR SALVE: Will the Minister
of PARLIAMENTARY AFFAIRS
be pleased to state:

(a) whether any State Government
have so far provided Members of
Parliament from that State with free
travelling facilities in  motor buses
operating in that State for discharge
of their Parliamentary duties: and

(b) if so. which are those States and
what are the details?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM
SUBHAG SINGH): (a) and (b). Only
the State Government of Kerala pro-
vides free travel facilities to Members
of Parliament from that State in
Transport Buses of the State Road
Transport Corporation.

INDUSTRIAL JUDICIAL AUTHORITY FOR
INDUSTRIAL DISPUTE

5038. SHRI YAJNA DATT
SHARMA: Will the Minister of
LABOUR AND REHABILITATION
be pleased to state:

(a) whether Government have any
proposal under consideration to cons-
titute an industrial judicial authority
to replace industrial tribunals and
labour courts in order to end Gov-
ernment interference in industrial dis-
putes;

(b) whether the provisions of the
Code of Discipline relating to recog-
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nition of Trade Unions in industries
is also proposed to be changed; and

(c) if so, the details of the proposal
and the steps taken in that direction?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHD: (a) to (¢). The Govern-
ment have no proposals at present for
replacing Industrial Tribunals and
Labour Courts or for changing the
provisions of the Code of Discipline
relating to recognition of Trade
Unions. These matters will be consi-
dered by the Government after receipt
of the recommendations of the Na-
tional Commission on Labour.

RURAL CREDIT REQUIREMENT IN WEST
BENGAL

5039. SHR1 JYOTIRMOY BASU:
Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) the estimate of rural credit re-
quirement in West Bengal:

(b) the total amount of credit in
rupces provided for the rural areas
through each source, viz., (i) Govern-
ment (ii) Co-operative societies, (iii)
Other Government sponsored institu-
tions, (iv) private money lenders, and
(v) other sources during 1966-67 and
1967-68;

(¢) the number of farmers covered
through the supply of rural credit:

(d) the average amount of credit in
rupee for each farmer; and

(e) the number of farmers covered
by the supply of credit through co-
operative societies?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a}
According to the preliminary estimate
the average annual requirement of
overall rural credit would be of the
order of Rs. 70 crores.
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(b)
Source 1966-67 1967-68
1. Government Rs. 1.81 crores Rs. 3.56 crores

2. Co-operative Societies

3. Other Govt. sponsored
institutions

4. Private Money lenders
5. Other sources

Rs. 10.47 crores

Not available
Not available
Not available

Rs. 11.56 crores

Not available

(c) Not available.
(d) Not available.
(e) 9,75,000.

CO-OPERATIVE STORE FOR MEMBERS
oF AI.C.C. IN DELHI

5040. SHRI HARDAYAL DEV-
GUN: Will the Minister of FOOD
AND AGRICULTURE be pleased to
State:

(a) whether any complaints regard-
ing the mishandling of the co-operative
stores’ funds as well as misuse of mer-
chandise obtained at preferential rates
by the co-operative store for the Mem-
bers of the All India Congress Com-
mittee have been received;

(b) if so, whether Government have
looked into the charges; and

(¢) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI M. S. GURUPADASWAMY):
(a) Yes, Sir.

(b) Yes, Sir; a report regarding al-
leged misappropriation of Rs. 5136.99
has been made to the Police Authori-
ties and a statutory enquiry into the
affairs of the society has been made
under the orders of the Registrar, Co-
operative  Societies, Delhi, who will
take further necessary action in the
matter.

(¢c) Does not arise.

DISCRIMINATORY ATTITUDE OF SENIOR
OFFICERS OF PUNJAB CIRCLE TOWARDS
SCHEDULED CASTES EMPLOYEES

5041. SHRI SURAJ BHAN: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether any complaint about the
discriminatory attitude of some senior
P. & T. officers in the Punjab Circle
towards Scheduled Castes employees
have been received by him or the
P. & T. Department;

(b) whether any convention of Sche-
duled Castes Government employees
has been held recently at Jullundur
and some resoiutions were passed
therein against the said P. & T. offi-
cers:

(¢) whether some senior officers in-
cluding gazetted Scheduled Caste offi-
cers, approved by the P. & T. Board,
have been reverted very recently there
without assigning any reasons, where-
as officers belonging to other commu-
nities who are junior to the said Sche-
duled Castes Officers are still officiat-
ing; and

(d) if so. action proposed to be ta-
ken by Government in the matter?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GUJRAL): (a) Yes.

(b) Yes: the resolution was passed
by the Scheduled Castes Welfare As-
sociation, Jullundur, which is not a
recognised association.

(c) and (d).
ministrative reasons,

Recently, due to ad-
three officials
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were reverted. One of these officials
was Scheduled Caste. His reversion
had no connection with the Complaint
about the treatment with the Sche-
duled Caste officials. Orders for pro-
motion of these officials in regular
vacancies have since been issued.

EMPLOYEES STATE INSURANCE
CORPORATION

5042. SHRI MANGLATHUMA.-
DAM : Will the Minister of LABOUR
AND REHABILITATION be pleas-
ed to state:

(a) the present term of the Chair-
man of the Employees’ State Insurance
Corporation;

(b) the criteria for selection of per-
sons for such top posts: and

(c) whether the State Governments
are being consulted in selecting the
Chairman of the Regional Centres of
the Corporation?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHD: (a) The Chairman holds
office during the pleasure of the Cen-
tral Government.

(b) The Labour Minister of the
Government of India has been the
Chairman of the Employees™ State In-
surance Corporation since its forma-
tion, as provided in section 4 of the
Employees’ State Insurance Act, 1948.
Subsequent amendment of the Act pro-
vides that the Chairman will be no-
minated by the Central Government.

(c) Yes. The Chairmen of Regional
Boards are appointed in consultation
with the State Governments.

KErALA DEMAND FOR FoOD SussiDy

5043. SHRI MANGLATHUMA-
DAM: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether the Kerala Government
have asked for special food subsidy
to give relief to the flood victims of
the State; and
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(b) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE.
LOPMENT AND CO-OPERATION
(SHR1 ANNASAHIB SHINDE): (a)
No such request has been received by
Government.

(b) Does not arise.
AREA UNDER COTTON CULTIVATION

5044. SHRI DEORAO PATIL:
Will the MINISTER OF FOOD AND
AGRICULTURE be pleased to state:

(a) whether Government are aware
that this year area under cotton sow-
ing will be considerably less as com-
pared to that of the last year:

(b) whether as a result of the price
of cotton in the last harvest being
not remunerative to the growers and
rains in June and July last being con-
siderably less. the size of the cotton
crop will be further reduced: and

(¢) if so, to what extent?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE):
(a) 1o (cj. As the sowings of cotton
are still in progress, it is too early to
give any firm idea about the area and
production of cotton during 1968-69.
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POSTAGE STAMP IN HONOUR OF
TaMIiL POET BARATHIDASAN

5049. SHRI SUBRAVELU: Will
the Minister of COMMUNICATIONS
be pleased to state:

(a) whether Government propose
to issue a Postage Stamp in honour
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of the Tamil Poet Barathidasan; and
(b) if so. the details thereof?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI 1. K.
GUJRAL): (a) No.

(b) Loes not arisc.

VACANCIES IN RLCORD OFFICE OF RAIL-
way MaIL SERVICE AG DivisIoN,
MADRAS

5050. SHRI MAYAVAN:
SHRI SUBRAVELU:
SHRI DEIVEEKAN:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

{a) the number of vacancies kept
vacant in the Record Office of Rail-
way Mail Scivice, AG Division, Mad-
ras for last two years: and

(b) the reasons for not filling up the
vacuncies?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) Nil.

(b) Does not arise.

SHIFTING OF R.M.S. DIVISION TO
VUJAYAWADA

SHR1 MAYAVAN;
SHR1 SUBRAVELU:
SHR1 DEIVEEKAN:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether Government propose to
shift three R.M.S. Divisions AG-22,
Y-16 and AG-4 from Madras to Vija-
yawada;

5051.

(b) whether this proposal, if imple-
mented would result in hardships to
the employees who will have to be
transferred en bloc from Madras; and
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(c) whether the proposal has any
speciai admin:strative advantage?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY ALFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL}: (a) The Headquarters of RMS
AG-22 Section has alrcady been shift-
ed from Madras to Guntakal. As re-
gards AG-4 and Y-16, there is at pre-
sent no proposal to shift their head-
quarter.‘».

(b) In the case of Y-16 and AG-4,
the question does not arise. As regards,
AG-22. the interests of staff had been
kept in view.

(c) It was administratively more
advantageous to shift the Headquarters
of AG-22 from Madras 10 Guntakal.

TRANSFER OF CrLass III SORTERS TO
ANDHRA CIRCLE

SHRI MAYAVAN:
SHE1 DEIVEEKAN:
SHR1 SUBRAVELU:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether any class III Sorters of
the Railway Mail Service Record
oftice "Y' and ‘AG’ division. Madras
have volunteered to be transferred to
ine Andhra Circle:

(b) whether such volunteers have
not so far been transferred to Andhra
circle: and

5052.

(c) if so, tite reasons therefor?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUIJ-
RAL): (a) Yes.

(b) and {¢). Five Sorters of AG-22
Section at Madras. who volunteered
for transter to Andhra Area at the
timie of shifting ol the headquarters of
tic Section to Guntakal have been
transferred. Three Sorters of Record
Office 'Y ' Division. Madras. who re-
quesied for transfer 10 Andhra Area
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could not be transferred for want of
vacancies in Andhra Circle.

CLass IV Posts AND R.M.S. RECORD
OFFICE AND A.G. DivISION MADRAS

5053. SHRI MAYAVAN:
SHRI DEIVEEKAN:
SHRI SUBRAVELU:

Will the Minister of COMMUNI-
CATIONS be pleased to state:

(a) whether it is a fact that Ciass
IV Posts in the Railway Mail Service
Record Office, A.G. Division, Madras
are filled up from candidates from
Cudappah, Chittoor and Anantapur
district Employment Exchange offices;
and

(b) whether this mode of recruit-
ment is in contravention of the pres-
cribed rules of recruitment?

THE MINISTER OF STATE IN
THE DEPARTMENTS PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): (a) Record Office AG Divi-
sion at Madras is part of the RMS
AG Division with Headquarters at
Guntakal. Candidates from all the
Employment Exchanges in that Divi-
s‘on including the Employment Ex-
change at Madras are. therefore, called
for recruitment to Class IV posts in
the Record Office at Madras.

(b) No. The mode of recruitment as
in the reply to part (a) is in accordance
with the prescribed rules applicable to
recruitment of Ciass IV staff in RMS
Divisions whose jurisdiction extends to
more than one State.

STARVATION DEATHS IN
WEST BENGAL

5054. SHRI B. K. DASCHAU-
DHURY :
SHRI SAMAR GUHA:

Will the Ministesr of FOOD AND
AGRICULTURE be pleased to state:

(2) whether it is a fact that several
persons in the various Districts of
West Bengal and six persons in Cooch-
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Behar District have died of starvation
in the last three months;

(b) the steps taken by Government
to stop starvation deaths:

(c) who are the persons responsible
for not allowing them to have food in
t:me through gratuitory relief and free
rations; and

(d) whether Government propose to
make an immediate enquiry into this
matter?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
No, Sir.

(b) to (d): Do not arise.

LAND RESERVED FOR HARUANS, SCHE-
DULED CASTES AND SCHEDULED TRIBES
IN MEERUT

5055. SHRI RAM CHARAN: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether it is a fact that some
land was reserved lor allotment to the
landless Harijans and Scheduled Castes
and Scheduled Tribes in Village Basa-
tekri, Tehsil Bagpat in District Meerut
at the time of the land consolidation;

(b) whether it is also a fact that the
said reserved land has been allotted
by the Village Pradhan to his land-
owner agriculturist nephew, instead of
al otting to Harijans etc. on a perman-
ent lease of 99 years;

‘¢) whether it is also a fact that the
agerieved Harijans of the village made
a written appeal to the authorities con-
cerned a number of times without any
result: and

(d) :f so, action Government propose
to take to remove this anomaly?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD. AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
No. Sir.
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(b) No.

(¢) and (d). Under the U.P. Gov-
ernment’s orders, every Gaon Sabha is
required to reserve 8¢ of the total
area of a village for planned utilisa-
tion and let out the balance for cul-
tivation. In villages where available va-
cant land is less than 8% no allot-
ment is possible. In Village Basatekri
the vacant land available was less than
8., of the village area, and so all of
it was reserved for planned use. There
was thus no scope of admitting any
new tenants. In view of the reasons
mentioned above the Pradhan could
not accede to the request of Harijans
for allotment of land. An area of 12
B'swa 10 Biswans has however been
reserved for abadi (homestead) of Ha-
rijans during consolidation, and all of
it has been distributed to them.

USE 0F NEW POWER HARROW AND
TILLER IN BANGALORE SUBURBAN FARM

5056. SHRI S. R. DAMANI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether Government's attention
has been drawn to a new power har-
row and tiller being used by a Dutch
gentleman in a Bangalore suburban
farm;

(b) the advantages that this new de-
vice offers over the conventional and
traditional implements: and

(c) the steps taken by Government
for its popularisation amongst far-
mers in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (¢). A power harrow/tiller, samples
ol which were allowed to be imported,
is proposed to be manufactured by an
Indian lirm at Bangalore. This imple-
ment is an improvement over conven-
tional harrows in that the soil engag-
ing parts are given an oscillatory mo-
tion through the power transmitted to
it through the tractor power take off.
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A’so it gives a more uniform stirring
of the soil and, under suitable soil
conditions, permits a more efficient
and faster operation.

The proposals from the Indian party
for the production of this implement
with the assistance of the Dutch manu-
facturer has been approved in prin-
ciple and the implement is expected to
be taken up for production and distri-
bution to farmers in the ncar future.

AREA UNDER SUGAR CULTIVATION vis-a-
vis FOR CROPS

5057. SHRI S. R. DAMANI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to siate:

(a) whether the increase in sugar
production during 1967-68 as compar-
cd to that in 1966-67 is due to large
arca being brought under sugarcane
cultivation: and

(b) if so. the extent to which it was
detrimental to the production of other
food crops?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND CO-OPERATION
{(SHRI ANNASAHIB SHINDE): (a)
No Sir.

(b) Does not arise.

CODIFICATION OF LABOUR
LEGISLATIONS

5058. SHRI S. R. DAMANI: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state.

(a) whether the Study Group of the
National Commission on Labour has
recommended to consolidate and co-
dify all the existing legislations on
Employment Weifare. Social Security
and Industrial disputes into an “In-
dian Labour Code™: and

(b) if so. what action Government
proposc to take in this respect?
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THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHD: (a) Yes, Sir.

(b) The report of the Study Group
has been submitted to the National
Cominission on Labour for heir con-
sideration and not to Government.
Government will consider the matter
only on receipt of the recommenda-
tions of thc Commission.

ALL-INDiA WHIPS' CONFERENCE

5059. SHRT YASHPAL SINGH:
Will the Minister of PARLIAMEN-
TARY AFFAIRS be pleased to state:

(a) whether the next datc and venue
oi the All-India Whips® Conference
hias been decided;

(b) if so, when and where it will be
held: and

(c) what will be its main agenda?

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SU-
BHAC SINGH): (a) No, Sir.

{b) and (c). Do not arise.

I T § AQFY WO & Qoo
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Heavy Chemical Industries under the
Chairmanship of Shri Shriramamurthi
has finalised its report and submitted
it to Government:

(b) if so, its main recommendations:
and

(c) how far they have been accepted
by Government?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) The report has not been
received by Government.

(b) and (c). Do not arise.
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TRUNK CA1LS CANCELLED AT DELH!
EXCHANGES

5065. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
COMMUNICATIONS be pleased to
state y

(a) the number of trunk calls can-
celled in July, 1968 in Delhi Exchanges
on account of the lines being out of
order:

(b) the total loss in revenue as a
result thereof; and

(c) the steps proposed to be taken
to remove the breakdowns?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) No separate statistics are
maintained regarding cancellation of
trunk calls due to lines being out of
order.

(b) In view of (a) above, loss of
revenue cannot be calculated.

(c) Prescribed measures for preven-
tive maintenance are adopted to avoid
breakdowns. Whenever breakdowns
occur in spite of these measures, effort
is made to restore the communication
with the minimum of delay.

AVERAGE MONTIHLY WAGES OF INDIAN
[_LABOUR

5066. SHRI ~ NITIRAJ  SINGH
CHAUDHARY : Will the Minister of
LABOUR AND REHABILITATION
be pleased to state:

(a) the average monthly wages and
amenities provided by the private and
public sector to labour separately in
cach sector: and

(b) how do the wages paid to Indian
Labour compare with the wages paid
in Eastern. Middle East and African
countries and by Burma. Ceylon and
Pukistan?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Details in respect of
average monthly wages and amenities
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provided to labour in private and pub-
lic sectors are not available. However.
a Statement showing per capita annual
earnings of employees in manufactur-
ing industries covered by the Factories
Act. 1948 earning less than Rs. 400
p.m. during 1964 and 1965 is placed
on the Table of the House. {Placed in
Library. See No. LT—1834/68]

(b) A statement showing earnings
of labour in manufacturing sector in
India and some selected countries in
East. Middle East, African Countries,
Burma, Ceylon and Pakistan is placed
on the Table of the House. [Placed in
Library. Sce No. LT-—1834/68).

R. M. S. CoAcHES

5067. SHRI NITIRAJ SINGH
CHAUDHARY : Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) whether it is a fact that the ab-
sence of proper racks in RMS coaches
running on Indian Railways results in
dumping of bags one over the other

and as a consequence thereof bags can- -

not be taken out at the appropriate
destination and-are being over-carried;

(b) whether this over-carriage causes
delay in delivery of Dak;

(c) whether it is also a fact that
there are no emergency exits in these
coaches resulting in the destruction of
bags as a result of fire; and

(d) if so, steps proposed to be taken
to remove these defects?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI I. K. GUJ-
RAL): (a) The RMS vans provided
for sections handling a large volume
of mails are fitted with racks which
are, however, not meant for storing
mail bags. But bags are stacked on
the floor in one portion of the mail
van or if space is not adequate in the
van in an adjacent third class com-
partment and arranged in groups ac-
cording to the stations at which they
are to be off-loaded. The Department
has not received any reports of over
carriage due to want of racks.
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(b) No case of delay to mails on
account of over carriage due to want of
racks has come to notice. .

(¢) Emergency exits are not pro-
vided in mail vans and it is difficult
to provide them. Fire Extinguishers
are. however. supplied in order to deal
with sudden outbursts of fires.

(d) Does not arise.

TRANSPORT OF FOODGRAINS FROM
KANDLA PORT

5068. SHRI R. K. AMIN:
SHRI C. C. DESAL:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that there is
generally inordinate delay in transport-
ing foodgrains at Kandla Port;

(b) if so, the total estimate of loss
of foodgrains due to this during the
last year and the current year so far;
and

(c) the details of plans to develop
port facilities at Kandla so as to avoid
such wastages?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No, Sir.

(b) and (c). Do not arise.

PROCUREMENT OF FOODGRAINS IN
BIHAR

5069. SHRI M. S. OBEROI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the target for the procurement
of foodgrains in Bihar State fixed for
the current year;

(b) whether the State would be able
{o meet its requirements in respect of
foodgrains during the current year:
and

(c) if not, whether any assessment
has been made in this regard and how
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much assistance in the matter of food-
grains has been asked for by the State
Govesnment for this year?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
The targets recommended by the Agn-
cultural Prices Commission for pro-
curement of foodgrains in Bihar out
of 1967-68 crop were:—

(In thousand tonnes

Grain Quantity
Rice 260
Other Kharif cereals 60
Wheat 25

(b) Not out of its own production.

(c) The demands of foodgrains re-
ceived from the Bihar Government
were generally on a monthly basis.
though for certain months, there were
no specific demands. The total of
quantities asked for by them during
the period January to August, 1968
and the quantities allotted from Cent-
ral pool are given below:-—

(In thousand tonnes)

Asked for Allotted
Seed Paddy 2.5 2.5
Wheat and Milo 448.0 453.7

CLOSURE OF SUGAR MILLS

5070. SHRI M. S. OBEROI: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) the total number of sugar mills
now lying closed in the country;

(b) the main reasons for their clo-
sure; and

(c) the steps being taken to reopen
them?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE): (a)
Five factories did not work in the
season 1967-68.

AUGUST 22, 1968

Written Answers 288

(b) Lack of sugarcane in their res-
pective areas.

(c) The working of these factories
during the next season will depend
upon the availability of sugarcane.

Stupy GRrouprs

5071. SHRI MANIBHAI J.
PATEL: Will the Minister of
LABOUR AND REHABILITA-
TION be pleased to state:

(a) the number of Study Groups
organised under his Ministry during the
year 1968 up-to-date;

(b) the purpose for which they have
been formulated and their tenure;

(c) whether his attention has been
drawn to a news-item which appeared
in the Times of India in the month of
July, 1968 to the effect that a Study
Group under his Ministry had been
asked to visit important cit'es in South
India; and

(d) if so, the main subject of study
of that group and the names of the
personnel of the group?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Only one Study Group
was set up in 1968.

(b) This Group is to undertake a
detailed examination of the Malnad
area in Mysore with regard to its suit-
ability for inclusion in the Special
Areas Development Programme. The
Team will submit its report by 28th
February, 1969.

(c) Yes, but this is about another
Study Group which was set up in
1967.

(d) This Group is to undertake the
study of the working and living con-
ditions of licensed Railway Porters and
Vendors employed on commission ba-
sis in Railway Departmental Catering
Establishments. The Study Group is
composed of : —

(i) Shri T. V. Apandan,
Member,Rajya Sabha Member
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(ii) Shri J. B. Sharma,
Assistant Director
Traffic (Commercial),
Railway Board,

Ministry of Railways.  Member
(iii) Shri J. N. Sharma,

Deputy Director,

Department of Labour

and Employment. Convenor

IMPORT OF SHEEP FROM ,AUSTRALIA

5072.  SHRI MANIBHAI J.
PATEL : Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether there is any proposal
to import sheep from Australia for
sheep breeding in Kashmir;

(b) if so, the details thereof; and

(¢) the amount of foreign exchange
involved?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHR1 ANNASAHIB SHINDE): (a)
to (c). The requisite information is be-
ing collected from the Government of
Jammu & Kashmir and will be placed
on the Table of the Sabha. on receipt.
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AERIAL SPRAY MACHINES FOR PLANT
PROTECTION

5074. SHR1 NITIRAJ SINGH
CHAUDHARY : Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) the number of aircrafts, helicop-
ters and other aerial spray machines
which the Central Government have
for plant protection and locust con-
trol, separately for each and their
daily spraying capacity and per acre
rates of spraying charged from culti-
vators:

(b) the number of aircrafts, helicop-
ters private sector organisations have
in the country with their names and
daily spraying capacities and per acre
rates they charge for spraying;

(c) whether the full capacities of the
above are in use:

(d) whether Government propose to
increase their fleet or are contemplat-
ing to help private sector to increase
their fleet; and

(e) if so, tho extent of increase con-
templated separately in each sector and
the reasons for the increase?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Department of Agriculture, Ministry of
Food. Agriculture, Community Deve-
lopment & Cooperation has 7 aircraft
for plant protection and locust control
work which may be used in a dual-
role for both purposes. No aircraft are
specifically reserved for any of these
two roles. The daily spraying capacity
of thesc aircraft are governed by a
number of variable operational factors.
which must be specified to determine
the daily rate of effort per aircraft. A
flat rate of Rs. 3 per acre is charged
{rom the customer for subsidised crops,
and for non-subsidised crops the char-
ces are Rs. 2.915 for the first 100 acres
and Rs. 2.65 per acre for subsequent
acres.
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(b) The information is as under:—

Fixed Rotary
Wing Wing
Names of operators aircraft Air-
craft

(Helicopter.)

(i) M/s Cambata Avi-
ation (P) Ltd. 1 8

(i) M/s Helicopter Ser-

vice (PY Ltd. Nil 5

(iii) M/s Bharatair. Nil 2
(iv) M/s Mathur Avia-

tion (P) Ltd. 6 Nil

(v) M/s Indamer. 3 Nil
(vi) M/s H. S. Sobha

Singh (P) Ltd. 2 Nil
(vii) M/s Khemka Avia-

tion (P) Ltd. 1 Nil

Total 13 15

The daily work capacity of these
aircrafts, which depends on a number
of variable operational factors, may be
computed if these variables are known.
Operational charges are Rs. 8 per acre
for fixed-wing aircraft and Rs. 10 per
acre for helicopters in respect of high-
volume application, and half these
rates for ultra-low-volume application.

(c) The full fleet capacity is used,
cxcluding unserviceable aircraft.

(d) and (e). Some increase is under
consideration.

AID FOR PLANT PROTECTION IN
MADHYA PRADESH

5075. SHRI  NITIRAJ SINGH
CHAUDHARY : Will the Minister of
FOOD AND AGRICULTURE be
pleased to refer to the reply given to
Unstarred Question No. 4061 on the
14th March, 1968 and state:

(a) the amount paid as grant by the
Central Government to the Madhya
Pradesh Government as 509 assist-
ance for plant protection programme
during 1967-68;
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(b) the total value of insecticides
given to farmers during the said pe-
riod in Madhya Pradesh; and

(c) the reasons why cultivators of
Madhya Pradesh were charged full
price tor insecticides purchased by
them for plant protection during the
said period?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Under the rules, all Plan expenditure
on Plant Protection is borne by the
Central Government to the extent of
509, within the plan ceiling. During
1967-68, the State Government pro-
vided for an anticipated expenditure
of Rs. 19.45 lakhs on plant protection
work in the Plan and they are entitled
to 50¢7, assistance.

In addition, the State Government
sanctioned Rs. 82.9 lakhs for control-
ling the gram hairy cater-pillar epide-
mic in 1967-68, Pesticides worth
Rs. 39,85.481 were used for controlling
the epidemic. These were issued free
to the cultivators on receipt of a grant
from the Central Government for the
same. Pesticides worth Rs. 23 lakhs
which were in stock with the Agricul-
ture Department were also sold to the
cultivators at 50¢; of the cost in the
early stages of the infestation of the
gram caterpillar and before the State
Pest Act was promulgated.

(b) The State Government has nti-
mated that pesticides worth about
Rs. 23 lakhs were sold to the cultiva-
tors on 50°; subsidy and pesticides
worth Rs. 39,85,481 were given free.

(c) For the control of gram cater--
pillar, pesticides were made available
as above. For other plant protection
work, pesticides were sold on 50¢;
subsidy during 1967-68. This subsidy
has since been withdrawn and pesti-
cides are being sold in 1968-69 from
the sale depots of the State Agriculture
Department on no-profit-no-loss basis.
The matter of grant of subsidy and
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sale of pesticides has been considered
at various inter-State meetings. It has
now been decided to withdraw the sub-
sidy on pesticides as the cultivators
are able to purchase the pesticides and
it is not possible for the Government
to continue indefinitely the grant of
large sums of money for subsidising
their sale to the cultivators.

CONVERSION OF COMBINED PosTt
OFFICE INTO A DEPARTMENTAL TELE-
GRAPH OFFICE

5076. SHRI DHIRESHWAR KA-
LITA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the standard prescribed by the
Posts and Telegraphs Department for
conversion of a Combined Office into
a_ Departmental Telegraph Office;

(b) whether the daily average traffic
handled by Nowgong and Dhubri
Combined Offices falls short of the
standard of 200 A&C messages pres-
cribed for conversion of a Combined
Office into a Departmental Telegraph
Office: and

(c) the action so far taken by the
Department of Posts and Telegraphs
to convert the above-mentioned Com-
bined Offices into Departmental Tele-
graph Offices if the standard does not
fall short of the prescribed standard
for such conversion?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) 200 or more average daily
messages in places where a CTO/DTO
already exists and 500 or more ope-
rations at other places.

(b) The standard for conversion of
these offices is 500 operations, and
the present daily average traffic falls
short of this.

(c) Does not arise.
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REGISTRATION OF TRADE UNIONS

5077. SHRI M. MEGHACHAN-
DRA: Will the Minister of LABOUR
AND REHABILITATION be pleased
to state:

(a) whether it was agreed in one of
the Labour Tripartite Conferences that
the registrat'on of trade unions under
the Indian Trade Unions Act, 1926 be
done expeditiously and within a period
of 3 months from its constitution:

(b) whether the registration of
Trade Unions in Manipur takes extra-
ordinarily long time and cases of re-
gistration are pending since 1966 and

(c) if so, the reasons for this long
delay and the efforts made to step up
the disposal of such cases according
to the agreed principle in the Tripartite
conference?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Yes Sir. The 17th Ses-
sion of the Indian Labour Conference
held in July, 1959, recommended that
applications for registration should be
disposed of expeditiously and that in
practice it should not take more than
three months to complete the proce-
dure finally. For this purpose, the time
taken by the applicant in carrying out
any correction in the application forms
was to be excluded.

(b) There are no such pending cases
in Manipur.

(c) Does not arise.

FooD SITUATION IN MANIPUR

5078. SHRI M. MEGHACHAN-
DRA: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether it is a fact that modified
rationing is being introduced in the
Greater Imphal arca of Manipur while
outside the said area, the ration quota
per head per month is only one ki'
atta and one kilo paddy;

(b) whether it is also a fact that
even the said quota of one kilo atta
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per head per month in the rural area
is not regularly given since there has
been shortage of atta stock; and

(¢) if so, whether the Government
of Manipur have drawn the attention
of the Central Government to the seri-
ous food situation prevailing inside
Manipur and requested for more sup-
ply of wheat to Manipur?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Modified rationing was introduced in
Municipal and Greater Imphal area
as well as the rural areas of Manipur
from 15th June, 1968. It is true that
the quantum of ralion in the rural
areas is one kilo of atta and one kilo
of paddy per head per month.

(b) and (c). There was some inter-
ruption in the supply of atta in June
as sufficient supplies of wheat could
not be moved to Manipur from Cal-
cutta on account of interruptions in
rail movements due to floods in cer-
tain parts of Assam. Supplies of wheat
from the Central pool to Manipur
have since been adequate and the
issue of atta at the prescribed scale
of ration is now regular.

REPRESENTATION IN RAJYA SABHA FROM
CHANDIGARH UNION TERRITORY

5079. SHRI SHRI CHAND GO-
YAL: Will the Minister of LAW be
pleased to state:

(a) the reasons for not giving the
Union territory of Chandigarh any re-
presentation in the Rajya Sabha; and

(b) whether there is any proposal
under the contemplation of Govern-
ment to create a seat for Rajya Sabha
for the Chandigarh Union territory?

THE DEPUTY MINISTER IN
I'HE MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) The popu-
lation of the Union territory of Chan-
digarh being 1.20 lakhs only, it was
not considered necessary to allocate a



297  Written Answers

seat for the said Union territory in
the Rajya Sabha.

(b) No, Sir.

HoOSHIARPUR CONSTITUENCY IN
PUNJAB

5080. SHRI SHR] CHAND GO-
YAL: Will the Minister of LAW be
pleased to state:

(a) when the Parliamentary seat of
Hoshiarpur Constituency in the Punjab
State fell vacant:

(b) when the bye-election is going
to be held; and

(c) the reasons for the delay in
holding the bye-election?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) 23-4-1968.

(b) 13-10-1968.

(c) There is no delay in holding the
bye-election.

AMENDMENT OF REPRESENTATION OF
THE PEOPLE ACT.

5081. SHRI SHRI CHAND GO-
YAL: Will the Minister of LAW be
pleased to state:

(a) whether there is any proposal
under consideration to amend the Re-
presentation of the People Act so as
to include in it the definition of cor-
rupt practice of the distribution of
discretionary grants by Ministers on
the eve of General Elections or bye-
clections; and

(b) if so, when the necessary legis-
lation is proposed to be introduced
in Parliament?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI M.
YUNUS SALEEM): (a) No, Sir.

(b) Does not arise.
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IMPORT OF TRACTORS FROM RussIA

5083. SHRI JUGAL MONDAL:
Will the Minister of FOOD AND
AGRICULTURE be pleased to refer
to the reply given to Starred Question
No. 1605 on the 2nd May, 1968 and
state:

(a) whether the negotiations with
the Russian suppliers for the import
of DT-14B tractors have been comple-
ted: and

(b) if so. whether it has been decid-
ed not to purchase these tractors
through the existing trade channels?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
and (b). The mater is still under nego-
tiation. The reply of the Government
is to arrange distribution of imported
tractors through the State Agro-Indus-
tries Corporations in the Public Sector
and not through the Agents of foreign
suppliers. The import will be, as hi-
therto, through the State Trading
Corporation of India.

DISTRIBUTION OF DISCRETIONARY
GRANTS

5084. SHRI SHRI CHAND GO-
YAL: Will the Minister of LAW
be pleased to state:

(a) whether the Election Commis-
sion has suggested amendment of the
rules regarding the distribution of dis-
cretionary grants by Central and State
Ministers to ensure free and fair elec-
tions; and

(b) if so, the action taken or pro-
posed to be taken by Government?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): (a) The Elec-
tion Commission, in their circular let-
ter dated the 25th Jume, 1968, has
suggested that certain restrictions
should be imposed, either by pro-
viding in the rules governing the
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disbursement of the grants of other-
wise, that payments out of the discre-
tionary grants should not be made
when a countrywide general election.
or a mid-term general election or even
a bye-election is in prospect; and in
any case it should not be made after
the notification calling any such elec-
tion is issued.

(b) Government has taken note of
the observations made by the Election
Commission.

STRIKB IN TEXMACO, CALCUTTA

5085. SHRI MOHAMMAD
ISMAIL :

SHRI H. N. MUKHERJEE:

SHRI VISWANATHA
MENON:

SHRI B. K. DASCHOW-
DHURY :

SHRI1 B. K. MODAK:

Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether there has been a strike
in the Texmaco, a Birla concern, in
West Bengal since April, 1968 involv-
ing over 10,000 workers;

(b) if so, wh;thcr Government have
made any efforts to settle the dispute;
and

(c) if so. the result thereof?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Workmen, numbering
about 8000, in the two factories of
Texmaco Ltd., at Calcutta resorted to
strike with effect from 15th April,
1968.

(b) and (c). The conciliation machi-
nery of the West Bengal Government
moved in the matter soon after the
commencement of the strike and has
held a number of meetings with the

employers and the workers. The efforts

to bring about an amicable settlement
of the dispute are continuing.
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EMPLOYEES OF THE FOOD CORPORATION
OF INDIA

5086. SHRI J. H. PATEL: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to state:

(a) whether the Food Corporation of
India has done anything to safeguard
the interests of the directly recruited
employees of the Corporation in view
of the proposed absorption of the Food
Department transferees in the Corpo-
ration;

(b) if so, whether they have taken
into account the relatively high aca-
demic qualifications of such direct re-
cruits; and

(c) if not, whether Government
would guarantee certain quota in all
promotional grades for the directly
recruited employees in Corporation?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
to (c). The Staff Regulations of the
Food Corporation of India contain
adequate safeguards for protecting the
interests of the directly recruited em-
ployees consistent with the qualifica-
tions, experience etc. prescribed for
their recruitment. It is not considered
necessary to guarantee a separate quota
for promotion of directly recruited
employees.
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MEeMoraNDUM BY Crass III PostaL
EMPLOYEES OF HYDERABAD AND
VIAYAWADA

5089. SHRI V. NARASIMHA
RAO: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that the All
India Postal Employees Union Class
IIT Postal Stores Depots of Hyderabad
and Vijayawada has submitted a me-
morandum to Government against re-
organising the postal stock depots as
postal store Depots; and
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SRAVANA 31, 1890 (SAKA)

Written Answers 302

(b) if so, the reasons for changing
the postal stock depots into Postal
store depots?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) The staff of the two Depots
and the Unions submitted a Memoran-
dum for detaching these Depots from
the Postal Divisions. This was, how-
ever, not accepted.

(b) The Postal Stock Depots in the
Circle office were under the charge of
Non-gazetted officials. With the expan-
sion of the P&T services, the set up
of the Stock Depots and the arrange-
ments for procurements, storage and
distribution of forms and articles for
the various units were found far too
inadequate to meet the increased de-
mands. The reorganisation of these
Stock Depots into separate Stores De-
pots under the charge of a separate
cazetted officer was considered essen-
tial.
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ACQUISITION OF LAND FOR REFUGEES
IN ASSAM

5095. SHRIMATI JYOTSNA
CHANDA : Will the Minister of LA-
BOUR AND REHABILITATION be
pleased to state:

(a) the number of refugee colonies
established in Assam since the year
1950 in each district;

(b) the amount advanced to the Dis-
trict authorities as acquisition cost of
land for the refugee colonies;

(c) whether it is a fact that land
requisitioned in Nowgong District is
now declared to be khas lands; and

(d) whether it is also a fact that
eviction notices have been issued
against the refugees settled under Gov-
ernment auspices after requisition of
grant lands of Shalna and Sarisbari
Tea Estates and also to several other
refugees settled in such Government
colonies?

THE DEPUTY MINISTER IN
IHE MINISTRY OF LABOUR,
EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):
(a) A statement is laid on the Table
of the House. [Placed in Library. Sec
No. LT—1835/68].

(b) to (d): The information is being
co!lected from the Government of As-
sam and will be laid on the Table of
the Sabha.
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CENTRAL LOAN FOR COLD STORAGE
FACILITIES IN GUIJARAT.

5096. SHRI NARENDRA SINGH
MAHIDA: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) whether Government have sanc-
tioned any loan to Gujarat for the
construction of cold storage facilities
for sced potatoes during 1966-67; and

(b) it so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
Yes, Sir.

(b) A sum of Rs. 4 lakhs for setting
up a cold storage in the Cooperativc
Sector during the year 1966-67 was
sanctioned to the State Government.

AUTOMATIC TELEPHONE EXCHANGE IN
BoMBAY

5097. SHRI SHRI GOPAL SA-
BOO: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) the progress made to commission
automatic Telephone Exchange 1n
Bombay;

(b) when it is likely to start func-
tioning; and

(c) the reasons for the delay?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) Bombay has got 21 auto-
matic  telephone  exchanges with
1,17,400 lines of equipped capacity.

(b) New automatic telephone ex-
changes are being opened progres-
sively.

(c) It has not been possible to open
exchanges to meet the full telephone
demand due to limitation of resources.
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AUTOMATIC TELEPHONE EXCHANGE IN
SHILLONG

5098. SHR1 LILADHAR KOTO-
KI: Will the Minister of, COMMU-
NICATIONS be pleased to state:

(a) the progress made to commission
the automatic Telephone Exchange at
Shillong;

(b) when it is likely to start func-
tioning; and

(¢) the other districts that are likely
to get the facility of trunk-dialling in
the Assam region?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (SHRI 1. K. GUJ-
RAL): (a) About 60Y; of the work of
installation of 2000 lines automatic
Crossbar Telephone Exchange at Shil-
long has been completed.

(b) It is likely to be commissioned
in March, 1969.

(c) Point to point Subscriber Trunk
dialling between Gauhati and Shillong
is likely to be introduced by Decem-
ber 1970. In the 4th Five Year Plan,
Gauhati and Shillong are likely to have
nation-wide Subscribers Trunk Dial-
ling.

FunDs FOR DROUGHT HIT AREAS OF
ORISSA.

5099. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
statc:

(a) whether the Government of
Orissa have asked for allocation of
funds during 1968-69 to enable them
to defer realisation of agricultural cre-
dit from affected farmers in drought-
hit arcas; and

(b) if so, the amount allocated?
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THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE): (a)
No such request has been received
from the Government of Orissa.

(b) Does not arise.

CONVERSION OF SHORT TERM LOANS
INTO LONG-TERM LOANS

5100. SHRI CHINTAMANI PANI-
GRAHI: Will the Minister of FOOD
AND AGRICULTURE be pleased to
state:

(a) whether any assessment was
made as to the amount needed for
converting short term loans received
by the affected cultivators into medium
term loans so that they may become
eligible for fresh credit from co-opera-
tive societics in the current year;

(b) if so. the amount estimated for
Orissa in 1968-69; and

(c) the additional assistance which
the Central Government provided to
the co-operative banks in the State?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. C. GURUPADASWAMY):
(a) and (b): Assessments are made by
the State Governments and coopera-
tive financing agencies from time to
time. No assessment has been made
by the Central Government.

(¢) No assistance has been provided
by the Central Government so far this
year as no proposal has been received
from the State Government of Orissa.

LABOUR OFFICERS’ SERVICE

5101. SHRI P. R. THAKUR: Will
the Minister of LABOUR AND RE-
HABILITATION be pleased to state:

(a) the date of the initial constitu-
tion of the Labour Officers’ Service
and the specific rules framed therefor;

(b) the strength of the service at its
initial constitution and the number of
yearly recruits for it till‘o-date; and
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(¢) the number of persons belong-
ing to the Scheduled Castes and Sche-
duled Tribes appointed to it at the
initial constitution and in the yearly
recruitment till to-date?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) The Labour Officers
(Central Pool) Recruitment and Condi-
tions of Service Rules were notified
on the 20th November, 1951. The
Central Pool of Labour Officers came
into existence on the 19th December,
1952.

(b) and (¢): At the time of the for-
mation of the Pool there were 100
posts ot Labour Ofticers. The actual
number of Labour Officers who were
included in the Pool. against these
posts was. however. 79 including 12
officers who had joined on dates after
the formation of the Pool. A state-
ment showing the number of Labour
Officers included in the Pool at its
formation in 1952 including Schedul-
ed Castes and Scheduled Tribes and
recruitments made thereafter till to-
date yearly is laid on the Table of
the House. [Placed in Library. See
No. LT-1836/68.]

ARICULTURAL GRADUATES

5102. SHRI P. R. THAKUR: Will
the Minister of FOOD AND AGRI-
CULTURE be pleased to refer to the
reply given to Unstarred Question No.
8536 on the 25th April, 1968 and state;

(a) whether the required informa-
tion regarding Agricultural Graduates
has since been collected:

(b) il so. the details thereof: and

(¢) if not. when it is likely to be
laid on the Table?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI1 ANNASAHIB  SHINDE):
(a) It has been possible to collect
complete information so far. Only 45
institutions out of 71 addressed have
furnished replies.

(b) Does not arise.
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(¢) The information will be laid on
the Table as soon as it is complete.

RIGHTS AND PRIVILEGES OF SCHEDULED
CASTES

5103. SHRI P. R. THAKUR:
SHRI A. K. KISKU:

Will the Minister of LAW be pleas-
ed to state:

(a) the number of occasions. with
specific details of each case, on which
his Ministry was approached by either
the Home Ministry or the Commis-
sioner for Scheduled Castes and Sche-
duled Tribes for opinions or interpre-
{ations on specific matters concerning
the constitutional rights and privileges
of Scheduled Castes and .Scheduled
Tribes or questions arising therefrom
since the year 1950 to-date: and

(b) whether a copy each of such
views/interpretations tendered so far
will be laid on the Table?

THE DEPUTY MINISTER IN
THE MINISTRY OF LAW (SHRI
M. YUNUS SALEEM): (a) and (b):
The Legal advice given by this Minis-
try on various questions raised by De-
partments form part of inter-depart-
mental notings and it will not be in
public interest to publish such notings.
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WORKING JOURNALISTS ACT

5106. SHRI DEVEN SEN: Will the
Minister of LABOUR AND REHA-
BILITATION be pleased to state:

(a) whether the part-time correspon-
dents of newspapers are covered by
the Working Journalists Act; and

(b) if not, whether Government pro-
pose to take steps to amend the Act
so as to cover them?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) The part-time corres-
pondents of newspapers who are em-
ployed as such in Newspaper Estab-
lishments and whose principal avoca-
tion of life is journalism, would be
covered by the provisions of the Act.

(b) Government do not propose to
liberalise the provisions of the Act
further to cover others.

INDUSTRIAL TRAINING INSTITUTE AT
HALRIA

5107. SHRI S. C. SAMANTA:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether necessary approval for
the establishment of an Industrial
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Training Institute at Haldia in West
Bengal has been communicated to the
West Bengal Government;

(b) if so. when;

(c) whether pre]iminary works for
the establishment of the Institute have
begun;

(d) if not, the difficulties in its esta-
blishment; and

(e) whether Government propose to
give some special facilities to this In-
stitution for the training of the sons
and daughters of those persons who
were displaced and dispossessed of
their  properties acquired for the
Haldia Fort?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHD): (a): Yes.

(b) On 18th March, 1968.

(¢) and (d). Information is not avail-
able.

(e) All the wusual facilities under
the Craftsmen Training Scheme will
be available. The suggestion of the
Honourable Member will be brought
to the notice of the State Government
for their consideration.

NON-AVAILABLE OF STAMPS AT MOBILE
AND RURAL POST OFFICES IN DELHI

5108. SHRI HEM RAJ: Will the
Minister of COMMUNICATIONS be
pleased to state:

(a) whether complaints have been
received by Government that stamps
of smaller denominations are not avail-
able at the Mobile Post Offices in
Delhi and rural Post Offices: and

(b) if so, the steps taken by Govern-
ment to improve the situation?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF PAR-
LIAMENTARY AFFAIRS AND
COMMUNICATIONS (SHRI I. K.
GUJRAL): (a) No.

(b) Does not arise.
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LoNG TERM LOANS TO FARMERS IN
MaDHYA PRADESH

5109. SHRI MANIBHAI J. PA-
TEL: Will the Minister of FOOD
AND AGRICULTURE be pleased to
refer to the reply given to Unstarred
Question No. 4441 on the 4th July,
1967 and state:

(a) whether the estimated and pro-
posed long term agricultural loan ear-
marked for Madhya Pradesh farmers
which was to be given through co-ope-
rative. land mortgage and Development
Banks was actually advanced: and

(b) if so, the actual amount advanc-
ed to the farmers and the main terms
and conditions of the loans?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT & COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) and (b). During 1967-68, the land
development banks in Madhya Pra-
desh advanced long term loans to the
extent of Rs. 3.17 crores, as against
the original estimate of Rs. 3 crores.
These loans are given for a period of
10 years, carry 97, rate of interest,
and are given on the security of land.
Collateral security of the machinery is
also taken in the case of loans given
for tractors and other farm machinery.
Most of the loans are for land im-
provement and productive purposes.

LAND SUBSIDENCE IN KENDUA BAZAr
KuLtt

5110. SHRI BHAGABAN DAS:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether a large part of land at
Kendua Bazar in Kulti has subsided
resulting in displacement of a large
number of persons;

(b) if so, the total number of per-
sons affected: and the steps taken by
Government for their rehabilitation:

(c) whether this subsidence has
created a threat to Ramnagar newpit
of II. & Co., and
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(d) if so. the safety measures taken
by Government in this regard?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHI): (a) Yes. -

(b) 65 families involving 580 per-
sons were affected. Measures for reha-
bilitation are being taken by the Gov-
ernment of West Bengal.

(c) No.
(d) Does not arise.
INDIAN IRON AND STEEL CO.

5111. SHRI BHAGABAN DAS:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether the management of
Indian Iron and Steel Co.. has signed
an agreement with Asansol Iron and

Steel Worker Union regarding the
wage scale after the Wage Board
award:

(b) if so. the main points of the
agreement;

(¢c) whether the production bonus of
the workers is based on the pre wage
Board wages:

(d) if so, whether Government have
received any representation in this
regard from United Iron and Steel
Workers' Union, Burnpur; and

(e) the steps taken by Government
on the representation?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHD):(a) to (e): The information
is being collected.

INDIAN IRON AND STEEL Co.

5112. SHRI BHAGABAN DAS:
Will the Minister of LABOUR AND
REHABILITATION be pleased to
state:

(a) whether an agreement was sign-
ed between 20 contractors and three
Unions belonging to the Indian Iron
and Steel Co.. “and the Indian Standard
Wagon Co.. on the 5th July, 1967, in
the presence of the Conciliation Officer
and an A DM,
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(b) if so. the main
agreement;

points of the

_ (c) whether the agreement has been
implemented;

(d) if not, the steps taken by the
Government 1o ensure implementation
of the agreement;

(e) whether the three Unions have
demanded adjudication on the disput-
ed issues: and

(f) if so. the action taken in
matter?

THE MINISTER OF LABOUR
AND REHABILITATION (SHRI
HATHD: (a) Yes. Sir.

(b) The agreement provided for—

(i) payment of daily wages at the
rate of Rs. 2.25 for every female
worker and Rs. 2.37 for every
male worker; and

reference of other issues in dis-
pute to adjudication.

There was to be no victimiza-
tion and the workers were
allowed three weeks’ time for
resumption of duties. The agree-
ment was made effective from
12-7-1968.

(c) and (d). The rates of wages
agreed to have been implemented. The
question of reference to adjudication
is under consideration of the Govern-
ment of West Bengal.

(e) Yes, Sir.

(f) As stated under (c¢) and (d)
above, the matter is under the con-
sideration of the State Government.

the

(ii)

REALISATION OF LOANS BY CO-OPERA-
TIVE BANKS 'IN FLOOD AFFECTED
AREAS IN WEST BENGAL
5113. SHRI INDRAJIT GUPTA:
DR. RANEN SEN:

SHR1 YOGENDRA
SHARMA:

SHRI J. M. BISWAS:

Will the Minister of FOOD AND
AGRICULTURE be pleased to state:

(a) whether it is a fact that due to'
21—1 LSD/68
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widespread floods in areas under Po-
lice Stations of Gaighata, Bongaon
and Bagdah in District 24 Parganas,
West Bengal there has been wide-
spread damage of crops and death of
cattle causing hardship to the pea-
santry:

(b) if so. whether Government have
considered the need to ask the co-ope-
rative banks to stop realisation of last
year's loans given to the peasants of
the affected areas and to give fresh
loans this year to help the peasants to
tide over the crisis; and

(¢c) if so, the steps taken in this
regard so far?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
(a) The extent of damage to crops and
cattle in the three Police Station areas
as reported by the Government of
West Bengal is given below:—

Name of Areas where Areas where

crop Crops were  Crops were
damaged damaged
completely partially
(Acres) (Acres)
Aman paddy 12430 3904
Aus paddy 8253 2981
Jute 1942 1477
Cattle deaths-462 (nos.)

(b) and (c). Crop loans for the cur-
rent crop season advanced by the co-
operative societies will fall due for re-
payment only after the harvest in De-
cember, 1968. In villages where an
annawari of 6 annas or less would be
declared by the revenue authorities,
conversion of short-term loans ad-
vanced by cooperative societies into
medium-term loans would be. possible
under the credit stabilisation scheme.
Special allotments have also been
made by the State Government for
taccavi loans in the affected areas.
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LocusT MENACE IN MADHYA PRADESH

5114. SHRI YASHWANT SINGH
KUSHWAH: Will the Minister of
FOOD AND AGRICULTURE be
pleased to state:

(a) whether it is a fact that swarms
of desert locusts are moving towards
Madhya Pradesh and other neighbour-
ing areas and that there is a great
danger to the Kharif-crop; and

(b) if so. the steps taken by the
Central Government in collaboration
with the State Government?

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE. COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI ANNASAHIB SHINDE):
(a) No Sir. Six locust swarms that
invaded India from the West in July.
1968 were controlled and remained
restricted to Western Rajasthan area.

(b) Does not arise.

MR. SPEAKER : Papers to be laid
on the Table.

I3

12.07 hrs.
PAPERS LAID ON THE TABLE

U.P. LEGISLATIVE CHAMBERS (MEM-
BERS’ EMOLUMENTS) (AMENDMENT)
RULES, 1968

THE MINISTER OF PARLIA-
MENTARY AFFAIRS AND COM-
MUNICATIONS (DR. RAM SUB-
HAG SINGH): Sir, I beg to lay on
the Table:—

(1) A copy of the Uttar Pradesh
Legislative Chambers (Members' Emo-
luments) (Amendment) Rules, 1968.
published in Notification No. 1753/
XVI1-231-64 in Uttar Pradesh Gazette
dated the 10th July, 1968, under sub-
section (3) of section 5 of the Uttar
Pradesh Legislative Chambers (Mem-
bers’ Emoluments) Act. 1952 read with
clause (c)(iv) of the Proclamation,
dated the 25th February, 1968, as
varied by Proclamation, dated the 15th
April, 1968, issued by the President
in relation to the State of Uttar Pra-
desh (Hindi and English versions).

(2) A statement showing reasons for
delay in laying the above Notification.

[Placed in Library. See No. LT-1808/
68.)

UTTAR PRADESH GOVERNMENT NOTI-
FICATIONS UNDER U.P. PANCHAYAT
RAJ Act AND WEST BENGAL GOVERN-
MENT NOTIFICATIONS UNDER WEST
BENGAL ZiLLA PARISHADS AcCT

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD, AGRI-
CULTURE, COMMUNITY DEVE-
LOPMENT AND COOPERATION
(SHRI M. S. GURUPADASWAMY):
Sir, I beg to lay on the Table—

(1) A copy each of the following
Uttar Pradesh Government Notifica-
tions under sub-section (3) of section
110 of the U.P. Panchayat Raj Act,
1947, read with clause (c)(iv) of the
Proclamation, dated the 25th Feb-
Juary, 1968, as varied by Proclamation
dated the 15th April, 1968, issued by
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the President in relation to the State
of Uttar Pradesh:—

(i) The U.P. Panchayat Raj (Third
Amendment) Rules, 1967, pub-
lished in Notification No. 7566-
B/XXXIII-11-519-61, dated the
29th December, 1967 (Hindi
and English versions).

The U.P. Panchayat Raj (First
Amendment) Rules, 1968, pub-
lished in Notification No. 1856-

(i)

B/XXX111-2-49-G-66, dated
the 26th March, 1968 (Hindi
and English versions).

[Placed in Library. See No.

LT-1890/68.]

(2) A copy each of the following
"West Bengal Government Notifications
under sub-section (4) of section 112 of
the West Bengal Zilla Parishads Act,
1963, read with clause (c)(iv) of the
Proclamation dated the 20th February,
1968, issued by the President in rela-
tion to the State of West Bengal:—

(i) The West Bengal Zilla Pari-
shads (Terms and Conditions
of Appointment of Executive
Oflicer) Rules, 1968, published
in Notification No. 4895/AZP
in Calcutta Gazette. dated the
4th July, 1968.

Notification No. 4966/AZP
published in Calcutta Gazette
dated the 12th  July. 1968,
making certain amendments to
the West Bengal Zilla Pari-
shads (Recruitment of Staff)
Rules, 1964.

[Placed in Library.
LT-1810/68.]

(ii)

See No.

(3) Two statements showing reasons
for delay in laying the Notifications
mentioned at items (1) and (2) above.

[Placed in Library. See No. LT-1809/
68.)

NOTIFICATIONS  UNDER ESSENTIAL
COMMODITIES ACT

THE MINISTER OF STATE IN
THE MINISTRY OF FOOD., AG-
RICULTURE, COMMUNITY DE-
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VELOPMENT AND CO-OPERA-
TION (SHRI ANNASAHIB
SHINDE): Sir, I beg to lay on the
Table—

(1) A copy each of the following
Notifications under sub-section (6) of
section 3 of the Essential Commodi-
ties Act, 1955:—

(i) The Sugarcane (Control) Se-
cond Amendment Order, 1968,
published in Notification No.
G.S.R. 1456, in Gazette of
India, dated the 2nd August,
1968. .

The Inter-Zonal Wheat and
Wheat Products (Movement
Control) Sixth Amendment
Order, 1968, published in Noti-
fication No. G.S.R. 1458-A in
Gazette of India dated the 7th
August, 1968. [Placed in Lib-
rary. See No. LT-1811/68.]

(i) A copy of the Uttar Pra-
desh Urban Areas Zamin-
dari Abolition and Land
Reforms (Amendment)
Rules, 1968, published in
Notification No. UO 1087/
1-A-Rev-D-35-2-66 in Utiar
Pradesh Gazette dated the
8th June, 1968, under sub-
section (6) of section 86 of

(i)

2)

the U.P. Urban Areas
Zamindari Abolition and
Land Reforms Act, 1956,

read with clause (c) (iv) of
the Proclamation dated
the 25th February. 1968,
as varied by Proclamation
dated the 15th April. 1968,
issued by the President in
relation to the State of
Uttar Pradesh (Hindi and
English versions).

A statement showing rea-
sons for delay in laying
the above Notification.
[Placed in Library. Sec No.

LT-1812/68.]

(i)

ANNUAL REPORT OF THE REHABILITA-
TION INDUSTRIES CORPORATION
LIMITED

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR,
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EMPLOYMENT AND REHABILI-
TATION (SHRI D. R. CHAVAN):
Sir, 1 beg to lay on the Table a copy
of the Annual Report of the Rehabili-
dation Industries Corporation Limited.
Calcutta for the year 1966-67 along
with the Audited Accounts and the
comments of the Comptroller and
Auditor General thereon. [Placed in
Library. See¢ No. LT-1650/68.]

REPORT OF ENQUIRY INTO ACCIDENT
IN WEST CHIRIMIRI COLLIERY, ETC.

SHRI D. R. CHAVAN: Sir, on
behalf of Shri S. C. Jamir, 1 beg to
lay on the Table—

(1) A copy of the Report of En-
quiry into the fatal accident in the
West Chirimiri Colliery, Madhya Pra-
desh on the 11th April, 1968.

(2) A copy of the Annual Report
of the Central Coal Mines Rescue Sta-
tions Committee, Dhanbad, for the
year 1967-68.

(3) A copy of the Employees’ Pro-
vident Funds (Third Amendment)
Scheme, 1968, published in Notifica-
tion No. G.S.R. 1288 in Gazette of
India, dated the 13th July, 1968, under
sub-section (2) of section 7 of the
Employees’ Provident Funds Act,
1952. [Placed in Library. See No. LT-
1813/68.]

12.09 Hrs.

MESSAGES FROM RAJYA SABHA

SECRETARY: Sir, [ have to re-
port the following messages received
from the Secretary of Rajya Sabha:—-

(i) ‘1 am directed to inform the
Lok Sabha that the Rajya
Sabha at its sitting held on
Friday, the 9th August, 1968,
adopted the following™ motion
in regard to the Committee on
Public Accounts:—

“That this House concurs in
the recommendation of the
Lok Sabha that the Rajya
Sabha do agree to nominate
a member from the Rajya
Sabha to associate with the
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Committee on Public Acco-
unts of the Lok Sabha for
the unexpired portion of the
term of the Committee ending
on the 30th April, 1969, in
the vacancy caused by the
resignation of Shri M.M. Dha-
ria from the Committee and
do proceed to elect, in such
manner as the Chairman may
direct, one member from
among the members of the
House to serve on the said
Committee.”

2. 1 am further to inform the
Lok Sabha that at the sitting of
the Rajya Sabha held on Mon-
day, the 19th August, 1968,
Shri G. H. V. Momin, Member
of the Rajya Sabha, was declar-~
ed duly elected to be a member

of the said Committee.’

(i) "1 am directed to inform the

Lok Sabha that the Rajya Sa-
bha at its sitting held on
Monday. the 19th August, 1968,
adopted the following motion
in regard to the Joint Commit-
tee of the Houses on the Lokpal
and Lokayuktas Bill, 1968:—

“That this House concurs in
the recommendation of the
Lok Sabha that the Rajya
Sabha do appoint a mem-
ber of the Rajya Sa-
bha to the Joint Commit-
tee of the Houses on the Bill
to make provision for the
appointment and functions of
certain  authorities for the
investigation of administra-
tive action taken by or on
behalf of the Government or
cerlain public authorities in
certain cases and for mat-
ters connected therewith, in
the vacancy caused by the
death of Shri Harish Chand-
ra Mathur. and resolves that
Shri Ram Niwas Mirdha,
Member of the Rajya Sabha
to be appointed to the said
Joint Committee.”
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12.00 HRrs.

ARREST AND RELEASE OF
MEMBERS

MR. SPEAKER: 1 have to inform
the House that 1 have received the
following three identical letters dated
the 21Ist August, 1968 from the Sub-
divisional Magistrate, Tughlak Road,
New Delhi:—

"I have the honour to inform
you that I have found it my
duty, in the exercise of my
powers under section 64 of the
Criminal Procedure Code to
direct that Sarvashri Madhu
Limaye. J. H. Patel, and
George Fernandes, members,
Lok Sabha, be arrested under
section 188 IPC for demonstra-
ting and shouting slogans in
front of the Russian Embassy
in defiance of the prohibitory
orders promulgated under sec-
tion 144 Cr.P.C. at Shanti Path,
within the jurisdiction of Police
Station. Chanakya Puri, New
Delhi. at 6-15 p.m. today.

Sarvashri Madhu Limaye,
J. H. Patel and George Fernan-
des, members, Lok Sabha, were
accordingly  arrested at 6-15
p.m. today and are being pro-
duced before the Judicial Ma-
gistrate, New Delhi, for trial
today.”

I have also received the following
letter. dated the 21Ist August, 1968
from the Magistrate, First Class, New
Delhi:—-

*1 have the honour to inform

you that Sarvashri Madhu
Limaye, J. H. Patel and George
Fernandes, members, Lok

Sabha. were pidduced before
me today. The proceedings were
adjourned till 7th  September,
1968. 1In the meanwhile. the
above mentioned members of
Parliament were released and
requested to appear in the
Court on that date.”

=it <fa @ (@) : weaw wEE,
7w feR frear @7 7 a1 §)
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of Members

Jeq WERA ;. AH WAH AL €

MR. SPEAKER: Whatever he
wants to say he has said. Now let him
resume his seat. But I am not going
to compel the Home Minister to say
anything.
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FLAT A/AT % ? There should be in -
vestigation as to how they have
been arrested and why the magis-
trate arrived at the scene only at
10 O’Clock.

T @ aE FIY

ot sew fagrdt awyt : faeelt
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¥ SeeimarEar F afq. ..

MR. SPEAKER:
today at 2 O’ Clock.

That is coming

st s fagrd awmdt 39 I
N wat @ w7 @ g fre ¥
mfege I3 FTA F FET T
gz WM ar A ? W dqATr &
AR 3 mfeaye a9 ¥ 5w .

MR. SPEAKER:
we will ask him.

In the afternoon
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SHRI RANGA (Srikakulam): May
I say a word? We, along with so
many of our colleagues, more than
100 of us, have gone there today in
a peaceful manner and in a silent way
we demonstrated our dissatistaction
with what is happening there. We ex-
pressed our protest and we denounced
the methods and steps pursued by
Soviet Russia. But we did it silently.
We were not obstgucted by the police.
We did not have any difficulty at all
with the police all along the route.
We were successfully able to lodge our
protest. I do not know what has hap-
pened afterwards.

—
W

st w@ anda (TATYR) ¢ were
TRRg, g/ | W ga ey
wF faae ga AifaT

MR. SPEAKER: I have allowed one
leader of your party. If other Mem-
bers want to get up, there will be no
end to it.

SHR1 VASUDEVAN NAIR (Peer-
made): One minute is not too much.

MR. SPEAKER: One hour also
I do not mind. If you want it. regu-
larise it.

sitaw qwdw - & gEd AW
FEAT AEAT g & WAy gEedr
T g
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(Raily.) Bills

MR. SPEAKER: I am not hearing
you; you may say what you like. 1
am not going to answer you. I cannot
prevent you fromt saying whatever you
want to say.

=t AT qEET : FHIA AT
gak fam #1% qEd e aAad

12.16 HrS.

APPROPRIATION (RAILWAYS)
No. 3 BILL, 1968

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Sir, I
beg to move.

*“That the bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1968-69
for the purposes of Railways, be
taken into consideration.”

MR. SPEAKER: The question is:

“That the Bill to authorise pay-
ment and appropriation of certain
further sums from and out of the
Consolidated Fund of India for the
service of the financial year 1968-69
for the purposes of Railways, be ta-
ken into consideration.”

The motion was adopted.

MR. SPEAKER: The question is:

“That clauses 1. 2, 3, the Sche-
dule, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.

Clauses 1, 2, 3, the Schedule, the Enac-
ting Formula and the Title were added
. to the Bill.

SHRI C. M. POONACHA: Sir, I
move:

“That the Bill be passed.”

MR. SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.
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12.17 HRrs.

APPROPRIATION  (RAILWAYS)
No. 4 BILL, 1968

THE MINISTER OF RAILWAYS
(SHRI C. M. POONACHA): Sir, 1
beg to move.

**That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 31st day
of March, 1966, in excess of the
amounts granted for those services
and for that year, be taken into
consideration.”

MR. SPEAKER: The question is:

“That the Bill to provide for the
authorisation of appropriation of
moneys out of the Consolidated
Fund of India to meet the amounts
spent on certain services for the
purposes of Railways during the
financial year ended on the 31st day
of March, 1966, in excess of the
amounts granted for those services
and for that year, be taken into
consideration.”

The motion was adopted.

MR. SPEAKER: The question is:

“That clauses 1, 2, 3, the Sche-
dule, the Enacting Formula and the
Title stand part of the Bill.”

The motion was adopted.

Clauses 1, 2, 3, the Schedule, the Enac-
ting Formula and the Title were added
to the Bill.

SHRI C. M. POONACHA: Sir, I
move :

“That the Bill be passed.”

MR. SPEAKER: The question is:
“That the Bill be passed.”

The motion was adopted.

*Moved with the recommendation of the President.



331

12.18 HrS.

GOLD (CONTROL) BILL—contd.
Clause 11—contd.

MR. SPEAKER: The House will
now take up further clause-by-clause
consideration of the Gold (Control)
Bill. We were discussing clause 11
yesterday and Shri Lobo Prabhu was
making his speech at that time. Now
he may conclude.

SHRI S. M. BANERJEE (Kanpur):
Sir. may I make a submission to you?
We have reached up to clause 11 only
and with all our sincerity and honesty
we are unable to conclude it within
the time allotted for it. There are
other clauses coming which are much
more important. I would crave your
indulgence and wish to bring before
the notice of the House that time
should really be extended for a better
debate.

SHRI LOBO PRABHU (Udipi):
Sir, I was on my second leg, that of
the reasonable restrictions which are
allowed under article 19.

12.19 HRs.
[MR. DEPUTY-SPEAKER in the Chair).

In this connection I could quote
much law but I am afraid that the
Deputy Prime Minister may have no
patience—I would not say, no know-
ledge of the law on the subject. But
the law is explicit that no restrictions
on an innocent occupation are justifi-
ed either in respect of a person work-
ing for himself or in respect of a
person working for others. Just now
I might confine myself to certain res-
trictions which are obviously ob-
noxious.

1 had occasion yesterday to refer to
clause 5 which gives a blanket power
to the Administrator to make rules for
licensing and regulations in respect of
so many different aspects of gold con-
trol. I would like the Hon. Minister
to consider how far this blanket power
is consistent with clause 14 where
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Government itself keeps the power to
make regulations. Who is the autho-
rity? Under clause 5 it is the Admi-
nistration and under clause 14 Gov-
ernment may make regulations.

T would like to inform this House
that the Administrator for gold con-
trol is only a Joint Secretary to Gov-
ernment. There are in Government
about 110 Secretaries and Additional
Secretaries and, perhaps—I am subject
to correction—about 200 Joint Secre-
taries. You are appointing one Joint
Secretary as the Gold Controller and
you are giving him powers which are
equal or even excessive of those powers
given to the Government itself under
clause 14. The Deputy Prime Minis-
ter may kindly apply his mind to this
particular point as to whether sub-
clause (b) of clause 5 may not be
eliminated.

Then, 1 come to another obvious
contradiction. It is about the culp-
ability of the transferees of gold. They
may be persons who buy it or they
may be persons who receive it by
other methods. The transferee should
not be made responsible for the trans-
ferer not having made a declaration
about the gold possessed by him. Ido
hope that the Deputy Prime Minister
will have the generosity to concede it.

Now. I come to my main objection
where the restrictions are patently un-
reasonable. There are four classes of
persons. Firstly, there are the refiners.
One can conceive of some control on
refiners because they are a small body
and they are a body of rather impor-
tant persons and they are also con-
cerned with work which is not ve
ordinary and which is also of so!
foundational importance. If that is
conceded, the question arises that, to
this body of persons, the Bill allows a
wide scope for recruitment. There are
provisions by which selection may be
made.

Then. I come to the next body of
persons, the dealers, who are also
next in importance. Here again, there
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is a provision for selection of anyone
who applies to the Administrator.

Thirdly, we come to a much larger
body, that is, of certified goldsmiths.
During the general discussion, a point
was raised that for this body, the only
entry possible is through such class
and category as are declared by the
Administrator. Is this fair that when
for a smaller body, a more capable
body. you throw the entry open, for a
large body of small people, the entry
is so restricted and so dependent on
the discretion of the Administrator? 1
would suggest that the same scope
which has been allowed to refiners and
to dealers also may be allowed to the
third category, that is. of certified gold-
smiths.

Lastly. there is the class of artisans.
It may not have been realised by any-
one that there is a definite attempt
here to kill the class of artisans. Is it
the policy of the socialist Government
to make it more difficult for the small
people to live while the bigger people,
somehow. are allowed to take the ad-
vantage of the law? Here, no artisafi
can be recruited unless he qualifies
himselt to be a goldsmith. As I have
already said, there are the difficulties
about goldsmiths. 1 would, therefore,
ask the Deputy Prime Minister to con-
sider why he 1s discriminating against
the more helpless class of goldsmiths
and artisans. The artisans must be
given the same right as it is given to
refiners.

I would. further, add that the arti-
sans licence fee of Rs. 10 is also exces-
sive and, in any kind, this is a form
of discrimination and of unreasona-
bleness which is not allowed under
clause 17. Lastly, I would beg the
Deputy Prime Minister not to dismiss
the whole thing as one which has not
been approved by the Law Ministry.
He is here to satisfy the House about
law: he need not refer us to the Law
Ministry. If the Law Ministry is to
satisfy us, then the Law Minister must
be present. As was suggested before,
the Attorney-General should have
‘been asked to come and satisfy us that
this particular legislation is within

22—1 LSD/68
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the competence of Government be-
cause if it is not within the competence
of Government, this Parliament may
have to be ashamed of itself for pass-
ing this, which the Court will strike
down.

SHR1 TENNETI VISWANA-
THAM (Visakhapatnam): 1 suppose,
we are on Clause 11. I oppose it
for this reason that it prevents any-
body from following his vocation. As
has been already pointed out, you
can impose reasonable restrictions.
Now what are the reasonable restric-
tions which are imposed under Clause
117 There are no restrictions placed;
everything is left into the hands of
the Administrator. Clause 11, there-
fore,* violates the principle of Funda-
mental Rights guaranteed under arti-
cle 19 of the Constitution. Everything
is left into the hands of the Adminis-
trator. Reasonable restrictions are
equated with a gentleman called the
Administrator.  Therefore, it violates
Fundamental Rights and it cannot go
as it is. Certain reasonable restric-
tions must be pointed out, must be
embodied. here in this Clause itself
within which the Administrator can
move. But here everything is left to
the Administrator.  Reasonable res-
trictions are not impoused here. There
is a blanket ban on people following
their own professions. That is why
it is against the Constitution and 1
oppose Clause 11.

THE DEPUTY PRIME MINIS-
TER AND MINISTER OF FI-
NANCE (SHRI MORARIJI DE-
SAI): My hon. friend, Shri Lobo
Prabhu. wants me to argue about
law and tell him how I consider
that it is legal and not merely quote
the Law Ministry. 1 am not quoting
merely the Law Ministry. T am say-
ing that the Law Ministry also sup-
ports my view. It is not as if I have
taken only the view from the Law
Ministry and that 1 have no view
myself. It is, of course, evident that
there is a difference of opinion in this
matter. There is always bound to be
a difference of opinion in matters of
law: otherwise, there will not be two
sides of a case in any court of law:
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if all agreed about laws, how would
there be cases going on? Therefore,
this is natural.

Take article 19 of the Constitution
on which the Hon. Member relies. He
says that these are not reasonable res-
trictions. That will be a matter for
the court to decide whether they are
reasonable or not. He may not con-
sider them reasonable; I consider them
reasonable, and how much to argue
to show that they are reasonable all
through? If he wants to argue for a
long time, 1 can certainly meet him
and argue with him, but this is not
the place where I can go on carrying
on argument like this. There is also
a provision in the Constitution under
article 19: 4

......... nothing in the said sub-
clause shall affect the operation of
any existing law in so far as it re-
lates to, or prevent the State from
making any law relating to.—

(i) the professional or technical
qualifications  necessary  for
practising any profession or
carrying on any  occupation,
trade or business...... ”

Therefore, Government has got these
powers under the Constitution. This
1s the power taken here and, therefore,
it is perfectly within the Constitution.
I, therefore, do not accept the argu-
ments of the Hon. Member.

MR. DEPUTY-SPEAKER: I shall
now put Amendment No. 129 to
Clause 11 to the.vote of the House.

Amendment No. 129 was put and
negatived.

MR. DEPUTY-SPEAKER:
question is:

“That Clause 11 stand part of the
Bill.”

The

The motion was adopted.
Clause 11 was added to the Bill.

Clauses 12 to 15 were added to the
Bill.
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Clause 16—(Declarations as to articles
or ornaments)

SHRI SRINIBAS MISRA (Cut-
tack): I beg to move:

Page 14,—
for lines S5 to 34, substitute—

“(a) in relation to articles,
uniess the total weight of
articles owned, possessed,

held or controlled by the per-
son exceeds fifty grammes;

(b) in relation to ornaments,
or both articles and orna-
ments, where both articles
and ornaments are owned,
possessed, held or controlled
unless the weight of such
ornaments, or both articles
and ornaments, exceeds four
thousand grammes:

Provided that colaterals in
a Hindu joint-family shall
be deemed to be distinct per-
sons for the purpose of this
sub-section.” (64)

SHRI N. DANDEKAR (Jamnagar):
I beg to move:
- Page 12,—

Omit lines 11 to 15 (92).

Page 13, lines 14 and 15—

After ‘“‘testamentary” insert “,
(93).

Page 13, line 31,—
after ‘‘testamentary” insert “,”
(99).
Page 14, line 11,—
for “fifty” substitute—
“one hundred” (95).
Page 15, line 6,—
omit “not” (96).
SHRI LOBO PRABHU: I beg to
move:
Page 14, line 8,—
for “twenty’™ substitute
(130).
Page 14, line 10,—
for “fifty” substitute “hundred”
(131).

uﬁﬂy-v
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SHRIMATI SUCHETA KRIPA-
LANI (Gonda): I beg to move:

Page 15, lines 3 and 4,—
omit “, possessed, held or con-
trolled™ (133)

Page 15, line 4,—
omit “any capacity other than”
(134)

Page 15, lines 10 and 11,—

omit *“, possessed, held or con-
trolled” (135)

SHRI BENI SHANKER SHARMA
(Banka): 1 beg to move:

Page 15—
omit lines 1 to 6 (202)
SHRI NAMBIAR (Tiruchirappalli): 1
beg to move:

Page 15, line 4,—

omit “other than the capacity”
(220)

SHRI TENNETI
AM: T beg to move:

VISWANATH-

Page 14, line 8,—

for “twenty” substitute
“one hundred” (236) *

SHRI MORARIJI DESAI: I beg to
move :

Page 15.—
+ (i) line 8,—

after  “body corporate or a

firm,” insert ‘“‘the declaration
referred to in this sub-section
shall also be made by”;

(ii) line 10,—
omit “shall make a declaration”
(254)

MR. DEPUTY-SPEAKER: These
amendments are now before the House.

SHRI SRINIBAS MISRA: While
the matter of the Banking Laws
Amendment was being discussed......

MR. DEPUTY-SPEAKER: Hon.
Members will have to be very brief.
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SHRI SRINIBAS MISRA : Regard-
ing clause 16, 1 hope you wiil not force
me to be brief. I shall try to explain
the position.

MR. DEPUTY-SPEAKER: Look-
ing to the naturg of the amendments I
feel that it may take hours. But 1
cannot permit so much time.

SHRI SRINIBAS MISRA: At that
time, I had the apprehension that the
Finance Minister would try to include
clauses for family control in Finance
Acts. That was spoken by way of
apprehension and in fun. 1 had not
studied this Gold Control Bill careful-
ly at that time. But in clause 16 he
has tried to include a family control
measure.

AN HON. MEMBER:
planning.

SHR1 SRINIBAS MISRA: All
right, family planning measure. He
thinks that in every Bill he can reform
the society and show his wisdom by
bringing forward measures which are
not necessary.

SHRI RANGA (Srikakulam): And
help people to commit suicide.

SHRI SRINIBAS MISRA: I would
first refer to the scheme of clause 16.
Clause 16 wants to provide for declara-
tion of gold by anybody who possesses
some gold; it may be gold ornament
or god article. These are the two
categories in respect of which a de-
claration has to be made.

Family

The Hon. Minister has sought to
define the term ‘family’ for the purpose
of this clause. We find a strange de-
finition here. It reads thus:

“For the purposes of this section,

‘family’ shall be deemed to consist

of— .

(i) the husband, wife and one or
more minor children;

(i1) any two or more of them,

but shall not be deemed to include

any other person.”

So, adult children will not be consider-
ed to be members ot the family. The
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phrase ‘any two or more of them’
means that two minor children can
form a family. Two minor children
of five or six years will form a family.
but adult children are excluded from
the term ‘family’. The reason for my
referring to this is this. Taking this
meaning of family and reading the
whole clause, to me it appears that
there can be three objections. One is
that it is discriminatory. The second
is that it is absurd and unworkable.
The third is that it savours of wisdom
but it appears that the Finance Minis-
ter has not given any thought to this
although he has given much wisdom
to it.

SHRI NAMBIAR: It is on this
clause that the whole Act is going to
be declared null and void by the Su-
preme Court. It is such an absurd
clause.

MR. DEPUTY-SPEAKER: The
phrase ‘any two or more of them’ is
also there.

SHRI SRINIBAS MISRA: The
word ‘them’ in the phrase ‘any two or
more of them’ must refer to husband,
wife and one or more minor children.
The phrase is ‘any two or more of
them’. It may mean minor children,
husband or wife or any two of them.
It may mean two minor children or
two or more, maybe, five children
also; it may mean husband and wife.
or two minor children or any two of
them. Or it may mean husband, wife
and two minor children. or wife and
two minor children, or husband and
wife; theéy will be a family. But what
about adult children? Where shall
they go? This is demolishing the
concepts of family in this country.

SHR1 MORARIJI DESALI: It gives
an advantage; it is not giving dis-
advantage.

SHRI1 SRINIBAS MISRA:® This is
a family control measure, this is a
measure of family planning. He does
not want more than two minor child-
ren. The other minor children will
have to go to the street.
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SHR1 MORARIJI DESAL:
absurd to argue like that.

It is

SHR1 SRINIBAS MISRA: Perhaps,
the Hon. Finance Minister thinks that
I am misinterpreting. If so, I shall
be very glad to hear his interpretation
of it

MR. DEPUTY-SPEAKER: Apart
from his interpretation, I also fail to
understand his argument. What does
the phrase ‘any two or more of them’
would mean? Does it not include
all others?

SHRI SRINIBAS MISRA: Never.
The phrase ‘them’ will refer to the
category mentioned in the earlier sub-
clause. It would refer to ‘husband.
wife and one or more minor children’.
That is. the family will consist of hus-
band and wife and two minor child-
ren M1 and M2: or "any two of them’
would mean husband and two minor
children. or wife and two minor child-
ren or husband and wife. 1 think 1
am clear. ‘Any two of them™ would
mean any two of the earlier category.

. SHRI S. KANDAPPAN: So, two
for the father and two for the mother.

SHRI SRINIBAS MISRA:
clause (5) reads thus:

Sub-

No declaration referred to in sub-
section (1) or sub-section (3) shall
be required to be made.—

Now, he is very kindly trying to give
some exemptions. The exemptions are
as follows:

(a) in relation to articles, unless the
total weight of articles owned,
possessed, held or controlled by.—

(i) a minor, who is not a member
of a family. exceeds twenty
grammes......

This means that a minor who is not a -
member of a family and who has no
brother and no father and no mother
cannot possess more than 20 grammes
without a declaration.
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Then, it reads:

“(ii) an individual (other than a
minor), who is not a member of
a family.  exceeds  fifty
grammes.”

This means that my adult sons will
be entitled to have 50 grammes be-
cause they are not members of the
tamily. Although a minor might have
inherited from his parents 100 gms. he
will be required to declare it. but
myself and my family including minor
children. my wife and adult sons num-
bering two or three will not be re-
quired to declare to the extent of 50
gms. Why? 1 have taken all the prin-
ciples that he has adumbrated here for
granted.

MR. DEPUTY-SPEAKER: Is it
not advantageous to the family also?

SHRI SRINIBAS MISRA: 1t is
disadvantageous to the minor. Why
should this restriction be there? A
minor may be the son of a family;
perhaps, his parents may be dead due
to some epidemic attack. But he will
be required to declare if he has got
more than 20 gms. For the purpose
of this Bill is such a discrimination
necessary? Has it got any relation-
ship with the purpose of the Bill? The
purpose of the Bill is to control gold,
and not to make the minor children
destitutes. What reasonable nexus is
there between the purpose of the Bill
and this provision? There is thus a
clear discrimination between a minor
and a major. Of course, there is a
discrimination regarding voting and
regarding contractual obligations. but
this kind of restriction cannot be im-
posed by this Bill. Then, we have:

“a family, exceeds fifty grammes.”.

A person who has got four or five or
ten children will be a family; the
Hindu joint family as we understand
may have as much as 500 to 600 gms.
whereas another person who is blessed
with many children and adult children
will have only 50 gms. without a de-
claration. Why should that be so? Is
he trying to control gold by this Bill
or is he trying to proliferate corrup-
tion? If his desire is to control gold
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and to have a full account of how
much gold is there in the country and
to control it, why should one family
having four or five adult children be
allowed to have at the rate of 50 gms.
cach and another family only 50 gms.?
This is regarding articles.

Then comes a worse case, regarding
ornaments. The sub-clayse reads as
follows:

“in relation to any ornaments, or
both articles and ornaments.........

(i) a minor, who is not a member
of a family, exceeds eight hun-
dred grammes.

(ii) an individual (other than a
minor) who is not a member
of a family, exceeds two thou-
sand grammes.”

Another may be 17. Being 17, he is
a minor. He will have 50 gms. But
another, who has crossed 18—he is not
a member of the family—exceeds
2,000 gms. Why? Is there any reason?
Can he adduce any reason?

After one year, what will happen?
He makes a declaration. If he is a
major. is it not a further disqualifica-
tion added to minors? 1f a person has
two sons. one 17 and another 18—
a person who is 18 is left free—what
is the position?

SHRI1 NAMBIAR: That may be a
daughter.

SHRI SRINIBAS MISRA: The
person who is 17 has to make a de-
claration. The State is the custodian
of the minor. It should help him.
But he is trying to put a disqualifica-
tion. He will have to go to somebody.
Or does the Finance Minister think
that minors are incapable of guarding
their property and therefore. they
should be deprived of it? If that is
the purpose. he should have clearly
said so.

A family exceeds four thousand
grammes™. Family means minor
children and parents—four thousand
grammes.
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The worst of this will be apparent
when 1 refer to sub-cl (2). In sub-
clause (2). it is said:

“For removal of doubts, it is
hereby declared that the declaration
referred to in this section shall be
made in relation to any article or
ornament or both, owned by a minor
or lunatic, as the case may be".

What is this? How can this be work-
able?

Suppose a minor has got a guardian.
He is not a member of the family. The
guardian will make the declaration.

At the same time, please look at (g):

“owned, possessed, held or con-
trolled by a Hindu undivided
family, by the head or karta of
such family”.

‘Family’ will have to be given the
same meaning as in sub-clause (6).
Please look at item (ii) ‘any two or
more of them’. Two minors can also
make a family, according to this defi-
nit'on. Who will make the declaration
under (g)? Can the minor be required
to make the declaration? It is against
all laws in force in this country. A
minor cannot make a declaration, he
cannot enter into a contract. So is such
minor required to make a declaration?

So what 1 have suggested is this.
Perhaps this is his pet definition. He
wants a family (o be like that. Perhaps
his family is like that — 1 do not
know; I am not aware of his family
affairs. But if he wants that. let it
rema’n. What 1 have suggested is:

“in relation to articles, unless the
total weight—

(a) of articles, owned, possessed,
held or controlled by the person
exceeds fifty grammes™—

I have not tried to increase the ceiling.
I have only said that the distinction
should be removed. Everybody will
have fifty grammes.

(b) “in relation to ornaments, or
both articles and ornaments,

AUGUST 22, 1968

Gold (Control) Bili 34

where both articles and ornaments
are owned, possessed, held or
controlled unless the weight of
such ornaments, or both articles
and ornaments, exceeds four
thousand grammes”—

that is the maximum he has given—

“Provided that collaterals in a
Hindu joint family”—

because he does not want them to be
in the family—

“shall be deemed to be distinct
persons for the purpose of this
sub-section”.

I hope he will give some thought to
it and not try to perpetuate this dis-
tinction and impose his wisdom upon
us without any reason.

MR. DEPUTY-SPEAKER: Only
on important clauses, where there are
amendments of a substantial nature,
I will permit some time. Otherwise, 1
will have to guillotine because with
the pressure of time it is very difficult
to manage. This clause is important
and a lot of amendments are also there.
But I would request members who
have moved amendments to be very
brief and to the point.

SHRI NAMBIAR : At 2 O’clock we
are taking some other subject. That
is my difficulty. Tomorrow I may not
be here.

MR. DEPUTY-SPEAKER: Just
two minutes each. Before we adjourn
we shall finish it.

SHRI N. DANDEKAR: Two of
my amendments, 93 and 94, are cntire-
ly minor, almost grammatical. If the
hon. Minister thinks that it improves
the expression, he may accept them;
if he thinks them to be unnecessary,
1 have no particular additional po.nt
to make.

My amendment No. 92 is an impor-
tant amendment. The scheme of the
clause is concerned with when, in what
circumstances and in relation to what
amount, you need to make a declara-
tion. If you have less than a certain
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quantity, you need not: if you have
more, you have to. By this amendment
I am seeking to delete the second pro-
viso which appears at page 12, which
reads as follows:

“Provided further that nothing in
this sub-section shall be constru-
ed as enabling any declaration to
be made in respect of any gold
for which the period prescribed
or allowed under the law for the
time being in force before the
commencement of this Act had
expired before such commence-
ment.”

I did raise this point at the Joint
Committee and the Minister was good
enough to say that he would issue
instructions enabling this to be done.
On further consideration I regard this
proviso as a complete bar to anybody
making a declaration, who may have
failed to make a declaration under the
existing law. I have therefore suggested
the deletion of this proviso.

There is another amendment — 95
which concerns the scheme of exemp-
tion from declaration. There is no
prohibition here from owning articles
or anything. The point of this exercise
is merely: upto what point you need
not declare after which you have to
declare. The scheme on the whole is
perfectly sound within the limitations
of gold control. The only change that
I should like to suggest is that the
exemption limit should be 100 gram-
mes. instead of fifty grammes. In res-
pect of articles, there is a lower limit
upto which declarations are not neces-
sary, after which declaration is neces-
sary, namely, a minor who is not a
member of the family — 20 grammes;
an individual who is not a member of
the family — 50 grammes: a family —
also 50 grammes. My suggestion is
that in the case of a family, the limit
in respect of the articles upto which
declaration need not be made should
be raised to 100 grammes. Apart from
that the general scheme of declarations.
exemptions upto which declarations
need not be made, etc. is all right.

1 now come to a final and a very
important point which has caused a
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great deal of consternation. It is con-
cerned with sub-clause 7, at page 15.
It says in effect, whereas in respect of
an ordinary person who is not a dealer
or a refiner these exemption limits in
respect of making declarations do ap-
ply, this one specifically says that sub-
section (5) shall not apply to every
licensed dealer or refiner. It says:

“Every licensed dealer or refiner
shall make a declaration or further
declaration, as the case may be,
in accordance with the provisions
of this section in relation to any
gold owned, possessed, held or
controlled by him in any capacity
other than the capacity of a licens-
ed dealer or refiner and the pro-
visions of sub-section (5) shall not
apply to such gold.”

In so far as holding gold as a dealer
or refiner is concerned, there are strict
controlling and accounting provisions
to which one cannot in general have
any objection. In so far as a refiner
or a dealer holding gold in his personal
capacity is concerned, I am really
unable to see after considerable reflec-
tion why he should be prevented from
having similar privileges as those en-
joyed by any ordinary person, not a
dealer or refiner particularly when
there is a later provision which says
that whatever is in his shop shall be
deemed to be stock-in-trade and there-
fore shall have to be fully accounted
for. Anything that is in the shop or
the premises of a dealer or a refiner has
to be fully accounted for. It may be
his stock-in-trade well and good. But
if a dealer or members of his family
or anyone living in the house has in
his personal capacity got a certain
amount of gold or articles made of
eold or ornagients made of gold, I
see no reason why the privileges that
are open to an ordinary individual
should be denied to him. Therefore, I
have suggested the deletion of the word
“not” where it says, “the provisions of
sub-section 5 shall not apply to such
gold.” T have suggested that this should
apply by the deletion of the word
“not”.

SHRI NAMBIAR: My friend Shn
Dandekar has dealt with it very clear-
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ly. My only point is this. The hon.
Deputy Prime Minister may kindly
give thought to what is contained in
sub-section 7 at page 15, as Shri Dan-
dekar has said. There are two cate-
gories of persons, that is to say. there
is the dealer, in the first place, that
dealer has also got his family and
secondly there is a citizen: you or me.
You have a family; I have a family.
And the dealer has a family. My fa-
mily and myself can have 4.000 gram-
mes of gold ornaments. Up to that 1
need not give any declaration. nor you.
nor our Deputy, Prime Minister. But
here is a gentleman, who is a dealer
but he has to give a declaration for
whatever gold ornaments he has got in
his family other than that in which he
is dealing with in the shops. This is
the difficulty.

The argument of the hon. Deputy
Prime Minister is this: that the person
being a dealer, apart from dealing with
the gold in his shop, he may have gold
ornaments accumulated at home which
he may use for dealings. In the garb
of private, family ornaments he may
keep up to 4,000 grammes which is
roughly about 500 sovercigns. The fear
is that he will be converting it for
the purpose of dealing as a backdoor
deal. This is the point wherein the
Finance Minister feels that this thing
has to be plugged. In order to plug it,
he has brought this proviso. He says
in whatever capacity, and other than
the capacity of the dealer, if he has
gold ornaments, to whatever extent it
may be, it has to be declared. My
answer to this is this that for his own
family ornaments you can get it dec-
lared but he can have another set of
persons with whom he can keep up to
5,000 grammes. That means he can
deal with it if he wants to as is hap-
pening in prohibition? In regard to
prohibition, because you have prohibit-
ed persons from drinking and keeping
liquor or articles like that, they go
to the villages, and it has become
practically a cottage industry. This also
will spread like that, and you are open-
ing the door for such practice of
spreading it.

There must be a purpose in bring-
ing this sort of legislation. You are not
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going to help yourself in or are you
going to plug the black market deal-
ings of the dealers in the garb of
private ornaments that belong to their
families. Thereforc, let us not bring
in this invidious distinction between
the family of a dealer and the family
of a citizen. This is wrong to the core:
you cannot keep it in the Statute-Book.
because on the question of invidious
distinction. it is going to be struck
down by the courts. Therefore. let us
not do that.

What 1 request him is that he must
apply his mind to this problem. This
is an evil. If it is an evil, it has to be
approached in a proper manner, and
not by bringing this sort of indirect
mcthod which cannot satisfy anyone.
Therefore. my request is, either Shri
Dandekar’s amendment can be accept-
ed or my amendment, which says that
the words “other than the capacity”
may be deleted. Then it reads that
every dealer will have to declare what-
ever ornaments or gold that he has
got as a citizen. in his family, only
when it is beyond 5.000 grammes. That
is my submission which he can kindly
accept.

SHRIMAT]I SUCHETA KRIPA-
LANI: Mr. Deputy-Speaker, Sir, my
task has been made very much easier
by the previous two speeches. I also
seek to get the same result by moving
my amendments Nos. 133, 134 and
135. We are quite in sympathy with
the government that gold should be
properly controlled and every licensee,
dealer or refiner should be accountable
for the gold that he possesses. But,
then, the goldsmith is a citizen of India
and he should enjoy the same rights as
the other citizens of India. By this
measure we are depriving him and his
family members of a right which you
are giving to other citizens. This is a
discrimination which may go aga‘nst
our Constitution. Under our Constitu-
tion you cannot discriminate between
one citizen and another.

Secondly. this will cause untold
hardships and harassment to the mem-
bers of the family of the goldsmith.
Suppose a goldsmith’s daughter visits



349 Gold (Control) Bill SRAVANA 31, 1890 (SAKA) Gold (Control) Bill 30

lLor father. Immediately he has to in-
‘orm and he has to give an account.
The minute she has left his house, he
has to give an account again. Excise
officers will go and harass him. Be-
cause, our enforcement staff are not
al! honest. They descend to all kinds
of methods and practices to extort
money. We should not open the door
wide and put them in a position where
they can harass people. Further, very
serious punishment is attached to non-
declaration. I also believe that, if the
I>w is made draconian and harsh peo-
ple will try to find out loopholes to
escane its provisions. Therefore, I join
other hon. Members in requesting the
Finance Minister that the rights of the
members of the family of the dealers
should not be interfered with by this

;
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SHRI LOBO PRABHU: About the
arguments which have been going on
I am not quite in full agreement. There
is a distinction made between the gold
held by a goldsmith on his premises
and the gold or ornaments which he
holds as an individual. What I am
concerned here now is — I am not
arguing for the Finance Minister but
pointing out that a provision exists to
distinguish between the two types of
cold held by a dealer. .. (Interruption)

MR. DEPUTY-SPEAKER: It
seems you would take some time.

SHRI LOBO PRABHU : I will take
five minutes.

MR. DEPUTY-SPEAKER: Then
you may resume your speech next
time.

13.00 HRs.

[The Lok Sabha adjourned for Lunch
till Fourteen of the Clock.]
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[The Lok Sabha re-assembled after
Lunch at Fourteen of the Clock].

[MR. SPEAKER in the Chair].

ARREST OF MEMBERS

MR. SPEAKER: 1 have to inform

the

House that 1 have received the fol-

lowing letter dated the 22nd August,
1968 from the Sub-Divisional Magis-
trate, New Delhi: —

3 ¥

“I have the honour to inform
you that I have found it my duty.
in the exercise of my powers un-
der section 64 of the Code of
Criminal Procedure, to direct that
Sarvashri Madhu Limaye, George
Fernandes. Arjun Singh Bhadoria,
Shiva Chandra Jha, K. Lakkappa,
Ram Sevak Yadav and Maharaj
Singh Bharti, Members, Lok Sa-
bha, be arrested u/s. 188 L.P.C.
for defiance of the prohibitory
order under section 144 Cr. P.C.
in force, for demonstrating and
raising slogans in front of Russian
Embassy, Chankya Puri, within
the jurisdiction of police station
Chankya Puri, New Delhi, against
the entry of Russian troops into
Czechoslovakia.

Sarvashri  Madhu  Limaye.
George Fernandes, Arjun Singh
Bhadoria, Shiva Chandra Jha, K.
Lakkappa, Ram Sewak Yadav and
Mabharaj Singh Bharti, Members.
Lok Sabha, were accordingly ar-
rested at 11 AM. on this day.
the 22nd August, 1968, and are
being produced before the jud:icial
Muagistrate. New Delhi at Central
Jail, Tihar, Delhi.”

Wt o (7)) oA F o
mw{mmsﬂmmﬁnq‘rﬁr
et F HF AT T AW
aifer 4t w7 g WA F
f& 9z 9% ax & a9m T

MR. SPEAKER: We will see.

14.02 Hrs.

MOTION RE: PRIME MINISTER’S
STATEMENT ON SITUATION IN
CZECHOSLOVAKIA

SHRI R. D. BHANDARE (Bombay
Central): Mr. Speaker, Sir, I move:

“That this House do consider the
statement made by the Prime Minis-
ter in the House on the 21st August,
1968, in regard to the entry of the
Armed Forces of the US.S.R. and
some other powers of Warsaw Pact
into Czechoslovakia.”

Sir. this motion speaks of the state-
ment made by the hon. Prime Minister
yesterday.

SHRI SURENDHRANATH DWI-
VEDY (Kundrapara): Where is the
Prime Minister?

SHRI R. D. BHANDARE: If we
are to go through the statement made
by the Prime Mimister. ...

=it W w (79) : Ay wEEy,
T wum Her §, 7 favw W=y §)
TARI AR qgW 99 @ & Afew
¥ A Al &
it e fagr awga (F@Om-
97) : OW gUw FAr F oW F
g F5| AT & AW T AN AT
SR A g el |

SHRI M. L. SONDHI (New Delhi):
It is this callousness which harms us.
{Interruptions).

MR. SPEAKER: Anyway, we will
proceed. I hope they will send a word
to her.

it e fagrdy arodat ;T AR
2 oEFar 3 K yena s g fF
ﬁqmﬁam,ma&
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MR. SPEAKER: There are two
Cabinet Ministers here. Let Mr. Bhan-
dare continue. The Prime Minister will
come.

SHRI SURENDRANATH DWI-
VEDY: Let the House be adjourned
till then. (Interruptions)

MR. SPEAKER: Let us proceed.

SHRI R. D. BHANDARE: Sir, 1
was trying to place before the House
that the statement made by the Prime
Minister contains two propositions.
One is in the second paragraph of her
statement which affirms India’s faith
in the fundamental principles of inter-
national law, the Charter of the United
Nations.

The second proposition is that it
contains certain declarations. The
statement contains, in all, six decla-
rations. The first declaration deals with
the fact of entry of armed forces of
the Soviet Union and four Warsaw
Pact powers into Czechoslovakia bor-
der. Then second, it also declares and
affirms India’s friendship towards the
people of Czechoslovakia and conveys
to the people of Czechoslovakia India’s
profound concern at the turn of events
soon after the settlement or resolution
of problems and differences between
Czechoslovakia and her allies. The
third declaration which it contains is
the declaration of our anguish at the
events in Czechoslovakia. The fourth
declaration is that it declares the hope
and desire that the armed forces of
the Soviet Union and the Warsaw Pact
powers will be withdrawn at the ear-
liest possible moment. The fifth dec-
laration which it contains is that the
Czech people will be able to determine
their future according to their own
wishes and interest. The sixth is that
whatever mutual problems there may
be between Czechoslovakia and her
allies will be settled peacefully.

Along with these six principles. there
is a declaration in the statement of
further affirmation of India’s faith in
the fundamental principles of inter-
national law and of the Chartcr of the
United Nations.
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In view of these declarations and
affirmations of faith in the fundamental
principles of international law, India’s
stand is made clear and, therefore, 1
hope the House will accept the state-
ment of the hon. Prime Minister indi-
cating the stand taken by India.

Now, coming to the events, I just
raise a question as to what is the
justification for the Soviet Union and
the Warsaw Pact powers for the arm-
ed intervention. What is the justifica-
tion? The justification is given in the
Tass statement on Czechoslovakia
developments. This statement says,
among other things, that it was autho-
rised to state that the party and gov-
crnment leaders of Czechoslovak Socia-
list Republic have asked the Soviet
Union and other allies to render the
fraternal Czechoslovak people urgent
assistance. including assistance with
armed forces. This is the justification
given from Moscow in the Tass state-
ment.

AN HON. MEMBER: No justifi-
cation for aggression.

SHRI R. D. BHANDARE: Why
don’t you have some patience and
listen to me¢ <o that you can realise
and appreciate what is stated here?

This is the justification given by
Moscow. But it has been refuted by
the Head of the Government of Cze-
choslovak Socialist Republic. The re-
port says, ‘urgent personal appeal to
the people’. It says:

“The President in an urgent personal
appeal to the people asked them
this afternoon to mamtam reason
and complete calm..

I am not go'ng to read the whole of
the statement. I shall read out the two
propositions which are contained in
the statement. It says:

‘This happened without the know-
ledge of the President of the Repub-
lic, the Chairman of the National
Assembly and the Premier or the
First Secretary of the Czechoslovak
Communist Party Central Com-
mittee.”
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This is the first proposition, that the
Prague radio speaks of regarding the
statement made by the President. The
second proposition which it contains
is this:

“The Party Presidium regard this
act as contrary not only to the fun-
damental principles of relations bet-
ween socialist States but also as
contrary to the principles of inter-
national law.”

If we are to read these statements, we
cannot but come to the conclusion that
there is no justification whatsoever for
the armed intervention by the Soviet
Union and the Warsaw Pact powers.
Of course, these statements are quite
contradictory to the Moscow announ-
cement. But I would submit that we
must place more reliance on the state-
ment made by the President of the
Czechoslovak Socialist Republic.

Coming to the point that the Mos-
cow Rad.o and the Tass agency have
stated that there was a threat to socia-
list forces in Czechoslovakia. What
are the facts? Do the facts justify the
stand taken by the Soviet Union or
do ihe facts belie in roto the stand
taken by the Soviet Union?

I need not go into the history of it,
oecause the history is qu'te fresh and
known to everybody. We are also
quite aware of the facts. The Czech
Communist Party wanted to bring in
or usiier in a change. They wanted
to have some sort of liberalisation and
a policy of democratisation in the life
of the Czech people. Much has already
been said regarding this liberalisation
and democratisation. Explained in sim-
ple lunguage it means this that it
speaks of giving liberty to the Czech
people so that the people can speak
out their minds and develop their life
in the manner they like and have the
same amenities as are available to the
others. This in a nutshell is the libera-
lisation movement that has been sought
to be ushered in Czechoslovakia by
the Communist Party. If that is the
fact, thea why should the socialist
countries take an antagonistic attitude
towards his liberalisation or democra-
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tisation? But they immediately took an
affront and started criticising the Com-
munist Party of Czechoslovakia. In
fact, they went to the extent of threate-
ning the Czech Communist Party. But
even then, even under the threat of
pain and penalty, the Czech Commu-
nist Party tried to be calm and showed
its anxiety to come to some sort of
settlement and resolve the differences
between the Czech people and the
other Socialist Warsaw Pact countries.

When they showed the anxiety, they
did in fact assemble in a Conference
and try to settle the differences that
were existing in between the Czech
people, the Government and the Com-
munist party and the Socialist Party
which were the members of the War-
saw Pact. A resolution was passed and
a settlement was declared. The very
next moment, there was the march of
the Armcd Forces into Czechoslovakia.
Such an abnormal thing had never
taken place in the history of any
country. On the one hand, there was
a talk of settlement, and the stretching
of the hand of friendship but on the
other there was also a stabbing in the
back. This is how 1 would like to
characterise the action.

For what purpose is this armed
intervention made? According to my
judgment, the armed intervention of
the Soviet Communist forces and the
Warsaw Pact Powers is to curb or
crush the policy of liberalisation star-
ted and accepted by the Czech Com-
munist Party. That is one of the
reasons. The 'second reason, according
to my judgment, is that they wanted
to suppress the human freedom and
liberty that was sought to be given to
the Czech people by the Czech Com-
munist Party. In the light of these two
points, the conclusion is that this
armed intervention by the Soviet
Union and the Warsaw Pact powers
is a crime against humanity and a
crime against human values cherished
by mankind.

Then. this armed intervention mili-
tates against certain principles. Tt mili-
tates against the principles of inter-
national law itself.
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Just as we have accepted the theory
of fundamental rights for individuals,
likewise there is also the theory ot
fundamental rights of the nations, and
these fundamental rights of the nations
are accepted by all civilised countries,
or if I may put it on a broader basis,
by civilised or uncivilised countries.
These fundamental rights speak of
several rights. The first is the right to
exist. I need not trouble you by read-
ing a long chapter, but I shall deal
only with four or five very fundamental
rights recognised and accepted and
appreciated by all civilised countries.
These fundamental rights of the na-
tions are in existence right from 1916.
They are:

“1. Every nation has the right to
exist and to protect and to con-
serve its existence.

2. Every nation has the right to
independence in the sense that
it has the right to pursuit of
happiness and is free 10 develop
itself without interference or
control from other States.

3. Every nation is in law and be-
fore the law the equal of every
other nation belonging to the
society of nations.”

So, this speaks of equality of so\ereign
States. The fourth onc is:

“4. Every nation has the right to
territory within defined bounda-
ries and to exercise exclusive
jurisdiction over its territory.”

If all these fundamental rights are
taken into consideration, I may con-
clude that the armed intervention by
the Soviet Union militates against and
destroys these fundamental rights re-
cognised by the civilised countries. It
also militates against the right to exist.
What is meant by this right to exist?
1 shall just read out only one line in
this regard.

“The science of international law
has recogn'sed the right of national
existence.”

This is a primary law of human action.
If the armed forces are to march over,
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and in fact, they have aircady marched
over und taken possession by this time
of Czechoslovakia, then it militates
avains: and destroys the very principle
of the right of national existence. It
also militates azainst and deprives the
nation ol the right to independence
In regard to the right to independence
acain, I would just like to read out
one small line. I am reading {rom page
297 of International Law by Charles
G. Fenwick. It contains three propo-
sitions again. The term of freedom or
independence of State means,

‘freedom of the State from control
of any other State.

It means that no other State has any
right to have any sort of control or
any kind of control on any other
nation.

It is the first proposition. In simple
language, this speaks of the right of
‘national self-government’. That is
exactly the point against which the
arined intervention militates.

The second proposition connotes
the supreme power of a state to deter-
mine the relation it desires to maintain
with other states without interference
o1 the part of any other third state.

The third proposition, which deals
with the right of independence con-
potes sovereignty. Sovereignty may be
defined 1n tiis connection as an inde-
pendeat personality of the state in its
relations with other members of the
international community. In other
words, it again speaks of the right of
equality of sovereign states, or sove-
reignty of States.

This armed intervention also mili-
tates against the right of self-deter-
mination. The concept of the right of
self-determ nation need not be explain-
ed. In simple language, it speaks of the
right of a people to follow their own
way and method of life. The libera-
I'sation movement started in Crzecho-
slovakia is sought to be destroyed by
crmed intervention.

Then I come to my last iwo points
--- and I have done. This armed inter-
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vention militates against the charter
of the UN, article 2(1), (2) (3) and (4).
I quote article 2:

“The Organisation and its Members,
in pursuit of the purposes stated in
Article 1, shall act in accordance
with the following principles:

1. The Organisation is based on
the principle of the sovereign
equality of all its Members”.

Now here, on the one hand, is Cze-
choslovakia, and on the other hand,
the Soviet Union and other members
of the Warsaw Pact countries. The
latter are denying the right of equality
of sovereign States and equality to
Czechoslovakia.

*2. All Members, in order to ensure
to all of them the rights and
beneiits resulting from member-
ship, shall fulfil in good faith
the obligations assumed by
thems in accordance with the
present charter”.

So the Sov'et Union and the other
Warsaw Pact States are not prepared
1o recognise and fulfil the obligations
in sub-article 2.

~3. All Members shall settle their
international disputes by peace-
ful means in such a manner that
international peace and security,
and justice, are not endan-
gered”.
Here was an attempt by the Czecho-
slovak Communist Party and the rulers
of that country to have some sort of
understanding. They tried to meet in
conference; they tried to persuade the
Soviet Union and other Warsaw Pact
countries to settle all disputes peace-
fully. In fact a resolution was passed.
But as soon as the conference was
over, the armed forces of the other
countries marched into Czechoslova-
kia. Therefore, my submission is that
it militates aganst even sub-article 3
of Art. 2 of the UN Charter.

“4. All Members shall refrain in
their international relations
from the threat or use of force
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against the territorial integrity
or political independence of any
state, or in any other manner
inconsistent with the Purposes
of the United Nations”.

Here the territory of Czechoslovakia
is violated and the whole of the coun-
try is taken possession of. I, therefore,
conclude that such an act is deplorable
und reprehensible.

AN HON. MEMBER: And con-
demnable.

SHRI R. D. BHANDARE: He may
be very strong in the use of words; 1
may not be. But the fact remains as
[ have stated. Looking at the state-
ment of affirmation of principles, of
fundamentals of international law, in
the statement made by the Prime Mi-
nister and the othor declarations which
1 have quoted a little while ago, 1 hope
that this House will accept the Motion
moved by me.....

SHRI NATH PAI (Rajapur): We
shall with the necessary amendments.

SHRI R. D. BHANDARE.: .... so
that the intention of India and the
position taken by us will be made
quite clear to the whole world. With
these words, 1 have done.

MR. SPEAKER: Motion moved:

“That this House do consider the
statement made by the Prime Mi-
nister in the House on the 2lst
August, 1968, in regard to the
entry of thc Armed Forces of the
U.S.S.R. and 'some other Powers
of Warsaw Pact into Czechoslo-
vakia.”

SHRI SURENDRANATH DWI-
VEDY : What about our motions?

MR. SPEAKER: There are a num-
ber of amendments. I shall call the
names of hon. Members. Their amend-
ments will be treated as moved. Shri
Tenneti Viswanatham, Shri Hem Ba-
rua. Shri Prakash Vir Shastri, Dr.
Karni Singh. Shri M. R. Masani, Shri
Surendranath Dwivedy, Shri Bal Raj
Madhok and others. Shri Frank An-
thony. Shri Rabi Roy, Shri Sequeira,
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Shrimati Sucheta Kripalani and Shri
P. Venkatasubbaiah, Shri Yashwant
Singh Kushwah, Shri S. M. Joshi, Shri
Abdul Ghani Dar. The amendments
standing in the names of these hon.
Members are treated as moved — all
of them. We have to regulate the
time. A large number of hon. Mem-
bers, almost half of them want to speak
on this. We have got 3% hours. As
is the practice, we have given time to
each party. Within the time available,
we are dividing it between the Oppo-
sition and the Congress Benches. If
each party nominates one representa-
tive, it will be good. The Independents
will get two because they are the big-
gest party here. I appeal to the other
hon. friends not to mistake me if I
cannot give a chance to all of them.

SHRI RANGA: You should try to
extend it by one hour.

MR. SPEAKER: It is invariably
done. Even assuming that I extend the
time by one hour, I do not think I
shall be able to accommodate all the
friends from the Congress Benches. 1
have no objection. That is always un-
derstood, even without your asking. I
am getting a number of chits from the
parties and also independents. Therc
ts no use dividing among members of
the same party ihe time available for
that party. For instance, the PSP gets
seven minutes. If it is divided among
two Members. it does not help. Then
some Members from the parties are
sending me names separately, apart
from the speakers indicated to me here
officially — not the PSP. I do not want
to mention the names. If I am not
able to accommodate all of them. I
request them to excuse me.

SHRI TENNETI VISWANA-
THAM (Visakhapatnam): 1 beg to
move:

That for the original motion, the
following be substituted. namely : —

“This House, having considered
the statement made by the Prime
Minister in the House on the 2lst
August, 1968, in regard to the entry
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of the Armed Forces of the US.S.R.
and some other Powers of Warsaw
Pact into Czechoslovakia, condemns
the naked aggression on Czechoslo-
vakia, committed by the Soviet
Union and four other countries on
21-8-1968.” (1)

SHRI HEM BARUA (Mangaldai):
I beg to move:

That for the original motion, the
following be substituted. namely: —

“This House, having considered
the statement made by the Prime
Minister in the House on the 2lIst
August, 1968, in regard to the entry
of the Armed Forces of the U.S.S.R.
and some other Powers of Warsaw
Pact into Czechoslovakia, condemns
in the most vigorous terms the arm-
ed attack on the peace-loving people
of Czechoslovakia by the Soviet
Union in collusion with some of the
Warsaw-pact allies of the Soviet
Union and since this brutal on-
slaught on the brave people of
Czechoslovakia constitutes a flag-
rant violation of the territorial
integrity of a nation and the rights
of the people to liberty and freedom,
a fact that poses a grave challenge
to the values cherished by humanity
and since this naked aggression
constitutes a flagrant violation of
the U.N. Charter calls upon the
Government to bring the fact of this
brutal aggression to the platform of
the UNO forthwith.” (2)
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DR. KARNI SINGH (Bikanen: 1
heg to move:

That for the original moton, the
following be substituted, namely : —

“This House, having considered
the statement made by the Prime
Minister in the House on the 2Ist
August, 1968, in regard to the entry
of the Armed Forces of the U.S.S.R.
and some other Powers of Warsaw
Pact into Czechoslovzk’a. condemn«
this aggression as unciviliszd beha-
viour in international relations and
further urges upon thc aggressor
countries to vacate such uggression
immediately in the interest of inter-
national peace.” (4)

SHRI M. R. MASANI (Rajkot): 1
beg to move:

That for the original motion, the
following be substituted. namely: —

“This House, having considered
the statement made by the Prime
Minister in the House on the 2lst
August, 1968, in regard to the entry
of the Armed Forces of the U.S.S.R.
and some other Powers of Warsaw
Pact into Czechoslovakia. condemns
the naked aggression by the Soviet
unipn and its accomplices and de-
nounces it as a violation of human
freedom and a threat to world
peace.” (5)

SHRI SURENDRANATH DWI-
VEDY: I beg to move:

That for the original motion, the
following be substitute:, namely: —

“This House, having considered
the statement made by the Prime
Minister in the House on the 21st
August, 1968, in regard to the entry
of the Armed Forces of the U.S.S.R.
and some other Powers of Wirsaw
Pact into Czechoslovakia. deeply
deplores the aggression against Cze-
choslovakia by the Soviet Union and
some other Warsaw Pact countries.”

©6)

SHRI BAL RAJ MADHOK (South
Delhi): 1 beg to move:
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That for the original motion. the
following be substituted, namely:—

“This House, having considered
the statement made by the Prime
Minister in the House on the 2lst
August. 1968, in recard to the entry
of the Armed Forces of the U.S.S.R.
and some other Powers of Warsaw
Pact into Czechoslovakia, strongly
condemns the armed entry of the
troops of the Soviet Russia and its
Warsaw Pact Allies into Czecho-
slovakia as a wanton act of aggres-
sion against a peaceful neighbour
and calls upon all peace-loving Na-
tions of the world to lend full sup-
port to the Czechoslovakian People
and their leader Dubcek in their
movement to assert their National
Independence and right to determine
their way of life freely.” (7)

SHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indians): I beg to
move:

That for the original motion, the
following be substituted, namely: —

“This House, having considered
the statement made by the Prime
Minister in the House on the 2Ist
August, 1968. in regard to the entry
of the armed Forces of the U.S.S.R.
and some other Powers of Warsaw
Pact into Crechoslovak a, condemns
the Soviet-led invasion of Czecho-
slovakia, and calls upon the Govern-
ment to use its good offices to se-
cure the withdrawal of the invading
forces.” (8)

SHRI RABI RAY: I beg to move:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the statement made by the Prime
Minister in the House on the 21st
August, 1968, in regard to the entry
of the Armed Forces of the U.S.S.R.
and some other Powers of Warsaw
Pact into Czechoslovakia, condemns
the naked aggression on peace-lov-
ing, independent socialist Czechoslo-
vakia by the USSR and her Warsaw
Pact allies; and further demands
that the Russian and her allied ar-
mies withdraw immediately from
Czechoslovakia territory; and further
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urges the Government of India to
initiate steps in every national and
international forums to defend the
sovereignty and integrity of Czecho-
slovakia, a country whose friendship
with India is based on ties much
stronger than those that bind most
other nations: and further expresses
the solidarity of the people of India
with the people of Czechoslovakia.”
{9

SHRI ERASMO DE SEQUEIRA
(Marmagoa): 1 beg to move:
That for the original motion, the

following be substituted. namely : -

“This House, having considered
the statement made by the Prime
Minister in the House on the 21Ist
August, 1968, in regard to the entry
of the Armed Forces of the US.S.R.
and some other Powers of Warsaw
Pact into Czechoslovakia, do insist
that the Government condemn the
entry of foreign armed !orces into
the soil of the sovereign State of
Czechoslovakia and calls especially
upon our friendly relations with the
USSR to secure the immediate and
unconditional withdrawal of these
forces from Czechoslovakian soil.”
10$)

SHRI K. D. TRIPATHI (Unnao):
I beg to move:

That for the original motion, the
following be substituted. namely : —

“This House. having considered
the statement made by the Prime
Minister in the House on the 2lst
August. 1968. in regard to the entry
of the Armed Forces of the U.S.S.R.
and some other Powers of Warsaw
Pact into Czechoslovakia. is of the
opinion that whercas the Soviet
Union and her Warsaw-Pact allies
have committed an international out-
rage by forcibly occupying Czecho-
slovakia and have thereby gravely
endangered world peace:;

And whereas India has always
raised her voice of disapproval of
any action that undermines the prin-
ciples of non-interference by one
country in the affairs of another
country, respect for sovereignty and
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independence of nations, and peace-
ful co-cxistence. expresses its fullest
sympathy with the valiant people of
Czechoslovakia under the leadership
of their legally constituted Govern-
ment and calls upon the Government
of India to take effective steps in
unison with the non-aligned nations
for restoration of the status quo
ante in Czechoslovakia as it existed
on August 20. 1968.” (11)

SHRIMATI SUCHETA KRIPA-
[LANTI (Gonda): T beg to move:

That for the original motion, the
following be substituted, namely : —

“This House, having considered
the statement made by the Prime
Minister in the House on the 2Ist
August, 1968. in regard to the entry
of the Armed Forces of the U.S.S.R.
and some other Powers of Warsaw
Pact into Czechoslovakia, is of the
opinion that there has been a clear
violation of the U.N. Charter by the

U.S.S.R. and some of the Warsaw
Pact Powers.” (12)
=t gwaw fag s (fs) -
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F77 U R AT qEnr &@fg ¥
T 7o Fv g fE F afasr
T TP AFRATERAT T AR
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1 gt ok fam & v
wﬁwm*wm?ﬂfam'{
1 @R FTT amEm g ” (13)
SHRI S. M. JOSHI (Poona): I beg
(0 move:

That for the original motion, the
following be substituted, namely:—

“This House, having considered
the statement made by the Prime
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Minister in the House on the 2lst
August. 1968. in regard to the entry
of the Armed Forces of the U.S.S.R.
and some other Powers of Warsaw
Pact into Czechoslovakia, condemns
the military intervention in Czecho-
slovakia, a Sovereign State and a
member of the United Nations.” (14)
SHRI ABDUL. GHANI DAR (Gur-

eaon): 1 beg to move:

That for the original motion, the
following be substituted. namely:-—

“This House. having considered
the statement made by the Prime
Minister in the House on the 2ist
August. 1968, in regard to the entry

© of the Armed Forces of the U.S.S.R.
and some other Powers of Warsaw
Pact into Czechoslovakia. calls upon
the Government to raise voice in
U.N.O. that U.S.S.R. withdraw their
forces immediately from Czecho-
slovakia.” (15)

" SHRI M. R. MASANI (Rajkot): I
rise to speak in support of the substi-
tute motion table By my party which
secks to “condemn the naked aggres-
sion of the Soviet Union and its ac-
complices” and to denounce it as “a
violation of human freedom and a
threat 1o world peace.”

In the last twenty-four hours one
had the feeling of having to live
through a bad dream all over again.
It seemed to have happened some-
where. sometime. Indeed. it did hap-
pen: it happened. almost with a family
likeness, in November 1956 in the
neighbouring country of Hungary, in
the capital of that country. Budapest.
when in very similar circumstances
Soviet tanks invaded Budapest, des-
troyed the legitimate Government of
that country. imposed a miscrable.
puppet regime under Kadar and
snuffed out the voice of Hungary even
under a communist Government.

Once again. it is all happening.
twelve years later. One wonders: is
there to be no end to this kind of
naked Imperialism at this stage late
in the 20th century? What was the
crime of the Czech communists? It
could be summarised in one sentence.
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I'hey wanted to give a human, decent
face to what they called “socialism™.
Their objectives are such that every
Member ol this House — with perhaps
rare exceptions -- would accept in
our country — the restoration of the
rights of the Press, writers and artists.
liberalisation of the economy, perhaps
in the dircction of Yugoslav improvi-
sations: and finally. democracy within
the communist party; even in the one-
party State. That democracy, we were
told. was to take such innocent, posi-
tive forms as the freedom to criticise
the leaders ot the party at party meet-
ings: the freedom to join the party
and to resign at will, which seems to
have been denied to Mr. Kosygin.
judging by reports from Moscow and
elsewhere yesterday: and the right to
elect party office-bearers by secret
ballot! This was the crime for which
the bandits in the Kremlin thought it
necessary to send in their tanks.

Why should they do it? The answer
is obvious. Because they are frightened
about the wrath and the rising of their
own people. who are beginning to show
the same signs of the urge for limited
freedom as eclsewhere. And they know
something which we ought to remem-
ber: that freedom is indivisible. They
do not want freedom to raise its head
anywhere on the other side of the
Tron Curtain in case it spreads into
their own homeland.

I am sure that this House would
like to extend its sympathies and to
raise the voice of solidarity with, the
Government and the people of Cze-
choslovakia.

It is for the third time in a lifetime
that these unfortunate people have had
to endure an invasion and an occu-
pation of their country. The first one
was by Hitler in 1938. At that time.
Winston Churchill had said: *“Such
an episode is not simply an attack
upon Czechoslovakia: it is an outrage
against the civilisation and freedom of
the whole world.” The second attack
came in February, 1948. when these
same men from the Kremlin overthrew
the legitimate government of Benes
and Masaryk, imprisoned President
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Benes and sent the younger Masaryk
either to his death by suicide or mur-
der. And now, for the third time, the
bruve people of Czechoslovakia are
secking to resist the destruction of
their treedom. Young men are fighting
with Molotov cocktails against Soviet
tanks, but it is interesting to see that
the mass of the people are resorting
to civil disobedience. 10 non-violent
resistance. They are lying down in
front of the tanks and asking the tanks
to run over them. They are showing a
solidarity and a morale which should
cvoke the admiration of the world.
Twenty-four hours have passed and
they have not found a Quisling or a
Kadar to come forward and form a
puppet government yet. It is no mean
achicvement in a country where the
communist party was in government,
so that stooges would be readily avail-
able. We honour them for their brave
resistance, for the recognition of rea-
lities. consisting in the fact that young
Czechoslovakians in the streets are
shouting  “Gestapo™. “Fascists” at
those who are manning the tanks, re-
cognising the basic similarity between
the Fascists of the right and the Fas-
cists of the left. that between them
there is nothing to choosc. They have
learnt their lesson. Have we?

What are the lessons that we have
to learn from this? The first is that.
the entire understanding of the Soviet
system as it has been preached to us
Irom certain sections of our national
leadership has proved to be entirely
unfounded. | have been hearing tor
the last few years about the nced to
change in respect of the Soviet Union,
about the nced to shake hands with
the men of the Kremlin. about the need
to visit the Soviet Union and learn
from their great advances. because 1
was told that now the Soviet system
had “liberalised™: that communism
had “a new face™. That is the face we
are secing today. the same hard face
behind the mask. the same iron fist
beneath the glove. It is exactly the
same thing that was scen in the days
of Stalin: there is no change: not a
change in fundamentals. In fact. there
is increasing decay and degeneration
in the Soviet imperialist dictatorship.
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In 1948, Stalin was there, that blood-
tnirsty monster whom Khrushchev de-
nounced in appropriate terms after his
deuth but whom we denounced while
he was still alive. He was there. And
yet what happened? When Tito rebel-
led -— what Tito did in 1948, the
Czechoslovak leaders are doing today
--- that horrible man. Stalin, did not
move: he did not send his tanks into
Yugoslavia. with the result that Yugo-
slavia is free and Marshal Tito is a
colleague, in the non-aligned conic-
rences, of our own Prime Minister.

[ am glad to say that as a result
of that abstension on the part of
Stalin which Kosygin and Brezhnev
could not show, today four Ministers
of the Czechoslovak Government have
reached Yugoslov territory and are
functioning in the name of that coun-
try. It may be correct 10 say that,
after the Bratislava Conference, where
the moderates were in a majority,
where Kosygin had his way and the
Politburo majority decided to sign a
pact with Czechoslovakia, when they
got back to  Moscow. the Stalinists
took over and Brezhnev and the majo-
rity that developed overthrew Kosygin,
who is today a prisoner in his Premier-
ship. In the light of what 1 have just
said about 1948 and Tito, is it not
being unfair to the memory of Stalin
to describe the present events as the
action ol the Stalinists? Because Mar-
shal Stalin did not do what they have
done. He held his hand; he allowed
Yugoslovia to get freedom. Perhaps
they should be called Maoists.

What has happened has very grave
implications for the security of our
country and its [rontiers. For some
vears now our Government thought
that they were being clever, clever in
rying to play ofl Moscow against Pe-
king! Let them beware. That schism
is coming near its end and a rapproche-
ment between Peking and the Stalinists
or neo-Maoists in Moscow is in the
making. When that takes place, the
entire foreign policy of this Govern-
ment is going lo crumble and this
country will have to evolve a new
foreign policy. These events, coming
within weeks of the decision ol the
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same government in the Kremlin to
arm Pakistan a few days ago, are a
grave warning.

Now, let us look at the world re-
action and let us look at our own
reaction. Leading statesmen of almost
all the free countries of the world have
spoken by now. Yesterday our Prime

Minister made a statement. She said’

“India has always raised her voice
whenever certain principles have been
violated”. If that is so, why not now?
I was very glad to hear from the
hon. Member from the Congress Ben-
ches a fair, honest and forthright expo-
sition of the facts and the law on the
the subject. But, then, why not accept
our amendments which in terms men-
tion what he says in his speech? What
is inaccurate about saying that the
Soviet action is a violation of the
United Nations Charter. a violation of
international law and an act of naked
aggression? Why should not the House
go on record to endorse Shri Bhan-
dare’s propositions?

Why was it that yesterday we had
a miserable performance f{rom our
Prime Minister? She kept on repeating
her “concern” at what had happencd in
Czechoslovakia. But she did not have
the guts to condemn. or even deplore
the outright act of aggression and
breach of international law. Why did
she keep on referring — I am quoting
from that statement — twice to “events
in Czechoslovakia™ and *“the turn of
events”? Why not describe the events?
Why not say what these events were?
Why not call a spade a spade, or at
least a shovel. Why turn to the Oxford
dictionary and describe it as “a tool
for digging and cutting ground, turf.
etc., with a sharp edged blade and
wooden handle, used with both
hands”?

Yesterday the Prime Minister tried
to take shelter in an alibi when she
said that with the sole exception of
the Prime Minister of Australia. no
world statesman or government had
been so brash as to say anything as
we had suggested to her in the House.
I.et me now quote what the Prime
Minister of Austraiia has said, which
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is 4 notable statement which we could
well emulate. In the course of a state-
ment Mr. Gorton, who entertained
Mrs. Gandhi only a few weeks ago in
Australia, says:

“At this point 1 do state most
firmly that in the view of the Aus-
tralian Government such interference
in the affairs ol an independent
country is to be condemned.

Furthermore, armed threats and
armed  intervention, particularly
since they appear to be motivated
merely by u desire for oppression
ol freedom of thought in thut inde-
pendent country, are a most serious
breach of the United Nations Char-
ter. of international law and practice,
and are deplored completely and
utterly by the Australian Govern-
ment.

It must be g mater  which has
saddened all those who had hoped
that there might be in the Com-
munist world somc relaxation of
this central dogma. of this central
tyranny. which has for so long been
imposed. and that we might be rea-
ching a stage where freedom would
be allowed in those countries which
now appear clearly to be colonies in
lact of the Union of Soviet Socialist
Republics.™

But Mr. Gorton is no longer alone. In
the twenty-four hours that have passed
many people have spoken.

There is the British Foreign Sccre-
tary., Mr. Michel Stewart. who an-
nounced yesterday that Britain was
taking this matter to the U.N. Security
Council. The German Government
leaders have described Soviet action
as “‘a clear violation of Czech sove-
reignty and interference in the internal
affairs of that country.™ President de
Gaulle. the great neutralist and friend
of the Soviet Union, has described the
Soviet action as “a blow to the rights
and destiny of a friendly nation.” U
Thant. the Secretarv General of the
United Nations has denounced the So-
viet invasion of Czechoslovakia as “a
blow to the world order and East-West
relations.” And then. finally, our Prime
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Minister’s non-aligned colleague, Mr.
Tito. has condemned the Soviet inva-
sion as “a violation of the sovereignty
of a socialist country.” He said: “The
sovereignty of a socialist country has
been violated and a severe blow struck
at socialist and progressive forces in
the world.” Now that other world
-leaders have spoken, may we now ap-
peal to our Prime Minister at least to
bring up the rear? Or, will she allow
the hereditary colour blindness, an
ailment which she has inherited, to
help her to maintain the guilty silence
which she maintained yesterday?

Now, Sir, the duty of India is quite
clear and on behalf of my party 1
make three demands of the Govern-
ment. if they want 1o hold up to the
honour of India. Do we not remember
the vears after the events in Hungary
when we had to hang our heads in
shume because we discovered what had
hippened only after the whole chapter
was closed? Now, Sir. the Government
of Czechoslovakia is still {unctioning
and today there is still hope that the
tanks may go back. as Mr. Khrushchev
turned back when he tried 10 send
naval forces to Cuba, when President
Kennedy threatened. And so, our first
demand is this: We demand the imme-
diate withdrawal of the Soviet forces
and the restoration of the normal func-
tioning of the legitimate Government
of Czechoslovakia.

Our sccond demand is this: in case
a Quisling is found, a Kadar is found,
a puppet is found. to go on the Soviet
Radio to declare himself to be the
Government of Czechoslovakia, that
we do not recognise that puppet Gov-
ernment.  We should withdraw our
Ambassador and suspend our diplo-
matic relations till such time as Cze-
choslovakia has at least a communist
Government of its own choice.

And thirdly. Sir, T think. the time
has come for the country to demand
that our Government. or parts of it,
give up their policy of acting as satel-
lites of the Soviet Union which has
disgraced our country in the last year
or two.
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SHRI P. VENKATASUBBAIAH
(Nandyah):  Mr. Speaker, Sir, in
this grave moment of the world events,
1 rise 10 support the statement that
has been made by the Prime Minister
yesterday. Sir, while supporting the
statement, ] have moved an amend-
ment and 1 would like to read my
amendment which says as follows:

“That for the original motion, the
following be substituted, namely : —

*This House, having considered
the siatement made by the Prime
Minister in the House on the 2lst
August, 1968, in regard to the en-
try of the Armed Forces of the
U.S.S.R. and some other Powers of
Warsaw Pact into Czechoslovakia, is
ol the opinion that there has been
a c.ear violation of the U.N. Charter
by the US.S.R. and some of the
Warsaw Pact powers™.”

Sir, this outrageous act of the USSR
and some of the Warsaw Pact coun-
tries has created great resentment and
decp shock in world opinion.

As our friends have clearly stated.
this is an unprecedented act of naked
aggression in the history of the world.
Sir. we were shocked to hear thu
because Czechoslovakia wanted certain
liberalism to be introduced in its think-
ing and they wanted to develop the
socialistic pattern of society in the
manner in which they wanted it, Soviet
Russia could not tolerate this teme-
rity of the peace-loving people of Cze-
choslovakia.

World  opinion-—from  President
Johnson to Marshal Tito, everybody—
has expressed its resentment. The four
big powers cven moved a resoluticn
in the Security Council, which was
passed by an overwheiming majority,
condemning the action of the Soviet
Government.

As every aggressor will do, the Tass
has come out with a justification of
this aggression on Czechoslovakia. But,
unfortunately. it has found its echo
not in any other world press but in
the Indian Pravda. 1f you would see
the editorial of the Patriot. you would



375 P. M’s Statement re.

[Shri P. Venkatasubbaiah]

find how truthfully and faithfully it
has reflected the feeling of Tass in
Moscow. The plea that has been made
out is that some leaders had invited
the military intervention to set right
things and put Czechoslovakia on a
sound footing. If this analogy is taken
1o its iogical conclusion, a day may
not be tar ofl when Shri Dange may
also invite the Russian Government
to set right things in our country.

The intention of the Soviet Union
was clear when they started manoeu-
vres on the borders of Czechoslovakia
and wanted to browbeat and threaten
the reformist Prime Minister. as they
called Mr. Dubcek, into bowing 10
that fact. But the great freedom
fighter. as Mr. Dubcek is. who was
able to represent the insurgence, opi-
nion and cmotions of the people. was
not prepared to oblige the Soviet
Union. He had done so not because he
was against the hand of friendship that
had been extended by Soviet Russia
but because the Warsaw Pact had also
¢njoined certain obligations on thesc
powers.

Ior the information of this hon.
House 1 would read the relevant arti-
cle of the Warsaw Pact. Article 1 of
the Warsaw Pact says:-—-

“The contracting partics pledge
themselves in conformity with the
Charter of the UN to refrain in their
international relations from threat or
use of force and to resolve their
international disputes by peaceful
means in such a way so as to not
threaten international peace and se-
curity.”

I am not quoting from the UN Char-
ter; 1 am quoting from the Warsaw
Pact that had been entered into by
all these powers.

It is not as though it is a move
that has been set afoot now by the
Soviet Union with its satellite allies.
like Hungary, Poland. East Germany
and other countries. One could see that
in the Soviet Union the struggle has
already started and been intensified.
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After the eclipse of the Stalin era a
sort of reformist movement, as has
been evidenced in Czechoslovakia, had
started in the Soviet Union too with
the advent to power of Khrushchev.
We could tind the change towards
iiberalism, the attitude of the Soviet
people changing and the concept of
socialism and communism having new
dimensions. The Stalinist hard core
were lying low and were waiting only
for a time to dethrone the Kosygin
Government and re-establish the dicta-
torial regime. We do not know what is
happening in the Kremlin; may be, a
civil war is  going on there and we
would not be surprised that, as we
have seen yesterday, Kosygin and the
Defence Minister have resigned. We
do not know that by the time we go
to our houses we may also hear other
things.

This infighting that is going on in
Soviet Russia is reflecting its reper-
cussions in Czechoslovakia. On that
score | do not minimise the friendship
that we have for the people of USSR
and other countries of the Warsaw
Pact. 1t is not our intention to cast
any aspersions over the aspirations and
legitimate rights of the people of these
countries. Our anxiety is as ohe of
the participants of the U.N. Charter,
as one of the champions of the human
rights and as one of those who firmly
believe in the integrity and sovereignty
of every nation. whatever may be its
size and population.

We fought for that. The Father of
the Nation has taught this country
how 1o fight the mighty imperialism
whatever may be its armed strength.
We have inherited the noble princi-
ples of the Father of the Nation. We
are the first 10 denounce aggression
wherever it is. As our Prime Minister
pointed out, very rightly, even when
an independent country, when Hitler
committed aggression on Czechoslova-
kia. it was the late Prime Minister
Panditji who raised his voice against
the naked aggression. When there was
the Suez crisis, it was he who raised
his voice. The voice is the moral au.
thority of Tndia has had its way.
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I am glad our Prime Mnister, with-
out waiting for important world leaders
10 express their opinion. has come for-
ward to denounce aggression............
(Interruptions) Yes, yes. It has been
in no unmistakable terms. As a non-
violent nation, we do not believe in
words but in deeds. We have expressed
our opinion in unmistakable terms.
If we could go through the statement
of the Prime Minister, as has been
clearly enunciated by my hon. friend,
Shri Bhandare, we could see that in
no unmistakable terms we have called
the spade as spade. There is no min-
cing of matters.

SHRI M. L. SONDHI: What are
vour instructions to the Indian Dele-
gation to the United Nations?

SHRI P. VENKATASUBBAIAH:
In our relationship on international
affairs, when wec deal with friendly
countries, when we deal with indepen-
dent and sovereign countries, what
language does Mr. Sondhi want to use?
Docs he want to use the language
which he uses here?

SHRI PILOO MODY (Godhra):
The language of the Oxford dictionary.
(Interruption).

SHRI P. VENKATASUBBAIAH:
It is an international etiquette. What
more can a friendly country express?

1 really appreciate the stand taken
by our Prime Minister. It will, cer-
tainly. go down in history. I say, at
the right time. a call has been given
by the leader of a great and big na-
tion in the world. We have done our
duty. At the same time, we have also
expressed our anxiety. our concern.
at the manner in which some of our
friendly countries, like, Hungary, Po-
land, etc., with whom we have got
friendly relations. have also succumb-
ed 1o this sort of thing. There is a
clear move, knowingly or unknowing-
ly. consciously or unconsciously. what-
ever it may be. that the big powers
have come to think that by using
nuclear weapons. the whole humanity
will be destroyed and so they are re-
verting back to the conventional war-
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fare to sce that the periphery of their
country toes their line and be their
satellites and they feel, even with a
slight violation of toeing their line,
that their independence or their secu-
rity may be in jeopardy. That has been
clearly reflected.

You could see the strategic position
of Czechoslovakia and also the coun-
tries that are around Russia and you
could also see the wave of liberalisa-
tion that is flowing right from Yugo-
slavia and Rumania. You could, per-
haps. see that the Soviet Union may
be teeling that if these people, the
intellectuals. the young generation who
have got independence of thought and
who want to pursue socialism con-
sistent with their national aspirations,
want that they should not. any more.
play the role of a satellite but rather
of a colleague of the Soviet Union,
there will be trouble for them. That
must have irritated and created a sort
of uneasiness in the minds of some
of the junta who are trying to usurp
power and re-establish the Stalinist
cult of communism, whatever it is.

So. this fact must be borne in mind
and | would humbly suggest to the
leaders of the Opposition that the
Prime Minister’'s statement is in con-
sistent with our national dignity, with
our national honour, with our firm be-
lief in the policy of peaceful co-exis-
tence and also in our dealings with
international affairs.

Mr. Masani has brought an amend-
ment on behalf of his Party. 1 would
only request the members of the poli-
tical parties that at least in this they
must be careful. T have been seeing
that. whenever it is convenient to de-
nounce this party in power, they are
prepared to join hands even with the
Communists...... (Interruptions). 1 have
got the greatest respect for Mr. Nath
Pai: he has got a broad vision; he
believes in nationalism and not in the
internationalism preached by our Com-
munist friends, for whom internationa-
lism is superior to nationalism and
nationalism does not come anywhere
for them. Even for medical treatment
they want internationalism. None of
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their leaders has even medical check-
up in India: they find good doctors
and nursing homes in Moscow and
other places. I have no quarrel with
them on this. My grievance with the
political parties is this. The time has
come when they should realise that
this sort of honeymooning, temporary
honeymooning for the sake of some
political gains, will not be in the inte-
rest of Parliamentary democracy in
this country. We are facing a gravest
threat in the history of the world.
Indian Parliamentary democracy must
survive. It should survive so that it
may act as a bulwark not only against
communism but also against bourgeo-
ism, imperialism and capitalism. In-
d:an democracy is a beacon light to
all these countries. So, I would re-
quest the political parties not to go
in for short-term gains but to go in
for the long-term gain of preserving
the Parliamentary democracy in thi$
country.

With these few words, 1 support
the Hon. Prime Minister’s statement.

SHRI BAL RAJ MADHOK
(South  Delhi): Mr. Speaker, Sir,
I commend to this. Hon. House the
amendment that has been moved to
the motion of Shri R. D. Bhandare
by my Party. I wish we had no need
to move this amendment. There would
have been no need for it if the Prime
Minister had come out with a state-
ment which would have been worthy
of her. worthy of this House and
worthy of our great country. She, no
doubt. expressed her anguish, the an
cuish of this country, over what has
happened in Czechoslovakia, but she
failed tc condemn what the Russians
have done there and what other mem-
bers of the Warsaw Pact have done
there. T wonder why she faltered in
her duty. After all, she is the daughter
of the late Pandit Jawaharlal Nehru.
Whatever other shortcomings there
might have been in the late Pandit
Jawaharlal Nchru. we all bow to him
for his advocacy of freedom: when-
ever there was aggression anywhere.
he always came forward in condem-
nation ¢f it in the strongest possible
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terms. That, we were expecting {rom
the Prime Minister. The world expect-
ed India. the biggest and the largest
democracy in the worid, to come out
in the strongest terms in condemna-
ton of what has been done in Cze-
choslovakia.

What is the crime that the Cze-
choslovakian people have done? They
are a communist country. They claim
to be communist: they continue to be
socialist. Their oniy crime was that
they wanted 1o have some liberalisa-
tion of its system. Their only crime
was that they wanted to have some
democracy in their country. At the
same time they wanted to maintain
their links with the Soviet Union and
with the other Warsaw Pact countries.
For that crime of having some liberal
constitution, of having some freedom,
they are being destroved. They are
being destroyed. they are being at-
tacked, in the name of suppressing a
counter-revolution, Our communist
friends say that there is a counter-
revolution, there is a threat to socia-
lism: so Russia has the right to come
in. May T ask them: “Where is your
slocan of ‘Workers of the world.
unite’”? Is this the way of uniting
the workers of the world? Are the
people of Czechoslovakia not human
beings? Are they not workers? Have
they no right to shape their destiny as
they want?

1S Hrs.

So what Russia has done now has
clearly proved that there is no diffe-
rence between communism and nazism.
Actually both are the same. Both look
upon Hegal as their God-father. For
both. the state is everything. Both want
one state, one party. one leader. Both
want to use their power to destroy
every vestige of freedom wherever it
exists. Therefore, it was the duty of
every f{reedom-loving Indian. every
freedom-loving human being, to con-
demn what has happened there.

Actually. what is the position? The
Government of Czechoslovakia have
issued a declaration—TI think it is worth
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reading. They issued the proclamation
only yesterday. Therein they say:

“We consider it a violation of in-
ternational law and the provisions of
the Warsaw Pact and the principles
of equal relations among nations”.

The Warsaw Pact, by which the Rus-
sians swear, to which the other in-
vaders of Czechoslavakia also adhere,
says in clause 8:

“The contracting parties declare
that they will act in the spirit of
friendship and co-operation with the
aim of further developing and
strengthening the economic and cul-
tural relations between them, fol-
lowing the principles of mutual res-
pect for the independence, sovereign-
ty and non-interference in domestic
affairs™.

This is the Warsaw Pact and it is
these very countries which are signa-
tories to it which are invading Cze-
choslovakia now.

It has been said that the Russian
armies have marched into Czechoslo-
vakia on the invitation of the Cze-
choslovak leaders. I want to know who
are the people, who are the leaders
who have invited the Russian armies,
the Polish armies and other armies to
enter Czechoslovakia. Who are the
quislings? We know the long history
of quislings. The Russians have been
depending upon them. There may be
some quislings here also. Therefore,
we should be careful about them.
There may be some in the ruling party
also. Of course, on this side we have
a number of them.

I want to put some specific ques-
tions. I want to know who are the
quislings, who are the people who have
invited the Russians there. Have the
Government of India any information?
Have they made any enquiry from
thc Czech Embassy here, and have
they sympathised with them? My in-
formation is that our Government have
even refused to properly deal with
the Czech Embassy here.
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THE MINISTER OF STATE IN
THE MINISTRY OF EXTERNAL
AFFAIRS (SHRI B. R. BHAGAT):
You are wrong.

SHRI BALRAJ MADHOK : I wish
I was wrong. I am prepared to be
corrected. But I understand that only
a very junior officer of the Govern-
ment of India went there to talk with
them. 1 think it was the duty of the
Government of India to immediately
contact the Czech Embassy here and
sympathise with them and tell them
that the ‘Government and people of
India sympathise with you in your
travail; we are with you and express
our solidarity with you’. But noth-
ing of the sort has been done. Not
only that; efforts are being made to
minimise the whole thing.........

SHRI NATH PAI:

SHRI BALRAJ MADHOK: Of
course, I have nothing to say about
the communists, But I want to ask:
is it a fact that only the day before,
the editor of the Indian ‘Pravda’ has

As usual.

‘gone to Moscow? Is it a fact that the

editor of Patriot has gone there to
get instructions from the mentors
there? Is it a fact that our Govern-
ment have released the foreign ex-
change for this trip of his to get in-
structions?

AN HON. MEMBER: Who?

SHRI BALRAJ MADHOK: Shri
Narayanan, editor of Patriot.

I would specifically like the Gov-
ernment to make its position clear in
this matter. So far as the people of
India are concerned, we want to make
it clear that this is not a thing which
concerns them only. It is a question
of morality; it is a question of hu-
manity; above all, it is a question of
national rights. We who stand for
some kind of international morality,
we who stand for some kind of prin-
ciples governing relations between
different nations, have a right today
to ask the Russians, who even today
swear by the Charter of the UN, whe-
ther the independence and freedom of
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Czechoslovakia can be so  trampled
under foot by its powerful neighbours.
Today it is Czechoslovakia; tomorrow
it may be Rumania's turn. It can be
our turn also. Let us not forget be-
cause such countries are surrounding
us also and such dangers are develop-
ing around our country also. We have
also quislings in our country who are
prepared to play the game of the so-
called peoples’ democracies of Russia
and China. Our own interests demand
that such things are not perpetrated
and therefore, I want to make some
specific suggestions which I think this
Government will seriously consider
and work upon.

Firstly, we should make it clear
that we do not want to give recogni-
tion to any Czech Government that
might be set up by the Russians in
Czechoslovakia. The lawful Govern-
ment of that country is not yet gone.
They have issued a proclamation in
which they have given instructions to
their people and have also made some
specific demands, The proclamation
says:

“We categorically demand the
immediate withdrawal of the armed
forces of the five Warsaw Pact States

and full respect for the State
sovereignty of the Czechoslovak
Socialist Republic in accordance

with the provisions of the Warsaw
Pact. We urgently request the mili-
tary commands of the Soviet Union,
the German Democratic Republic,
the Polish People’s Republic, the
Hungarian People’s Republic and
the Bulgarian People’s Republic to
issue orders to stop military actions
causing bloodshed and damage to
the economy of our country. We
demand that normal conditions be
immediately restored to enable the
constitutional organs of the Republic
to discharge their constitutional
functions. We demand the release
of all members of these organs so
that they can resume their normal
work.”

These are the demands put forth by
the law/ul Government of Czechoslo-
vakia. When that country was in-
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vaded. they sent a delegation to the
Soviet Embassy in Prague led by the
Speaker of their Parliament to argue
with them to stop this kind of thing.
But that delegation has been detain-
ed; it has not come back. The
President, the Prime Minister and the
other leaders have all been detained.
We should join Czechoslovakia in de-
manding that the delegation should be
released; they should rclease all the
leaders of the Government including
the President and the Prime Minister
so that they could function in freedom.
If they do not do so, we should not
recognise any Government that might
be set up by the Russians in Czecho-
slovakia. Even if the lawful Govern-
ment were to function from outside
Czechoslovakia—it is quite  possible
that they might be hounded out of
that country—we should recognise
them and not recognise the Govern-
ment set up by the Russians.

The General Assembly of the United
Nations is going to meet very soon
and India must take the initiative in
raising the question of Czechoslo-
vakia preservation of peace and free-
dom and democracy there. We should
not wait for the others; we should
take the initiative. We can join other
countries also to deal with this
matter in an honourable way.

Thirdly, we have been concerning
ourselves with all kinds of affairs,
wherever they arise, even where we
are not directly involved. But here
is a matter in which we are directly
involved. We have the closest rela-
tions with the East European coun-
tries and we have a long history
of friendship with Czechoslovakia
and those countries have  been
helping us in so many ways. Peace
and war are indivisible. If peace is
disturbed and war is forced in
Europe. nobody can be sure that it
will remain confined to Europe alone
and will not engulf the whole world.
Therefore, we have a direct interest in
seeing that peace is maintained and
the world is not engulfed in war by
the aggressive actions of Russia and
Poland. Therefore, we should take
the diplomatic initiative and we should
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move the like minded nations and
non-aligned countries. Tito is there;
he has been taking some initiative in
so many matters. Only recently, he
visited Prague and some of the Min-
isters of Prague are in Yugoslavia.
We shou:d take the initiative and call
all these people to an international
conference of all the countries who
stand for freedom and democracy. We
should mobilise world public opinion
so that this aggression can be vacated.

I want to make onc point very
clear. We do not look upon this as a
party question; it is a national ques-
tion. We arc expressing the national
will. There may be some quislings
here or some Russian and Chinese
patriots who may not agree with
what I say. But they are Russian and
Chinese patriots and we need not bo-
ther about them. But so far as Indians
are concerned, all the nationalists and
all the democrats are of one mind.

If Government, therefore, accep{
the amendment moved by two senior
Members of the Congress Party,
namely Shrimati Sucheta Kripalani
and Shri P. Venkatasubbaiah, then I
shall be prepared to withdraw my
amendment, so that the whole House
may express its opinion in a unani-
mous way and in a dignified way in
favour of that amendment.

MR. SPEAKER: Now, Shri Hanu-
manthaiya.

MR. SPEAKER: For the informa-
tion of the hon. Member I may tell
him that I have asked the Home Min-
ister to make a statement. On his
behalf and on behalf of the House I
have already asked him.
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st fa wa: oz & el
ATq QT g fRar s

SHRI S. M. BANERIJEE (Kan-
pur): They have not been given even
food in the jail. We got a telephonic
message just now.

st fa wa: F affgme &
qIET F §19 qET sgage fRav
IAT &1 W TG FT AAMGF 4-
gR AT ATH aF FAT TG ZHT 4T
it frge g (7) T
HAY ¥g 9T AT FX T@ AR A
IFT {1 A W § 7 wiierarET &
aTEdl &1 @MT AE fear mr g,

MR. SPEAKER: This is not a fislt
market where one can shout. I would
like to remind him that he is an hon.
Member of this House.

SHRI S. M. BANERJEE: Not
even food has been given to them.
They have not been produced before
a magistrate  yet. This is most un-
fair.

MR. SPEAKER: 1 have already
heard the leader of their party.

SHRI S. M. BANERIJEE: There is
no question of party. This is above
party. Let the Home Minister go -to
the Tihar Jail and see the position for
himself. There is a lady also there.

st g T g IT oA F

gry gfafges swag T @ §)
I & oy S T femmoom @y )

MR. SPEAKER: The hon. Mem-
ber has said it once, twice and thrice.
He has been seconded by Shri S. M.
Banerjee also.
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SHRI S. M. JOSHI: Rose....

MR. SPEAKER: I have already
heard the leader of the party. Does
the hon. Member also want to disturb
the debate in the middle?

%t gHo THo ?l’m"t : LY WIIEY,

oY TR WA &1 & o oAmeEE
ggeg o1 fowmg #3777 &, 48

it
FT A F & GaA ¥ FHAed ] |

MR. SPEAKER: 1 have already
communicated it to the Home Minis-
ter and I think he will intervene on
this some time during the debate.

SHRI S. M. BANERIJEE:
them be given food at least.

MR. SPEAKER: I know that the
hon. Member is very sympathetic to
the cause for which Shri Madhu
Limaye and others have gone there.

SHRI S. M. BANERIJEE: This
kind of reflection is unfortunate. Please
do not cast any such reflections. I
am as much a patriot as you are.

SHRI HANUMANTHAIYA (Ban-
galore): We have heard so far four
speakers, two from the Opposition and
two from the Congress Benches. I
am one of those who want to say this;
if I see a bottle which is partly filled
with water, I would rather say that it
is half full rather than half empty.
When I see the speeches here, I see a
remarkable identity of thought, and I
see that the feelings are the same. It
may be that some Members have used
words which may not have been repeat-
ed by other Members. But we have to
look to the cssence of the matter and
the essence of the matter is that this
House emphatically and unanimously
regreds. . . ..

SOME HON. MEMBERS:
lores.

SHRI HANUMANTHAIYA: All
right, deplores. . ..

SHRI1 PILOO MODY:
condemns.

Let

Dep-

And then
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SHRI NATH PAl: Deeply deplores.

SHRI HANUMANTHAIYA: All
right. This House deeply deplores the
aggression that has been committed by
Russia. Russia need not be contronted
with thc UN Charter and other inter-
national agrcements.

As has been pointed out by my
friends already. the Warsaw Pact itself
stipulates in article 8 non-interfere in
domestic affairs. But today’s Russian
communique makes out that the people
requested interference and the leaders
invited them. But if we strictly and
sincerely construe the Warsaw Pact. it
would prove that Russia cannot find
any justification in international law
or in the agreement signed by its own
hand with its own satellites.

This is not an opportunity for the
Opposition Parties to blame the Prime
Minister. Let them  bring no-confi-
dence-motion and discuss. . . .

SHRI NATH PAI: What for? She
has not committed aggression.

SHRI HANUMANTHAIYA: To
say on every subject that Government
have not done well and have failed
would mean repeating the same old
argument to which at any rate the
Treasury Benches and all of us have
become immune. They have to use
some f{resh medicine because we have
become  acclimatised to old argu-
ments. No doubt, we deplore and even
condemn. But is our work over by
saying these words? Does our work
conclude? 1s our work over with that?
1 submit that this is only the beginning.
Therefore, let us not run away with the
impression that since we have given
vent to our feelings our work is fini-
shed. Really our work begins only
now. India is such a country that it
has to play a very important role in
the future events to come, maybe, in
the Security Council. maybe in the
General Assembly of the UNO, or
maybe, as my hon. friend has sug-
gested, in an international non-aligned
conference or something of that kind.

I do not know what steps thc Gov-
ernment of India have taken. It is just
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two days. It scems to me that they
have not been able 1o play their due
role in the world organisation. We are
content to keep ourselves in office here,
and in the international sphere we are
content to watch in the sidelines. That
is not an honourable part to play for
a great country like India.

Our State symbol contains three
lions. They are royal animals. We
have not adopted as our State symbol
buffalos, which keep themselves indiffe-
rent to the passing traffic on the road.
Our leadership must assert itself and
show the right path. There was an
occasion when we had played a great
part in order to liberate Indenesia.
We had called a conference of all the
Asian nations and created an atmos-
phere for colonial countries to get
{reedom. Here is another great oppor-
tunity for India to come on the world
scene, take initiative, convene a con-
ference and even move in the Security
Council so that this" aggression may
be vacated. Let the hon. Members
please remember that it is not the em-
phasis on words that matter; it is the
word itsell that matters. The Prime
Minister has categorically said in the
statement that the Russian and other
satellite forces must be withdrawn
from Czechoslovakia. What  steps
should be taken by the Government
of India in order to play the role
allotted 10 it by destiny, 1 leave it to
them. I am sure they will do it. But
I give a warning. They have not pro-
duced for some ycars the impression
that they are an effective force in the
intcrnational world. I must make it
clear, and I hope and I request that
they must wake up. It is not sufficient
that they kecp themselves in office as
Ministers. Nobody will remember after
sometime who were the Ministers. The
achievement to the credit of the coun-
try will endure to their credit and to
the good of India.

Russia, for one reason or other, did
this: 1 am not prepared to condemn
Russia. Please listen to me. (Interrup-
tion). Merely because we belong to
different parties, and one day we ex-
change hot words — that does not end
our friendship. Russia has been a
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friend of India in times of difficulty,
and it is not as though Russia will
become our enemy hereafter. Maybe
for their own reason, maybe for not
suflicient reason, maybe also for wrong
reason, they have taken a wrong step.
If there is anybody in the world who
can persuade Russia, it is only India
and no other country. And I want
India to exercise that good influence
with them, not by condemnatory atti-
tude, but by persuasion.- (Interruption)
You are never capable of placating and
that is why you remain all the time in
the Opposition.  Placating is also a
form of winning friends, and therefore,
do not decry that word.

Now, Sir, Russia has to be persua-
ded. 1 want to tell Russia that it is
a grcat country. It need not depend
upon a small country like Czechoslo-
vakia, or any capitalist countries for
its protection. It is so strong that it
can stand by itself and defy the world.
Why should such a mighty country
trample over a small country? (Inter-
ruption) It is not heroism. If Russia,
on the ground of non-compatibility of
views on socialism, had any grouse
and if it had the courage, it should
have done to China what it has done
to Czechoslovakia. The contrast of this
attitude towards China and Czecho-
slovakia shows that its courage is not
in keeping with its might. Even to
restore its own image of correctness
and courage, it has to retrace the steps
it has taken.

I read some years ago that in the
pre-French revolution days several
theories were advanced by Rousseau,
Voltaire and other great thinkers for
the establishment of democracy in the
world. One of the reasons for which
they wanted democracy to come into
existence was to avo:d wars and inter-
necine disputes in Europe. They ar-
cued that if Kings are there, they will
wage war for their own personal glori-
fication or to conquer the territories of
some other countries with a selfish
motive. They said democracy would
banish wars. But when democracy
came into existence wars took a more
serious turn and they grew into world
wars. Similarly, the theory of Marx
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that after the establishment of Com-
munism world will have peace and
progress in abundance is belied. Today
we know what is happening to the
Marx thes’'s. Peace is being shattered
by communism in its own domain.
China and Russia, the principgl pro-
ponents of Communism are at logger-

heads. Maybe, it is the nuclear weapon-

that is in the way: otherwise, they
could have come to fight. Today if
Czechoslovakia takes to arms, it has
a mighty army, 1 do not know what
would happen to the world. For some
reason or other, Czechoslovakia is
passive. It has adopted a policy of
passive resistance. But its army today
is more than 24 lakhs and its air force
is mighty. It is an industrialised
nation. If South Vietnam, a backward
country, could put up a great fight
against” the mighty Americans, surely
Czechoslovakia can put up an equally
eood fight, if not a better fight, against
Soviet Russia.

I make this suggestion to some of
my hon. friends. The first and concrete
step we have 1o take is to recognise the
emigre government of Czechoslovakia.
Unless we adopt some such concrete
step, we will not be in a position to
tell the world that we mean what we
say.

So far as our Prime Minister is
concerned, .instead of condemning her
statement, finding fault with her state-
ment, you have to try to understand
correctly the words she has used. In
the first paragraph she has stated “the
ideals by which we stand”. In the
second and third paragraphs she has
clearly suggested the ways that have to
be adopted. Instead of blaming the
present Prime Minister. please see the
difference between the previous Prime
Minister and the present Prime Minis-
ter in this very matter. When Hungary
was invaded. the previous Prime Mi-
nister was not able to say as much as
this. At least this Prime Minister has
the courage to come and say what has
becn said. While criticising, a discri-
minating mind will have to see what
one has done and what one has not
done. Tt is not as if great men will act
always rightly or ordinary men will
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always act wrongly. That is a childish
attitude to take. If someone has done
something good, you have to recognise
it, you have to encourage it and you
have to give your full support to it.

SHRI FRANK ANTHONY (Nomi-
nated—Anglo-Indians): Mr. Speaker,
Sir, 1 am speaking on behalf of the
Independent Parliamentary Group.

MR. SPEAKER: Yes, as an Inde-
pendent Member of Parliament.

SHRI FRANK ANTHONY: My
substitute motion seeks to condemn
the Sovict led invasion of Czechoslo-
vak’a and calls upon the government
to usc its good offices o secure the
withdrawal of the invading forces.
What is more, I am inclined to agree
up to a point with my hon. friend,
Shri Masani, when he said that the
Prime Minister’s statement might have
been more categorical, she might have
called a spade a spade or even a ruddy
spade. But. quite frankly, I am not
unhappy with the Prime Minister's
statement, and 1 say that advisedly.
bceause it represents a departure, and
in my view a heartening departure,
from the shameful attitude that was
taken up by Shri Krishna Menon,
speaking on behalf of this country, at
the General Assembly. Some of us
recall vividly what happened at that
time. To thc shame of India, not on
one resolution but paragraph by para-
graph, Shri Krishna Menon not only
voted against, he abstained from vot-
ing when all those paragraphs were
directed to secure the withdrawal of
Russian invad'ng armies from Hun-
gary. The Prime Minister has rightly
referred (o the anguish of our people
at this invasion. And, indeed, I believe,
and I shall say. that every right think-
ing Indian will be outraged at what
has happened and I believe it will
outrage the conscience of the people
around the world, who subscribe to
human freedoms and human rights.
And, Sir, in passing, may I mention
that it is — to say the least — cynically
ironical that Russia should have under-
taken this invasion in the so-called
Human Rights Year? After the Soviet
leaders had recognised the leadership
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in Czechoslovakia, after the Czech
leaders had talked to them, this inva-
sion which has taken place, to say the
least, carries the stigma and a deli-
berate planning. After talking with
them, this action must necessarily
assume the characteristics of a del-
berate ruse in order to mislead the
Czechs and perhaps world leaders and
world opinion. These developments
have come not only as a shock, but
they are saddening. They are sad for
me.

Only recently I wrote an article
where I underlined the value of Indo-
Soviet friendship. I mentioned among
other things that while Russian arms
aid to Pakistan should make us more
cautious, it should not lead to an
anti-Russian tirade, it should not un-
dermine Indo-Soviet friendship. I wrote
that article very recently. But inevi-
tably what has happened is bound to
produce unhappy world consequences.
As Mr. Masani has just mentioned, the
Sccretary-General of the United Na-
tions has denounced the Soviet-led
invasion and he has said that it is a
blow to world order and East-West
relations.

Sir. I was one of those who thought
that the present Soviet leadership re-
presented a break from the brutalities
in techniques of murder, inhuman
oppression and indeed, the political
thuggery that represented the Stalinist
era and to some extent also the Khru-
shchev regime. 1 was one of those who
had begun to distinguish between what
I thought was a rising liberal trend in
the new Russian leadership and the
continuing basic -— I won't say thug-
gery — but barbarism, basic barbarism,
of the leaders in Peking. There was a
welcome thaw and I was among
those who believed that under the new
Russian leadership the Communist
world might become more aware of
the values of human and of national
freedom. But what has happened, Sir?
At one blow all that has been des-
troyed. What has this Russian invasion
undcrlined. in the final analysis? Sir.
it has underlined that in the Commu-
nist pattern therc is no place for
human freedoms, in the communist
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pattern there is no place for human
decencies, in the basic communist pat-
tern there is no place for the values of
the human spirit.

SHRI NAMBIAR: There is noth-
ing to wonder. If the communist re-
cime is so bad which has no valuc
for human beings, what is the harm
in removing that system by a military
intervention?  (Interruption)

SHRI J. B. KRIPALANI (Guna):
No harm to you. (Interruptions).

MR. SPEAKER: Order, Order.

SHRI NAMBIAR (Tiruchirappalli):
There is no logic in what the hon.
Member says. ...

SHRI FRANK ANTHONY: I do
not know why my hon. friend Mr.
Nambiar should react so violently. 1
am not pointing a finger at him. The
trouble is, they keep fitting the caps
to their own heads.

As I was saying, for India there is
this ominous development that this
invasion of Czechoslovakia represents
a reversion of Communist policies to
the basic barbarisms of the Stalinist
era. That is the ominous part of this
invasion.

May T say with all due respect to
my hon. friend, Shri Nambiar, that
the Russians today have given notice
that in the Russian Communist empire
there cannot be even a movement to-
wards human freedoms, to some sem-
blance of liberalism in human affairs?
I said it before with regard to the
Chinese and today it would be appli-
cable to the Russians that insistence on
helotry of the individual, helotry for
nations at any rate in the Communist
orbit, represent the basic and indeed
the supreme attributes of Communist
dictatorship today.

1 have no doubt that what has hap-
pened is going to face the world with
a major crisis, not only political but
in a sense moral. I do not know, there
is almost bound to be not only a revi-
val but an intensification of the cold
war; but I can see it extending. It will
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not be a cold war merely between two
super-powers seeking spheres of influ-
ence, increasing areas of international
hegemony: it will now become a cold
war between ideologies that are essen-
tially incompatible — the ideology
which we subscribe to in India, the
ideology which respects human rights.
the ideology which respects values of
the human spirit and the ideology
which treats with utter cynical dis-
regard human or national rights. That
is the cold war as I see it developing.

Finally, I am not a little anxious.
My hon. friends have talked about
recognising an emigre government. But
I wonder whether there will be any
emigres. Already tendentious reports
are being circulated that the Russian
army or the Soviet-led armies went
in at the invitation of certain so-called
Czech leaders in order to meet counter-
revolutionaries and reactionaries. This,
we know, is an old, time-worn Com-
munist technique in order to justify
interference in the internal affairs of
sovereign countries. They adopted the
same techniques in Hungary.

Mr. Masani referred to Kadar as
quisling, but at least at that time the
conditions were more opportune to
enable the Russians to rationalise their
invasion. In the first place, you did
have — 1 do not know how to pro-
nounce his name — Imre Nagy and
you had Kadar. The latter is supposed
to have invited the Russians in. But
nobody has recalled what has hap-
pened to poor old Nagy. He and his
fellow ministers were abducted by the
Russians and murdered in cold blood.
There was also the smokescreen pro-

vided by the Anglo-French.... (Inter-
ruption)
SHRI DHIRESWAR KALITA

(Gauhati): Sir, on a point of order.
SOME HON. MEMBERS: No, no.

AN HON. MEMBER : Under what
rule?

SHRI DHIRESWAR KALITA:
Rule 356. It says:—

“The Speaker, after having called
the attention ot the House to the
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conduct of a member who persists
in irrelevance or in tedious repeti-
tion. ... (Interruption)

He is repeating what Shri Masani and
other Members have said. You have a
richt to ask him to discontinue his
specech.

MR. SPEAKER: I am sure, he
would have finished the speech by now.

SHRI FRANK ANTHONY: 1
would have finished, Sir.

1 was saying, Sir, that the Russians
had during their invasion of Hungary
certain conditions by which they could
camouflage their invasion. I was at the
point when 1 was referring to the
Anglo-French aggression in the Suez.
That was immediately before the inva-
sion of Hungary. So, the Russians
said. “Well, what was good enough
for the British and the French brazen
aggressors is good enough for us Rus-
sians in Hungary.” There were those
conditions. But today it is going to be
very difficult for our Soviet friends to
manufacture alibis. They will probably
get hold of a stooge. Mr. Masani said
that they have not been able to get
hold of a suitable stooge yet. But they
might get hold of a stooge and put him
up with Russian support. We have,
after all. got the example of Mr.
Ulbricht in East Germany resting on
Russian bayonets. But my real fear is
this. 1 hope. this House will express
the hope that Mr. Dubcek and his,
colleagues will not share the fate of
Nagy ‘and his colleagues. What I have
asked for in my substitute motion is
that, apart from taking steps, concerted
measures, to help save Czechoslovakia
in her struggle for freedom, India will
use its good offices vis-a-vis the Soviet
authorities in an effort to induce them
to withdraw their forces.

SHRI S. KANDAPPAN (Mettur):
Mr. Speaker, Sir. yesterday the Prime
Minister. in her statement, started say-
ing that it was with a heavy heart and
deep and profound sense of concern
that she was making the statement. 1-
would like only to substitute the word
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‘concern’ with ‘shock’. We are pro-
foundly shocked because we have a
feeling that we are slipping from
civilisation to savagery. We are pro-
foundly shocked because the much
cherished socialism which we would
like to see succeed in this country is
being tarnished by imperialistic doles
that are being attached to it.

What is the position? As the Prime
Minister has admitted very clearly and
unequivocally, the troops have occu-
pied Czechoslovakian territory. Now,
the Russians claim that it is at the
invitation of the Czech leaders that
they have occupied the territory. Here,
I would like to point out that this
claim is being made after they have
occupied it, not before they have occu-
pied it. Till today. till this very minute.
there is not a single Czechoslovakian
leader who wants, in league with the
Russians, to say in so many words
that they would have liked to have
Russian tanks and troops in Czecho-
slovakia.

What is it due to? The hon. mover
of the motion, Shri Bhandare, said
that soon after the Bratislava Conven-
tion, they were occupying it. But there
was a time lapse. Mr. Masani was
telling us that it is due to their process
of democratisation and liberalisation
that is taking place there that these
things have happened. 1 take a diffe-
rent view of this. This democratisation
process had started even before the
Bratislava Convention. By that Com-
munique, we got a feeling that the
Russians and the Warsaw Pact coun-
tries had concurred in the steps taken
by Dubcek and others. At that time,
he was not termed as a sort of reac-
tionary, as an enemy of communism.
as an enemy of socialistic solidarity
and all that as it is being applied to
him today. What I find from the re-
ports that we get is that in between
the issue of the Communique and the
movement of troops into the country.
there was only one thing that could
have attracted the entry of the troops
and that is the attempt by the Czecho-
slovakian National Party to have a
dialogue with other nations of the
world. They did attempt that. We did
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read in the press that they wanted to
get some kind of aid from other na-
tions. They wanted to open trade rela-
tions and all that.

1543 HRrs.
[MR. DEPUTY-SPEAKER in the Chair.]

Sir, as a peace-loving nation, if at
all we are interested in what we say,
namely, to promote the cause of inter-
national peace in the world, I am sure,
everybody to whichever bloc he may
belong has got to welcome this attitude.
Even the so-called Socialists who say
they are leading the hegemony, being
at the top of socialistic solidarity
group, did make many an attempt to
open their windows in their country in
the name of international peace. If that
is the reason, it is all the more neces-
sary for us to be very emphatic, in
order to preserve international peace.
in deploring what has happened there
and in saying, as the Prime Minister
has rightly said. that the troops should
be withdrawn at the earliest oppor-
tunity.

1545 Hrs.

Now what is happening? I do not
know the thinking of our Government.
There are a few amendments. I do not
know whether Shrimati Sucheta Kri-
palani is going to move her amend-
ment and stick to it. ... (Interruptions)
I do not know whether she would
stick to it or whether she would with-
draw. From what Mr. Venkatasub-
baiah said, it seems that they are going
to behave as loyal Congressmen.
would only appeal to them to be
principled Congressmen while profess-
ing loyalty to their party. I, on behalf
of my Party, am prepared to accept the
amendment standing in the name of
Shrimati Sucheta Kripalani and Shri
Venkatasubbaiah.

Here 1 would like to have one im-
portant clarification from the Prime
Minister while she replies. Today we
have read the news that the represen-
tative of USSR at the U.N. Headquar-
ters. Mr. Jacob Malik. has stated that
they are not going to allow this matter
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to be discussed at the Security Council,
and he is reported to have said that
this is an internal matter of Czecho-
slovakia. This is very strange! After
all, he is the plenipotentiary of USSR
at the U.N. Headquarters: he is there
as the representative of the Russians
and not of Czechoslovakians. It is very
ironical for him to say that it is their
internal matter and that the U.N.
cannot intervene in that. It seems, this
matter is going to come up. What
the Resolution of Shrimati Sucheta
Kripalani seeks to reaffirm is the stand
that we have to take at the UN. I am
very keen about it. After all, you may
evade it now, but tomorrow or the
day after it will crop up and Govern-
ment has to decide this way or that
way. I would like to know from the
Government whether they are prepared
to tell — they should, in all fairness,
-— the House that they are going to
sponsor it or at least support it when
it is sponsored by other nations to dis-
cuss the matter in the Security Council.

About our foreign policy. the Prime
Minister has used. as Mr. Hanuman-
thaiya has pointed out, some brave
words., no doubt. But what is the
follow-up action that we are going to
take in this matter? Are we going to
express our active sympathy with the
sufferings of the Czechoslovakians? In
what way are we going to do that?
Here it is very pertinent to ask this. T
think, our policy of non-alignment, as
the Prime Minister herself has stated
yesterday. does not preclude us from
actively sympathising with peonle who
are distressed just as our secularism
does not preclude people from wor-
shipping the deity of their own choice.
If that is the position — T take it that
it is so based on our previous expe-
rience: we have sympathised with
many nations and communities. who
were distressed and who were op-
pressed —, if that is the position still
as the Prime Minister’s statement indi-
cates, I would like to know from the
Government whether it is prepared to
accept that amendment. T am sure, al-
most all the Opposition, excepting one
or two, is prepared to vote with the
Government for that, and it would be
a fine thing to demonstrate and to tell
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the distressed people that we are
morally with them and we are pre-
pared to support their cause.

I would conclude by saying this. If
there is anything that could be called
as the soul of a nation, it is this active
sympathy that a nation shows to the
distressed people that could really be
called as the soul of a nation. If we fail
the distressed people at this juncture, I
am afraid we would only be called
bread-winners and not a nation with a
purpose. I would appeal to the Govern-
ment to rise to the occasion and

actively support the cause of Czecho-
slovakians.

1550 HRrs.

SHRI BAKAR ALI MIRZA (Se-
cunderabad): Is is very difficult to
speak when the House is emotionally
excited. 1 would like to remind mem-
bers, specially those of the Opposition,
of the old adage that anger is a bad
adviser. Here and elsewhere there is
a tremendous search for adjectives and
nouns impregnated with abuse. If by
condemnation or by strong words we
could achieve anything purposeful, I
would say, let us all combine and
shout and abuse.

We are in a very serious situation
in world affairs and we have to func-
tion in such a way that we can at least
contribute something to bring about a
peaceful order. Therefore, this excite-
ment, this reaction, that we find in this
country has been alarming. It occurred
to me as if this is the first time that
we have noticed one country attacking
another or one country sending her
forces into another’s. We acted as if it
were an abnormal shock. Is that so?
After all, forget for a moment that
Russia is a communist country. Let
us also not make this situation an
occasion for preaching anti-commu-
nism or discoursing on the merits and
demerits of democracy.

Look at the world as it is. When
Israel attacked Egypt, was it not ag-
gression? She still occupies large por-
tions of Egyptian territory. Why were
we not exercised? Is it because they
are not socialist countries? Take, for
example. Rhodesia.
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SHRI NAMBIAR: Take Vietmam.

SHRI BAKAR ALI MIRZA: I am
not going to oblige my hon. friend.

SHRI KAMALNAYAN BAJAJ
(Wardha): That does not give an ex-
cuse for Russia to march into Czecho-
slovakia.

SHRI BAKAR ALI MIRZA : Take
South Africa. For a number of years,
it _has been in possession of S.W.
Africa. Every resolution of the UN has
been spurned.

SHRI J. B. KRIPALANI: We have
condemned all this. The Government
has done it. Why is it not doing it
now?

SHRI BAKAR ALI MIRZA: He
did not condemn Israel. Did he? Did
he condemn the USA?

SHRI J. B. KRIPALANI: He is
speaking for the Government. I had no
occasion to speak.

SHRI BAKAR ALI MIRZA: 1
am on a very important matter.

The position today is that there are
two big blocs and they have their
spheres of influence. If that influence
is touched, they are going to take up
arms. Is there not a Monroe Doctrine
in the USA? What was their reaction
to Cuba? Suppose tomorrow there is
a communist revolution in Brazil or
Mexico. What will be the attitude of
the American Government? They will
march their forces into that country.

So you have to take the facts into
consideration. These are facts of life.
There are two blocs and they have
their own Monroe Doctrine, one in
America and one in Europe.

Shri Masani said the other day that
the frontier of the US is the Mekong
River. Have we forgotten that? In the
world affairs. . .. . (Interruptigns.)

15.55 HRs.
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MR. DEPUTY-SPEAKER : There
is the Deputy Prime Minister.

SHRI M. L. SONDHI: Is this how
India speaks? There is a graveyard be-
hind there; there is nobody there.

THE DEPUTY PRIME MINISTER
AND MINISTER OF FINANCE
(SHRI MORARIJI DESAI): I am pre-
sent here all the while.

T | oA g df9r fE
R AH |

SHRI THIRUMALA RAO (Kaki-
nada): The Deputy Prime Minister is
next to the Prime Minister and is also
a member of the Foreign Affairs sub-

committee of the Cabinet.... (Inter-
ruptions.)

SHRI NAMBIAR: On a point of
order. Amidst interruptions, Mr.
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Sondhi was heard to say that it was a
graveyard. Living members are there;
it is not a graveyard. He must with-
draw it.

SHRI M. L. SONDHI: No....(In-
rerruptions.)

SHRI J. B. KRIPALANI: May 1
submit to the House very humbly
that this is a very grave and serious
question that we are discussing. It
will be best if we allow the Speaker
or the Deputy Speaker to conduct
the proceedings in peace. It is a very
serious occasion. It is strangulation
of a nation, not of an individual. So,
we must be careful not to disturb the
House and allow the Deputy Speaker
to conduct the procedings in peace.

16.00 HRrS.

SHRI BAKAR ALI MIRZA: 1
would like the House to forget for
the moment the two communist coun-
tries. What was the reaction of this
free world when Pakistan attacked
India twice, not only attacked but
attacked with the help of foreign
arms? Was there any condemnation
the world over? Today, it is not only
a question of one country attacking
another or entering that country with
the force of arms, but because it is a
communist country, communism has
to be condemned. We have to be
completely honest and recognise if
that is not one of the factors that is
working in our reaction today.

Now, the Soviet Union says that
Czechoslovakia  has threatened her
security. 1 do not know. But the
reply is, there will be a puppet
government, Quisling and all that.
The communist countries believe in
communism and they want to spread
communism everywhere and defend
the communist governments every-
where. But, on the other hand,
people who fight for democracy esta-
blish dictatorship and call it demo-
cracy. Look at the map of the world.
Where is democracy and who is there
to say that it is rape of democracy ?
Where is democracy today in the
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whble of Latin America, the whole of
Asia except in poor India and in one
or two other countries ? So, this talk
of democracy and all that would
really amount to a sort of speech
made during the elections.

The Soviet Union says that her
security was  threatened because
Czechoslovakia's occupation by some
other forces or by a government hos-
tile to Soviet Union would not be in
the interests of her security. Sir, are
there not forces working which have
used the people of other countries to
bring about an anti-communist move-
ment ? What about Indonesia ? What
about Ghana ? There are no foreign
forces there. What about the parti-
tion of India ? Were people not used
as instruments for the partition
of our country ? Similarly all these
people may also be just instruments.
So. how do you know what informa-
tion the Soviet Union has got today
1o take such a step against such a
small country ? What information has
that big country got to take such a
step against the small country ? It is
very difticult to understand that such
a step should be taken.  So, there
must be something more than what
appears in the press. :

Sir. the strategic position of Czecho-
slovakia is important. When Hitler
invaded Czechoslovakia, that led to
the second world war. When Russia
took Czechoslovakia, NATO was
formed.  Today, if Czechoslovakia
goes into hands which are hostile to
the Soviet Union, the question of East
Germany will crop up, and East
Germany will break up. West Ger-
many will again become a power in
Central Europe which the Soviet
Union dreads, and that is why she is
very keen that such a situation should
not arise.

Imagine a similar position, if such
a position is faced by the United
States of America. It will also act in
the same way, whatever the reason
they may tell wus. Lastly, what
should we do? There is, several times,
the demand that we must not be
friends of this country of foes of
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that country and all that. We must
always look at our national interests.
What is our national interest today ?
Suppose. 1 give them a blank cheque
and they say, “Condemn Soviet
Union, and recognise others.”

AN HON. MEMBER: Are you
condemning ?

SHRI BAKAR ALI MIRZA: I am
not condemning. I do not condemn.

I want this country to play an
effective role in world affairs. That
can be done only when she has

one policy towards both the United
States of America and the Soviet
Union. Just abusing to satisfy some-
body leads us nowhere. We are depen-
ding on foreign aid from both the
Soviet Union and the United States
of America. In this surcharged
atmosphere if some countries keep
their heads. they can play a media-
tory role, an effective role in world
affairs to bring the two countries to-
gether, either through the United
Nations or some other means.

MR. DEPUTY SPEAKER: Shri
Yogendra Sharma,

DR. MAITREYEE BASU (Dar-
jeeling): Sir, T do not want to
speak. But 1 want to hear either
Shri Dange or Shri Hiren Mukerjee.
We do not want to hear any obscure
Communist members.

MR. DEPUTY SPEAKER: It is
for the party to choose its spokesmen.
It is not fair for others to comment
on it.

16.06 Hrs.
[MR. SPEAKER in the Chair.]

AN HON. MEMBER : Yes, we
want to hear the Communist leaders.

MR. SPEAKER : Whom the party
chooses, it is the concern of the party.
We cannot dictate to them whom
they should choose.

SHRI KANWAR LAL GUPTA
(Delhi Sadar): 1 am requesting
you to make such a request to them.
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MR. SPEAKER : Shri Sharma is
naturally speaking on behalf of that
party.

SHRI UMANATH (Pudukkottai):
It sh¢ does not want to hear the speech
she can get out of the House.

SHRI SHEO NARAIN (Basti):
Sir, her demand is very genuine.

MR. SPEAKER : No. it is for the
party to decide.

SHRI YOGENDRA SHARMA
(Begusarai): Sir, I would like to
place before the hon. House the view
of my party over the developments in
Czechoslovakia.  This development
not only affects Czechoslovak people,
the community of the Socialist coun-
tries but also the wider international
relations. One can understand the
anguish and concern shown by diffe-
rent people over these developments.
But it will be a mistake to think that
all these people are viewing this deve-
lopment from the same angle or under
the same impulsions. We are all
agreed that the sovereignty and inde-
pendence of every nation has to be
preserved. But, at the same time, we
are also concerned about the defence
and the future of the socialist system
(interruptions) and the achievements
of the emancipated working people.
throughout the world. It is here our
disagreements with the Swatantra
Party, Jan Sangh and others. In so
far as they are concerned, they are
not interested in what happens to
socialism. ~ When Shri Masani, for
example, becomes the champion of
Czechoslovak  Socialist ~ Republic.
which he and his Party has always
condemned. one cannot but miss the
obvious motives. It will be remem-
bered that Shri Masani, who is crying
hoarse about freedom and indepen-
dence once called wupon President
Johnson not only to continue bom-
bing of North Vietnam but also to
march the American troops into its
territory.

We have never heard Mr. Masani
and others uttering a word against
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U.S. aggression in Vietnam, the mass
murder, pillage and rape that goes on
there.

However it is necessary for us to
correctly assess and understand the
developments in Czechoslovakia if we
as a nation want to express ourselves
in favour of independence and socia-
lism.

We have been walching with deep
concern and anxiety the developments
in Czechoslovakia over the past few
months and we are now gravely con-
cerned that the armed forces of the
Soviet Union and other Warsaw
powers have entered Czechoslovakia.

SHRI PILOO MODY : Long live
the C.P.L.!

SHRI YOGENDRA SHARMA :
We wish the problems within the
Czechoslovak Republic and as bet-
ween Czechoslovakia and her War-
saw Pact allies could be resolved
without recourse to intervention by
the armed units of the Soviet Union
and other Warsaw Pact countries.

Our Party’s position in regard to
developments in Czechoslovakia are
quite well known. When the reforms
were undertaken by the Communist
Party of Czechoslovakia under the
leadership of Dubeck, our Party came
out in full-throated and open support
to the measures for strengthening and
developing socialist democracy. We
acclaimed it as a positive develop-
ment.

AN HON. MEMBER : What is
the position now ?

SHRI YOGENDRA SHARMA :
We stand by the position we took
earlier and we do feel that such re-
forms are necessary to strengthen and
develop socialist democracy in the
world. (Interruptions)

At the same time we pointed out
that this process of reform was being
exploited by friends like Shri Masani
and the anti-socialist and imperialist
forces in order to bring about a change
of the social system in Czechoslovakia,
restore capitalism in that country and
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take it to the Western camp. There
is plenty of evidence about this both
in Czechoslovakia and in the neigh-
bouring countries notably in Western
Germany. In the name of reform
what these anti-socialist forces, both
external and internal, aimed at is the
overthrow of the socialist system in
Czechoslovakia. They published their
so called appeal called Two Thousand
Words in which they have an open
call of revolt against the socialist
system. They ran a campaign against
the Communists and went even to the
length of demanding the dissolution
of the Communist Party of Czechos-
lovakia. And some of them like
Mr. Masani said that the Communist
Party of India should be banned.
Some others also voiced the same
feeling. These facts cannot be denied
and in fact they have been stressed
by Premier Dubcek himself.

16.15 HRrs.

It may also be noted that the
Bratislava Agreement to which Dub-
cek is a signatory took note of these
developments. Of course. this dark
side of the picture in which anti-
socialist forces and imperialists were
trying to mobilise themselves openly
and covertly was completely missed
by hon. Members, like Shri Masani,
who suddenly became the champion
of the Action Programme of the
Czechoslovak  Communist  Party.
Shri Madhok’s interest in Czechos-
lovakia falls in the same category as
the interest shown by anti-socialist
and imperialist forces.

While supporting the measures for
strengthening socialist democracy we
also emphasise the need for defence
ol socialism and defeat of the plans
of anti-socialist and imperialist forces.
This was also the commitment under-
taken in the Bratislava Agreement of
six Warsaw Pact powers including
Czechoslovakia. We expected that
the solution to the problems would
be found through mutual efforts bet-
ween the Czechoslovak leadership. on
the one hand, and the leaders of the
other signatories to the Bratislava
Agreement, on the other. Unfortu-
nately, this has not happened.
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The Soviet Union and other War-
saw Pact powers whose troops have
entered Czechoslovakia had made
certain statements to the effect that
they have no intention of staying in
Czechoslovakia. 1 do concede that
the developments in Czechoslovakia.
especially the entry of the Soviet and
other troops of other Warsaw Pact
powers, are an extraordinary develop-
ment. While cherishing the sovereign
rights of Czechoslovak people, which
must be respected. we cannot at the
same time discount the serious threat
to its socialist system, when all anti-
socialist and imperialist forces are
waiting for a chance to smatch away
Czechoslovakia from socialism.

We hope that the troops of the
Soviet Union and other Warsaw
powers will withdraw from Czechos-
lovakia as soon as possible.

SHRI NATH PAI : Immediately.

SHRI YOGENDRA SHARMA :
The normal conditions will be res-
tored and socialism in Czechoslovakia
made safe.

Before 1 conclude T would like to
have a word about the proposal for
the adoption of a resolution by the
House on this subject. Never in the
past on such occasions did this House
adopt any resolution. ... (Interrup-
tion). The general practice has been
to endorse the statement made by the
Prime Minister. So far that has been
the practice of this House. The House
did not, for instance, pass any resolu-
tion when Guatemala was attacked or
during the Hungarian developments
in 1956 or on the Bay of Pigs US in-
vasion in Cuba or on the US-backed
invasion of the UAR by Israel.
Never, of course, did the House pass
a resolution condemning the US
aggression in Vietnam. We do not
see why the hon. Members should
ask for a departure in the present
case to adopt a resolution.

SHRIMATI SUSHILA ROHATGI
(Bilhaur):  All T wanted to say was
that this was not a very spontaneous
outpouring and I wanted the hon.
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Member to be spared the torture of
reading out something.

SHRI M. MUHAMMAD ISMAIL
(Manjeri): Mr. Speaker, Sir, it is
indeed highly deplorable that 25 years
after the cessation of the catastrophy
of the World War Il, military force
has come to be applied for enforcing
ideological submission of one country
to another. Sufficient points of law and
of international law have come out of
the discussion that has taken place so
far. Nobody denies that there has been
an application, a use, of military
power today. The question is whe-
ther it is aggression and whether that
aggression is justifiable. That is being
discussed.  Here, I would like to
point out even the Russian point of
view. The U.S.S.R. says that as soon
as they find that the presence of their
forces and of their allies is not needed
in that country, they will be with-
drawn. That means, in a way, the
U.SS.R. and their allies admit that
that is an undesirable course that they
have adopted in the present circum-
stances. That is the position so far as
military action is concerned.

Now, I do not want to repeat and
evaluate all that has been said here
on the matter. So far, nobody has
said that what has taken place is the
right thing to do. I think, everybody
has taken exception to what has
happened.  Yesterday, the Prime
Minister also. in her statement, did
not say anything which would amount
to any condonement of the thing that
has happened. That is the position.
We do not like military force or
violence or aggression to take place
in the world because it will not only
affect the people who are directly in-
volved in the aggression but will also
affect everybody else in the world.
We also stand to be affected by such
an aggression. Therefore, it is in the
interest of all the nations of the world.
including ourselves. to see that such
an aggression does not take place or.
if it takes place. it is vacated as soon
as it is possible.

Now, the things have happened as
they have happened. What are we
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to do under these circumstances ?
Are we to condemn the people who
have resorted to aggression, break
their friendship away and be done
with it or do we really want to help
the nation which has been the victim
of aggression and also try to improve
friendship amongst all the nations as
before ? If we want only to condemn
aggression and be done with it, and
thereby break our  non-alignment
policy and our friendship with every
nation of the world, we may still do
it. But, I think, nobody would agree
that that is our object. Our object
is to see that what has happened is
rectified in the proper manner and in
proper time and that aggression is
vacated and, at the same time, Russia
is also agreeable to vacate that aggres-
sion.

Under these circumstances, I think, .

what the Government of India has
said about the matter is sufficient to
show that the Government of India
does not support what has happened
and does not support the action that
U.SS.R. and her allies have taken.
The Prime Minister has expressed
anguish and concern over the matter.
What do we do after this? We must
not take it easy. We must even at
this very minute begin to act. How
10 act? We have to persuade Russia
to withdraw her forces from that
country and, perhaps, we may succeed
as somebody said that of all the
nations of the world, we are in an

advantageous position to take up
such a mission as that. We may be.
perhaps. in a more advantageous

position than many other nations of
the world. Therefore, what I would
suggest is that the Government of

India, at once. should get in touch’

with the U.S.S.R. with the object of
having the forces withdrawn, at once.
and persuading them, once again, 1o
settle the dispute between them in a
peaceful manner.

If we do that. it will be one of the
most remarkable achievements of our
country and thereby, we shall be
benefiting not only the world but also
ourselves. This is what the Govern-
ment must do, according to me.
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SHRI J. B. KRIPALANI (GUNA):
Mr. Speaker, Sir, I can scarcely
compete in eloquence with the pre-
vious speaker. If I were speaking on
bebhalf of the Congress, I might have
been able to compete with him. But
as I am not speaking from the ruling
party, I think I am unable to compete
with him. T do not want to repeat
what has already been said. 1 would
only draw the attention of this House
to the history of the Czech people.
After centuries they got their liberty.
How did they utilise it? They esta-
blished democracy in their country.
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Their economic life became so advan-
ced that they could compete with
other industrialised nations. They
fought Hitler with a bravery that was
unsurpassed and yet those who fought
with Hitler were made into slaves of
Russia. This was the prize that they
got. They were not with Hitler, they
were fighting against Hitler and yet
they came under the heel ot Russia.
Be it said to the credit of those small
countries that they were fighting the
battle of freedom and democracy
against Hitler. Yet, they all became
the slaves of Russia. Take Poland,
for instance. It fought against Hitler
and yet Poland’s liberty was lost.
Hungary also lost its liberty. It is a
strange world that we are living in.
Those who were fighting for the free-
dom of the world, they have been
enslaved and the leaders of those
countries had to commit suicide or
they were murdered and a Commu-
nist regime had been established in
those countries.

Now, what has happened in
Czechoslovakia? We are told by
Russia that they have been invited.
1 am sure if China or Pakistan in-
vaded India, they could say with
greater authority that they were invi-
ted by a section of the people here.
The second reason given is that they

want to save socialism in Czech
country. We are also a socialist
country.

SHRI P. GOPALAN (Tellicherry):
What socialism?

SHRI J. B. KRIPALANI : If we
establish socialism, tomorrow Russia
can say that is a socialist country, this
is a country pledged to socialism, it
is not fulfilling its pledge and so we
invade India to establish socialism,
and 1 am sure the Congress socialists
would welcome it, because they are
pledged to socialism.

SHRI NAMBIAR : Very
logic.

SHRI J. B. KRIPALANI: 1 do
not speak illogically as my friends
over there.

good
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AN HON. MEMBER : Tata-Birla
socialism.

SHRI J. B. KRIPALANI: They
want to be irrational and illogical. I
can speak only with logic. A Con-
gress Member said, so also the Prime
Minister, that we are friendly with the
East European countries and Russia.
What is the duty of a friend ? Is it
not the duty of a friend, if he is a true
friend, 10 tell his friend that he is
wrong when he is wrong ? Why mince
matters 7 You have to be very force-
ful as the ears of the other party are
plugged. You have to speak force-
tully because the other party is not
going 1o listen to you unless you speak
tforcefully. It all depends upon his
hearing capacity. Do you mean to
say that those who are aggressive
have sharp ears? They have very dull
ears.  Therefore, you must impress
upon them with loud words that this
is what vou have done. 1 do not
want that India should not be friendly
with Russia. But as friends we must
tell them “you have done something
wrong, something that may bring
about confusion in the world, some-
thing that may bring about world
war’. We must be friendly. At the
same time, we must tell them where
they have gone wrong. Another
Congressman said that this is being
done in favour of Stalinism. Then,
why are you mincing matters ? Did
he not say that Stalinism is coming
back ? If Stalinism is coming back,
then why can’t the Congress people
plainly tell the Russian people that
we condemn your aggression on the
Czech people ? We should be frank.
It we are not frank, we dre not ser-
ving our friends properly.

Another thing that I have got to
say is this. One young lady in the
Central Hall today said ‘I am con-
fused ; we are a weak people.’

SHRI NAMBIAR : Is it because
she is a young lady ?

SHRI J. B. KRIPALANI : This
man does not know that all ladies are
young. I told her. a faint heart
never won a fair lady. What are our
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traditions 7 Anywhere, wherever there
was aggression, before Independence,
we condemned it.  Jawaharlal said
that he felt like taking up a gun and
going to fight in Spain. Do people
remember that? I remember it very
well. If it was not for the fight in
India, he would have gone. 1 quite
understand that.  When Czechos-
lovakia was invaded earlier, what did
that man with umbrella, Mr. Cham-
berlain, say ? He said that Czechos-
lovakia is a distant land of which we
know little. Today also we are say-
ing that Czechoslovakia is a very
distant land, far away, and we know
very little of it. We know very much
of it. This was a country of brave
people. ~ We condemned the Dutch
aggression in Indonesia. We helped
every freedom movement. I can say
with confidence that if we had not
waged this war of independence in
India, Burma would not have been
frece, Ceylon would not have been
free, many countries which did
nothing for their freedom would not
have been free. = When the British
people saw that the Kohinoor of their
possessions was gone, they thought it
was not worth keeping other coun-
tries.

And, Sir, as a country what are our
traditions ?

Sir, 1 want to remind this House
and this Government about a day
when we were assembled in a meeting
at Wardha, and there, an old man.
not weighing more than a hundred
pounds, wanted us to give a challenge
to the British Government. At what
time ? At a time when all the armies
of the world, excepting Hitler’s
armies, were assembled here. The
English arthy, the Indian army, the
American army, the South-African
army, the Australian army, all armies
were collected here. We trembled
and we wondered what this old man
was talking. Do you know, Sir, what
he said ? He said : “You are a res-
pectable organisation. You need not
go into such dangerous games.” So,
he said, ‘T shall go it alone’. When
he said. ‘I shall go it alone’ half the
Working Committee was against him.
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He said: °I shall go it alone’. You
are a respectable organisation. You
have to pass a resolution saying that
whose who feel with Gandhi may
help Gandhi in his movement of
"Quit-India.’ And today these people
are telling us, speaker after speaker
gives us advice to be wise, t0 be
careful, to be cautious. Did we have
an army, navy or air-force in those
days when we asked the Britisher to
quit India ?

You have inherited such great
traditions.  Are you moving away
from those traditions that you cannot
say at this hour that we condemn
what has happened in Czechoslovakia?
Have we gone so cowardly ? Did
Pakistan not invade us and did our
jawans, our old ladies and every sec-
tion of our society, not rise as one
man ? India may be divided into many
parts but when danger comes our
people know how to unite and face
the danger.

Even if you are fainthearted, as we
were of the Working Committee, let
this Government be cautious and
careful; let the Government not vote
but let us all vote that Russia has
committed aggression and we con-
demn it. It has murdered the rights
of a nation; it has taken away the
liberty of a nation and we condemn
it.  If we do not condemn it, we
stand condemned before the world
and before history. Let the Govern-
ment keep aloof from this resolution
and let us pass a resolution that we
condemn this aggression because it is
a naked aggression. And at what
time ? When they had decided to
come together, when they had accep-
ted the Czechoslovak regime'! It is
just like the Japanese attacking the
Americans at Pearl Harbour. This is
nothing less than Pearl Harbour. And
our friends say that we will not
condemn it! I say, it will be derelic-
tion of duty. We have inherited cer-

tain traditions and we must keep
them up.
SHRI P. RAMAMURTI

(MADURAD : Mr. Speaker, Sir, we
are discussing a very serious situa-
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tion. As far as my party is concerned
...... (Interruption), our party is known
to be one which does not support
the Soviet Union in many of its
ideological positions; neither do we
support the Communist Party of
China on many of its positions. There-
fore we seek to look upon this pro-
blem with a certain amount of objecti-
vity, free from any prejudices or pre-
dilections.

Certainly, the events that have
happened in Czechoslovakia, with the
military intervention of the Soviet
Union and the Warsaw Powers. have
disturbed the entire socialist and
democratic world. At the same time,
we look at these problems from the
point of view of what has been
happening in the entire world. The
Second World War ended in a way
not to the liking of my hon. friend,
Shri Masani, and others. The Second
World War ended not to the liking
of the imperialists. A socialist world
came into existence whether Shri
Masani liked it or not. A socialist
system came into existence and not
only it came into existence over the
eastern part of Europe but later on
that socialist world extended also in
Asia. Since then a worldwide fight,
a struggle. has been going on all over
the world between the forces of
socialism and imperialism. This is a
fact which cannot be wished away
whether we like it or not.

In this House also certain interests
and parties are carrying on the same
fight. Some hon. Members were
expressing surprise that Shri Masani
was not so very eloquent and did not
feel so emotional, for example. when
certain other countries in South
America were attacked by the
Americans. I am not surprised,
because it is a part of a fight; it is a
part of a struggle, a worldwide
struggle, and certainly Shri Masani
would like if, for example, Guate-
mala was murdered or some other
country in South America was mur-
dered. Shri Masani would certainly
like it because it is a part of that
struggle.
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Therefore it is not a question of
human rights or something that is
motivating them. Let us understand
that. As far as some party is con-
cerned, it is taken as a part of that
struggle. This is taken as a part of
struggle. But this part of struggle
has been going on ever since the
Second World War. Unfortunately,
the Soviet Union which was then the
leader of the world communist move-
ment had adopted certain ideological,
political and other organisational
positions with regard to the commu-
nist world whose results the Soviet
Union is reaping today. The develop-
ments that have taken place In
Czechoslovakia, certainly, are the
direct result of the very policies that
the Communist Party of the Soviet
Union and the Soviet leaders haye
been adopting.

17. Hrs

" What is the position today ? Today,
the position is that as a result of
these policies, when they gave ground
to those counter-revolutionary forces
along with the policies of what we
call the big nations’ chauvinism adop-
ted by the Soviet Union. naturally.
inside Czechoslovakia, other counter-
forces began to develop. Naturally,
they were also assisted by other forces
which were waiting for such develop-
ment. Under these circumstances,
the Soviet Union. having disarmed
those militant forces of socialism and
communism. ideologically and politi-
cally, having emasculated them. has
landed itself into this wonderful posi-
tion where its action is not suppor-
ted by any communist party in its own
ranks. This is a position where even
the French Communist Party, even
the Ttalian Communist Party. even
the British Communist Party. all
people who stand by the Soviet
Union with regard to the ideological
and political positions. even those
Communist Parties. could not support
the Soviet Union. On the other hand.
they have come out in open condem-
nation of it.

The position is this. A political
problem has arisen. In this world-
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wide fight, it is. certainly, true that
imperialism has been always seeking
to undermine the socialist world. It
has always been seeking to under-
mine the development of socialist
movement and communist movement
throughout the world. We know, for
example, how the Americans sought
to arm the West Germans to the hilt so
that they can intervene in all these
things. We know. for example. how
they are intervening in Vietnam. What
for? We know that. Precisely, at this
moment, instead of strengthening those
forces that could stand upto them,
having disarmed completely, today.
unfortunately, the Soviet Union his
found itself in this position of military
intervention where, as 1 said, the
communist parties who supported the
Soviet Union are not able to support
it. Its actions today are such that it
is not able to explain in understan-
dable terms to anybody. This is the
real position.

What is our position ? Our
position is that a political problem
cannot be solved by military means
unless it leads to serious rethinking
inside the Soviet Union itself. T know
Mr. Masani is extremely unhappy
over that. I know Mr. Masani things,
if the Soviet Union and China come
together, what will happen to us.
That is what he is afraid of. May
1 remind Mr. Masani that at the time
when the Soviet Union and China
were working together, we did not
have a quarrel with China and that
our quarrel with China developed
precisely at the time when the Soviet
Union and China quarrelled on ideo-
logical questions ?

Mr. Masani is worried over that.
He is afraid of the fact that if the
communist movement in the world
gets united, the forces or the interests
he represents will be jeopardised—
their days are numbered. That is why
he is very much afraid of that.

Our position is quite clear. Our
position is that a military solution
cannot be found for these ideological,
political and other organisational
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questions essentially unless the Soviet
leadership is able to rethink on its
basic policies.  After all, it should
realise that its basic policies have led
not only to the division in the com-
munist movement in the whole world
but today it has led to the division
inside even those communist parties
which have been supporting the Soviet
Union.

This is the position to which
it has led. These problems can only
be solved on the basis of rethinking
and on the basis of fundamental
principles. T know, some of these
fundamental principles are anathema
to many in this House. but, nonethe-
less, I hope, it will lead to it so that
this kind of thing is not necessary but,
on the other hand, the Communist
movement in the whole world will
stand together and we will go forward
whatever might be the forces of
imperialism.

MR. SPEAKER : 1. will allow one
or two members on this side. SSP
and PSP are the parties which have
yet to participate and then the Prime
Minister will reply. I would request
the hon. members to be brief.

MR. RABI RAY.

o for faoo & graeg ¥ gw «W
T AEE I G § AR TE TN
qarer Aet & afew A W AW FT
oF Ay g g R faed ar
¥ gw gg @ fofaq £ ¥Q ot
F WM ¥ WY fawew Iw far mn
P H I AW N A X W W
AT AR B

“This House, having considered
the statement made by the Prime
Minister in the House on the 2Ist
August, 1968. in regard to the entry
of the Armed Forces of the US.S.R.
and some other Powers of Warsaw
Pact into Czechoslovakia condemns

the naked aggression on peace-
loving,  independent socialist
Czechoslovakia by the USSR and

her Warsaw Pact allies; and further
demands that the Russian and her
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allied armies withdraw immediately
from Czechoslovakia territory; and
further urges the Government of
India to initiate steps in every
national and international forum
to defend the sovereignty and inte-
grity of Czechoslovakia, a country
whose friendship with India is
based on ties much stronger than
those that bind most other nations:
and further expresses the solidarity
of the people of India with the
people of Czechoslovakia.”

Ty WY, ®6 JETT F) AW

“It is authorised to state that the
party and the government leaders of
Czechoslovak  Socialist Republic
have asked the Soviet Union and
other allied States to render the
fraternal  Czechoslovak  people
urgent assistance, including assis-
tance with armed forces.”
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“Wherever the units of the Red
Army passed, people complained
about their behaviour. Many
women were assaulted, many were
raped, and there were cases of
murder and robbery. At first we
tried to explain these things to the
people as isolated instances, but the
number of crimes steadily grew.
This did enormous harm to the
prestige of the Red Army and
Soviet Union, and hampered us in
our political work, because not
only during the war, but even
before it. we had been telling our
people quite different things about
the Red Army. The misconduct
assumed such proportions that it
was becoming a grave political pro-
blem. Reports were received by
our authorities that Red Army
officers and men had committed
1,219 rapes on Yugoslav territory
329 attempted rapes, 111 rapes with
murder, 248 rapes and attempts at
murder  and 1,204  robberies
with violence. The Secretary of
the Country Youth Committee of
Vojvodina  was among the girls
raped. Even the wife of a mem-
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ber of the National Committee was
assaulted. In Belgrade itself there
were several cases of rape which
provoked indignation in our army
and among the civilian population.”
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SHRI B. SHANKARANAND (Chi-
kodi): Sir. since yesterday we have
been discussing a very greal situation
which has arisen in the international
scenc.  Yesterday. 1 saw the Opposi-
tion parties fighting among themselves.
Today also I saw the Speaker himself
sometimes called it “This is not a fish
market.” These things are happening
in this Parliament when we are dis-
cussing a very serious subject affecting
the world and with which India is
closely connected. At this time, 1
heard the specches from the Opposi-
tion side. and 1 do not know. and I
fail to understand as to who spoke in
favour of imperialism and who spoke
in favour of communism. because the
speakers on the other side were not
clear in their own thinking about their
own ideologies.

SHR1 M. L. SONDHI: Sir, are we
having a lecture on the Oppositon?

MR. DEPUTY-SPEAKER: Order.
order. Please resume your seat.

SHRI1 B. SHANKARANAND: At
this time. 1 am reminded of a very
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interesting story. There was a very
scrious case being argued before a
court. The lawyer on the one side
shouted. showed his fists and stamped
on the table and spoke nothing. The
lawyer on the other side, without talk-
ing anything, kept quiet. but do you
know what he did? He moved his
fists, this way and that way. stamped
on the table, kicked the ground and
all that. The others asked, “What are
you doing?” He replied. “No Sir, ¥
am replying.” That was his first re-
action.  Afterwards, he opened his
books and began to argue calmly. 1
do not want to do the first one which
I quoted. I want to speak out my
thoughts on this problem. I do not
want to shout like the Opposition
benches.  (Interruption) Russia s
strong militarily, and showing its might
over a very small country has been,
in my eves. an act of cowardice. and
it has exhibited its cowardice. And
Czechoslovakia. by showing its passive
resistance. has displayed its courage.
In this light we have to see the world
situation.

1 am also surprised to find that
many eminent parliamentarians today.
on many occasions. who have spoken
about democracy and communism are
absent today, and those who have
spoken since yesterday have not spoken
anything and they have not shown
their reaction.

On this question. as 1 said, as far
as 1 can sce, China is silent: Pakis-
tan is silent: though some old Com-
munist countries have immediately re-
acted. these three groups—-some in
our country. and the neighbouring
countries—China and Pakistan—have
been silent without saying anything. I
am rather surprised: they talked about
socialism and about imperialism. But
I found the forces of socialism and
imperialism were fighting in this very
House without fighting in the interests
of this country. None of them spoke
anything in the interests of the coun-
try. and if we have real interest in our
country. if we want to give a better
image of our country to the world at
Iarge. T think we should have whole-
hzartly supported the Prime Minister.
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What is wrong with the Prime Mi-
nister's statement? They are finding
fault with the Prime Minister’s state-
ment. On this occasion. 1 want to
narrate a very small story.  There
were some blind men and they wanted
to know what an elephant was like.
Some of them caught hold of the leg
and said that it was just like a tree.
Some others caught hold of the trunk
and said it was just likc a snake. Some
caught hold of the tusk and said it was
just like a spear. Some caught hold
of the tail and said it was like a rope.
The Members of thc Opposition have
done the same thing.

Without knowing what the state-
ment of the Prime Minister is they
say that this is not a proper statement,
this is not an clephant. Let them
study the statement as a whole. Let
them know that the statement of the
Prime Minister fully carries what they
want to express. But they are carried
away by their feelings.

SHRI PILOO MODY: Okay, we
are now convinced.

SHR1 B. SHANKARANAND: |
hope you know an elephant now......
(interruptions) 1 am not accustomed to
being interrupted. becausc I never in-
terrupt anybody. 1 just now gave an
cxample.

SHR1 KANWAR LAL GUPTA:
We are very much impressed by his
speech.

SHRI B. SHANKARANAND: It
is stated in Pravda:

‘There is and cannot be any
peaceful co-existence in the
field of ideology as there can be
no class peace between the pro-
letariat and the bourgeoise.”

This is the view given expression to by
Pravda. the mouthpiece of the Com-
munist Party. 1 think a certain section
of this House is very much associated
with this as can be secen from the
specches on the other side.

We are committed to socialism. but
not socialism minus democracy. Our
socialism is democratic socialism. And
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if there is anything against democracy,
1 think we have to react very carefully.
The opposition members are very right
in their feeling. They want the Prime
Minister to express our feelings in
very strong terms. They must appre-
ciate that our Prime Minister has ex-
pressed our view in quite reasonable
terms with restraint, because she has
the responsibility to carry out what
she says. because she has to run the
government.  She has to create an
image for us in the world relations.

SHRI PILOO MODY: He is spoil-
ing his case.

SHRI B. SHANKARANAND: If
Hon. Members go through her state-
ment carefully they will find that she
has given expression to their feelings
and thoughts.

Acharya Kripalani spoke something
about Indian tradition, culture. history
and background. No other member
spoke about India. some spoke about
Tito. what another country has done,
how imperialism is in danger., how
socialism is in danger and so on. 1
say that the whole of humanity is in
danger today. So. we must support
the Prime Minister so that she can
carry out our policies.

SHRI NATH PAI (Rajapur): Mr.
Deputy Speaker. as I heard the an-
nouncer of the All India Radio yester-
day at 8 o'Clock read out the bulletin,
informing us that units of the Soviet
army along with those of some mem-
bers of the Warsaw Pact had invaded
Czechoslovakia, I was shocked. stun-
ned and staggered. Anguish. agony.
pain and sadness seized me, as it must
have seized millions of my countrymen.
I was reminded, suddenly, of what 1
have read but 1 did not believe: once
again, we shall have to witness the
cruel truth of a poem by Mathew
Arnold:

“We are here on a darkling plain.

Swept by confused alarms of
struggle and fight,

Where ignorant armies clash by
the night.”
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Across my mind flashed the thought
given in a similar tragedy Jawaharlal
Nehru had written, which has moved
and left an indelible impress on the
generation to which I belong:

“Once more we hear the world
that sickened the earth of old,

No law except the sword, un-
sheath and uncontrolled”.

Tiis was then to be the law.  All
these years we had hoped that the
world was slowly moving towards
sanity. towards reason, towards mu-
tual respect. But here was the specta-
cle of one of the two mightiest na-
tions of the world turning all its fury
and might against one of the smallest
nations in the world.

Sir, in this agony I also realised that
it was not only Czechoslovakia which
was going through this agonising tra-
gedy. In a real sense we were on
trial. It was not only Czechoslova-
kia's freedom that was going through
an ordeal. It was perhaps our honour
also which was on trial. How shall
we face it? How shall we react to
it?  How can we rescue Czechoslo-
vakia's freedom and in the process up-
hold the honour of our country? These
thoughts continue to assail me and I
look forward that the Primc Minister,
without mincing words, seeing what
has happened. would rise up to the
occasion and would speak not for a
negligible  minority. which is vastly
parading the label of being progres-
sive. but for the vast broad masses of
our country. And what has happen-
ed when [ listened to the speech? May
1 say. Sir. | know. comparisons can
be odious at times. sometimes invidi-
ous. But may I, in all humility and
respect. tell her once when Czechoslo-
vakia was the victim of another aggres-
sion. what did Pandit Jawaharlal
Nehru say? He said:

‘1 listened to the speech of Mr.
Neville Chamberlain. It was an ap-
peal to restraint after the Baldwin
manner. but lacking the Baldwin
touch and personality. It struck me
as singularly ineffective. There was
no reference to the vital issue at



439 P. M.’s Statemerit re.

[Shri Nath Pai]
stake and the naked sword that was
being flashed towards the world
challenging humanity. There was
no reference to the way of violence
that was becoming the law of the
nations.”

And so, he said:

‘I felt depresscd and my heart was
heavy within me. Was virtue always
to be treated so unless it was accom-
panied by the big battalions? Was
evil ever to triumph?”

This was the question, 1 think, that
was uppermost in the minds of every
Member of Parliament who listened
to the Prime Minister's statement
yesterday. We know the great respon-
sibility which lies on the shoulders of
the Prime Minister of India. We are
also conscious that we have certain
relationship with the Soviet Union. and
nobody wants those bonds to be
broken. but are we to shirk our res-
ponsibility? Are we to take it lying
down? Are we to take it lying down
under the garb of statesmanship? Are
we to ignore our basic duties when
our honour is at stake and the freedom
of another country is in danger, that
our national interest may be jeopar-
dised? Shall India sink so low? Is
that the tradition. as Shri Kripalani
asked us? Is that the tradition which
we have inherited from Gandhiji that
whatever may happen in the world,
because some nations give us a few
bags of wheal. therefore, we should
be ticd down and not say anything. or
some other country gives us some
wretched little arms and so we should
condone these things? Shall India sink
so low? This is the thought which
comes uppermost in our minds today.
The situation was partly retrieved
today when something unusual, some-
thing unprecedented, happened. not in
numbers, but in significance. in mean-
ing. Today we saw 120 million
Indians marching in silence, in protest.
cxpressing their  solidarity with the
people of Czechoslovakia. Tt was not
120 M.Ps. who marched. Behind these
120 M.Ps. who marched there were
at least 120 million Indians who
wanted us to demonstrate our sym-
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pathy with the people of Czechoslo-
vakia. And in this agonising and dis-
turbing situation, as the news came
with every bulletin of the All-India
Radio. T was wondering what was hap-
pening in Prague. This march was
startling and exciting because we were
led by one of the veterans of the
freedom fight of our nation. We were
led by the last freely elected President
of the Congress party and we had the
company of the one truec Congressman
in the Congress party. Mrs. Sucheta
Kripalani.

17-35 Hgs.

Partly, if the Prime Minister would
not speak for us courageously, honest-
ly and in a straightforward manner,
we spoke: the MPs who marked spoke.

What is the basic. fundamental
issue that is at stake? Shall we be
playing only with words; shall we be
having semantic quarrels only or
shall we lace the basic issues, straight
and simple? T want to say, the issue
is very simple. very clear, very plain
and very obvious. The issue is that
the rape of a small nation has been
committed., the soul of a nation is
being tried to be strangulated, the
voice of a small nation is being
stifled by the use of a -naked
sword Is this the voice of an Indian
reactionary, as some of our friends
want to say? One aflter another 1 will
prove. I think. that it is nothing but
aggression. But if it is an aggression
what should be the response and the
reaction of India? These are the two
simple issues before the Parliament
and the country today.

I shall now quote. not a reactionary
but one of the great Communists of
all times., Marshal Tito. This is what
he told recently. before the tragedy
took place. to Al Ahram. When the
tragedy was to befall Marshal Tito
says this—and this is something that
the Government of India and those
who are not still able to make up their
minds should take into  considera-
tion:—

“Secondly, the situation is not
such that socialism in Czechoslova-
kia is in jeopardy.”
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Marshal Tito says that he is not con-
vinced that socialism in Czechoslovakia
is in jeopardy. He says:—

“If there should be any interven-
tion or strong pressure from the
West posing a direct threat to the
social system, Czechoslovakia has
its own army to defend it, it has
its own Communist Party, it has
its own working class.”

This is what Marshal Tito says.

17.37 hrs.

{MR. SPEAKER in the Chair]

But I will turn to one Indian Com-
munist who led the Indian Commu-
nist Party with distinction and honour.
1 wish he had continued a little longer!
The tragedy of the Indian Commu-
nist Party is that it has never dared
to produce a Dubcek. How wonder-
ful would it be if the Indian Commu-
nist Party one day produced a Dubcek!
I hope that the restrained speech made
by Shri Yogendra Sharma today is
perhaps the beginning that the Com-
munist Party of India is not immu-
nised against the forces of freedom
that are overtaking the Communist
Parties in every part of the world.

Shri P. C. Joshi. Shri Pooran Chan-
dra Joshi, not a reactionary, not a
Jan Sanghi. not a Swantraite, not a
PSP reactionary but a man who led
the destiny of the Communist Party
of India for the longest period has to
say this—for the Communist Party of
India 1 would like to read this: a
choice thing it is:-—-

“Is it not time to learn that ser-
vility is not loyalty to the Soviet
Union and all it stands for?”

This is what some people here and
some people there also should learn,
that there is a lot of difference between
friendship and friendship. Friendship
calls for a special responsibility. No
responsibility is greater than, when the
friend is erring. to tell him so with
firmness because that is preserving the
ties of friendship and that will per-
haps save the friend also from further

P. M.'s Statement re. SRAVANA 31, 1890 (SAKA)

situation in 442

C:zechoslovakia (M)

mistake. We call the Soviet Union
our ftriends. 1 think. we are friends
and 1 would like the Indians to culti-
vate that friendship. 1 know the limi-
tation that friendship imposes upon me
and the responsibility that friendship
casts on me. Shall I disown that in
a moment of crisis? That is the thing.
But I discover that a campaign is being
raised against some of ‘us because we
raised our voice against the supply of
Soviet arms to Pakistan and it is said
that we are reactionaries. We have
always been reactionaries. Somebody
today called me a pro-Communist but
normally we are being called these
days reactionaries. Nothing of the
kind is true. The only guilt that can
be brought against us with some force
of conviction and truth is that what
matters, what counts, what worries,
what guides and what inspires us is
the interest of this country. That is
the only thing that leads us to any
position in this country.

Shri Pooran Chandra Joshi then tells
us very clearly:—

“l say more, why unduly exag-
gerate the danger of counter-revolu-
tion in Czechoslovakia as a conve-
nient cover for interference in the
internal life of the Czech Party and
of the affairs of the Czech state.”

This is what he says.

Now, Mr. Speaker. Sir. 1 was dis-
tressed to listen to the speech of my
hon. friend. Shri Bakar Ali Mirza. a
good man. an honest man and a man
for whom 1 have the highest regard.
But I do not know how he could have
said what he managed to say today.
I was really distressed to hear his
speech. Obviously, he seems to know
more the truth about what is happen-
ing in Czechoslovakia than the Presi-
dent of Czechoslovakia: he seems to
be having more agony than the chosen
President. the Communist Party. the
I egislature and the Government.

Last night, the Soviet spokesman
told the Security Council that what
they are doing is the domestic affair
of Czechoslovakia and. therefore. the
Security Council should not interfere.
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I think. this will go as a master-piece
of the understatement of the twentieth
century. I quote from the All India
Radio:

“The Czechoslovak President Svo-
boda said in a broadcast last night
that the action of the Warsaw Pact
countries was illegal. He declared
that there is no way back from the
liberal programme the country had
embarked upon.”

Now, the Czechoslovak National
Assembly has issued a Proclamation
calling on the Soviet troops to with-
draw. 1 want to tell my hon. friend,
Shri Bakar Ali Mirza, here is the pro-
clamation of the Czechoslovak Na-
tional Assembly. This is what they
say. It denounces the occupation as
a complete violation of Czechoslovak
sovereignty.

I was surprised to hear the people
insinuating that it may be in the inte-
rest of the Czech people. Is aggres-
sion in the interest of any people? We
are told that the Czech people invited
the Soviet Union. They have never
bothered to identify the so-called
Czech leaders who have invited the
Russian army to go there. We would
like to know their names. their status
and their positions, as to whom they
represent. We have never been told
who they are. But we are told they
have been invited by the Czech people.
May 1 tell you there is a slogan, re-
cently appearing_in the streets of Cal-
cutta it is: WIHIT T THT 99
The path of Mao is the path of libera-
tion. If this insane person or this
irresponsible persor gets any possibi-
lity of calling Mao in this country, will
that be an invitation by the Indian
leaders 1o him to come and occupy our
country? I would like te know the
answer. Prevarication is going on one
after another.

Yesterday. an attempt was made:
we did not know the full facts. What
facts do we need to know that aggres-
sion has taken place? It is quite clear
and patent to everybody that the na-
tion has been aggressed upon by out-
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side armed forces.  Should it take
time for India to make up its mind?
What does Czechoslovakia says? How
can people go on making these insinua-
tions that the Russians have gone at
the invitation of the Czech leaders?
But this is a classical plea of every
aggressor. Don’t we know that when
Hitler. finally. occupied Norway, he
had one Norwegian to invite him, cal-
ed. Mr. Quisling. who was rewarded
and was allowed to form Government?
How can India forget all this?

Mr. Speaker. Sir, subject India be-
haved better than how free India is
behaving. 1 would like to point out
that when Abyssinia was the victim
of aggression, when Spain was struggl-
ing for preserving democracy, when
China became the victim of Japanese
aggression. the voice of subject India
was raised by Jawaharlal Nehru—and
also by Tagore—in a moving passage
on the tragedy of Spain. The spokes-
man of struggling India. subject India,
occupied India, Jawaharlal Nehru.
speaks in these words:

“But while we argue and debate.
blood flows in Spain and heroic
men and women and even children
fight our battles and give their lives
for human liberty.”

Substitute ‘Czechoslovakia’ where late
Pandit Jawarhalal Nehru has used the
word ‘Spain’, and you get the full pic-
ture of the tragedy. you get the full
meaning, the significance and the di-
mension. Then Pandit Jawaharlal
Nehru said:

“We are ourselves helpless in
India and hunger and stark-poverty
meet us everywhere: we fight for our
freedom and to rid ourselves of the
empire that exploits and crushes us.
Famine and flood...... "

All this is true of India today.

“

...... Famine and flood and natu-
ral calamity have pursued us and
added to the burdens of empire. But
out of our hunger and poverty we
will send what help we can to our
comrades in Spain. and though this
may not be much, it will carry with
it the earnest and anxious good
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wishes of the people of India. For
those who suffer themselves feel
most for their brothers in misfor-
tune elsewhere.”

Why did she not call the Czech
Ambassador yesterday as the Prime
Minister of India? Why did she not
tell him that it has been the tradition
of her country. her father. her nation
and her people to stand by all those
who are resisting aggression?  She
could have said this, “I am not today
speaking as the Prime Minister of a
Party but as the spokesman for 51
crores of Indians”. She could have
enjoyed this glory for one brief minute.
She could have told him, “Please con-
vey to your Government that we stand
with you: we have perhaps nothing
by way of arms to give you; we
have no aeroplanes: we have no sub-
marines: we do not have even much
food and money to give you, but the
hearts of all Indians go in full sym-
pathy towards you”. Did we do it?
What stopped us from doing that? Do
we need anybody’s permission for it?
And if we are afraid of doing it. are
we fully sovereign and free people in
the true sense of the word? I am
afraid. not only the case of Czecho-
slovakia but occasions like this frigh-
ten me as to what is the significance
of our own freedom.

1 would like to point out to you
the agonising words one after another
of the Czechoslovakian leaders. I read
the Resolution. 1 read the statement
of the President, I read the Resolu-
tion of the Assembly. Now T will
turn and say what the Czechoslova-
kian representative has been saying at
the United Nations:

“*Now as then, the question of the
sovereignty of Czechoslovakia is at
stake”. Mr. Muzik declared. He
compared the situation to that in
1938 when the Munich Agreement
was concluded by the then British

He challenged the statement of the

Soviet representative and said that the

Soviet forces have entered his country
29—1 LSD/68
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against the wishes of his Government,
his President and his people.

If this is not aggression, what is
aggression? Do we need, like the de-
finition of ‘spade’, the word ‘aggres-
sion’ to be defined? If aggression is
established beyond measure.  what
should be our duty? Should the Gov-
ernment of India not say at least what
the leaders of the world Communist
parties have been saying, and should
we be hesitating to say that? Which are
those Communist parties? The Italian
Communist Party is the biggest Com-
munist Party outside the Soviet Union
in Europe. The French Communist
Party is the second biggest party.
These are mighty parties enjoying
mass support in those countries. And
what have they been saying? Prompt-
ly have they come in support of the
Czech people declaring their solida-
rity with the Czech leadership, the
Czech Communist Party and the legal
Government of Mr. Svoboda and Mr.
Dubcek. Should India not do what
all the Communists in the world are
doing? Let us forget the Americans,
the British and the French. You and
1 perhaps have every reason to be-
lieve that once again there might
have been a shady deal between Krem-
lin and White House. We knew that
there was such a shady deal at Yalta
to divide the world. But have we
divided the world? Does India have
a skeleton in its cupboard like Viet-
nam to be afraid of the Soviet Union?
Why should we be afraid? I
may not care whether Mr. Rusk
protests or not. I have a clear
conscience. India has a clear con-
science. So, there is no justifica-
tion for the Prime Minister of India
to tell the people of India, “The other
leaders have not spoken and so. we
cannot speak”. My country has never
committed aggression: India is never
guilty of aggression. So. India should
raise its voice. Then we are asked
this extraordinary question: when did
we pass such a Resolution in the past?
When Crzechoslovakia was aggressed
upon in 1938 and became a victim of
the Nazis in 1939, there was no Par-
liament. no freedom. The difference
is that today we have a Parliament,
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we are free, and, therefore, I want
it to be passed; therefore, we want it.
This is the reply that I give to all
those who are again and again
asking......

MR. SPEAKER: The Hon. Mem-
ber may please conclude.

SHRI NATH PAIL: I would like
you to be a little liberal to me. 1
would like to bring the All India
Congress Committee.

Then the All India Congress Com-
mittee—how different is the All India
Congress Committee today?—which
was the parliament of the Indian na-
tion, which wanted freedom, that par-
liament of India, passed a resolution
condemning Hitler’s aggression against
Czechoslovakia. Those who want to
ask the question. ‘When did we pass
a resolution?’, this is the reply that
the All India Congress Committee
then gave. I wish it had continued
that adherence to the interests of our
people, to the welfare of our people:
then perhaps our history would have
been different.

Now, here is Nicolae Ceausescu, the
Rumanian Communist Party Leader,
speaking:

“If one considers that there is a
counter-revolution in Czechoslova-
kia, one may say the same thing
tomorrow about Rumania”.

The Rumanian Communist Party said
in Bucharest after a meeting of the
Party that the ‘occupation of Czechos-
lovakia was a grave mistake and is a
serious danger to peace in Europe and
socialism in the world’. -

What was the crime of Dubcek?
Here is the programme which was
adopted by the plenary session of the
freely elected Communist Party of
Czechoslovakia, not imposed by impe-
rialists, not imposed by the Germans
or the Americans. the British or Indian
reactionaries like Shri Minoo Masani.
This was adopted at the plenary ses-
sion of the Communist Party of
Czechoslovakia. Is this a crime
against what Marx said? Is it a be-
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trayal of the tenets of Leninism? The
spirits of both Marx and Lenin must
have shed a few tears like many
Indians when they saw the Red Army
crossing the frontiers of Czechoslova-
kia, and that too in the name of the
preservation of socialism and demo-
cracy. Here is the declaration of the
Czechoslovak Communist Party which
has bzen accused of betraying socialism

“We stand resolutely on the side
ol progress, democracy and socia-
lism in the struggle of the socialist
and democratic forces against the
aggressive attempts of world impe-
rialism. It is from this point of view
that we determine our attitude to
the most acute international prob-
lem of the present and our share in
the world-wide struggle against the
forces of imperialism”.

What is the sin they have committed?
They are being accused of being hos-
tile to the Soviet Union. Yet this is
their declaration, when they were free
to say something:

“We shall put special emphasis
on friendly ties, mutual consulta-
tions and exchanges of experience
with the Communist Party of the
Soviet Union. with the Communist
and Workers’ Parties of the other So-
cialist community, with all the other
fraternal Communist parties......

Certainly not a betrayal of socialism.
certainly not a betrayal of friendship
with the Soviet Union, certainly not a
departure from what Lenin stood for.
This is the only thing they wanted.

What did they want? Here is the
real challenge for India. Does not a
nation, because it is small, because
it does not have the atom bomb, be-
cause it does not control battalions.
have the right to follow its own genius
and to shape its own destiny? Are we
to let loose the floodgates of interfer-
ence? Shall the sword be the arbiter
of human destiny. This is what the
people of Czechoslovakia are asking
you, me and every man and woman in
the world who has a conscience. The
Americans may not be free to give
a reply. The British may be guilty
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of something, and they may not open
their mouth. But what is India guilty
of that she should not give her verdict
clearly on the side of the right of a
nation to shape its destiny?

What today Czechoslovakia is
asking is nothing but to be left alone,
to do what? To shape its destiny, to
mould its own future. We have seen
within our lifetime this small nation
become twice the victim of aggression.
First it was in 1939. Then a black
night descended on her. Now, imme-
diately after a spell of the sunshine
of freedom, once again the bleak, dark,
and God knows how long, night of
black tyranny has descended on these
unfortunate people. In their long his-
tory of 1.000 years again and again
they have been victims of their mighty

neighbours—sometimes Germany,
sometimes Austria and  sometimes

Russia. All that they want is to get
back their freedom, to carve their own
destiny according to their own genius.
I have no doubt that whatever the
Russians may choose to do. whatever

- their so-called allies may choose 10 do
the flame of liberty which President
Massaryk once lighted. breaking from
the thraldom of Austria-Hungary will
once again be lighted in the hearts of
the Czechoslovak people and once
again a new Czechoslovakia will be
reborn with all glory, with all strength
and with all freedom.

The only question this Parliameat
has to answer 1s: what role did we play
in resurrecting a free Czechoslovakia?
Shall we be guilty of having acquies-
ced by our silence in this crime? Are
we not answerable to our people, to
posterity? What shall the reply of
India be? This is the only question
that I want to ask the Prime Minister.
She said something but that was not
at all enough. Our response shall be
immediate. No friendship is endan:
gered; but our honour is. Perhaps
the Russians will learn to respect us
if they knew that we care for values
more, we care for honour more than
we care for goods. than we care for
arms. This is the challenge and India
has to respond to it.
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SHRIMATI SHARDA MUKER-
JEE (Ratnagiri): 1 heard a very
eloquent speech from my distinguish-
ed colleague Shri Nath Pai...............
(Interruptions).  If  eloquent words
could give us some power in inter-
national aflairs, certainly the resolu-
tions the Parliament possess or the
feelings expressed by the Hon. Mem-
bers would mean a great deal. The
dark clouds of hostile military inter-
vention in the internal affairs of Cze-
choslovakia have shocked us. The
shock is caused more by our san-
cuine belief that peace on earth and
goodwill among men has come to be
accepted as a precept of international
life. We did not recognise facts of
reality and we thought that mankind
had by now learnt the price of war-
fare. International. politics respects
only one principle and that principle
is one of self-interest. If this can be
gained peacefully. well and good. If
not, as night follows the day, the use
of force will be there. This is in fact
what has happened in Czechoslova-
kia. -Soviet troops are in occupation
of Czechoslovakia and four of the
Warsaw Pact countries are also there.
President Svoboda and Dubcek are
under arrest and the youth of Czecho-
slovakia are risking death and arrest
in their attempt to stem the tide of
foreign tanks invading their mother-
land. It is too early now to say what
future developments will take place
and how far the ideological, economic,
political and military unity of socialist
countries of Europe will be able to
withstand this serious breach in their
hitherto maintained solidarity under
the Soviet leadership. As far back
as 1948. Yugoslavia under President
Tito’s leadership had dared to have
an identity of its own and when he
did so. economic squeeze was used by
the Soviet Union. Stalin did not use
tanks not because of the reasons given
by my hon. friend, Shri Masani; it was
18 HRs.
because Yugoslavia’s geographical po-
sition is different, and Czechoslovakia
is on the very border of Russia, and
all other smaller countries—all other
smaller socialist countries are there.
And therefore. I am inclined to believe
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that if economic squeeze has been
useful, Russia would have adopted it.
I do not think, therefore, that there is
any difference in the super-power blocs
between the policies and methods
used, whether it be the USA, or the
USSR.  Theretore, whether it is a
ouestion of Vietnam. of the Korean
war or of the Czechoslovakian situa-
tion. the same method and the same
jungle law exist. As in the jungle,
where the lions have their own terri-
tory and if there is any encroachment
of that territory there is open warfare,
so it is with the super-power countries.
As in the old days, so too today. the
people of the same religion will fight
between each other. Now that the glory
and illusion of the first stage of socia-
lism has passed, rivalries will start.
We shall see how far the solidarity of
the socialist countries can withstand
the pressures and rivalries and com-
petition between themselves. So let
us not sit in judgment here. Whatever
ideological reasons may go to justify
the military occupation of Czechos-
lovakia, the recent background of
events, as far as | can see, is, as 1
said. that the ways of the super-powers
are the same. We can do little at
this stage. and therefore, 1 would like
to congratulate the Prime Minister on
the balanced and well-worded state-
ment she has made yesterday.

In 1961, when the 22nd Congress of
the Communist countries took place,
the Russians recognised the right of
each Communist country to have the
pattern of Socialism of its own, and
yet today. this is the test which the
Soviet Union faces. The test is, whe-
ther her invasion of Czechoslovakia
will jeopardise her international pres-
tige. The test is. whether the moral
leadership she has had over the Com-
munist countries will withstand this.
Therefore, it is not -necessary for us
sitting in Parliament here, to pass a
hasty judgment. As T said. our policies
must be directed by our self-interest in
the same way as the policies of the
bigger countries are directed and moti-
vated by their own interests.
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Last month, only in July, when the
five Warsaw power letter was sent to
Czechoslovakia, there was already a
warning that the hostile forces held
a “threat of tearing away Czechoslo-
vakia from the Socialist countries”.
Why do we say that we are surprised
about it?  Were we asleep when these
developments were taking place? Were
we asleep when we saw the military
manoeuvres in Czechoslovakia when,
for the first time since 1945, Russian
troops were on the Czech soil? Se-
condly, the elections were to take place
next month in Czechoslovakia, and
in those elections we know that a
certain amount of freedom and libera-
lisation was going to be introduced.
We know that economic reforms were
contemplated in the small-scale indus-
tries where the private sector would
be allowed. All this we saw. But
why do we then say that we were un-
aware of this, and that we were taken
aback? 1 want to know what exactly
my hon. friends would like India to
do. Is it possible to translate our
words into action?

SHRI J. B. KRTPALANI: Truth.

SHRIMATI SHARDA MUKER-
JEE: Truth has no value in the
international world. Truth has to be
backed by power. (Interruption). 1
want to know when in the history of
the world international obligation has
been governed by truth. Acharyaji is
respected by all. He has quoted ex-
tensively from what he said happened
during the independence movement.
Today. the government has the res-
ponsibility of governing. Today gov-
ernment’s statement and action are
concerned not merely with agitation
and so on which my hon. friends have
the privilege of having, because the
government must make statements
which will in the future have reference
to the action which it proposes to

take.
MR. SPEAKER: She should con-
clude now.

SHRIMATI SHARDA MUKER-
JEE: T will conclude because my time
is up. Public opinion which is not
translatable into action has little value.
There are more constructive ways of
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expressing our recaction to the Soviet
Union's method of settling accounts
with her allies. It is not that we do
not disapprove of, that we do not re-
nounce the action of the Soviet Union
in Czechoslovakia, but I do not think
that it is by emotional outbursts of
feelings that we can serve the ends
that we cherish. There are other
peaceful ways like the forum of the
United Nations and trade and econo-
mic relations.  These are peaceful
constructive ways. We must always
condemn those things which will be a
threat to world peace like hasty mili-
tary action. But. as 1 said before,
before taking any steps we must keep
our national interest in view. That is
the determining factor for deciding our
course of action. Therefore, 1 reite-
rate what I said earlier that I congra-
tulate the Prime Minister for her very
responsible and balanced statement.
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SHRI SWELL (Autonomous Dis-
tricts): Sir, before the Prime Minister
speaks, may 1 put a question so that
she can answer 1t during her speech?

I hold that military intervention by
one country in the affairs of another
country is justifiable only in the event
of external aggression against that
country and on a clear invitation by
the legitimate government of that
country.

There has been a demand in this
House that we should condemn this
aggression by Soviet Russia on Czecho-
slovakia in clear. unmistakable terms.
There has been a suggestion also
that we should not recognise any gov-
ernment in Czechoslovakia that might
be set up hereafter unless we are sure
that that is a popularly elected govern-
ment of that country.

I would like the Prime Minister to
clarify certain points before this House
before 1 personally can make up my
mind and before. 1 think, a large
number of Members of this House can
make up their minds with regard to
these two demands. Now the situa-
tion is confused. During the days
when there were talks in Cierna there
was a report of Mr. Brezhnev falling
ill and this was followed by the re-
ported meeting of Mr. Ulbrich with
Mr. Dubcek following the Bratislava
Agreement. Yesterday we heard of
the reported resignations of the Prime
Minister and the Defence Minister of
Russia.

All this gives rise to suspicion that
there appears to be a serious rift, a
serious schism, within the Soviet lea-
dership itself. 1 would like to know
whether this Government has tried to
seek information about this, whether
it has contacted its embassy in Moscow
and received information about this
whether there is really a schism or a
rift in the Soviet leadership.

_ Then, there is a report that the im-
mediate cause calling for the interven-
tion of Soviet Russia and the Warsaw
Pact countries is the serious clash bet-
ween the workers of Czechoslovakia
and the intellectuals.
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Now, I would like to know whether
this Government has tried to ascertain
from its Embassy in Prague as to
whether there is any truth in this re-
port and whether it is a fact that the
workers of Czechoslovakia are, by and
large, indifferent to this aggression. It
is on these two points that we should
be told in order to enable us to take
a clear stand.

THE PRIME MINISTER, MINIS-
TER OF ATOMIC ENERGY, MI-
NISTER OF PLANNING AND
MINISTER OF EXTERNAL AF-
FAIRS (SHRIMATI INDIRA
GANDHI): Mr. Speaker, Sir, when I
rose to make the statement in this
House yesterday on the situation in
Czechoslovakia, I said that I was
doing so with a heavy heart and with
a profound sense of concern I chose
my words with deliberation and with
a great deal of thought.

There are moments in history when
grave responsibilities are cast on Gov-
ernment in whatever they say or do.
This is one such moment. The dict-
ates of wisdom enjoin upon us to tread
carefully and with great circumspec-
tion and, when we are in front of an
avalanche, not to make too much
noise which—my hon. friends who
have done any mountaineering will
know—increases the force of an aval-
anche. 1 say this not to engage in
metaphor but to try to convey to the
House the real gravity of the situation.
It is easy to give vent to one's feelings
and it is easy enough to condemn.
But. Mr. Speaker. let me say that T
am not insensitive to the views ex-
pressed by the Hon. Members. As I
have said on a previous occasion, I
myself have had the closest connec-
tions and personal friendship with
Czechoslovakia and her people. So.
1 myself do feel very strongly on these
matters, not only as a Government but
also, if I may say so, as a person. But
after we have given expression to our
feelings, the political realities remain
and Government has to deal with them.

Yesterday, T voiced our feelings in
which, 1 am sure, the sentiments of
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this House were also included, for the
Government and the people of Cze-
choslovakia. 1 expressed the hope
that it would be possible to restore the
normal and legally constituted Gov-
ernment of Crzechoslovakia. We ear-
nestly hope that even now it would
be possible for this to happen. We
earnestly hope that it may still be pos-
sible to resolve the differences by the
conflict of argument, discussion and
debate, not by force. Only that way
can there be any durable settlement.
This again is the view that the Gov-
ernment has held on all similar prob-
lems that these political differences.
political conflicts, cannot be resolved
by means of force.

Here, I would like to express my
deep concern for the safety and wel-
fare of the Czech Government and the
party leaders and. 1 am sure. the
House will join me in this.

We are specially concerned with
what has been happening because over
the years we have been working in
the lessening of tensions and we have
been working for the softening of the
cold war atmosphere. This action of
the armed forces entering Czechoslo-
vakia has. with one blow, reversed
the situation. Tt has. immediately.
taken us back over the years as if
all this long work of bringing people
together or getting them together or
getting them to find peaceful solution
has been overnight wiped out.

Naturally it is of concern to us and
we feel that it is of concern for peace
in the werld. Hon. members have
urged upon the Government to play
a role at the U.N. We ourselves are
anxious to do so. Our country has
the honour to be a member of the
Security Council.  Under the UN.
Charter, the Security Council is the
sole forum for the consideration of
security matters. I wonder if it would
be right for a Government which is a
member of the Security Council to
state its position on the issues which
are going to be discussed............
(Interruption). We should not do any-
thing which might prejudice our role
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in the Security Council...... (Unterrup-
tion).

SHRI NATH PAI: U. Thant has
spoken very categorically and has
given his opinion.

SHRI KANWAR LAL GUPTA:
Why don’t you say clearly this side or
that side? Don't have rope-dancing.

SHRIMATI INDIRA GANDHI:
I think Hon. Members are deliberate-
ly trying to give slants to my state-
ment. They have sought to prove
that I have not spoken out on the
side of Czechoslovakia or perhaps that
I have not spoken out strongly enough.
Does courage lie merely in words?
Venerable Acharyaji reminded us of
Gandhiji. Gandhiji did not often use
strong words, but he did teach us to
act fearlessly and firmly, and in our
reaction to what has happened in
Czechoslovakia, I do not think we
have been timid or that we have

hesitated. We have very firmly
stated......
SHRI J. B. KRIPALANI: Gandhi-

ji once wrote an article shaking the
mane of the British lion. He did not
speak in soft words. When he spoke
even in soft words, they went round
the world. There was determination
in whatever he said, and he did not
mince matters.

SHRIMATI INDIRA GANDHI:
I should like to assure the House that
we shall always uphold the United
Nations’ Charter on which rests the
hope of mankind for a peaceful world.
This we have always done, this we
shall always do. and we shall work
to ensure that the Charter rights of
Czechoslovakia are safeguarded in
every way. This obviously depends
on how the matter comes up there.
1 can assure this House that just as
we are interested as a member of the
Security Council and as a member of
the United Nations Organisation in
upholding the sacred principles of the
Charter. we are equally wedded to
certain basic and fundamental prin-
ciples to which we have adhered all
these years. and I would like. with
the permission of the House, to re-
state them.
30—1 LSD/68.
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We ardently and sincerely believe
that every State should be left free
and unfettered to decide its own future
and its own destiny. We believe that
there should be no...... (Interruption)
external interference in the affairs of
any country.  Thirdly, force should
not be used as the arbiter of decisions,
and finally the differences in ideology
or social systems can never be an
excuse for interfering in one another’s
internal affairs. These are no new
principles. All who have followed the
course of India’s conduct of interna-
tional relations in difficult and varied
circumstances will admit that these
principles have provided the very
foundations of our foreign policy. It
is in the light of these principles that
we have judged. and shall continue
to judge, situations as they arise.

SHRI KANWAR LAL GUPTA:
What is her decision?

SHRIMATI INDIRA GANDHI:
I would like to compare the present
situation to an avalanche because I
know that hereafter the world will
either get over this crisis honourably
and peacefully and go forward with
the process of detente and relaxation
or we shall revert to the terrible con-
frontation which had rocked. and
nearly wrecked, this world after the
end of the Second World War.

I spoke earlier of the work we have
done in the lessening of tensions. Now,
we had a vested interest in this. Our
country. as all developing countries,
needs peace for its very development,
its very existence. It was, therefore.
with hope and confidence that we had
watched the vast movement in many
countries towards a better and more
harmonious world order. It is our
hope that the present crisis will not
reverse the trend. In the present si-
tuation. the immediate need, as I had
said yesterday, is for the withdrawal
of the forces which have entered Cze-
choslovakia so that the Czechoslovak
people may be free to determine their
own future for themselves without
any intervention and in an atmosphere
which is free from tension. Whatever
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problems there may be between Cze-
choslovakia and its neighbours should
be settled peacefully by means of
negotiations and not through the use
of force. The processes of peaceful
co-existence which we have tried to
promote for so many years must be
allowed to develop unimpeded.

We were asked here about whether
we have conveyed our views to the
Czech Ambassador. We have convey-
ed our views. The Ambassador 1s,
unfortunately, not here; he is in Cze-
choslovakia. But we have conveyed
our views very clearly to the Charge-
d'affaires who is here, to the Charge-
d'affaires of the USSR and to the Am-
bassadors of the other Warsaw Pact
countries. We are in touch with the
Ambassadors of other nations also.

We are second to none in our sym-
pathy for the brave and valiant Czech
people. We are second to none in
our admiration for the dignity and
calm with which they are facing the
tragic situation, and we are specially
aware that the method they have
chosen is the method of satyagraha.

Just before I spoke, an Hon. Mem-
ber asked about clash of personalities
in the USSR, clash of personalities in
Czechoslovakia, something about wor-
kers versus intelligentsia in Czecho-
slovakia. We are, as I said, earlier,
in touch with the various embassies.
though we are not directly in touch
with our own Embassy in Czecho-
slovakia. But there is no authorita-
tive news about the various rumours
that are afloat, except that sometime
ago, not within the last few days, a
letter or a communication did appear
in the Pravda newspaper signed by
90 workers of, I think, the automobile
industry—I am not quite sure which
industry it was—in which they had
said something about needing help to
save socialism.

SHRI SURENDRANATH DWI-
VEDY: So-called letter in Pravda.

SHRIMATI INDIRA GANDHI:
So-called—all right.

SHRI RABI RAY: False.
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SHRI RANGA: Did they circulate
that letter to the editor?

SHRIMATI INDIRA GANDHI:
Whatever it was. This is the only indi-
cation that we have of any such views.
It is quite possible, however, and it
is probable also, that there is some
kind of difference of opinion within
two groups; but whatever the differ-
ence of opinion, it is their business to
solve it themselves. I have said this
before, and 1 reiterate it.

SHRI PILOO MODY: What did
her Ambassador inform her?

SHRIMATI INDIRA GANDHI:
There is no contact for the last two
days.

SHRI PILOO MODY: Before the
last two days.

AN HON. MEMBER:
bassador safe?

SHRIMATI INDIRA GANDHI:
To the best of our knowledge, yes.

SHRI NATH PAI: Is he in Kar-
lovy Vary or in Prague?

SHRIMATI INDIRA GANDHI:
To the best of our knowledge, he is
in Prague.

SHRI NATH PAI: To the best of
our knowledge, he is in Karlovy Vary.

SHRIMATI INDIRA GANDHI:
It is not very far from Prague. Itisa
very small country and it takes no
time at all to go from one place to
another. However, I have digressed.
T only wanted to say that the Hon.
Members should give us the benefit
of doubt. if I may put it that way......
(Interruptions).

SHRI KANWAR LAL GUPTA: Is
it aggression or not?

SHRI NATH PAI:
sist that plea.

SHRIMATI INDIRA GANDHI:
The situation is extremely grave. We
want that we should be in a position
where we can really play our role
at the United Nations. We have made
our views very clear, without chang-
ing words. We have talked about
Russian armies going there ... (Inter-
ruptions.).

Is our am-

We cannot re-
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MR. SPEAKER: You must allow
her 1o continue her speech.

SHRIMATI INDIRA GANDHI:
When we say that the forces should
withdraw, 1 think that our views are
very clear...... (Interruptions.)

MR. SPEAKER: 1f Hon. Mem-
bers do not like this, I cannot continue
the dcbate.

SHRI1 PILOO MODY: The whole
purpose of the debate was to get the
Prime Minister to change a word here
and a word there. At the end of a
Five hour debate, all she can say is
this.

MR. SPEAKER: Therefore, you
must allow her to change the word.
You cannot force her to use your
words.

SHRI ABDUL GHANI DAR*

MR. SPEAKER: Order, order.
1 have not allowed you to speak.
Nothing will be taken down. If you
cannot observe order, you have to
withdraw.

SHRIMATI INDIRA GANDHI:
I should like to say only this. Many
Hon. Members have said that this
is not a party matter; this is a matter
with which the whole nation is con-
cerned. With what are we concern-
e¢d? We are concerned with the
safety of the Czech leaders. We are
concerned with the sovereignty and
independence of Czechoslovakia. We
are concerned with the withdrawal of
the forces......... (Interruptions.). 1
have already said that we would sup-
port the Charter rights of Czechoslo-
vakia in the United Nations. So, I
should say: let us combine on this
matter and not quarrel over the use
of a word here or there. Let me
conclude expressing once more our
sympathy and admiration for the
people of Czechoslovakia.

SHRI M. R. MASANI: In the
spirit of the Prime Minister’s appeal

just now 1 should like to say that
we on this side also would like a
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unanimous vote of the House, not on
our motion but on a motion of a
Member of her own Party. If the
Government accepts Mrs.  Sucheta
Kripalani’s amendment from her own
party, we shall all vote for it and
withdraw our own amendments.

SHRI HEM BARUA: Just one
clarification from the Prime Minister.

MR. SPEAKER: Then the whole
House would like to have some clari-
fication or thc other. Mr. Bhandare.

SHRI R. D. BHANDARE: Sir,
after the speech of the Prime Minis-
ter, I think it is not necessary for me
to say—

SHRI J. B. KRIPALANI:
thing.

SHRI R. D. BHANDARE : —any-
thing: but, lest a wrong impression
in the minds of some of the Hon.
Members should remain, 1 would
like to correct that wrong impres-
sion and remove that misunderstand-
ing. The Prime Minister was per-
fectly right when she posed a ques-
tion: What is it that we are inte-
rested in? Are we interested in the
security of the Czech people. or are
we to be obsessed as to what has
been done by Russia? We are inte-
rested in the Czech people, in their
sovereignty and their way of life.

Any-

Let me read out to you—I am not
going to take the time of the House—
the statement issued by the authority
of the Czech people. It says, “We
demand the immediate withdrawal
of the armed forces of the five coun-
tries of the Warsaw pact.” Has that
not becn said by the Prime Minister?
What is there to be misunderstood?
What is there it to be misconstrued?
Then. it says, “We urgently request
the military commands of the Soviet
Union to go away out of our coun-
try. We demand that normal con-
ditions be immediately restored to
enable the constitutional organs of
the Republic to discharge their consti-
tutional functions.” Therefore, 1 sub-
mit that if at all there has been any

*Not recorded.
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misunderstanding, it ought to be re-
moved.

May 1 ask the Members of the
Opposition and those who said that
the Prime Minister has condoned
the action of the Soviet Union, where
is it said that the Prime Minister has
condoned the action of the Russians?

AN HON. MEMBER: Nobody has
said.

SHRI R. D. BHANDARE: Some-
body said that there is a guilty silence.
That impression should be removed.
I repeat it: somebody said that there
is guilty silence. When the statement
is so clear, is so self-explanatory, where
can it be shown that there is guilty
silence? Therefore, it is not right on
the part of the Members of the Oppo-
sition to say so.

We must tell the great Czech people
that we stand by their side in their

effort to get rid of those foreign powers,

and in their effort to establish demo-
cracy and shape their own destiny and
in their onward march towards peace,
prosperity and socialism. I am certain
that this will satisfy them.

Regarding the amendments, 1 am
not prepared to accept any of the
amendments moved by other Hon.
Members in this House.

Some Hon. Members rose-—

MR. SPEAKER: The amendments
are there. 1 do not think we need
carry on the discussion any further.
(Interruption). 1t has been said cate-
gorically on behalf of the Congress
party by the Hon. Member who just
now spoke.

SHRI HEM BARUA: One clarifi-
cation from the Prime Minister is
wanted by me. She has indulged only
in generalities. 1 want to know whe-
ther she considered it as a flagrant vio-
lation of the UN Charter or not.

MR. SPEAKER: Shall I now put
the substitute motion of Shri Tenneti
Viswanatham to the vote?

SHRI TENETI VISWANATHAM:
Yes.
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SHRI PILOO MODY: Sir, a
healthy precedent should be set up
by accepting the amendment.

MR. SPEAKER: It is for the
Member to decide. 1 cannot help it
............ (Interruptions). Would the

Prime Minister like to say anything?

SHRIMATI INDIRA GANDHI:
I have made it clear in the speech
that since the Security Council is
meeting in a few hours’ time, I do not
think it would be right to state some-
thing like this at this hour.

SHRI NATH PAl:  Sir.
point out.........

MR. SPEAKER: No more discus-
sion on this. [ am putting the substi-
tute motion of Shri Tenneti Viswana-
tham to the vote of the House.

may I

Substitute motion No. 1 was put and
negatived.

MR. SPEAKER: Now I will take
the substitute motion by Shri Hem
Barua.

AN HON. MEMBER : The motion
of Shrimati Sucheta Kripalani may be
taken up first.

MR. SPEAKER: All right.
put it to the vote first.

SHRI NATH PAI:
read it out.

[ ]

MR. SPEAKER: No, I am not
going to read it. If the House so
desires, let the Hon. Member read it.

SHRI P. VENKATASUBBAIAH:
Sir. I want to withdraw my amend-
ment.

AN HON. MEMBER:
House to decide it.

SHRIMATI SUCHETA KRIPA-
LANI: My substitute motion reads:

“This House, having considered
the statement made by the Prime
Minister in the House on the 21st

1 will

You have to

It 1s for the
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August. 1968. in regard to the entry
of the Armed Forces of the USSR
and some other Powers of Warsaw
Pact into Czechoslovakia, is of the
opinion that there has been a clear
violation of the UN Charter by the
USSR and some of the Warsaw Pact
powers.”

MR. SPEAKER: The question is:
That for the original motion, the
following be substituted, namely:—

situation in
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“This House, having

considered

the statement made by the Prime
Minister in the House on the 2Ist
August, 1968, in regard to the entry
of the Armed Forces of the USSR
and some other Powers of Warsaw
Pact into Czechoslovakia, is of the
opinion that there has been a clear
violation of the UN Charter by the
USSR and some of the Warsaw Pact

powers.” (12)

The Lok Sabha divided,

Division No. 17] {18.47 Hours.

AYES

Amat, Shri D.

Amin, Shri R. K.

Banerjee. Shri S. M.

Barua. Shri Hem.

Berwa, Shri Onkar Lal

Birua, Shri Kolai

Brahmanandji Shri Swami

Brij Bhushan Lal, Shri

Chauhan, Shri Bharatsingh

Dar, Shri Abdul Ghani

Dasappa. Shri Tulsidas

Deb, Shri D. N.

Deo, Shri P. K.

Deo, Shri R. R. Singh

Desai. Shri C. C.

Devgun, Shri Hardayal

Dhrangadhra, Shri Sriraj
rajji.

Digvijai Nath, Shri Mahant.

Dwivedy, Shri Surendranath.

Gowder, Shri Nanja.

Goyal, Shri Shri Chand.

Gupta, Shri Kanwar Lal.

Jena, Shri D. D.

Joshi, Shri S. M.

Kachwai, Shri Hukam Chand.

Kameshwar Singh, Shri

Kandappan, Shri S.

Khan. Shri Ghayoor Ali.

Megh-

Koushik. Shri K. M.
Kripalani, Shrimati Sucheta.
Krishna, Shri S. M.
Krishnamoorthi, Shri V.
Kunte, Shri Dattatraya.
Kushwah, Shri Y. S.
Lobo Prabhu, Shri.
Maiti, Shri S. N.

Majhi, Shri Mahendra.
Mangalathumadam, Shri.
Masani, Shri M. R.
Meena, Shri Methalal.
Mehta, Shri Asoka.
Misra, Shri Srinibas.
Mody. Shri Piloo.
Mohamed Imam, Shri J.
Mohan Swarup, Shri.
Molahu Prasad, Shri.
Muthusami, Shri C.
Naik, Shri G. C.

Naik, Shri R. V.

Nayar, Shrimati Shakuntala.
Nihal Singh, Shri.
Parmar, Shri D. R.
Patel. Shri J. H.
Patodia, Shri D. N.
Puri, Dr. Surya Prakash.
Ranga, Shri.

Ranjit Singh, Shri.

Rao, Shri V. Narasimha.
Ray, Shri Rabi.

Saboo, Shri Shri Gopal.



471 P. M.’s Statement re.

Santosham, Dr. M.

Sen, Shri Deven.

Sequeira, Shri Erasmo de.
Shah, Shri Shantilal.
Sharda Nand, Shri.
Sharma, Shri Beni Shanker.
Shastri, Shri Prakash Vir.
Shastri, Shri Raghuvir Singh.
Shastri, Shri Sheopujan.
Shastri, Shri Shiv Kumar.
Singh, Shri J. B.

Abraham, Shri K. M.
Adichan, Shri P. C.
Ahirwar, Shri Nathu Ram.
Aga, Shri Ahmad.
Ahmed, Shri F. A.
Arumugam, Shri R. S.

Awadesh Chandra Singh, Shri.

Azad, Shri Bhagwat Jha.
Babunath Singh, Shri.
Badrudduja, Shri.

Bajaj, Shri Kamalnayan.
Bajpai, Shri Vidya Dhar.
Barua, Shri Bedabrata.
Barua, Shri R.
Basumatari, Shri.
Baswant, Shri.

Besra, Shri S. C.
Bhagaban Das, Shri.
Bhagat, Shri B. R.
Bhagavati, Shri.

Bhakt Darshan, Shri.
Bhandare, Shri R. D.
Bhanu Prakash Singh, Shri.
Bhargava, Shri B. N.
Bhattacharyya, Shri C. K.
Bohra, Shri Onkarlal.
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna.
Chandra Shekhar Singh, Shri.

AUGUST 22, 1968
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Solanki, Shri P. N.
Sundar Lal, Shri J.

Suraj Bhan, Shri.
Tapuriah, Shri S. K.
Thakur, Shri Gunanand.
Tyagi, Shri O.P.
Vajpayee, Shri Atalbihari.
*Verma, Shri Balgovind.
Vidyarthi, Shri R. S.
Viswambharan, Shri P.
Viswanatham, Shri Tenneti.

Chandrika Prasad, Shri.
Chaturvedi, Shri R. L.

Chaudhary, Shri Nitiraj Singh.

Chavan, Shri D. R.
Chavan, Shri Y. B.

Das, Shri N. T.

Dass, Shri C.

Deoghare, Shri N. R.
Desai, Shri Morariji.
Deshmukh, Shri B. D.
Deshmukh, Shri Shivajirao S.
Dhillon, Shri G. S.
Dhuleshwar Meena, Shri.
Dixit, Shri G. C.
Dwivedi, Shri Nageshwar.
Esthose, Shri P. P.
Gajraj Singh Rao, Shri.
Gandhi, Shrimati Indira.
Ganesh, Shri K. R.
Ganpat Sahai, Shri.
Gautam, Shri C. D.
Gavit, Shri Tukaram.
Ghosh, Shri Bimalkanti.
Ghosh, Shri Ganesh.
Ghosh, Shri P. K.
Ghosh, Shri Parimal.
Girja Kumari, Shrimati.
Gupta, Shri Ram Kishan.
Hanumanthaiya, Shri.

*Wrongly voted for ‘AYES'.
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Hari Krishna, Shri.
Hazarika, Shri J. N.
Heerji Bhai, Shri.
Hem Raj, Shri.
Himatsinga, Shri.
Jadhav, Shri Tulshidas.
Jadhav, Shri V. N.
Jaggaiah, Shri K.
Jagjiwan Ram, Shri.
Jha, Shri Bhogendra.
Kalita, Shri Dhireswar.
Kamble, Shri.
Katham, Shri B. N.
Kedaria, Shri C. M.
Khadilkar, Shri.

Khan, Shri M. A.
Kotoki, Shri Liladhar.
Kureel, Shri B. N.
Laskar, Shri N. R.
Laxmi Bai, Shrimati.
Lutfal Haque, Shri.
Madhukar, Shri K. M.
Mahadeva Prasad, Dr.

Mabhajan, Shri Vikram Chand.

Mabharaj Singh, Shri.

Mahida, Shri Narendra Singh.

Mabhishi, Dr. Sarojini.
Mandal, Dr. P.

Mandal, Shri Yamuna Prasad.

Marandi, Shri.

Mehta, Shri P. M.
Menon, Shri Govinda.
Menon, Shri Vishwanatha.
Mirza, Shri Bakar Ali.
Mishra, Shri Bibhuti.
Mishra, Shri G. S.
Modak, Shri B. K.
Mohammad Ismail, Shri.
Mukerjee, Shri H. N.
Mukerjee, Shrimati Sharda.
Mukne, Shri Yeshwantrao.
Murti, Shri M. S.

Naidu, Shri Chengalraya.
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Nambiar, Shri.

Oraon, Shri Kartik.
Pahadia, Shri Jagannath.
Pandey, Shri Sarjoo.
Pandey, Shri Vishwa Nath.
Panigrahi, Shri Chintamani.
Pant, Shri K. C.

Paokai Haokip, Shri.
Parmar, Shri Bhaljibhai.
Partap Singh, Shri.
Parthasarathy, Shri.

Patil, Shri Anantrao.

Patil, Shri Deorao.

Patil, Shri S. D.

Poonacha, Shri C. M.
Pramanik, Shri J. N.
Qureshi, Shri Mohd. Shaffi.
Raghu Ramaiah, Shri.

Raj Deo Singh, Shri.

Raju, Shri D. B.

Ram Sewak, Shri.

Ram Subhag Singh, Dr.
Ramani, Shri K.

Ramshekhar Prasad Singh, Shri.

Rana, Shri M. B.
Randhir Singh, Shri.
Rao, Shri Jaganath.
Rao, Dr. K. L.

Rao, Shri K. Narayana.
Rao, Shri J. Ramapathi.
Rao, Shri Thirumala.
Rao, Dr. V. K. R. V.
Reddi, Shri G. S.
Rohatgi, Shrimati Sushila.
Roy, Shri Bishwanath.
Saleem, Shri M. Yunus.
Sambasivam, Shri.
Sambbhali, Shri Ishaq.
Sankata Prasad. Dr.
Sant Bux Singh, Shri.
Sapre, Shrimati Tara.
Satya Narain Singh, Shri.
Savitri Shyam, Shrimati.
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Sen, Shri Dwaipayan.
Sen, Shri P. G.

Sen, Dr. Ranen.

Sethi, Shri P. C.
Shambhu Nath, Shri.
Shankaranand, Shri B.
Sharma, Shri M. R.
Sharma, Shri Yogendra.
Shastri, Shri B. N.
Shastri, Shri Ramavatar.
Shastri, Shri Ramanand.
Sheo Narain, Shri.

Sher Singh, Shri.

Sheth, Shri T. M.
Shinde, Shri Annasahib.
Shinkre, Shri.

Shiv Chandika Prasad, Shri.
Shukla, Shri S. N.
Shukla, Shri Vidya Charan.
Siddayya, Shri.

Sinha, Shri R. K.

MR. SPEAKER: The result* of
the Division is: Ayes ... 82; Noes ...
185. The ‘Noes’ have it; the ‘Noes’
have it.

The Motion was Negatived.

MR. SPEAKER: I shall now put
all the other substitute motions to the
vote of the House together.

Substitute Motions 1 to 11 and 13 to
15 were put and negatived.

18.47 HRS.
CONVICTION OF MEMBERS

MR. SPEAKER: I have to in-
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Sinha, Shri Satya Narayan.
Snatak. Shrj Nar Deco.
Solanki, Shri S. M.

Sonar, Dr. A. G.

Supakar, Shri Sradhakar.
Surendra Pal Singh, Shri.
Sursingh, Shri.
Suryanarayana, Shri K.
Swaran Singh, Shri.

Swell, Shri.

Tarodekar, Shri V. B.
Tiwary, Shri D. N.

Tula Ram, Shri.

Ulaka, Shri Ramachandra.
Umanath, Shri.

Verma, Shri Prem Chand.
Vyas, Shri Ramesh Chandra.
Yadab, Shri N. P.

Yadav, Shri Chandra Jeet.
Yadav, Shri Jageshwar.

form the House that I have received
the following letter dated the 22nd
August, 1968 from the Magistrate,
First Class, New Delhi:—

“I have the honour to inform
you that Sarvashri Madhu
Limaye, George Fernandes, Arjun
Singh Bhadoria, Shiva Chandra
Jha, K. Lakkappa, Ram Sewak
Yadav and Maharaj Singh Bharti,
Members, Lok Sabha, were tried
in my court at Central Jail, Tihar
Delhi on a charge under
section 188 I.P.C. for defiance of

*The following Members also recorded their votes :—

AYES :
NOES :

Sarvashri Gulam Mohammad Bakshi and J. B. Kripalani,
Sarvashri Balgovind Verma, P, Ramamurthi and Vasudevan Nair,
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the prohibitory order under sec-
tion 144 Cr. P.C. in force, for de-
monstrating and raising slogans in
front of the Russian Embassy,
Chankya Puri, within the jurisdic-
tion of police station Chankya
Puri, New Delhi, against the en-
try of Russian Troops into Cze-
choslovakia.

On 22nd August, 1968, after a
trial lasting for today, I found
them guilty u/s. 188 I.P.C. and
sentenced them to imprisonment
till the rising of the court.”

SHRI RANGA: (Srikakulam):
Those friends of ours who had been
arrested today and put into jail were.
it seems, not supplied water, food or
anything like that. Would you kindly
inquire into it.

THE MINISTER OF HOME
AFFAIRS (SHRI Y. B. CHAVAN) :
I have heard it only some time ago
when I was making a statement in
the other House. 1 am making
inquiries about it. Unless I have full
facts I cannot say anything.

SHRI RANGA: Sufficient notice
was given to the Government to find
out.

s o w (qR): TR AE
qger W w1 AT, [T /AT q
@ s famr man wfew fe o
ST TR GERT T TG Bo...on

MR. SPEAKER: What do you
want me to do?

st < @ ww SAer fARw
2 gFa €\

SHRI PILOO MODY (Godhra):
Will the Home Minister take some
food from his house.

MR. SPEAKER: They are releas-
ed now.
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Re. Dis. under 478

Rule 193
18.48 Hours

RE: DISCUSSION UNDER RULE
193

MR. SPEAKER: Now we will take
up the discussion under rule 193.

Maulana Ishaq Sambhali.

st TEET AERET (FART) W
A9 TR FF T GG W@ Al
TR AW UM FT THT 2 |

A

C () e Fud ]

e 6 e i S S el o
[0 8 ¥ o 2oy &l o (ol 9

MR. SPEAKER: find

time next time.

=t gEEE® qEAS . q1 FEHI A
F fag drezmE #x ffw

I cannot

Pl P - e Fod ol
[Qeree S mewn NS S

» MR. SPEAKER: All right, it is
nostponed.

18.49 Hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Friday,
August, 23, 1968/1 Bhadra, 1890
(Saka). .
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